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LOK SABHA DEBATES

LOK SABHA

Friday, August 17, 1984 / Sravana 26, 1906 
{Saka)

The Lok Sabha met at Five Minutes past 
Eleven o f the d o c k

(M r. S p e a k e r  /« the Chair)

MR. SPEAKER : I have not allowed 
anybody.

(Interruptions)**

PROF. MADHU DANDAVATE (Raja- 
pur) On a point of order,...

MR. SPEAKER : I am not allowing. 
Overruled.

'  SHRl RAJESH KUMAR SINGH 
(Firozabad) : *

MR. SPEAKER : Not allowed.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South) : ♦

M R. SPEAKER : Not allowed.

(Interruptions)**

3TWIW 5IRT I

388 ?fr STcIT̂  ^317 53IT t  I
ST<̂  ^ r r r  t  a n rr  i r  Jf

f 9 I, rft ^ IT|
Tnr |  i 3t»tt 

arm TT5TT I, ^

(»h?h i h )

sttt i r f t  3rr?T i 
(«ii?r«n5T)

MR. SPEAKER : Not allowed.

3PTT arnr ??rr ?rs>rrr ^  i

J rft ?ft ^  1 1

(« iw « rR )

PROF. MADHU DANDAVATE : Sir. 
on the basis of your suggestion that the 
matter can be brought on a substantive 
motion against the Governor and, if we so 
desire, will you allow us to bring a 
substantive motion under Rule 184 
expressing our condemnation on the 
discriminatory behaviour of the Governor 
and demanding his dismissal ?

(Interruptions)

You have yourself observed that you 
will allow us to discuss the conduct of the 
Governor on the basis of a substantive 
motion. I have given a notice under Rule 
184 condemning the Andhra Pradesh 
Governor and demanding that he should be 
dismissed forthwith.

(Interruptions)

sft i

t  ?ft TfT ^  I

; t  JTt T|T f  I

t  srr T fr ^  i

(sTf?rm5T)

PROF. MADHU DANDAVATE : Sir, 
I rise on a point of order. I d raw your 
attention to Rule 352 and I read :

“ Reflect upon the conduct of a person 
in high authority unless the 
discussion is based on a substantive 
motion drawn in proper terms.”

Sir 1 have already given notice under 
Rule 184 to discuss the conduct of Governor

* Not recorded.
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I  of Andhra Pradesh. I have said in that 
connection that this House do ^condemn the 

: discriminatory...

? " (Imerruptions)

 ̂ Sir, you yourself had suggested to us 
that the matter can be dincussed only under 

, substantive motion 1 have given due notice 
under Rule 184 and, as such, you allow us 
to discuss the conduct of the Oovemer.

Sir, 1 have pccepted your suggestion, 
have given notice of an adjournment 

m otion. Kindly tell us what your ruling is. 
Kindly give your ruling on that.

(Interruptions)

We would like to listen to your 
ruling.

(Jnterrupticns)

; ?  a m t

f  I a m  w it sTifV f  I arr^iT

t j i e r  ^  1 1  3ft t  3TT

^  TfT 1 1  ?ft

^  ^5%  5fT T^r ^  I an^T 5ft»r

fffsTT I

MR. SPEAKER : 1 was goiog to 'read 
the san». This is the proper form. If you 
want to discuss about the Governor's action 
that coroes under substantive action. Please 
ait down.

The formalities have to be gone into.
That has to be considered.

3rrr% »rnfV a r r r ^  5rr?r 

^  I 95T?? I

./ ■

PROF. MADHU DANDAVATE ; There 
is no question of fighting with them. Wc 
are all at one in condemning the action of 
the Governor. What are you doing about 
my motion 7

MR. SPEAKER ; If your friends don't 
want to listen and only want to shout what 
can 1 do ?

PROF. MADHU DANDVATE : Sir, 
It is not a pleasure to shout.

TT^5T 5 m r  : •*

: JTTSRTi

f*r 3rrr% 3rr«T% m

irf? ffTf *n?FT ^fr 5 »t

ff?  ?fr ^  f g

arrr s h r  % ^ r |  ?t> - -

^  sTT^ir f5T>f>T ?;r % f^rq 

«Tf% 3rnr srtrr t f e t r c f f '

sft TTiiw W TT f«fnj: **

3fsiiw : 3rrr «ft»r ’j j r i  i t  

^  ^  f  JTT «FT f  I

( m w m n )

sTTo »rr^5r, 

jj, ^  ?>, 

(ww«n»T)

♦♦ Not recorded.
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arrr  ert ff5rr?rr ^  i

I ,  f«rr^ TTflr ^  

5'T ^  fr^JT ^  ?*r

fr? rm r ^  \ a m  sft ^ ' "

(eervm ’T) 

7?%’ ^r arnr ^  w m  ^ftfsrq, f<?>T 

t  ift7T »TT I

MR. SPEAKER : Explaoation uader 
352 says—

*‘Explanation.—  The words ‘persons 
in high authorityV mean persons 
whose conduct can only be 
discussed on a substantive motion 
drawn in proper terms under the 
Constitution or such other persons 
whose conduct, in the opinion of 
the Speaker, should be discussed on 
a ^substantive motion drawn up in 
terms to be approved by h im /’

In that way, we have had so many 
examples of all these things.

arrsr ?rar sTsf! 11

s r s a r  arrT

( s iw rn n )

In^ eruptions)* ^

MR, SPEAKER : Not allowed.

PROF. MADHU DANDAVATE : Y 
have read out a rule just now. In term> o 
Rule 353, I have formulated a motion that 
this House...

ilnterruptions )* *

^  'Ti% ^

I

Not allowed. ^

PROF. MADHU DANDAVATE : What 
. is the irregularity in the motion, of which I 

have given notice under rule 184. Kindly 
tell me whether there is any irregularity.

wrorw ^  5ft ^

I ,  fiTT ?5 rrs  I

PROF., MADHU DANDAVATE : But
I have read it out to you.

m  ft ^?r «TT T?ri i

(Interr uption s)**

MR. SPEAKER : Not allowed 

(Interruptions)'^

PROF. MADHU DANDAVATE : What 
about your ruling on my motion?

MR. SPEAKER : Please wait. I will 
give.

ft tft ^  TfT ^  ^cTT ST^ I 

{Interruptions)

PROF. MADHU DANDAVATE : Please 
give your ruling. Sir. We will sit down and
1 isten to it.

3TSJT9T ■ ajTT i r t  ?rt ? jflr

1 am very clear about it. I have never 
been under any sort of doubt because I 
have studied this sabjact very thoroughly and 
whatever comes under the Rules, I will 
«ever say ‘no* to you. You have given me 

read the other rules also. 
We have ‘ he Business Advisory Committee 
meeting today and we will consider 
it.

At this stage, some Hon, Members cante 
and sat on the floor near the Table.

(Interruptions)

MR. SPEAKER : The House stand s 
adjourned for half an hour.

5
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11.37 hrs.
- ^ .

The Lok Sabha then adjourned till 
Minutes past Twehe o f  the Clock,

Two

W RITTEN ANSWERS TO QUESTIONS

Re-lBtnHkictloii of Compuierisatlon io 
Income Tax Department

♦374. DR. V AS ANT KUMAR PANDIT 

SHR! N. K. SHEJWALKAR :

Will the Minister of FINANCE be pleased 
to state :

(a) the detailed reasons for 
re-introduction of computerisation in the 
Income-Tax Department;

(b) whether associations unions/
federaliotjs of the Income-Tax Employees 
Class 111 have protested to Govermnent 
against re-introduction of computerisation 
in the Income-Tax Department;

(c) the reaction of Government thereto;
and

(d) whether Government are going to 
abandon the scheme of computerisation in 
the Income-tax Department as it is against 
the interest of Class III employees of the 
Income-Tax Department in particular and 
working class in general ?

THE MINISTER OF STATE IN THE 
MINISTRY OF H N AN CE (SHRI S. M. 
KRISHNA) : (a) The Iricame-Tax Depart
ment has started using a micro processor for 
limited purposes. The Conference of 
Commissioners of Income-Tft^ held between 
22nd and 24th May 1984 at Delhi had 
recommended use of computer and other 
mechanical devices for improving the 
performance of the Department At present 
the intention is to undertake limited use of 
the facilities f o r :

(i) improving 
efficiency;

the administrative

(ii) . ensuring speed and accuracy in 
processing of data; and

(iii) relieving the staff of repetitive and 
montonous nature of jobs

(b) Yes, Sir.

(c) and (d) In view of the facts 
mentioned in (a) above the Government is 
of the view that the limited use of EDP 
devices in the Income-Tax Department is 
not likely to lead to shrinkage of employ
ment potential, eventual joblessness and it 
would not be against the interests of class 
III employees (Group ‘C’) of the Income-Tax 
Department in particular and working class 
in general.

Objcctfl of Differeotial Rate of Interest 
Scheme

♦375, SHRI NITYANANDA MISRA ; 
Will the Minister of FINANCE be pleased 
to state ;

(a) the main objects of Differential 
Rates of Interest Scheme (DRIS) introduced 
in the country;

(b) the names of the States where 
such DRI Scheme has been introduced;

(c) the number of the Districts in 
Orissa where DRI Scheme has been 
implemented;

(d) whether review has been made on 
the implementation of DRI Scheme in 
Orissa and other States; and

(e) if so, how far the purpose of the 
introduct on of such a scheme has been 
served ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
iANARDHANA POOJARY : (a) to (c) The 
main objective of the Differential Rates of 
Interest (DRI) Scheme is to provide small 
loans at concessional rate '^f interest to the 
weakersections of society. The DRI 
Scheme, started in 1972 was to be imicmentcd 
in certain backward districts through specified 
branches of public sector banks. However, 
since May. 1977 the DRI Scheme has been 
extended to the entire country.

7
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(d) and (e) National Institute of Bank 
Management (NIBM) had undertaken a 
study of the overall working of DRI Scheme 
in the country. NIBM in its report 
submitted in December, 1982 has observed 
that DRI Scheme has for the most part 
covered the class of people for whom it 
was meant and that the majority of 
beneficiaries have recorded positive change 
in their economic position.

Supply of Rail Wagons to Uganda

376. SHRI P. RAJAGOPAL NAIDU : 
Will the Minister of COMMERCE be 
pleased to state :

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and (b) 
The Tea Board regularly monitors and 
analyses data in regard to world tea trade 
and also receives repdrls in this regard from 
its overseas offices. Altough there are some 
reports of fall in apparent consumption of 
tea in U.K., Indian tea exports to that 
country have continued to maintain a 
satisfactory level and have not shown a 
declining trend in recent years.

(c) and (d) Do not arise.

(a) whether our country won a contract 
to supply rail wagons to Uganda; and

(b) if so, the worth of the contract ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR> : (a) Yes, 
Sir.

(b) The value of 
Rs. 16.51 crores.

the contract is

Arrest of Retired Brigadier for Smuggling 
of Arms

♦378. SHRI BALASAHEB VIKHE 
PATIL :

SHRI MANOHAR LAL SAINI :

Will the Minister 
pleased to state : *

of FINANCE be

(a) whether the customs authorities 
have arrested a retired Brigadier at Palam 
Airport recently when he tried to smuggle 
arms into the country;

Export of Indian Tea

♦377. SHRI A R. MALLU : Will the
Minister of COMMERCE be pleased to 
state ;

(a) whether Government of India have 
conducted any survey regarding ihe number 
and names of foreign countries in which 
Indian tea is used mostly;

(b) whether raids conducted at his 
residence at Chandigarh, have revealed the 
presence of unlawful arms. licences and 
am m unition;

(c) if so, the details thereof;

(d) whether Government arc sure that 
the present case is not a tip of the Iceberg 
and the Customs authorities at Palam had 
not been permitting free passage of such 
arms before also; and

(b) whether there have been any report 
that consumption of Indian tea has fallen in 
the United Kingdom;

(c) if so, whether this development is 
likely to affect adversely the export of Indian 
tea; and

(d) if so, the steps Government propose 
to take in this regard ?

(e) if so, the number of Customs 
officers—all ranks—who have been work
ing at the Airport for more than three 
years and the steps being taken to get 
them replaced by suitable officers from 
other States to man this sensitive Airport ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M 
K RISH N A ): (a) Yes Sir; One Shri Jagir‘ 
Singh a retired Brigadier, was arrested on
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20.7.84 at Delhi Airport for attempt to 
smuggle 3 revolvers alongwith 450 cartrid
ges and other misoeilaneous goods.

(b) and (c) Yet Sir; a raid was con
ducted by Chaddigarh Police at his resi
dence at Chandigarh. One SBBL Oun, one 
SBBL Rifle, One Pistol and large amount 
o f am munition of various types and 17 
arms licences were found.

(d) The Customs authorities at Palam 
have not been permitting free passage of 
arms.

(e) In view of (d) atx>ve, does not 
arise.

( ^ )  w r  VRcT 36 

77 W>T 3T5’?TH ^  ;
%

(W ) w r  arar ^5ff ^  ^

*1̂  % fWt7 SfVIT %

f%tr I ;  3f>T '

(» i) JTfir ?T, ^  ^  %

*rror v t  9tt% <5f< %

JHR W T I  afVr «  JTfiw t w  fiRTsir

ar^^TJf ?r«rT sffir w

Rerampiog of Tea Trading Corporation of 
India

♦379. SHRI K. 
Will the Minister ^f 
pleased to state

RAMAMURTHY : 
COMMERCE be

(a) whether the high powered official 
team beaded by the Director in his Minis- 
trg has submitted the report on the 
revamping of entire administrative set-up 
o f Tea Trading Corporation of India; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DHPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and (b) 
No high powered official team of this 
Ministry has been entrusted with prepara
tion o f a report for revamping the 
administrative set up of Tea Trading 
Corporation of India. However, the per
formance of TTCI is Icept under constant 
review and a finance team from the 
Ministry has recently conducted a review 
of the financial and accounting procedures 
of TTCI. Pursuant to this TTCI has 
initiated action to streamline procedures 
and effect improvemenU in financial 
mslagement.

?i«n w tir ^  H tk m i

*380. sft firrfT Tm : w r

( v )  sft,

f t  I ffr»rr*T ^  WTfTTT % v i

1984-85 % ftnj ^  ^

5T<T v t  'TfTirtipnaff s T m

% % triihrsT 376  'f f?

(?nniT»T 56.77 ^

(? t) I ffTifft 3r?ir ^5T jf

^  TT55T % n ,  »TTT?ft2T

qf?TiTiRT3flr ^  rnnei % f^m-'riTwr

% ^  firiT ^  I

( n )  ^  1

Income Tax Raids Cooducted in 
Budaun (U.P.)

*381. SHRI MOHAMMAD ASRAR 
AHMAD : Will the Mmister of FINANCE 
be pleased to state : ^

(a) whether any raid was conducted by 
the Income tax department on the pre
mises, business centres, shops, cold storages 
of certain persons having business in 
Budaun (U.P.) and other places sometimes 
in the middle of July, 1984 ;
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(b) whether any cash, jewellery, gold, 
silver aod other contraband as also incri
minating documents relating to black 
money have been found; if so, the parti
culars thereof; and

(b) the modifications made by the 
Pathak Committee in the loan rules having 
regard to the above rules to ensure higher 
amounts of bank loan to textile industries; 
and

(c) the number of days and the total 
time taken in the searches made and num
ber of different categories of Government 
officials who accompanied the raiding 
party,

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl S.M. 
K R ISH N A ): (a) and (b) Income Tax 
Department searched the business and 
residential premises of Har Sahai Mai, 
Sarraf group of cases of Budaun (UP) on 
17.7.1984 and seized unaccounted assets 
valued at Rs. 6.3 lakhs approximateiy. One 
gold biscuit and incriminating books and 
documents have also been seized

(c) Searches started on 17.7.1984 at
9.00 A.M. and continued for 19 hours. The 
search party consisted of 22 ITOs, 25 
Inspectors and 22 other stafT members.

Rules Regarding Adranciiig of Loans by 
Banks to Textile Mills

♦382. SHRI NARSINH MAKWANA : 
Will the Minister o f FINANCE be pleased 
to lay a statement showing :

(a) the rules framed by the Tandon 
Committee for advancing loans to textile 
mills ;

(c) whether the textile industry will be 
able to face these adverse circumstances 
with this and other measures taken by his 
ministry to help the textile Industries ?

THE DEPUTY MINISTER IN THe ' 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) ; (a) and
(b) The details of inventory/receiv
ables norms for cotton textile industry 
prescribed by the Reserve Bank of 
India on the basis of the recommendations 
of Tandon Committee and norms as re
vised by the Reserve Bank of India on the 
basis of the recommendations of the 
Pathak Committee are set out in the 
attached statement.

(c) The revision of norms relating to 
inventory/receivables is expected to help in 
ameliorating the hardship faced by textile 
mills in regard to liquidity constraints 
resulting from accumulated unsold stocks 
and extended receivables. Further, in 
accordance with the existing policy of 
Government, banks and financial institu
tions formulate suitable rehabilitation 
packages on a case to case basis in order 
to rehabilitate viable sick units. These 
measures are expected to help viable units 
in the textile industry.

Statement

Norms for Inventory aod Receivables for Textile Industry

Classification Earl ier norms on Revised norms on
of Industry the basis of the basis of RemarksTandon Committee’ s Pathak Committee's

Recommendations Recommendations

I 2 • 3 4

Cotton Blended Textile Mills

A. Raw Material
(i) Raw Cotton 2 months (Bombay 

and Ahmedabad)
2 months (Bombay 
and Ahmedabad)
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3 months (Eastern 
Region)
^ months (other 
than above areas)

3 montns (Eastern 
Region)
^ months (other 
than above areas)

(ii) Synthetic 

fibre/yarn

(iii) Q o th
(Processing
mills)

2 mouths

Not prescribed 
Separately.

1 | months 

i  month This norm would 
also apply to composite 
mills which purchase 
gray cloth as raw 
material.

(iv) Other raw 2 months
materials 
inclusive of 
Stores & other 
consumable items.

I months Excluding machinery 
spares, the holding of 
which is to be as per 

existing norm.

B. Stock-iiKProcess

(i) Composite mills 
(iO Spinning Mills

(iii) Processing Mills

month
month
mofith

1^ months 
I  month 
I month

The enhanced norm 
will not apply to that 
part of the activity 
relating to job work 
undertaken, if any.

C. Finished Goods and receivables

(i) Composite Mills 2;̂  months
(ii) Processing 2 \  months 

Mills and
others.

3 mon ths The enhanced norm
2 | months will not be applicable

in the case of job work 
unit**.

Ban on Advertisements by the 
Public Sector Banks

< 3̂83. SHRI MOOL CHAND DAGA : 
Will the Minister of FINANCE be pleased 
to s ta te :

(a) whether his attention has been 
drawn to new^item captioned ‘Ban on 
Bank Ads. till September* appeared in the 
^Economic Times* of 8 May, 1984;

(b) if so, the gains derived out of the 
complete ban on advertisements by public 
sector banks by this scheme ;

(c) whether it is likely to be extended 
till March, 1985; and

(d) whether all the banks can be 
ordered to follow these instructions in the 
interest of economy ?

1 2 3 4
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) ; (a) to (d) Govern
ment have seen the news item puDlished in 
the ‘Economic Times* of May 8, 1984 re
garding the ban on Bank advertisements 
till September 1984.

As a part of Government's economy 
drive, instructions were issued, in March 
1984, to ail the public sector banks to stop 
expenditure on publicity and advertisements 
upto the end of September 1984 eTccept where 
statutorily required or otherwise considered 
necessary.

Customs Duty on Copper Ingots and
Copper Tubes ^  ̂ {

385. SHRI BHEEKHABHAI : Will the 
Minister of FINANCE be pleased to state :

, i
(a) whether the customs duty on copper ' 

ingots is lower than copper tubes;

(b) whether any representations have
been received in the past; ‘

(c) if so, the action taken thereon; and

(d) the reasons why there are such dis
parities in the tariff rates?

Although no assessment has been 
carried out about the savings they may 
have been effected by the ban imposed in 
March 1984, keeping in view the expendi
ture by the public sector banks in previous 
years, the savings are expected to be subs
tantial. The exact position will be known 
only after the close of the year.

Export of Mica

♦384. SHRI BISHNU PRASAD : Will 
the Minister of COMMERCE be pleased to 
state :

(a) whether Government are aware 
that the export of mica is likely to excccd 
the target ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) and (b) Government is 
making all efforts to promote the export of 
mica, both of processed mica, which is a 
canalized item, and of fabricated mica and 
other mica products, which are non-cana- 
ized items. The export target for pro- 
lessed mica for 1984-85 has been 6xed a t 
Rs. 27 crores. On a prorata basis, MITCO, 
the canalizing agency ; has so far exceeded 
the target by exporting goods worth 
Rs. 9. 18 crores in the period April-July, 
1984. ’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S M. 
KRISHNA) : (a) The effective rate of 
basic customs duty on copper ingots is 
75 percent ad-valorem, and on copper 
tubes 80 percent ad-valorem. Auxiliary 
duty and additional (countervailing) .duty 
are leviable in addition.

(b) No representation has been received 
from the trade in the recent past regarding 
customs duty on copper ingots and copper 
tubes.

(c) Does not arise.

(d) There is no disparity in the tariff 
rates. The higher rate of duty on products 
as compared to the duty on the base 
metals encourages imports substitution.

*386. sft TT«T TT5> : WT 
^  SFTir ftp ;

(sp) WT %'S 
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Assessment of Scheme for giving 
Additional Import Licences to 

Entrepreneur-Merciiant Exporters

*387. SHRI S.A DORA! SEBASTIAN: 

SHRl ARJUN SETHI ;

Will the Minister of COMMERCE be 
pleased to state :

(a) whether a survey covering various 
trade centres has revealed that the scheme 
for giving additional import licences to 
Entrepreneur-Merchant Exporters, has failed 
to inspire exporters; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE mND  IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and
(b) No, Sir. Govetnment has not 
conducted such a survey. The Scheme of 
••Special Facilities to Entrepreneur-Mer
chant Exporters (EMEs) exporting products 
manufactured by SSI uniiS/Coitage Indus
tries*" envisages grant of Additional licences 
in 1985-86, to EMEs on the basis of 5 per 
cent of the f.o.b. value of their exports of
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select products manufactured by SSly Cottage 
Sector units in 1984-85, subject to certain 
prescribed conditions.
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Measures to simplify Approval Process 
for Foreign Lollaborations 
%

390. DR. PRATAP WAGH :

SHRI SONTOSH MOHAN DEV :

Will the Miaister of FINANCE be 
pleased to state :

(a) whether a study jointly sponsored 
by the U.S. Department of State and a 
private organisation has drawn conclusions 
that the American business executives arc 
increasingly turning to other countries for 
investment and collaboration due to lengthy 
time-consuming process in making decision 
in India :

(b) if so, the details of the joint study;
and

(c) the measures proposed by our 
Government to simplify the approval pro
cess for foreign collaboration ?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) and (b)
Presumably, the H on. Members are 
referring to a recent study entitled “ Doing 
Business Collaborations in India** prepared 
by an organisation called India International 
Inc„ for U.S. Department of State and the 
Overseas Private Investment Corporation. 
It, inter-alia, takes note of the stable poli
tical and sound economic environment 
offered by India for busieess collaborations, 
the country’s rich resources and the subs
tantial tax and other incentives provided by 
the Government to spur industrial growth 
and concludes that no profitable opportuni
ties exist in India for U S. Technology 
iransic^s. ihe study, however, makes a 
reference to the time-consuming approval 
procedurals, but it also recognises that the 
Government has simplified its procedures 
and has established much faster time-tables 
to approve foreign collaborations, according 
to the coantry’s priorities.

(c) Several measures have been taken 
from time to time to simplify the approval 
procedures. These procedures are kept 
under constant review.



23 Written A nsw tn AUGUST 17, 1984 Written Answers  ̂ 24

High Powered Committee to Review 
Present Structure of Export 

Import Policy

*391. SHRI CHINTAMANI JENA :

] , SHRI SUDHIR GIRI :

Will the Minister of COMMERCE be 
pleased to state :

(a) whether a high powered committee 
was set up to review the present structure 
o f export-import policies and to examine

( the effectiveness of export promotion ;

(b) if so. terms of reference and com
position of the Committee ; and

(c) when it will^ submit its report ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SAN G M A ): (a) Yes, Sir.

(b) The Terms of reference of the Com
mittee a r e :

(i) to review the present structure of 
export and import policies ;

(ii) to examine the effectiveness of export 
promotion noeasures in terms of their 
impact on actual export perfor
mance ;

(iii) to suggest rationalisation and improve
ments, wherever necessary, in export 
policies ; and ^

(iv) to suggest appropriate changes and 
rationaliJation of import poltci^ for 

the conservation of foreign exchange 
and the promotion of efficient import
substitution.

. t

The meml>ers of the Committee are ;—

(1) Shri Abid Hussain, Chairman
Commerce Secretary

(2) Shri P.K. Kaul, Member
Finance S^retary

^ : ■
(3) Shri S S. Sidhu, -do-

Secretary
Industrial Development.

(4) Dr. Arjun Sengupta, -do- 
Special Secy, to the
Prime Minister.

(5) Dr. C. Rangarajan, -do- 
Deputy Governor,
Reserve Bank of India.

(6) Shri M. Narasimham, * -do- 
Principal, Administrative Staff 
College of India, Hyderabad.

(7) Shri P.C. Jain.
Chief Controller of Imports 
& Exports. •

-do-

(8) Dr. Deepak Nayyar, Member
Economic Adviser, Secretary
Ministry of Commerce.

(c) The Committee is expected to submit 
its report within a period of six 
months

Assessmeiit of Production of Tea in 
West Bengal

•392. SHRI AMAL DATTA : Will the 
Minister of COMMERCE be pleased to 
st«4te :

(a) whether any assessment has been 
made of the potential for increase in 
production of tea in West Bengal;

(b) if so, the details of such assessment 
and also the present figure of production 
of different grades of tea in West Bengal; 
and

(c) the steps, if any taken so far or 
proposed to be taken for increasing 
production of tea in West Bengal ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) to (c)
Yes. Sir. The Draft 7th Five Year Plan for 
the Tea Industry in respect of West Bengal 
envisages extension planting o f  3,500 hectares 
leplanting of 3,950 hectares, rejuvention/ 
renovation and infilling of 14.<!00 hectares.
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creation of drainage and irrigation facilities 
in about 37,000 hectares alongwith adoption 
o f  improved cultural practices and improve
ment of manufacturing facilities and other 
activities including construction of labour 
houses during the 7th Plan period. It is 
estimated that with the adoption of above 
developmentBl measures, the tea ciop in 
West Bengal should increase by about 
28 M. Kgs , at the end of the Plan period 
and the average productivity should increase 
from 1.372 Kgs per hectare to 1,700 Kgs. 
per hectare. A sum of Rs 174.07 crores has 
been estimated towards the cost of the above 
developmental activities in West Bengal 
Total production of black and green tea 
in West Bengal in 1983 was 145.57 M. Kgs. 
Of this green tea production is estimated to 
be four M. Kgs.

/
Central Department of Tourism in the State 
of Tamil Nadu in the last three years as per 
the following details : i

Department of Tourism

1981-82 3,000.00 (towards ground
rent Janta hotel)

1982-83 3,000.00 (towards ground
rent for Janta 
Hotel)

50,000.00 Promotion of fairs 
and festivals

1983-84 3,000.00 (towards ground
rent for Janta 
Hotel)

Presently tea estates in West Bengal 
are free to avail of loans and subsidies 
under the various schemes of the Tea Board. 
A special schemc for rehabilitation of
Darjeeling tea gardens is also under imple
mentation. To facilitate rehabilitation,
excise duty on Darjeeling tea has been 
reduced to only 20 paise per kg.

50,000.00 Promotion of fairs 
and festivals

1,09,000.00

India Tourism Development Corporation

1981-82 38,000.00 Mahabalipuram
Beach Resort

Development of Tourist Infrastructure 
in Tamil Nadu

*393 SHRI K T KOSAIRAM ; Will 
th« Minister of TOURISM AND CIVIL 
AVIAT.ON be pleased to state :

(a) the amount that has been spent by 
the Centre during the past three years in 
developing the infrastructure facilities in 
tourist centres of Tamil Nadu ; and

(b) the reasons for delay in approving the 
master plan submitted by Kapyakumari 
Township Committee ?

. 1,42,000.00 Hotel at Madurai

7,85,000.00 Augmentation of 
transport fleet at 
Madras

1982-83 1,000.00 Mahabalipuram
Beach Resort

38,72,000.00 Augmentation of 
transport fleet, 
Madras

1983-84 4,(K),000.00 Augmentation of
transport fle^t at 
Madras

52,38,000.00

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHID ALAM 
KHAN) : (a) and (b) An amount of 
Rs. 5347,000.00 has been incurred by the

The Master Plan for Kanya Kumari has 
been prepared by the State Government, 
and it does not require the approval of the 
Central Department of Tourism.
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Option of Hindi Medium in Recniitment 
Examination of National Defcmce 

Academy

♦394. SHRI CHHITUBHAI GAMIT : 
Will the Minister of DEFENCE be 
pleased to s ta te :

(a) whether there is no option of Hindi 
medium in the recruitment examination of 
the National £>efence Academy, Pune and 
the Indian Military Academy, Dehradun;

(b) if so, since when;

(c) whether Government have made 
any provision in this regard to assist the 
Hindi-spealcing areas or to encourage the 
Hindi which is a National Language for 
such prestigious national examinations: and

(d) if so, when the option of Hindi 
medium is likely to be provided in the 
recruitment examinations of these Acade
mies ?

THE MINISTER OF DEFENCE 
(SHRI S.B. CHAVAN) : (a) to (d) The 
question papers in the examinations for 
recruitment to both the National Defence 
Academy and Indian Military Academy 
which are conducted by the Union Public 
Service Commission, arc purely of objec
tive type. The candidates are not required 
to write answer papers; they have only to 
mark their responses on the question paper 
itself In view of this, provision for option 
of Hindi medium in the question papers 
does not arise.

Setting up of Industrial Rfcoostruction 
and De?ek>pment Bank of India

(b) if 80, the provisions made for deal
ing with the problem by the proposed 
bank ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Government have decided to convert the 
Industrial Reconstruction Corporation of 
India Limited (IRCF), a Company estab
lished under the Companies Act, into a 
Statutory Corporation to be known a t 
Industrial Reconstruction Bank of India. 
In order to effectively deal with the orob^ 
lem of industrial sickness the proposed 
Reconstruction Bank will be invested with 
various powers including powers to take 
over the management; lease out or sell the 
industrial undertaking as a running con
cern; prepare schemes for reconstruction by 
scaling down the liabilities; submit schemes 
for merger or amalgamation for approval 
of the Central Government ctc. The 
Reconstruction Bank will alto have the 
power to submit schemes for reconstruction 
of companies in liquidation or for their 
amalgamation with healthy concerns to the 
High Courts for approval if directed so to 
do by the High Courts.

Finding of New Markets in the Third World 
Countries through Soviet Channel

3705. SHRI B. V DESAI : Will the - 
Minister of COMMERCE be pleased to ' 
state :

(a) whether India is seeking new mar
kets in the Third World Countries as well 
as indeveloping socialist countries through 
the Soviet channel;

3704. SHRI HANNAN MOLLAH : 
Will the Minister of FINANCE be pleated 
to state :

(a) whether Government propose to set 
an Industrial Reconstruction and Develop
ment Bank of India to help reviving sick 
industries in India; and

(b) if so, whether the Soviet Union is 
probing prospects of India serving as 
marketing agents for the European commo
dities;

(c) if to , whether thit was discussed by 
the Commerce Secretary during hit visit 
to the Soviet Union;
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(d) if so, whct!ier new trade pact in 
this regard has been signed;

(e) if so, the details of the same ; and

(f) the extent to which it wiJl be helpful 
to India's trade?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 

THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) No. Sir.

(b) to (f) Do not arise.

AssiiUnce Sought by Government of 
Kerala for Handloom Sector

3706. SHRI A. NEELALOHITHA 
DASAN NADAR : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government of Kerala 
have sought any assistance from the Central 
Government for the Handloom sector during 
the last two years; and

(b) if so. the details thereof and the 
action taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) and (b) The State Govern
ments approach the Centre for release of 
funds for handloom development schemcs 
only after releasing their share as most of 
the schemes are on a matching basis. A 
statement showing release of funds from 
the Central Government to Kerala for 
handloom development is attached

Statement

As.^istance provided by Central Govein- 
ment of Kerala for variti-s Developmental 
Scheme during 1982-83 and 1983-84.

Written Answers 30 

(Rs. in lakhs)

Scheme

1. Primary Societies

2. Apex Societies

3. State Handloom 
Development 
Corporation

4. Modernisation

5. Managerial Subsidy

6. Processing

7. Special Rebate

8. Janta Cloth Subsidy

9. Export Production 
Projects .

1982-83 1983-84 

10.50 12.00

7.00

20.00

7.00

7.00

4.00 —

5.00 —

— 23.80

67.30

20.89

17.29

19.68

3.00 —

124.69 99.77

Contradiction in Sections 141-A and 72-A
with regard to Income>tax assessment 

of Amalgamated Company

3707. SHRI K. LAKAPPA : Will the 
Minister of FINANCE be pleased to 
state !

(a) whether no refund is granted in a
provisional assessment under section 141-A 
of the Income-tax Act to the amalgamated 
company qualifying for the benefit under 
section 72-A by carrying forward and setting 
off of the unabsorbed business loss and 
depreciation of the sick industry until the 
completion of regular assessment of the 
amalgamated company for the immediately 
preceding year which generally takes three 
years; '

(b) if so, facts and justification;

(c) whether the very objective under
lying section 72-A for providing incentive 
and facilitating amalgamation of sick units 
with sound companies for speedy revival 
by utilising the tax saving arising to the
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amalgamated company, is being defeated 
by the above provision; '

(d) If so, the facts thereof ; and

(a) whether his Ministry had sent trade 
delegation to Kabul to explore the possibi
lities of bilateral trade between the two 
countries ;

(e) whether Government propose to 
issue suitable clarifications to simplify the 
procedure and to encourage take-over 
o f sick units by sound companies ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH R I S.M. 
KRISHNA) : (a) and (b) Section 141A of the 
Income-tax Act, 1961 lays down that in 
making a provisional assesmen!, due effect 
will be given only to those brought forward 
business losses depreciation which have 
already been computed by way of regular 
assessments in earlier years. These provisions 
cover cases arising under section 72A of 
the Income-tax Act, 1961 as well.

(c) and (d) No, Sir. The objectives of 
section 72A are not defeated by Section 
141A of the Income-tax Act, 1961 The 
inputs for the revival of the amalgamating 
company include investment by the amalga
mated company, internal generation of cash 
from the amaglamating company, loans 
from financial institutions, as well as tax 
benefits under section 72A. Since the 
requirements o f section 72A(2) are to be 
satisfied before the tax benefits can be 
availed of, it is open to the amalgamated 
company to take prompt measures for 
revival of the sick unit and apply to the 
specified Authority for a certificate under 
•ection 72(A)2 (ii). The Specified Authority 
deals with such applications with the utmost 
expedition and despatch.

(e) The information is being collected.

(b) if so, the details of the outcome of 
India's trade delegation’s visit to Kabul; and

(c) the steps taken to establtsh bilateral 
trade relations . between both these 
countries ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CX)MMERCE AND IN  
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN La SKAR) : (a) An
Indian delegation visited Kabul from 17-20 
February^ 1984, for trade review talks.

(b) and (c) It was agreed to make 
necessary efforts to expand and diversify 
bilateral trade in the context of the declining 
trend of Indian exports to Afghanistan. 
The following decisions, Inter-alia^ were 
arrived at :

(i) It was decided to establish direct 
correspondent relationship l>etween 
the banks in the two countries and 

to open Afghan convertible currency 
amounts in overseas branches of 
Indian Banks, so as to facilitate 
trade. Implementation has already 
taken place. (

(ii) The Afghan sides requested credits 
financing imports from India. 
EXIM Bank has offered a line of 
credit which has been conveyed to 
the Afghan Government.

Bilateral Trade Relations with Kabul

3708. SH RIM ATI JAYANTI PATNAIK: 
Will the Minister of COMMERCE be 
pleased to state :

(iii) Both sides agreed 
for increasing 
especially items 
buses, trucks.

to make efforts 
Indian exports, 
like cigarettes, 

pharmaceuticals.
pumps, diesel generators, agricul
tural machinery and light 
engineering goods.
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Bifurcation of Croup ‘A’ Posts in DGl

3709/SHRl ZAINUl. BASHER ; Will 
Ihc Minister of DEFENCE be pleased to state :

( whether the industrial Development 
Bank of India (IDBI) has dccided to promote 
mini-industrial estates in the country-side 
to change the face of rural India;

(a) whether group *A* posts in the 
Directorate General of Inspection Organisa
tion have been bifurcated between the 
civilian and military officers and cadre 
reviews of the two cadres of civilian 
and military officers has been done 
to icmove the stagnation and the same has 
been approved by Government ;

|h )  whether the bifurcation of posts has 
also been upheld by the Supreme Court ;

(c) whether DGl is now interchanging 
posts between civil and military officers on 
temporary as well as on permanent basis; 
and

(d) if so, the details of such changes 
end reasons for such initrchanges?

THE MIMSTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl 
K P. SINGH DEO) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The Government letter issued in 
August 1982 envisages filling up of vacancies 
of Services and civilian posts by civilian or 
Scrvicc officers, as a temporary measure. 
Such arrangements are required to be 
reversed a i soon as practicable. '

(d) In the last 2 years, such temporary 
postings were resorted to in 5 cases of 
Services posts (held by civilian officers) 
and 7 cases of civilian posts (held by Strvice 
Officers). These arrangements, necessitated by 
administrative consideriition, Court orders 
etc., have in 7 out of 12 cases already been 
reversed.

Proposal (0 promote mini industrial Estates 
by IDBI

3710, SHRI. K. PRADHANI : Will 
the Minister of FINANCE be pleased to state:

(b) if so, the broad outlioes of the 
Scheme formulated by this Bank and the 
capital outlay involved;

(c) whether some such estates will be 
opened In the tribal backward areas of Orissa 
also, if so^ the number thereof and their likely 
location; and

r

(d) if not, thp ̂  sasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) and (b) IDBI is at 
present providing direct assistance to Industrial 
estates with project cost exceeding Rs.3 crores 
and Refinance Assistance to Industrial 
estates with project cost of less than Rs. 3 
crores. Under the Refinance Scheme, I DBFs 
assistance is channelised through the agency 
of SFCslSIDCs and banks to industrial 
estates set up by State Stoall Industries 
Development Corporations^ Irfrastructure 
Development Corporations, other promo
tional organisations for the small and 
decentralised sector, cooperatives etc. Under 
the. Refinance Scheme, the minimum amount 
of loan io an industrial estate eligible for 
refinance has been fixed at Rs. 2 lakhs. It is 
also required that the size of industrial 
esiate should preferably be not less than 15 
acres of land so as to ensure its viability. 
IDBI proposes to examine the viability of 
mini-industrial estates/rural industrial estates 
with a view to modify the existing refinance
scheme to over the requirement of such
viable estates.

(c) and (d) Industrial estates to be set 
up in tribal backward areas of Orissa will
also be eligible for refinance provided they 
meet considerations of viability The respon- 
Sibl ty for promoiing and setting up such
estiates would vest with the Statelevei 
promotional organisations for t he small and 
decentralised industries. It would not there
fore be possible to indicate the number of 
mini-industrial estates that might be decided
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by the state level organisations to be set up
io the tribal areas of Orissa and the reasons 
for the locational decisions of such organisa
tions. ’

Shortage of raw Jute

3711. SHRI SANAT KUMAR 
MANDAL: Will the Minister of COMMERCE 
be pleased to state:

(a) the out come of the recent 
Bangladesh trade talks held in Dacca;

Indo-

(b) whether Indian Trade Mission was 
not advised to discuss prospects of import of 
Jute from Bangladesh in the current year, if 
so reasons therefor;

(c) whether impact of the lingering 
shortage of raw Jute in the country is not 
only likely to affect the growers interests 
but a number of mills in West Bengal have 
started cutting back p'-oduction on the plea 
of non>availability of Jute, as a result of 
which a large number of *badli* Jute mill 
workers have been rendered Jobless and 
permanent workers are also being affected 
as working hours have been reduced; and

(d) if so, steps which Government are 
taking to  prevent reduction of workforce in 
all Jute mills in the name o f shortage of raw 
Jute which has been resisted by all Jute 
workers and their trade unions?

THE MINISTER OF STATE IN T ^E  
MINISTRY OF COMMERCE AND IN  
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and
(b) Trade Review Talks between 

^ndia and Bangladesh were held at Dacca 
from 24th to 27ih July, 1984. Both the sides 
agreed to take measure towards reducing the 
imbalance and increasing the volume of 
trade. However, import of Jute from Bangla
desh was not specifically discussed.

(c) and (d) The present raw Jute Prices 
are ruling much above the minimum statuory 
to prices announced by the Government.

Therefore, the growers interests are not 
affcctcd adversely. No Jute mill has also 
closed down so far bccause of sjiortage of 
raw Jute*. In fact consumption of raw 
Jute during the months of May and 
June, 1984 is substantially higher 
thnn that in the comparable period of the 
previous year. Moreover, to ensure equitable 
distribution of raw Jute among the mills, and 
to help the weaker mills, the raw Jute stock 
holdings of mills have been regulated under 
the jute (Licensing Control) Orders, 1961.

Computation of income Tax in cases 
where landlords receive portion of rent in kind

3712. SHRI DIGAMBER SINGH : 
Will the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 6749 on 6 April, 1984 regarding 
free travel facility for landlords of l i i r  India 
accommodation and state;

' •

(a) whether there exists any mechanism 
whereby in case the landlord assessees do 
not declare the value of the part of the rent 
received in kind in their Income-Tax return, 
to detect this evasion; if so, the details there
of; and

(b) the action taken by his Ministry 
as per ' reply given to part (c) of th 5 
question? -

THE MINISTER OF STATE IN THE 
MINISTRY t)F  FINANCE (SHRI
S.M. KRISHNA) : (a) Yes, Sir. The 
Income-Tax procedure which enables
prc«assessment scrutiny of the 
return of Income filed by the taxpayer and 
consequential enquiiies which could include, 
inter-alia, cross checking with the tenant is 
the mechanism by which detection of evasion 
of tax can be effected.**

(b) The Income-Tax authorities are 
looking into the cases reported in leply to 
Unstarred Question No. 2132 on 9.3. 1984̂  
and necessary action is under way. Mjs. Air 
India have also been requested to indicate 
the details of agreement entered into by it. 
Then* reply is awaited.
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Funds required for modernisation and 
working capital requirements of units of 

Swadeshi Cotton Mills Company Ltd.

3713. SHRI KUMBHA RAM ARYA : 
Will the Minister of COMMERCE be pleased 
to state:

(a) the amount of funds required for 
modernisation and working capital require
ment of each units of Swadeshi Cotton Mills

Company Ltd. preasently being run by 
N.T. C. and

>

(b) the inventory levels of raw materials 
and finished product being maintained by 
each of mills of the Swadeshi Cotton Mills 
Compan^y Ltd.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P A. SANGMA) : (a) The required informa
tion is given below:

(Rs. in crores)

Name of the Unit under the Swadeshi 
Cotton Mills Co. Ltd.

Proposed requirement 
of funds for moderni
sation during Seventh 
Five Year Plan Period 

1985-90

Working Capital 
Present require

ment as 
Per Forms

1. Raebareli Textile Mills, Raebareli 1.29 0.41

2. Swadeshi Cotton Mills, Naini 2.37 5.59

3. Udaipur Cotton Mills, Udaipur 0-99 1,26

4. Swadeshi Cotton Mills^ Maunath 
Bhanjan

1.02 1.08

5. Swadeshi Cotton Mills, Pondicherry 4.12 3.03

6. Swadeshi Cotton Mills, Kanpur 14 44
...... -.- ----------------------- i—

2 93

(b) The inventory levels of raw materials and finished products maintained by each of the 
units of Swadeshi Cotton Mills Company Limited as on 30.6.84 arc given below:—

(Rs. in lakhs)

Name of the unit Raw material (Cotton)
• (Provisional) 

Finishe'd goods

1. Raebareli Textile Mills, Raebareli 7.38 6.26

2. Swadeshi Cotton Mills, 
Pondicherry

86.67 155.81

3. Swadeshi Cotton Mills, Kanpur * 4,33 ' 182.17

4. Udaipur Cottoh Mills, Udaipur 18.06 , 35.74

5. Swadeshi Cotton Mills, Naini 63.87 126.40

6. Swadeshi Cotton Mills, 
Maunath Bhanjan

14.21 21.04
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Non>Payment of Family Pension and othwr 
dues to widows of Defence Personnel who

served in Bengal Engineering Group

3714. SHRl NIHAL SINGH : Will the 
Minister of DEFENCE be pleased to state:

(a) whether any family pension cases of 
the Dcfencc Personnel who served in Bengal 
Engineering Groups arc pending with 
Controller of Defence Accounts (Pension) 
Allahabad;

(b) if so, the details thereof;
*

(c) whether Governnient have received 
any representations from affected persons/ 
widows of defence personnel and Member of 
Parliament for non payment of family 
pension and other dues; and

(d) if so. the action taken by Govern
ment to  remove the hardship being faced by 
the widows ?

expedite ftnalisation of these cases. In one 
case pending enquiry award has bicn 
sanctioned while in the other it is not 
admissible.

Anomaly in payment of D.A. to Central and 
State Goyernment Pensioners

3715. SHRI H .R  BAHUGUNA : Will 
the Minister of FINANCE be pleased to stale:

(a) who her D.A. is pa^d @2.50 per cent 
to the Central and Slate Government 
pensioners a» against 5.0 per cent to those 
in service;

(b) whether Government propose to
remove this anomaly; and •

(c) w hether medical reimbursement is 
available to those in service but not after 
rttiremenl and if so, the redressal steps 
proposed ?

THE MINISTER O F STATE IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH DEO) : (a) and (b) Yes,
Sir. 91 cases of family pension relating 
to service personnel of Bengal 
Engineering Group arc reported to be 
pending with the controller of Defence 
Accounts (Pension) Allahabad. Out of these,
11 cases arc ready for notification^ 32 cases 
are under their examination in consultation 
with the Medical Advisers attached to them 
and 48 cases are under reference to the 
Record Office.

(c) and (d) A representation in this 
regard was received directly from a widow. 
She was immediately granted Pending 
Enquiry Award equal to ordinary Family 
Pension. Her claim for spccial Family 
Pension has now been rejected and ordinary 
family pension is under notification.

The cases of Special Family Pension 
of two other widows were also taken up by 
Members of Parliment. Controller of Defence 
Accounts (Pension) had been asked to

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) and (b) Dearness is paid to 
Central Government pensioners at the rate of 
2^5 per cent of pension for every 8 point 
rise in the 12 monthly average of all India 
Av'crage Consumer Price Index fbr Industrial 
workers (base 1960sal00). Dearness 
Allowance is paid to serving employees at 
the maximum rate of 40% of Pay up to 
Rs. 400/— p.m. for the same order of in
crease in the average price index. The rate of 
Dearness Relief is based on the recommenda
tions of the 3rd Pay Commission who had 
kept in view the fact that the social and other 
obligations of the pensioners Are not of the 
same order as that of serving employees. 
The Fourth Pay Commission will look into, 
apart from other things, these aspects too.

(c) Medical facilities under CGHS 
Scheme are allowed to pensioners residing 
in the area covered by the CGHS Scheme. 
Reimbursement of medical expenses is how
ever not allowed to pensioners where CGHS 
facilities do not exist.
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DispofnI of pending loan Application by 
hyndlcate Bank De? Nagar, New Delhi

3716. SHRI LALA RAM KEN : Will 
tho Minister of FINANCE pleased to refee to 
the reply given to Unstarred Question No. 
4045 on 16 December, 1983 regarding loan 
application received by Syndicate Bank, Dev 
Nagar, New Delhi and stale;

(a) whether some application are still 
pending for disposal since then; and

(b) if 80, the reasons there* for?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFjENCE (SiiRI K.P. 
SiNGH DEO) : (a) to (c) Group ‘A* Officers 
of Directorate of production and Inspection 
(Navy) and Directorate of Warship Projects 
have been encadred with the .Defence Quality 
Assurance Service (DQAS) in DGI Organis
ation. This has been don e In consultation 
with and with the concurrence of the UPSC 
and the Home Ministry. The seniority of 
these officers in the DQAS cadre will be 
fixed in accordance with existing Govern
ment Rules. '

Paklitan’f Sub-Marine CapiibilKy

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
From out of the six previous pending 
applications, pertaining to the period October 
November, 1983, in their Dev Nagar Branch, 
the Syndicate Bank have /eported that one 
more application has since been sanctioned 
loan, two apf>Ji€ations are pending disposal 
for want of "completion of formalities, and 
the parties not supplying ccrtain specific type 
of information called for by the bank, and 
three applicants are reported to have taken 
back the application forms for filling them up 
correctly.

Encadre of Group 'A* Officers of DPIN Cadre 
With DQAS in DGI Organisation

3717. SHRI AJOY BISWAS : Will the 
Minister of DEFENCE be pleased to state :

(a) whether group *A’ Officers of Defe
nce production Inspection Naval Cadre have 
been encadred with DQAS in DGI Organi
sation :

(b) if so, how their seniority with 
respect to existing DQAS officers was fixed ; 
and

(c) whether the UPSC arid Home Mini
stry have been consulted and concurrence 
taken for such fixation of seniority ?

3718. SHRI MADHAVRAO SCIN- 
DIA : Will the Minister of DEFENCE be 
pleased to state ;

(a) whether at the present rating, 
Pakistan’s sub-marine capability is superior to 
Indians capability: and

(b) if 80, the steps taken by Govern
ment to neutralise ihe threat to the coun
try's security from this quarter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K P. 
SINGH DEO) : (a) sub-marine capability 
is a function of the total number of sub
marines held, the quality and nature of 
their sensor and weapons fiitment, and the 
levels of training and skill of their personnel, 
offset by the total anti-submarine capability 
o f the opposing nation. The submarine 
capability of one country cannot, therefore, 
be compared with the submarine capability 
of another country.

(b) The overall Defence Plan of the 
country and in particular the Development 
Plan of the Navy is formulated, inier-alia, 
on the basis of available information about 
the capabilities of the countries in the 
in region and our threat percep
tions, and takes into account the submarine 
fleet being held or acquired by the countries 
in the region.
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Recovery of Outstanding Bank Amount from 
Defaulting Tea Estates in Assam and Tripura

3721. SHRI GHUFRAN AZAM : 
Will the Minister of FINANCE be pleased 
to refer to the reply given to Unstarred 
Question No. 809 on 27th July, 1984 regard
ing financing of tea estates in Assam and 
Tripura be United Commercial Bank and 
s ta te :

(a) the further follow up action taken 
by the bank to recover its outstanding 
amounts from each of the defaulting tea estates 
and how many legal proceedings have been 
started for such recovery;

^  (« ft 3r5Tf?5T 

SwKV) : ( ^ )  5ft, I

Additional Central Assistance to States which 
have Managed their Finances well

3720. SHRI V.S. VIJAYARAOHA- 
VAN : Will the Minister of FINANCE be 
pleased to state:

(a) whether Governmcni have worked 
out any scheme to provide additional Central 
assistance to States which have managed 
their finance well; and

(b) if so, the details of assistance 
being provided and the details of the benefi
ciaries ?

THE MINISTER OF F IN A l^ tE  
(SHRI PRANAB MUKHERJEE) : (a) The 
Government of India will shortly be taking 
a decision regarding the details of scheme 
to provide additional a<»sist?nce to those 
States who have managed their finances 
well.

(b) Docs not arise

(b) whether some of these estates 
owners have started selling teas without 
giving credit to their bank accounts of all 
those hypothecated teas; and

(c) if so, the facts thereof and steps 
proposed to be taken to ensure that the sale 
proceeds are collected by the bank to reduce 
the amount of outstanding even through 
courts attachment orders wherever found 
necessary to safeguard public mony ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) to (c) In terms
of Scction 13 (I) of the Banking Compan- 
ines (Acquisition and Transfer of Under
takings) Act, 1970 and the customs and  ̂
usages prevalent amongst bankers, informa
tion relating to the individual constituents 
of the banks cannot be disclosed. Follow-up 
action to recover the bank*s outstanding 
amounts is being taken and in a few cases 
legal action is also being contemplated.

E v asio n  of Excise Duty by M /s Bengal Lamps 
^  Ltd.

3722. SHRIMATl PRAMILA DANDA- 
VATE : Will the Minister of ^
FINANCE be pleased to state;

(a) whether attention o f Government 
has bee/i drawn to newsitem appeared in the
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‘Indian Express* on 18 February, 1984 regar
ding c asion of cxcisc duties by M/s, 
Bengal Lamps Ltd.;

(b) if so, the details thereof;

Plea for Larger Share ot Central Taxes by 
States

3723. SHRI A.K. ROY : Will the 
Minister of FINANCE be pleased to 
Slate :

(c) whether Government have investi. 
gated into the matter; and

(d) if so, the action taken against the 
Bengal Lamps Ltd. ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) and (b) Yes. Sir. The 
following allegations, inter alia, were made 
against M/s. Bengal Lamps Ltd.

(a) whether his attention has been 
drawn to the news item appeared in **The 
Hindustan Times’̂  on 13th July, 1984 under 
the caption “ Plea for larger share of Central 
Taxes'*.

(b) if so, facts in details and the
reaction thereto;

(c) names of the ’Stales putting for
ward such demands; and

(d) the steps taken thereon ?

(i) M/s. Bengal Lamps have avoided pay
ment of excise duty by not including post 
manufactuiing expenses in the assessable 
value for payment of duty; and

(ii) Distributors were converted into 
wholesalers and an increased percentage of 
discount was given to them while the comp
any was allegedly taking back money by 
raising unsubstantiated debit notes and ser
vice bills.

(c) and (d) As regards the matter of 
inclusion of post manufacturing expenses in 
the assessable value, appropriate depart
mental lection was taken. The matter is 
sub-judice with the Calcutta High Court and 
under depajtmental adjudication at Banga
lore. As regards the sccond allegation, 
after the reccipt of a complaint in 1976, 
searches were conducted in dilferent premises 
of the firm and later on, investigations 
were taken over by the Directorate of Rev
enue Intelligence, Consequently, show cause 
notices were isslied to the company by the 
respective Central Excise field formations. 
The company filed writ petitions in Calcutta 
and Karnataka High Courts which arc still 
pending decision*

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) to (d) It is reported in the Hind
ustan Times dated 13.7. 1984 that while 
addressing the meeting of National Develop
ment Council held on 12.7.1984, the Chief 
Minister of Haryana, Shri Bhajan Lai, plea
ded for a larger share of Central taxes and 
market borrowings and also for full reimbur
sement of the losses suffered by the states 
owing to natural calamities. It is also 
reported therein that the Chief Ministers 
of Bihar, Gujarat, Himachal Pradesh, Punjab 
and Madhya Pradesh pleaded for increased 
Central assistance for plan schemes. As 
regards points raised by the Chief Minister 
of Haryana, it may be stated that in the 
Memorandum submitted to the Finance 
Commission the Government of Haryana 
proposed cent percent share of income tax 
for the States and desired that the Central 
assistance for natural calamities should be 
given to the extent of 100% as a non-plan 
grant under article 275 of the Constitution. 
The above v/ews of the State Government 
have been taken into consideration by the 
Eighth Finance Commission before finalis
ing their recommendations. A copy of the 
Report of the Eighth Finance Commission 
along with an Explanatory Memorandum on

/
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the action taken by the Government on the 
recomnundaticns ^of the Coramission has 
ben placed on the Table of the House 
on 24th July, 1984. As regards Market 
Borrowings the Commission’s view will be 
taken into consideration by the Government 
of India for neceissary action in due 
course*

As regards the poirts reported to have 
been raised by the other Chief Ministers, they 
relate to rcqucNts for higher Central assis
tance for various plan schcmes. Planning 
Commiss on is concerned with the matter 
and will be amsidering these points while 
finalising the 7ih Five Year Plan.

Category of Arms Recovered from Golden 
Temple

3724. SHRI BHOGENDRA JHA : 
Will the Mmistcr of DEFENCE be pleased 
to state :

(a) whether any arms recovered from 
the Golden Temple Complex and elsewhere 
belong to the category stolen from dcfence 
^tock or from across the border; and

,(b) if so, the action taken thereon ?
•

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH DEO) : (a) and (b) Action to verify 
whether arms Rcoveicd from the Golden 
Temple Complex and elsewhere in Punjab 
had been held on defence stock is on hand. 
This will involve verification of records of 
several years spread in various centres and 
will necessarily take time.

In case of weapons of foreign origin 
recovered from the Tciijple, enquiries will 
also have to be made as to how these came 
to be in the possession of terrorists in the 
State.

Will the Minister 
pleased lo siaie :

of FINANCE be

- ta )  wheiher B Complex powder is  ̂
being smuggled into the country; and

(b) if so, the number of people 
arrested during the -currciM year and the 
full facts thereof together with details of 
preventive measures taken to check tlie smug
gling thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S M. 
KRISHNA) : (a> and (b) The information 
is being collected and will be laid on the 
Table ot the House;

India's Share in World Tourists Arrivals

3726. SHRI R.P. GAEK.WAD; Will 
Ihe Minister of TOURISM AND Q V IL 
a v ia t io n  be pleased to state :

(a) whether India’s share in world 
tourists arrivals is very low in comparison 
to the USA, Canada and West European 
countries;

(b) if so, the comparative figures the
reof; and

(c) the steps being taken for increas
ing tourists arrivals in the country, the 
details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN : (a) and (b) As per the statistics 
published by the World Tourism Organisa
tion, the Comparative share of India, USA, 
Canada and some of the West European 
counu es in the world tourist arrivals during
1982 are as g'ven btlow

Smuggling of B-Complex Powder

3725. SHRI MANDHAR LAL SAINI : 
SHRI RAJNATH SONKAR 
SHASTRI :

Country Percentage share

India

USA

05

7.9
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Canada 4.4

Austria 5.1

France 11 9

Federal Republic of Germany 4 0

Greece 1.8

Ireland 0.8

Netherlands 1.1

Norway 0.4

Portugal 1.1

Spain 9.0

Switzerland 3.3

(c) The steps beiog taken for increa
sing tourist arrivals in the country include 
increased promotional efforts abroad through 
effective publicity and extension of institu
tional net-work, improving the facilities at 
the international airports to make far 
easier arrivals and departures, promotion of 
charter traffic, hosting of international con
ferences and conventions, expansion of air 
transport facilities, development of tourism 
infrastructure in the centres of tourist attrac
tion and promotion of special interest tourism 
like holiday tourism, sports tourism, youth 
tourism, and wild life tourism.

Trade Agreements entered in at Trade Fairs 
Organised at National and International 

Level by Trade Fair Authority of India

(c) the number of Indian business 
houses and export agencies which failed to 
supply quality goods and failed to honour 
the contracts indicating the reasons thereof; 
and

(d) the steps taken or proposed to be 
taken for stopping such undesitable practice 
in the national interest ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RAN JAN L ASKAR) : (a) A state
ment is Laid on the table of the House 
(Placed in Library. See No. LT 8602/84).

(b) A statement is Laid on the table 
of the House (Placed in Library. See No. 
LT 8602/84)

(c) -No Such Complaints have been 
reported to  Trade fair Authority of India

(d) Does not arise.

Stoppage of Pension of Retired Brigadier 
Apprehended for Smuggling Fire Arms

3728. SHRI MANOHAR LAL SAINI : 
SHRI RAJNATH SONKAR 
SHASTRI :

Will the Minister 
pleased to state :

of DEFENCE be

3727. SHRI R P. YADAV : Will the 
Minister of COMMERCE be pleased to 
s ta te :

(a) the number of trade fairs at nati
onal and international level organised during
1983 and 1984 (first half) and names of 
Indian business houses which participated 
in each of these fairs;

(b) the trade pacts agreements and 
business transactions done with foreign 
agencies by the Indian counterparts and their 
turn-overs;

(a) whether there is any proposal to 
stop the pension of the retired Brigadier 
who was apprehended in Delhi Airport on 
19th July, 1984 while trying to smuggle fire 
arms;

(b) if not, the order on the subject
and

(c) whether a copy thereof will be 
laid on the Table of the House?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K.P.
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SINGH DEO) : (a) to (c) firig. Jagir
Singh (Retd) was arrested at Palam Airport 
on 20th July, 1984 and FlRs have been 
lodged against him. The question of stop
page of his pension can be considered only 
after the charges are proved in a Court of 
Law. •

Copies of relevant provisions of the 
Pension Regulations fbr the Army are Laid 
on the table of the House (Placed in Library. 
Sec No. LT 8603/84)

tive Approval in June, 1982. The civil works 
are proceeding satisfactorily and the project 
is expected to be conapleted by March, 1985. 
Meanwhile, production has been progressively 
stepped from 47,000 Nos, in 82-83, to 64,000 
Nos. in 83-84, with a target of 89,000 Nos. 
for the current year. The augmented capacity 
of 2 lakhs Nos. is expected to be reached 
from December 1985 onwards

Setting up of a Regional Office of S.B.I. at 
Siliginri In Darjeeling

Delay in Coostnictioo of Blanket Unit of 
Ordnance Clothing Factory, Shahjahanpur

3729 SHRI JITENDRA PRASADA : 
Will the Minister of DEFENCE be pleased 
to state : *

(a) whether the work on the Blanket 
Unit at the Ordnance Clothing Factory, 
Shahjahanpur has been delayed considera
bly;

(b) the date that had been fixed for 
completing the construction of this Unit and 
the likely date now by which the Unit will 
start function 7

(c) the reasons for delay in complet
ing the Unit; and

3730. SHRI ANANDA PATHAK ; 
Will the Minister of FINANCE l>e pleased 
to state : '

(a) whether Government have received 
any representation regarding setting up of a 
Regional Office of the State Bank of India 
at Siliguri in Darjeeling District;

(b) if so whether Government have 
taken any decision to give the clearance for 
the same; and

(c) the date by which the said Regi
onal Office is likely to be set up ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) Ye*. Sir.

(d) the persons responsible for delay 
and the action taken by Government against 
the erring officials ?

(b) and (c) The matter is under consi
deration in consultation with the State Bank 
of India.

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH D E O ): (a) to (d) A project for 
augmenting the capacities in the Ordn* 
ance Clothing Factory^ Shahjahanpur, for 
manufacture of Blankets for the Army, from
30,000 Nos. to 2 lakh Nos. per annum, was 
sanctioned b> Government in August, 1981. 
The preliminary project Report had assumed 
a time-frame of 18 months for the Civil works. 
Later, based on the detailed design and 
estimates of civil works, the Military Enginee
ring Service indicated a time-frame of 30 
months at the time of issue of Administra

Budgetary Deficit of Central and State 
GoTemments «

3731 SHRI BAJU BAN RIYAN :
Will the Minister of FINANCE pleased to 
su te  ;

(a) the total budgetary deficit of Central 
and Stale Governments during the last five 
years ; and

(b) the impact of huge deficit on our 
econoipy 7



53 Written Answers SRAVANA 26  ̂ 1906 (JSAKA) Written Answers 54

THE MINISTER OF FINANCE (SHRI 
PR AN A B MUKHERJEE) : (a) A statc-
meot is attached.

(b) It is difficult to isolate the impact of 
budgetary deficit on the economy since this 
depends upon the state of overall liquidity 
and also the use to which the resources are 
put. The amount of budgetary deficit is 
determined keeping in * view the liquidity 
requirements of the economy within the 
framework of reasonable price stability.

Statement

• Budgetary Deficit o f the Centra! and State 
Governments

(R». crores)

Centre States^ Total

1979-80 2.427 228 2.655*

1980-81 2,576 874 3,450

1981.82 1,392 1,127 2^519

1982-83‘ 1,655 694 2,349

1983-84
(Provisional)^ 1,431 718 2,149

Excludes Jammu & Kashmir and 
Sikkim, who do not bank with 
Reserve Bank of India.

Import of soda ash to Save Small Scale Soap
and Detergent Unit from Extinction

3732. SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of
COMMERCE be pleased to state :

(a) whether he has received a represen
tation dated 18 July, 1984 from the Tamil 
Nadu Small Scale Soap and Detergent 
Manufacturers' Association, M adras;

(b) whether they have pointed out to 
the acute scarcity of soda ash in the market 
and the steep increase in the price of the 
material ; and

(c) the steps Govemnaent are taking to 
save these small scale soap and detergent 
units from extinction by importing adequate 
quantity of soda ash ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) ; (a) and (b)
Yes, Sir. The Tamil Nadu Small Scale Soap 
and Detergent Manufactures. Association, 

. Madras have represented that there is scarcity 
of soda ash in the market.

(c) In terms of the Import & Export 
Policy (Vol. I), 1984-85 soda ash is already 
allowed for import under Open General 
Licence by Actual Users (Tndustrial), and by 
Export Houses/Trading Houses against REP/ 
Additional licences, as per policy for sale to 
Actual Users (Industrial) in both cases subject 
to Actual User condition.

Adjusted for Rs. 1.743 crores of 
medium-term loan given by the 
Centre to the Slates for clearing 
their deficits as on March 31,
1982.

Adjusted for Rs 400 crores of 
medium-term loan given by the 
Centre to the States for clearing a 
part of their overdrafts as on 
March 31 1983.

Removal of Workmen Directors 
Boards

from Bank

3733. SHRI PITAMBAR SINHA : 
Will the Minister of FINANCE be pleased 
to state ;

(a) whether Government have taken a 
decision to remove workmen directors from 
bank boards :

1

2

8
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(b) If so, when the decision was taken 
and the reasons therefor ;

(c) the names of directors so removed 
since April this year and from which banks ;

(d) if the posts are filled, the names of 
those and their representation and if not 
filled, the reasons therefor ; and

(e) whether the decision was taken 
without consulting the employees ; if so, the 
reasons therefor ? *

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) to (e) In terms
of provisions contained in Q ause 9 (1) of the 
Nationalised Banks (Management and) 
Miscellaneous Provisions) Schen»e of 1970 
and 1980, as it stood prior to March 1, 1984, 
a Workman Director was appointed by the 
Central Government on the Boards of 
nationalised banks for a term of 3 years. 
However, each such Director continued to 
hold office notwithstanding the expiry of he 
term until his successor was appointed. This 
aforesaid clause of the nationalisation 
schemes was amended by Governm ent after 
consultation with Reserve Bank of India with 
eflFect from March 1, 1984 to provide that all 
directors on the Boards of nationalised banks 
shall hold office during the pleasure of the 
Central Government. In the light of the 
above, Government decided that such of the 
Workmen Directors who had been function
ing on the Boards of respective nationalised 
banks for a term longer than the specified 
term of office for which they were originally 
appointed should cease to hold office with 
immediate effect. The employees have not 
been consulted in taking this decision as it is 
in accordance with the Scheme. In terms of 
the above decision. Government had issued 
notifications on 7th April 1984 to the effect 
that the Workmen Directors mentioned in the 
attached statement and who had completed 
three years on their respective Boards shall 
cease to be Directors.

In respect of the vacancies caused by the 
above notifications, one has been filled up by

the appointment of Shri Lakshmanan Balasu- 
bramanian belonging to All India Overseas 
Bank Employees Union on the Board of 
Indian Overseas Bank in accordance with 
the provisions of the Scheme referred to 
above. Meanwhile, the Courts have stayed 
the operation of the Government's notifica. 
tions dated the 7th April, 1984 in the case 
of the Workmen Directors on the Boards of 
Central Bank of India, Bank of India, 
Punjab National BarA, United Bank of India. 
Dena Bank, Syndicate Bank, and Bank of 
Maharashtra. Subject to the orders of the 
Court, action is in hand to appoint new 
Workmen Directors in all the banks in accor
dance with the procedure laid down in the 
Nationalised Banks (Management and 
Miscellaneous Provisions) Scheme, 1970.

Statement

S Name of Workmen Name of Date of 
No. Director the Bank appoint

ment

1. Shci H.S. Grewal Central Bank 26.7.1980
of India

2. Shri N. Sampath Bank of 17.12.1979
India

‘ \
3. Shri C.S. Punjab '

Ramaswamy National 26.7.1980
Bank

4. Shri N .R . Oupta United Bank
o h n d ia  29.1.1981

5. Shri K .K. Bhatta- Dena Bank 23.7.1980
charya '

6. Shri H .O. Rao Syndicate
Bank 12.10.1979

7. Shri Bhupesh Allahabad l l . l ^  1972
Sarkar Bank

8. Shri S.K. Punekar Bank of
Maharashtra 10.10.1979

9. Shri Daniel Indian
Mohan Overseas

Bank 10.10.1979
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Imposition of Restrictions by RBI on Purcbast 
of Rice by State Go?ernments

3734. SHRI XAVIER ARAKAL : 
Will the Minister of FINANCE be pleased to 
state :

(a) whether Reserve Bank of India 
imposed restrictions on the purchase of rice 
by the State Oovernments andjor its agencies 
like Civil Supplies Corporation ;

(b) if so, the reasons therefor •

(a) whether the Bureau of public 
Enterprises has issued guidelines to National 
Aluminium Corporation, Orissa regarding 
development of and promotion for ancillary 
industries in and around mother plants ;

(b) whether the Bureau of Public 
Enterprises has received the action taken 
report from NALCO, Orissa since issue of 
the said policy guidelines ; and

(c) if not, the reasons for the delay/ 
non-implementation of the policy by 
NALCO ?

(c) whether Government of Kerala 
have registered -its objections to this restriction 
on the purchase by the State Governments ; 
and

(d) whether there is any restriction 
on the private sector in purchasing rice or 
other essentials 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA): (a) The Bureau of public
Enterprises has issued guidelines for, the 
growth and development of Ancillary In
dustries by public Sector Enterprises which are 
applicable to National Aluminium Corpora
tion, Orissa also.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) to (d) The 
Reserve Bank of India has reported that it 
has not imposed any restrictions on the pur
chase of the rice by the State Governments 
or its agencies. The RBI is providing food 
credit to the State Governments at conces
sional rate of interest of 12.5% for the procure
ment of food grains (i. e. wheat paddy, rice 
and coarse grains) within the State, at support 
prices fixed by O n tra l Government and for 
the purchase of food-grains from the C^sntral 
pool for distribution under the public Distri
bution System. But credit is authorised at 
a higher rate of interest of 18% for the pur
chase of foodgrains at prices above those 
fixed by the Central Government provided 
such purchases have the concurrence of the 
O n tra l Government.

Implementation of Guidelines from B.P.E. 
to NALCO, Orissa for Development of 

Ancillary Industries

3735. SHRI GIRIDHAR GOMANGO ; 
Will the Minister of FINANCE be pleased to 
State :

(b) and (c) The progress report prescrib
ed under the guidelines is normally received 
when the unit has gone into commercial 
production. Since NALCO is in the constru
ction phase, the receipt of the report at this 
stage is premature.

Free Trade 2^ne in Bangalore

3736. SHRI T.R. SHAMANNA : 
Will the Minister of COMMERCE be pleased 
to state ;

(a) whether a proposal for setting up 
of a Free Trade Zone in Bangalore has been 
received from Karnataka Government; and

(b) if so, whether Central Government 
will give early approval to the proposal consi
dering facilities available in Bangalore and 
Karnataka being the first State to make the 
proposal ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN  
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and .(b)
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Ministry of Commcrcc have been receiving 
requests from various State Oovernments 
iDOtuding Government of Karnataka for setting 
up Free Trade Zones in those States. Govern
ment o f India have decided at present to 
set up 4 additional Free Trade Zones 
at Cochin, Madras^ NOIDA and Falta 
(West Bengal) and necessary measures 
have been initiated for bringing about 
their early establishment. Government 
would, however, watch their perfor- 
maoce after commissioning ' before thinking 
of a few new ones. When the question to 
set up additional Free Trade Zones is taken 
up in future, the request of Government of 
K arnataka will be kept in view.

4

Decline in Dutch Imports from India

‘ 3737. SHRI KRISHNA KUMAR 
GOYAL : Will the Minister of CX>MMERCE 
be pleued to state :

(a) whether it is a fact that the Dutch 
imports from India are declining ; and

(b) the factors responsible and the 
steps proposed to be taken to resolve the 
problem ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE AND 
IN  THE DEPARTMENT OF SUPPLY 
(SHRI NIHAR RANJAN LA SK A R): (a) 
No, Sir. ,

(b) Docs not arise. ^

Raks Regarding Reserration of Posts for SC/ 
ST not Being Followed by Bengal Circle 

of SBI

3738. SHRI A.C. DAS : Will the
Minister of FINANCE be pleased to state :

(a) whether rules regarding reservation 
of posts of SC/ST in recruitment as well as 
in departOftental promotions, carrying forward 
of reserved vacancies, maintenance of 40- 
Point resters and recruitment of sub-ordinate 
staff (Class-IV) are not being followed by the 
Bengal Circle of State Bank of India ;

(b) If so, the reasons therefor ;

(c) whether Government have received 
representation from All India Scheduled 
Castes Federation recognised by Government 
of India to this effect ; and

(d) the action taken by Government 
thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) to (d) The
information is being collected and to the 
extent available will be laid on the Table of 
the House.

External Debts

3739, SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJ. 
PA Y EE:

Will the Minister 
pleased to state :

of H N AN CE be

(a) the total external debts as on 
March 31, 1980 and also on March 31, 1984;

(b) the total amount of the foreign 
commercial loans by public and private sector 
companies on these dates ;

(c) the value of the U.S. Dollar to 
rupee on January 10, 1980 and March 31,
1984 and how much the total rupee payment 
liability rose further due to fall in rupee 
v a lu e ;

(d) position of repayment schedule ;
and

(e) estimated amount required per year 
for servicing the total foreign loans ?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) The total
External Debt on Government Account as 
on 3lst March, 1980 and 31st March, 1984 
was about Rs. 12, 178 crores and Rs, 20,165 
crores respectively.
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(b) The outstanding amounts of foreign 
commercial loans as on 31st March. 1980 and 
31st March. 1984 were about Rs. 996 crorcs 
and Rs. 2,277 crores respectively.

(a) whether both the Centre and some 
States are vying with each other to attract 
ths Non-Residents Indians Investment (NRl) 
in the country :

(c) The U.S. Dollar was equivalent to 
Rs. 7.94 and Rs. 10.75 as on 10th January, 
1980 and 31st March, 1984 respectively. 
Changes in the exchange rates between the 
Dollar and the rupee do not affect the foreign 
currency amount of repayment of debt 
denominated in Dollar since the debt is repaid 
in dollar. Moreover, the entire external 
debt is not repayable in US Dollar but in a 
mix of currencies.

(d) and (e) As per Budgetted estimates 
the amount of repayment of principal and 
payment of interest on Government loans 
during 1984-85 are estimated at Rs. 591.45 
crores and Rs. 418.08 crores respectively.

Benefits to Coffee Growers

3740. SHRI D.M. PUTTE GOWDA.: 
Will the Minister of COMMERCE be pleas
ed to state the benefits given by Government 
to coffee growers for the worst affected 
drought situation during 1983-84 which has 
resulted in poor coffee products ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
IN THE DEPARTMENT OF SUPPLY 
(SHRI NIHAR RANJAN LASKAR) : 
The quantum of loan available under 
the Coffee Board's crop Hypothecation 
Scheme was revised both by upward revision 
in valuation norms as well as io absolute 
terms. As a result, disbursement increased 
from Rs 203 lakh in 1982-83 to Rs. 588 lakh 
in 1983-84. As a special relaxation, the 
repayment was allowed to be made in three 
annual instalments.

Non-Resident Indians Investment and Foreign 
Capital Investment

3741. SHRI P.K. KODIYAN : Will
the Minister of FINANCE be pleased to 
state ;

(b) if so, details of such investments 
made/proposed to be made in the country ; 
and

(c) the difference between the NRI 
investments and other foreign Capital 
investments in the country in view of the 
sharing of profits, dividend etc. ?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) The Centre 
and States play a promotional role for 
attracting NRl investments according to the 
policy laid down by the Government, and the 
question of their vying with each other does 
not arise.

(b) A statement is attached giving 
details of investments in shares and deben
tures made by non-resident Indians under the 
various facilities.

(c) Foreign investment is generally
allowed on a selective basis and as a vehicle 
for transfer of sophisticated technology where 
as NIR investment is permitted even in 
areas where foreign investment may not be 
permitted ; and on preferred terms. Once the 
investment is permitted the sharing of profits, 
dividend etc will be in proportion to the 
equity held in the Indian company irrespec
tive of the fact whether the invcstmet is foreign 
investment or NRI investment. '

Statement
Investments allowed to be made by non-resi
dents o f Indian nationalityjorigin and overseas 
corporate bodies owned to the extent o f at 
least 60 per cent by such persons under the 
various schemes since the investment facilities^ 
were liberalised in April 1982, aecording to 
the information available with Reserve Bank 

o f India

Amount (Rs. in crores)
Pfoposals approved (Position as on 31-5-1984)
I. Direct investments with repatriation rights 

in shares/debentures :—
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(i) Under 40% Schctnc

(ii) Under 74% Scheme

II. Direct investments on non
repatriation basis

—  108,35

■ : « . . .

22 64

Actual Inwestments (position as on 31.3,1984)

(b) Some of the Labour Contract 
Societies and their State level federations 
sought relaxation in the norms so as to 
obtain higher credit limits from Cooperative 
Banks. Accordingly based on the findings 
of the studies conducted, the norms for 
financing Labous Contract Societies by 
Cooperative Banks were revised in June, 
1983 as under

(i) Portfolio investmenT'with repatriation 
rights as per statements received from 
authorised dealers) ~  39,82

(ii) portfolio investment on non-repatria
tion basis (as per statements received 
from authorised dealers) — 0.2497 ^

Grant of Clean Cash Credits Regarding 
Advances to Labour Contract Societies

• 3742, SHRl BHAUSAHEB THORAX :
J Will the Minister of FINANCE be pleased to  

s ta te :

(a) the norms and limits to grant 
clean cash credits regarding advances to 
labour contract societies prior to June 1983 ;

(b) the reasons why Government have 
changed this policy ;

(c) the total amoum anctioned 
to and after June 1983 ; and

pnor

(i) Clean cash credit limit may* be 
sanctioned equal to owned funds 
without Government guaranted and 
three times of time owned funds 
with Government guarantee,

(it) In addition to above, sanction of 
accommodation upto 70% of the 
executed contracts and pending 
bills therefor in favour of the 
Government/Quasi Government 
bodies may be granted provided

• such bills are not pending for more 
than three months.

(c) Details of credit limits sanctioned 
to Labour Contract Societies by banks prior 
to and after June, 1983 are not available.

(d) There is no proposal under consi
deration of NABARD to revert to tjie 
earlier practice.

Exploring the market potentiality of 
Lucknow Dusheri Mangoes

(d) whether NABARP propose to 
revert to  the previous practice ^of advancing 
Labour Contract Societies ?

3743. SHRI CHIRANJI LAL SHARMA : 
Will the Minister of COMMERCE 
be pleased to state:

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY : (a) Prior to June,
1983, CoDtral Cooperative Banks were allowed 
to sanction clean cash credit to Labour 
Contract Societies equal to owned funds 
where such advances were not covered 
by Government guarantee and twice the 
owned funds were Government guarantee 
was available.

(a) whether Lucknow Dusheri mangoes 
have wide international market; «

(b) if so, the steps taken for exploring 
market potentialities of that variety of 
Lucknow mangoes; and

(c) the specific steps taken for expan
sion of cultivation of Lucknow mangoes ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and
(b) Lucknow Dusheri mangoes have 
not yet established acceptability in the 
international market. Ministry of Commerce 
have undertaken an exercise, in consultation 
with the concerned Ministries/Department^ 
to evolve suitable measures so that export 
of fresh foods/vegetables, including Dusheri 
mangoes, is facilitated.

(c) The following steps are being taken 
for expansion of cultivation of Lucknow 
mangoes;

1. There is a separate Directorate of 
Horticulture in U ttar Pradesh. This 
Directorate is engaged in the develop
ment of all fruits including mangoes 
in the State.

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR): (a) No Sir,

(b) to (d) Do not arise.

Grant of special (Duty) allowance to Central 
Goyernment Civilian employees

3745. SHRI CHINGWANG KONYAK: 
Will the Minister of FINANCE be pleased to 
state ;

(a) whether his Ministry has issued a 
notification that central Government civilian 
employees who have all India transfer 
liability will be granted a Special (Duty) 
Allowance at the rate of 25 per cent of the 
basic pay on posting to any station in the 
North East Region;

2. The Central Horticulture Institute 
for the Northern Plains at Lucknow 
(formerly known as Central Mango 
Research Station) LC.A.R. conducts 
extensive research on mango.

(b) whether those employees who are 
exempt from payment of income tax, will not 
be eligible to this SDA; and

(c) if so, the reason therefor 7

3. Quality Mango plants are being 
propogated and distributed to the 
cultivators.

Setting up of Computer Terminals in Ten 
Major ports

3744. SHRI CHINTAMANI 
PANIGRAHI : Will the Minister of 
COMMERCE be pleased to state;

(a) whether his Ministry has a proposal 
to set up computer terminals in all the ten 
tnajor ports;

(b) if so, the purpose of setting up of 
such computers terminals.

(c) the time by which the complete 
network is expected to be ready; and

(d) the steps taken in the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) to (c) Special (Duty) 
Allowance at the rate of 25 per 
cent of basic pay has been sanctioned 
to Central Government employees 
who have all India transfer liability on 
posting to any station in the North Eastern 
Region. Most of the tribal Central Govern
ment employees serving in the North Eastern 
Region may not be holding posts having 
alMndia transfer liability. Those tribal 
employees who have all-India transfer liability 
are also statutorily exempt from payment of 
income tax. This being a major concession 
given to the tribal employees, it has not been 
found justified that they should be given 
another concession in addition.

I '
Recruitment rules for posts in Ashok Hotel

3746. SHRI R L.P VERMA ; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :
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(a) whether there arc uniform recruit
ment rules for all the posts in India Tourism 
Development Corporation units of Ashok 
Hotel;

(e) if so, the measures Government 
propose to take to provide relief to the 
aggrieved persons ?

(b) if so, whether there are adequate 
provisions of promotion for the incumbents;

(c) if not, the reasons therefor;

(d) the number and paniculars of the 
persons (with designation, scale of pay) who 
have been working for more than fifteen 
years and stagnating at the maximum without 
any promotion; and

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) ; (a) to (c) Recruitment
and promotions in all posts in 
Ashok Hotel are regulated as per 
ITDC Recruitment, Promotion and 
Seniority Rules, 1982.

(d) and (e) Information is given at 
Statement attached.

Statcmeot

SL Designation of the employees 
No.

» No» of employees Scale of pay 
(Rupees)

1. Orchestra Player 2 7PO-1285

2. Life Guard>cum-Fire Officer 1 700-1285

3. Florest 1 700-1285

4. Sanitary Inspector r 700-1283

5. Storeman 15 350-550

6. Sr. Meitre d.Hotel 1 600-1085

7, Chef de Rang ^ 1 400-660

8. Daftry 1 350-550

9. Mossenger > 11 350-550

10. Beider 24 350-550

11. Superintendant 2 700-1285

12. l^ rte r
( 13 350-550

13. Clock Room Attendent 4 350-550

14. Security Guard 2 350-550

15. Commis-de-Rang 47 350-550

16. Polish Boy 8 350-550
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1 2
<

3 4

17. Page Boy . 12 350-550

18. Laundry Men 23 380-630

19. Houseman 81 350-550

20. SG Front OflFice Assistant 3 700-1285

21. Room Attendant 18 350-550

22, SG Housekeeper
1

1 700-1285

23. Head Pentryman 1 460-790

24. Pantryman 2 360.570

Most of the employees who have been 
working for more than 15 years and could 
not be promoted, are either illiterate/unkilled 
or have adverse service record. However, 
with the revision of wages from time to time, 
the scales of these employees are revised 
upward with a provision for automatic eleva* 
tion to higher scales of pay in terms of labour 
settlements signed with the trade unions.
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T T S r^m  ^TSFH: ^  ftiJTT t  %

* f ^ ? T  f? r ftiT  ^ ’ T  g i T ^Cv

^  * raf?r ?5n% 1 1

€f*rf?T 5f c p m r a  « r * ? f ^  %
%  a f t r  q ^ c T  » ifiT f^  s m

q f J4~̂ f^gr ?ft?r ?TTf*r?r ^  i
TO f<WT if ^  T #  I  I «TR?fW

fT3W ^  5fV» t^f/TT3flT FTJFTTli 

iim j j > 3 r t  %  aRPTrr f ^ i r r  ??rftJT ^ ^ ft w r  

?rf*ff? p it 5 RT%  a f t r  sfTfirftnff Sf 

g x v T ^  w rP T^ r ® r%  v t  < rc n iw

f^’TT ^  I ?5T ?rfn%JTf ^  WZW! ^ ^  *>■ «ft 

9TT afh: T5^1r if ^  ^T>r a r r r t ^ r

«pt ^rrirfff5T5T <PT?r % it  an% ^T5fV 

?r*TWT3ff q r  «Ft ^rn^nt a r k  r r  

^nr^inarf % ^ n rm sr  f  *  i

TT51T g^TVTT^ a r k  f ^ w h r  if?«rT«rf % 

ffi^qnr % ftTtr ??r «tt x m  
f ? T ^  Hwv^ir ?rftrf^ * i | 1 1

^rfwfinrlf % vt  ^  tt^ jt

HTVTT «n: ^  r ? in  »nrr 1 1  

ir?  ^  »RT I  %  % ?5f if

? r f ^  ffr?rff%?r anr s r f i r fk f^ lf  v>, 

f?TTf tR  w i f ^  » T  I i

Custom Doty collected from Gulf Passengers

3749. SHRl A.K. BALAN ; Will tho 
Minister of FINANCE be pleased to state:

(a) the amount that has been collected 
from O ulf passengers in 1983 as Customs 
duty; and

(b) the amount collected as Customs 
duty from Keralites returned from Oulf in 
1983 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHEI S.M. 
KRISHNA) : (a) and (b) The
Customs authorities at the airports 
do not maintain figures of customs 
duty collected from passengers originating 
from particular sector or belonging to 
particular States in India. Passengers originating 
from various sectors at arrive different 
airports in India. It would, therefore, not b« 
possible to give information regarding the 
amount of duty collected from passengers { 
coming from Oulf countries or the amount of 
customs duty collected from Keralites returning 
from Gulf countries. However, the amount of 
customs duty collected at Trivandrum airport 
during 1983 was Rs. 15.47 crores.
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Purchase of Chrome Ore by Japao from lodla

3750. SHRI HARIHAR SOREN : Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether Japan is keen to buy chrome 
ore from India,

(b) if so, the steps taken by his Ministry 
to export charge chrome from the country; 
and

(c) the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) ; (a) 
Yes Sir. During the current year, a
quantity of approximately 74,000 tonnes of 
chrome ore has already been exported to 
Japan and a further quantity of 1»65,0Q0 
tonnes is expected to be exported
to Japan during the year.

(b) and (c) Information is being
collected and will be laid on the
Table of the House.

Jewellery of 18 carat Gold sold at 
price of 22 carat Gold by Jewellers

the

3751. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of FINANCE be 
pleased to referto the reply given to Unstarred 
Question No. 1008 on 27 July; 1984 regarding 
Jewellery of 18 carat gold sold at the price 
of 22 carat gold by Jewellers and state;

(a) whether all the Collectors of Central 
Excise have since checked a part of the 
Jewellers under their Jurisdiction to see if 
they are stamping the ornaments correctly;

(b) if so, the results thereof; and

(c) how is the purity of the^small sized 
ornaments and articles checked on whom 
stamping has been said to be not possible ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF FINANCE (SHRI 
S.M. KRISHNA) : (a) to (c) The 
Collectors of Central Excise were 
instructed not to carry out routine 
checks except on receipt of written 
complaints from customers regarding purity 
of gold ornaments so as to avoid unnecessary 
harassments. Sjo far no complaints of this 
nature have been reported by the gold 
Control authorities.

On receipt of a signed and varifiablo 
complaint, the collectors of Central Excise 
were asked to seize such ornaments and get 
the purity tested at the nearest Departmental 
Laboratory or the Government of India 
Mint, at Bombay.

Financial Assistance to persons belonging to SC| 
ST in Madhya Pradesh

3752. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of FINANCE be pleased to 
state :

(a) the amount earmarked for giviog 
financial assistance to persons belonging to 
Scheduled Castes and Scheduled Tribes in 
Madhya Pradesh under consumer loan 
scheooes in the last three years ;

(b) the amount proposed to be provided 
to Madhya Pradesh in 1984-85 for that 
purpose; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (aK The 
existing data reporting system prescribed 
by the Reserve Bank of India does 
not yield information in the manner asked 
for. However, according to the latest 
available information, the outstanding credit 
of all Scheduled Commercial Banks for 
personal loans (including consumer durables), 
as at the end of June, 1984 in the State of 
Madhya Pradesh, was Rs. 28.38 crores. No 
separate data for Scheduled Castes/Scheduled 
Tribes is available.

%
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(b) and (c) Information regarding 
amount proposed to be provided to Madhya 
Pradesh during the year 1984-85 for 
consumer loans is not avaliable.

Recovery of loans advanced under IROP

3753. SHRI CHINTAMANl JENA : 
Will the Minister of FINANCE be pleased 
to sute:

t m f f  i r a  ^  w t t

3754. TT«t *.
ftlW  ^  fTT :

(*p) fjrPiTH: a f tr  ^

Hf'O’iV T iftr % % ^ n r  %

^  ^  ;

(a) whether Government are aware of 
the poor recovery of loans advanced under 
the Integrated Rural Development programme 
in the country;

(b) virhether the beneficiaries are unable 
to refund the loans due to the failure of the 
programme for which they have taken loans; 
and

(c) if so, the steps being taken to give 
tome concession or relief tn regard to  the 
recovery o f  loans from the poor people who 
are not in a position to repay the loans?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to
(c) Separate figures about recovery of 
loans imder Integrated Rural Development 

Programme are not available. The programme 
aims at assisting families below poverty line 
to reach an income level above Rs.3500 per 
annum and as many as 125.80 lakhs bene
ficiaries have been assisted imder the 
programme during the first four years of the 
VIth Plan period. Concession or relief in 
regard to  recovery of loans is given only to 
genuine and non>wilful defaulters affected 
either by natural calamities or other reasons 
beyond their control The concession is 
given by rescheduling the repayment instal
ments, extending the repayment period or 
sanctioning fresh credit limits keeping in view 
the repaying capacity of the borrower, his 
capacity to manage financial resources and 
generate additional income

(w ) w r  TnrFTPT

a t ^  ^  ar«nT tp m fv r  ^

.

(»t) irfir ?rt ssftrT v n

I?

* ftnw  ; («p)

T m rf «TT ^  JTOTiri

TTftr 1983-84 % 3RT ^  27058.74 
’So I 9f  'R

^  T T ftr  V T  I ,  %45T

1982-83 % SprT % arf??T*r
fcTT I  a ik  1983-84 % s r t  % 3 r t^ ' 

arr 1 1 %

arfRTT 1982-83 % SRT *f 
«TT f?T 529.87 «frdf ^  Tiftr

«fr I

(w ) arh (*r) arts^ 3rRt>r ^
T v m i ^  3TTift3r^T-5F?r

3RTT %, art arnft̂ T s ttt  JmrfktrffrrJ M r  

>rarT m , 21.8 srf^?r?T ir 85 arf?mcT 
?*nir TT^ ^  PrqiTfTfr *Ft «ft i arnftJr 
^  TT??T iftaRT afl^Tf r'1)7

V
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•JTRnrrarf^fT sftT ar?<T ^  ?nfJT5r 

113Trrt*T ^  arr?nf?T ^ ^ rra r  ’p f f  

% flrJrsFJT sftT %

v n h P T  % 5frf%^rfT«T s r t  5T«tt ^

%  wfTt? 19 8 4 -8 9  ^  2 2 8 5 .3  ^
^  TT^ Jfft fffWfTW ^  «ft I 5Tf TfCn-

r r ^  19 8 4-8 5  * f  3 T ^  ’ C®r1r ^ r r r ^
ar?R»fV 5T fr c ^  ^  €>:gff*Tgr 1 1 7 .0 8

^  TT5?T % «l<fil<il fsR T ^

f ^ r a r f w  snrrftiT  fT<Tte ̂ ' r n f  «ft a f tr

3Tf??r»T f T ^  if ?r ? r t f m r  »TTr 

^  I TfSTFVnr flTTinX % f%tr STfift̂ T ^  

2 3 9 .4 1 ^  ^  ^  spt
finR T fw  ^  I  I ^  T lg^  %

^f a rn ftn  ^

<Tf5fV 3W5T, 1985 ^  apfl
% f%?TT I  T n m r m  ^  '«i k

Jt o !  ¥ t  ararf^ (1 9 8 5 -8 9 ) ^f ^
^?fV  ^  ^T trf?T  ^  TO

Tiftr % fn=?^ if ?T»rnn s n q n t

f t m fw  3rnTt«r jrx:r 'ri^ ?r®ff % f?rq: ^r

f [ i  «ft I

< i'^H I'T  HT^>TT 3 T ^  

^fTTTftr % STfcTT̂  ^TRTf^

t ' 5Tfwnr wtsptt %

^ 7  1 1

Garment Exporters Jofolted in Quota 
Fraiids /Irreg ularities

3755. SHRI ASHFAQ HUSSAIN : 
PROF. AJIT KUMAR MBHTA :

Will the Minister of COMMERCE be 
pleased to refer to the reply given to Unstar
red Question No. 10013 on 4th May, 1984 
regarding garment exporters involved in 
qoota frauds or irregularities and state the 
following particulars separately for each exp
orter ;—

(i) address of the garment exporters 
involved in quota fraud/irregularities;

(ii) name of the Members Authorised 
Representative;

and
(iii) nature of the offence committed;

(iv) nature of the punishment awarded?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : Statement 
are Laid on the table of the House (Placed in 
Library. See No LT 8604/84). ^

Problems Being Faced by Man-Made Textile 
Industry

3756. SHRI MOHAN LAL PATEL : 
Will the Minister of COMMERCE be pleased 
to state :

(a) whether Government have made 
any assessment with regard to the growth 
and problems being faced by country's man- 
made textile industry in recent years;

(b) if so, the details thereof and the 
main problem; and

(c) the steps Government have taken 
to remove the impediments, if any, in the 
growth of man-made textile industry in the 
country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASK,AR) : (a) to (c) 
Assessment regarding the requirements of 
the textile industry including man-made 
textile industry has been made while formula
ting the draft Seventh Five Year Plan for 
removing the impediments in the growth of 
the textile industry, some of the steps already 
initiated are as under: —
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(i) To ensure availability of raw 
materials at reasonably steady 
prices, import of man-made fibre/ 
yarn is permitted on O.G.L. basis 
for actual users.

(ii) With a view to accelerating the 
pace of modernisation of the textile 
industry, increased fibre flexibility 
to weaving units, lubject to certain 
stipulations, have been announced. 
Fibre flexibility to spinning units 
liave also been announced.

(lii) Several items of textile machinery 
required by the man-made textile  ̂
industry can be imported under 
Open General Licence.

(iv) Under the Scheme of modrenisa- 
tion/replacement the mills are 
allowed to replace the existing 
looms and spindles by sophistica* 
ted high speed looms and* spin
dles.

(v) As a further measure of modernisa
tion and improving the production 
base for augmenting exports of 
textile products. Government have 
announced a Scheme for import 
of certain varieties of sophisticated 
looms and Rotor Spinning Mach
ine at concessional rate of import 
duty subjects to  the condition that 
75% of the goods pcoduced by 
such machines shall be exported 
out of India.

(vi) The excise duty on certain varieties 
of polyester-cotton blended yam 
and polyester-viscose blended yarn 
h^ve been reduced.

(vii) The duty on certain varieties of 
polyester-cotton fabrics coniaining 
more than 40% but less than 
70% polyester have been reduced.

(viii) The effective rate of excise duty 
on viscose staple fibre spun yarn 
has been reduced.

(ix) The Soft Loan Scheme for moder
nisation has been further liberali
sed.

Setting up an Ordnance Factory in Aodhm 
Pradesh

3757. SHRI CHINTAM ANI JENA : 
Will the Minister of DEFENCE be pleased 
to s ta te : .

(a) whether a foundation stone for 
setting up an ordnance factory has been 
laid by the Prime Minister at Medak in 
Andhra Pradesh;

(b) if so, the approximate cost for the 
said factory and likely date when it will be 
ready and start functioning;

(c) the main items likely to be manu* 
factured in this factory; and

(d) whether any foreign collabora
tion is involved, and if so, the details there
of ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K P . 
SINGH DEO) : (a) Yes Sir.

(b) to (d) The approximate cost of 
ordnance factory at Medak will be Rt.421 
crores. The factory will be producing infantry 
combat vehicles in collaboration with the 
Government of USSR. It will not be in 
public interest to disclose further details in 
this regard.

Production and Import of Rubber

3758. SHRI CHINTAMANI JE N A : 
Will the Minister of COMMERCE be pleased 
to s ta te :

(a) whether rubber is being improted ;

(b) if so, the quantity of rubber 
imported during the years 1981-82; 1982-83;

y
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1983-84 and the quantity likely to be imported 
during the current year 1984-85;

(c) the amount involved in the import 
of rubber during the above period.

(d) whether production of rubber in 
the country has declined; if so, by how much 
during the said period and the reason there, 
for; ^

(e) the steps being taken to increase 
the production of rubber In the country;

A programme for developing rubber 
cultivation in ,North Eastern State has been 
undertaken. Possibilities of rubber cultiva
tion in other States like Orissa^ are also being 
explored.

(g) It is estimated that provided adeq
uate and suitable land for new rubber plan
tation is made available, we may be in a 
position to attain self-sufficiency by 2000 
A.D.

Working Group on Processed Food Exports

(f) whether any other part of the cou
ntry has been surveyed for tha production 
of rubber; if so, the details thereof and the 
result achieved;and

(g) whether any target time has been 
fixed for achieving self-sufficiency in the field 
of rubber production ?

3759. SHRl CHINTAMANI JEN A : 
Will the Minister of COMMERCE be pleased 
to state :

(a) whether a working group has been 
set up by Government to go into all aspects 
of processed food exports and to facilitate 
all-round development of these products;

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) Yes, Sir.

(b) and (c) The quantities of rubber 
imported during the last three years are as 
under:

Y ear. Quantity 
(In tonnes)

Value
(Rs.jlakhs

1981-82 42,750 366660

1982-83 30.050 2370.41

1983-84 31,200 3692 41

1984-85 30.000 3500.00

(authorised to 
be imported)

(approx.)

(d) to (0  No, Sir. However, Govern
ment has taken various steps to increase the 
production further by way of giving cash 
subsidy and interest subsidy to growers and 
also provinging free extension advisory sup
port.

(b) if so, the details thereof and how 
far It will be helpful to increase export;

(c) the present range of export of pro
cessed food;

(d) the target fixed 
processed food and the 
exported;

for the export of 
main items being

(e) the names of the countries which 
are importing processed food from I c ^ ;  
and * ,

(f) the steps being taken to popularise 
our products in other countries ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and (b) 
The Ministry of Commerce have undertaken 
an exercise, in consultation with the concer
ned Ministries/Departments and the trade to 
identify problem areas affecting the growth 
of our exports of various processed food 
items and to revamp the institutional
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arrangements for the growth of export of 
various items including value-added consumer 
products. No formal working group has, as 
such, been set up,

(c) and (d) The target for export of 
processed foods during 1984*85 has been fixed 
at Rs 275.00 crorcs. The present range of 
export of processed foods comprises of fresh 
fruits & vegetables, preserved fruits and 
vegetables, meat A meat products, poultry 
products, guargum products, cereal foods, 
walnuts, basmati rice, and other miscella
neous food preparation.

(e) At present our processed foods are 
exported mainly to USSR, U.K.. USA, 
Australia, West Germany, France. Italy, 
Bahrain. Kuwait, Qatar. Saudi Arabia. Oman 
and Yemen Arab Republic. *

(f) The steps taken to popularise 
Indian processed foods aproad include parti
cipation in specialised international food fairs 
and exhibitions, sponsoring of sales teams in 
the targeted markets, invitation of trade 
delegation from abroad, undertaking of 
generic and brand publicity in overseas 
markets, etc.

Suppliers of Ctmreocy Note Paper to Ciirreacy 
Note Press, Nasik

3760. SHRI A R. M A L L U ; Will 
the Minister of FINANCE be pleased to 
s ta te :

(a) the details regarding the suppliers 
of currency note paper to Currency Note 
Press, Nasik Road ;

(b) the terms and duration of the 
contract for the supply of the currency note 
paper; and

(c) whether it has been noticed that 
bad quality of currency note paper is being 
used causing inconveniencc to the public ?

the requirement of Currency Note Press. 
Nasik Road for security paper is met by 
supplies from the Security Paper Mill, Hosh- 
angabad. which is a Departmental unit o f the 
Government of India. Security paper is also 
imported occasionally whenever the require* 
ment of such paper exceeds the production 
at Hoshangabad. This is imported on 
the basis of terms and conditions 
specified in the Supply Order issued on 
the supplier which contains clauses regarding 

"the prices, payment, agency commission, 
marking, packing, inspection authority, terms 
o f delivery schedule, insurance, documents of 
inspection, security deposit, warranty clause 
stipulating replacement'^ free of charge on 
C I.F . site basis of defective paper as a 
result of faulty manufacture or on account of 
poor quality of material used or due to any 
other reason which may render it below 
spcciQcation and unsuitable for printing of 
Bank and Currency Notes.

By and large the paper supplied by the 
Security Parper Mill, Hoshangabad as well 
as that imported conforms to  the required 
specification.

Projects to be Financed with the Assiftaoce 
of Afiao DeTelopment Bank

3761. SHRI A.R MALLU : Will
the Minister of FINANCb be pleased to 
su te  :

t

(a) whether India has sougth some amo
unt from the Asian Development Bank during 
the current financial year;

(b) if so, the details thereof;"

(c) the defails regarding the projects 
that are going to be financed with assistance; 
and

(d) the amount likely to be released 
project-wise ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF H N AN CE (SHRI JANAR- 
DHANA POOJARY : (a) to (c) The bulk of

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) : (a) to (d) 
The Oovernmeot of India has indicated to
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the management of the Asian Development 
Bank its intention to commence borrowing 
from the Bank’s Ordinary Capital Resources 
(OCR) during the period of the Third 
General Capital Increase (ending 1987) The 
exact amount of loans to be India during 
this period and the projects to be financed 
are still under discussion.

Percentage of SC/ST in State Bank of India 
Its Subsidiaries and Nationalised Banlis

3763. SHRI A. NEELALOHITHAD- 
ASAN NADAR :
SHKI SATYANARAYAN 
JATIYA :

Proposals Recerved by Indian Investment 
Centre for Setting up Joint ventures in 

India

3762. SHRI NAVIN RAVANI : Will 
the Minister of FINANCE be pleased to 
state the number of proposals received from 
abroad during the last two years by the 
Indian Investment Centre under his Ministry 
for setting up joint ventures in India and 
the action taken by Oovernment to accord 
them ?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) : The 
number of enquiries received by Indian 
Investment Centre from overseas entrepre
neurs including non-resident Indians during 
the last two years was as under :—

Will the Minister of 
pleased to state :

FINANCE be

Year

1982-83

1983-84

No. of enquiries received

3208

6165

The Indian Investment Centre is a 
promotional organisation and its services are 
available to all overseas entrepreneurs intend* 
ing to enter into financial/technical collabora
tions with companies in India. However 
it is not necessary that persons who avail the
mselves of the services of Indian Investment 
Centre will necessarily make firm applications 
to Oovernment for approval of foreign colla
boration arrangements. Wherever firm propo
sals arereceived from overseas parties, these 
are considered in accordance with the policy 
and guidelines of the Oovernment.

(a) the details of the total number of 
staff in each category of staff in StatP Bank 
of India and in each of its subsidiaries and 
in each of the nationalised banks ;

(b) the percentage of Scheduled Castes 
and Scheduled Tribes in each of these 
categories in each of these Banks;

(c) whether the percentage of Scheduled 
Castes and Scheduled Tribes in adequate; 
and

(d) if not, the steps 
taken to make it adequate ?

proposed to be

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) and (b) The 
requisite information as on I-1-I984 in respect 
of Public Sector Banks is at statement 
attached.

(c) While the percentage of Scheduled 
Caste candidates in respect of sub-staff and 
sweepers is adequate, in respect of clerical 
cadre it is less than the required percentage. 
The percentage of Scheduled Caste in the 
officers cadre and the Scheduled Tribe in 
all the cadres is not adequate.

(d) In order to make up the short
fall in respect of the Scheduled Caste/Scheduled 
Tribe staff including officers, the banks and 
the Banking Service Recruitment Boards 
have been advised from time to time to make 
concerted efforts to clear the backlogs. 
They have also been advised to hold special 
recruitment tests for Scheduled Caste/Scheduled 
Tribe, wherever necessary. In addition in
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order to increase the chances of Scheduled 
Caste/Schedoled Tribe candidates for selection 
against reserved vacancies, various concessions 
like relaxation in upper age limit.

education il qualifications and application 
fees are extended to  them. These candidates 
are also adjudged on relaxed standards.

> Stetemcfit *

Statement showing the total number o f  employees ami the number o f  Scheduled Castes and 
Scheduled Tribes amongst them as on

SI. Name of the Bank 
No.

Oflicer Q erk Sub>Staff Sweeper

1, Central Bank of India —  Not available —
2. Bank of India 9351 24092 7033 1374
3. Punjab National Bank 9629 21393 8471 1728
4. Bank of Baroda 10136 18901 7622 633
5. United Commerdal Bank 7820 15750 7081 897
6. Canara Bank 9187 23906 5330 1399

7. United Bank of India 3934 10005 5259 1066
8. Dena Bank 3710 7511 3531 N.M
9. Syndicate Bank 7109 18706 4085 1570

10. Union Bank of India 7101 13462 4520 , 1187
11. Allahabad Bank 3768 7588 3457 385
12. Indian Bank 5520 9251 2957 '  23
13. Bank of Maharashtra 3221 8472 3317 N.M.
14. Indian Overseas Bank 6013 13613 3479 1104
15. Punjab A  Sind Bank 3731 5187 1925 .  ̂ 638
16. Corporation Bank 3740 3396 691 53
17. Oriental Bank of Commerce 1893 3261 1214 327
18. Viiay Bank 2785 6687 1954 394
19. New Bank of India 2573 5714 2282 N.M.
20. Andhra Bank 3280 5897 1884 32J

21. State Bank of India 44274 99395 33879 5935
22. State Bank of Bikaner and Jaipur 2042 6281 2608 325

23. State Bank of H>derabad 2227 6053 2608 165

24. State Bank of Indore 1023 .2692 1283 2

25. State Bank of Mysore 1739 5274 1421 460

26. S u te  Bank of Patiala 1315 4920 1891 495

27. State Bank of Saurashtra 1166 3473 1403 197

28. State Bank of Travancore 1930 5286 1840 422

TOTAL : 160217 356166 122035 • 21100

Note : N. M. Not Maintained '■V
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Statement showing the total number o f employees and the number o f Scheduled Castes and 
Scheduled Tribes amongst them as on J^I-1984

1SL Name of the Baok 
No.

Scheduled Castes

Officer % Clerk % Sub-Staff % Sweeper %

1. Central Bank of India —  N. A. —
2. Bank of India 954 10.21 2864 11.89 1552 22.07 944 69.71

3. Punjab National Bank 817 8.43 3507 16.39 1705 20.1 1489 96,16
4. Bank of Baroda 798 7.88 2365 12.51 1730 22.70 286 45. t t

5. United Commercial 
Bank

394 ’5.00 1621 10.03 1326 18.7 508 56.6

6. Canara jBank 592 6.44 3198 13.38 965 18.12 219 15.65
7. United Bank of India 98 2.05 1520 15.02 601 11.43 889 83.2
8. Dena Baqjc 200 5.39 1004 13.37 ' 835 23.65 N. M.

9. Syndicate Bank 561 7.89 2433 13.01 1023 25.04 513 32.68

10. Union Bank of India 330 4.65 2148 15.96 1123 24.85 629 52.99

11. Allahabad Bank 190 5.04 1076 14.18 610 17.68 ‘ 322 83.63
12. Indian Bank 511 9.26 1454 15.72 919 31.08 11 47.8
13. Bank of M aharashtra 302 9.38 1077 12.71 795 23.97 . N.M.

14. Indian Overseas Bank 549 9.13 2849 20.91 1386 39.84 244 22 10

15. Punjab & Sind Bank "  39 1.04 144 2.77 154 800 — —

16. Corporation Bank 42 1.1 171 5.06 139 20.26 7 13.2
17. Oriental Bank of 

Commerce
22 1.16 355 10.88 72 5.93 N.A,

18. Vijaya Bank 20 1.04 190 2.84 178 9.11 , 45 11.42
19. New Bank of India 7 0.27 407 7.14 504 22.09 N.M.
20. Andhra Bank 37 1.13 728 12.35 351 18.63 Nil

21. State Bank of India 1299 2.9 14687 14.8 4947 14^6 3910 65.88
22. State Bank of 

Bikaner Sc Jaipur 108 5:28 1078 17.16 287 12.57 325 100.00
23. Slate Bank of 

Hyderabad 61 2.73 564 9.31 303 11.6 N.A.
24. State Bank of Indore 29 2.86 401 15.11 249 19.41 2 —

25. State Bank of Mysore 63 3.62 536 ;10.05 228 15.55 N.A.
26. State Bank of Patiala 78 5.93 879 17.88 367 19 4 495 100.00
27. State Bank of 

Saurashtra 81 6.95 425 ]12.75 159 13.22 31 27.93

28. State Bank of 
Travancore 103 5.3 615 ]11.63 466 25.3 32 7.6

Total : 8388 5.23 "^48296 13.55 22984 18.83 10901 51.6
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Statement

Statement showing the total number o f employees and the number o f Scheduled Casts and 
Scheduled Tribes amongst them as on J.1,1984

SI. Name of the Bank 
No.

Scheduled Tribes

Officer- % Clerk- % Sub>St:iflr % Sweeper %

1.

2.
Central Bank of India 
Bank of India 37! 3.97

-N ot available— 
996 4.14 343 4.88 81 5 ^

3. Punjab National Bank 149 1.54 567 2.65 375 4-4 129 7.46
4. Bank of Baroda 102 1.00 393 2.08 412 5.41 42 6.64

5. United Commercial Bank 78 1.00 403 2.5 352: 4.9 12 1.05

6. Canara Bank 221 2.41 754 3.15 158 2.97 7 0.50

7. United Bank of India 37 1.00 152 1.53 16 1.45 101 10.1

8. Dena Bank 63 1.70 323 4.30 331 9.37 N.M.

9. Syndicate Bank 177 2.49 613 3.28 223 5.46 65 4.14

10. Union Bank of India 73 1.03 195 1.45 147 3,25 45 3.79

11. Allahabad Bank 30 0.79 117 1.5 4 71 2.05 4 1.03

12. Indian Bank 168 3.04 161 1.82 112 3.79 Nil

13. Bank of Maharashtra 71 2.20 194 2.29 243 7.33 N.M .

14. Indian Overseas Bank 216 3.59 301 2.21 155 4.46 21 1.9

15. Punjab & Sind Bank 14 0.37 20 0.39 1 0.52 —  —

16. Corporation Bank — — 44 1.29 21 3 03 Nil

17. Oriental Bank of Commerce 6 0.31 48 1.47 33 2.71 N.A.

18. Vijaya Bank 6 0.31 70 1.05 52 466 6 1.52
19. New Bank of India 2 0.08 69 1.21 32 1.40 N M.

20. Andhra Bank 17 0.52 102 1.73 139 7.37 —  —

21. State Bank of India 323 0.07 3935 4.00 1079 3.2 437 7 36

22. State Bank of Bikaner and 
Jaipur 3 0.14 279 4.44 120' 5.25 Nil

23. State Bank of Hyderabad 18 0.87 54 0.89 66 2.56 N.A.

24. State Bank of Indore 18 1.78 ilO 4.15 112 8.73 — ■ —
25. State Bank of Mysore 17 0.9a 190 3.28 62 3.8 N.A.

26. State Bank of Patiala. 8 0.6 3Q 0.61 37 1.95 Nil

27. State Bank of Saurashtra 13 1.11 154 4.63 43 3.60 Nil

28. State Bank of Travancore 21 1 90 1.7 78 4.2 7 1.7

Total : ' 2222 1.38 10371 2.91 4813 3.94 957 4.53

Note : N.A. Note Available 

N.M. Note Maintained.
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Memorandum Submitted by Regional Design 
and Techniqil Development Centres’ Employees 

Association

3764. SHRl A. NEELALOHITHAD-
ASAN NADAR : Will the Minister of
COMMERCE be pleased to state :

(a) whether the Regional Design and 
Technical Development Centres ‘Employees’ 
Association has submitted any memorandum 
to Government ; and

(b) if so, the details of the memo
randum and the action taken thereon ?

THE 'DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) ; (a) Yes, Sir.

(b) A copy of the memorandum is 
laid on the table of the House Placed in 
library. See No. LT 8605/84). The Association 
of the Employees of the Regional Design and 
Technical Development Centre, New Delhi, 
have filed a writ petition in the High Court 
of Delhi. The matter being sub-judice, no 
action could be taken.

Extension of Credit Facility over 5 lakhs to 
Directors or the Relatives Without Approval 

of Board of Directors

3765. SHRI K . PRADHANI : Will
the Minister of FINANCE be pleased to 
state :

(a) whether Reserve Bank has directed 
all banks to ensure that no credit facility is 
extended to any of their directors or their 
relations over Rs. five lakhs without prior 
approval of Board of Directors ;

(b) whether Reserve Bank had also 
been critical of informal agreement among 
banks for extending credit facility to each 
other’s directors and their relations ;

. contracts of any kind are not awarded to such 
persons without approval of Boards ;

(d) if so, whether Government propose 
to set up any cell in his Ministry to monitor 
strict observance of these instructions by 
banks and take necessary action against 
defaulting banks, their Directors and 
Management ; and

(e) whether a copy of such directive 
issued by Reserve Bank would be laid on the 
Table ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY): (a) and (c) Yes Sir.

(b) According to Reserve Bank of 
India, the scrutiny of borrowal accounts of 
certain banks had revealed that they had 
developed a sort of informal under standing 
or mutual/reciprocal arrangements with each 
other for extending credit facilities to each 
others directors, their relations, etc. Reserve 
Bank had accordingly issued instructions o:i 
April 12, 1984 to all Public Sector and 
Private Sector Indian Scheduled Commercial 
banks (other than Regional Rural Banks).

(d) No, Sir, However, the Reserve 
Bank of India’s inspecting officers during the 
course of periodical inspections will keep in 
view the aforementioned instructions and the 
Reserve Bank will take appropriate remedial 
action in , regard to violations, in any, of 
these instructions.

(e) A copy of the Reserve Bank of 
India’s instructions dated April 12, 1984 is 
laid on the table of the House. (Placed in 
Library. See No LT 8606/84).

Raising of Euro Loans by IDBI, ICICI, IFCI, 
etc.

(c) whether Reserved Bank has asked 
Chairman and Mapaging Directors of all sche
duled commercial banks to ensure that even

3766. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased to  
state :
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(a) the amount of Euro loans raised 
and to be raised by the Industrial Develop. 
Toeai Bank of India (IDBl) ; Industrial 
Credit and Investment Corporation of India 
(IC rC I^; Industrial Finance Corporation of 
India and other large Industrial Houses 
during this year ;

(b) the manner in which these loans 
will be raised and the countries from which 
these will come; the rate of interest payable 
by the financial institutions and the rate they 
will charge from their clients ;

(c) the manner in which these institut
ions will disburse these loans and details of 
the likely beneficiaries ; and

%

(d) whether any industry based in 
Orissa, will also be benefited by these loans ?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) During the 
current financial year^ upto 31st July, 1984 
the total amount of Extem^al Comooercial 
Borrowings raised by ICICI, IDBl and IFCI 
is equivalent of Rs. 76 crorea approximately.

A statement containing the list of sanctions 
issued during the same period, in excess of 
Rs. 5 crores in each case, is annexed. The 
total amount of External Commercial Borrow
ing to be raised in the remaining part o f
1984-^5 will depend upon actual effectuation 
of loan agreements during this period on the 
sanctions issued.

(b) and (c) While the financial institu
tions raise loans by weî  of Euro Loans and 
sometimes Bond Issuse, the other borrowers 
generally resort to Euro-Loans and Suppliers 
credits. The rate of interest payable by the 
financial institutions would depend on the 
conditions prevailing at the time of raising 
the loans. For Euro-Loans the financial 
institutions generally charge a margin of 2 
per sent above their borrowing rate The 
loans are intended to be used for financing 
the import of capital goods and services for 
approved projects and schemes.

(d) Industrial U niu all over x the 
country, including Orissa State, are eligible 
for these loans subject to the Project/Scheme 
meeting the approval criteria of the concern
ed financial institution.

Statement

SI.
N o.

Name of the party Loan/Credit amount

In Foreign 
currency

In Rs. Crores 
equivalent

Rate of 
interest 
per- 
annum

1. Industrial Financial Corpo. 
o f India.

$  20 million 20.90 3/8% over 
LIBOR

 ̂ 2. M/S. Reliance Textiles Industries
Ltd. "

3. M|S. Bennett Coleman & C6. 
Ltd.

4. M|S Golden Tobacco

5. Industrial Development 
Bank of India.

US $11.88 million ) 16.47
US $ eqnivalent of )
DM 0.S3 million )
SW. Fr.0.45 million )
J.Y. 771. 182 million )
Rs. 47 lakhs )

£  4.48 million

S 10.61 

Yen 5 billion

7.05

11.48

23.5

5|8% over 
SIBOR

9.5%

7.75%

8%
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6. M/S. Bajaj Auto Ltd, $ 22.00 million '' 23.80 5/8% over 
LIBOR for 
floating 
rate, and 
10.25% &
14.25% for 
fixed rate 
loan porti
ons.

7. M/S. Hindustan Aeronautics 
Ltd.

DM 105 million * 43.00 9.125%

Note : (1) Does noc include the Euroloan of $ 30 million (Rs. 31.35 Crores) sanctioned
for ICICI in March 1984, the Loan Agreement for which was signed in May
1984. '

(2) LIBOR : London Inter-Bank Offered Rate.

SIBOR ;*Singapore Inter-Bank Offered Rate. '

Custom and Excise puties due from indi?i- 
duals/firros/lndustrial Houses/Companies

3767. SHRI K. PRAPHANI. : Will 
the Minister of FIN a NCC be pleased to 
state :

(a) the names of indiv4duals/firra&j 
Industrials Houses/Companies from whom 
Customs and Excise duties amounting to 
Rs. 5 lakhs and above are due but are locked 
up in court proceedings ;

(b) whether this problem has now 
eased to a great extent by the recent judge
ment of the Supreme Court on valuation of 
excisable goods i.e. interpretation of Section
4 of the Central Excise and Salt Tax Act ; 
and

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : -(a) A large number 
of cases are pending in various courts of Law 
disputing classification valuation and interpre
tation of notification etc. under the provisions 
of Customs and Central Excise Law. it is not 
practicable to quantify the amount of duty in 
many of these cases till a final decision is 
arrivcd“at by the Courts. The number of 
individual/firms companies from whom duties 
are due but locked up in court proceedings 
is very large. If the Hon, Member desires 
information in respect df any individual/firm/ 
company, the same will be collected and 
furnished.

(b) Yes, Sir.

(cj if so, the steps Government pro
pose to take to move the respective courts 
for an early decision and enforce recovery 
of some hundreds of crores of rupees of 
public money thus locked up in litigation in 
various court cases ?

(c) Instructions have been issued for 
moving the courts through the Ministry of 
Law|Standing Counsels for early decision in- 
these cases. Where court cases have been 
finally decided, efforts are made to realise 
the arrears as early as possible.
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Malpractices in Issuance of Bills of Lading 
and Airway Bills

3768. SHRl SANAT KUMAR 
MANDAL ; Will the Minister o f FINANCE 
be pleased to state :

(a) whether there has been a steep 
increase in the incidence of malpractices in 
issuance of bills o f lading and airway bill 
which is ultimately affecting comcnercial bank 
and causing a dossal loss to the country as 
reported in the news item captioned ‘Malprac
tices in issuing bills of lading: appeared in 
the ‘Financial Express', New Delhi of 19th 
July, 1984 ;

(b) if so, whether Government have 
carefully gone into the genesis of the various 
malpractices indulged in by the traders and 
pitfalls in the existing set-up and procedure 
and legislation ; and

(c) if so. the remediaK measures pro
posed to be taken in the matter of penalising 
the traders erring carriers and bankers

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POO JA RY ): (a) No. Sir.

(b) and (c) The contents of the article 
published in the ^Financial Express’ have 
however been brought to the notice of the 
Reserve Bank of India for taking appro
priate action in the matter.

Opening of a Bank Branch in Kuanwa Village

3770. SHRI BHEEKHABHAI : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Kuanwa village in Seemal- 
wara. District Dungarpur (a tribal District 
where Bank of Baroda has been working as 
a Lead Bank) was approved for opening a 
bank branch by the Reserve Bank ;

(b) whether in the absence of Baroda 
Bank proposal, a branch could not be 
opened there ;

(c) whether the bank surveys have 
gone to hinterland of Kuanwa on the border 
of G u ja ra t;

(d) whether Kuanwa Branch itself can 
attract lakhs of deposits from Dungar Saran 
village adjoining Kuanwa ; and

(e) whether deposit rate has ever been 
examined ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJARY) : (a) to (e) In the
assessment of Bank of Baroda (the lead bank 
for Dungarpur District) which, had conduct
ed a survey of the centre and also of the 
Reserve Bank of India, opening of a bank 
office at Kuanwa, District Dungarpur, Raja
sthan will not be a viable proposition for the 
present. The Government of Rajasthan on 
the basis of its survey has also not the 
identified the centre Kuanwa for branch 
opening during the current branch 
licensing policy period April 1982 to March
1985. The centre Dungar Saran has also 
not been identified for branch opening during 
the above policy period. As such Bank of 
Baroda has not approached Reserve Bank 
for permission to open a branch at Kuanwa.

y w r f ^ T  % fsn? w y e  utr

3771. : WT T«fn

(^r) ^

*nfJTr, 5 ^ t) % f5Ttj[

e r  ffT nH  ffriTT »TiTr |  eft

^  ffTT «fTR«T I

(sf)  ^

fspiT f  a i h  JTf? ? t ,  fft ^ r* r 

'TT f5T HHRT 3TT% ^  |

a f tr  IT? if ^
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(n )  JTf? ^

^  eft w r  % sptt 

^  rr?TT srnrifl: arh: irf?  f t ,  ?ft 

f?r% 3TT t |  « t> t t  «prr

(a) whether his Ministry has issued 
general guidelines for proposed wage struc
ture of 67 public sector undertakings presen
tly on Central Government D,A. pattern, 
on their switch over to IDA pattern;

(b) if sOj the full details thereof;

TWT ir  rrra : ('sft

5T?7i ^ q)T?RV 1984 *f
^  «rf7iT>ir^ % fsnr ^  ^'t j f f f t  ^ <t ^ i 

ark iT^TTfw % f=HT itH  1984
Jf f̂ Tf̂ rcft S^nTJTft ^  % ?t I  I
fjTfiTtr̂ 't % arf^ rft
^'t ?T«F5ft% 5rr  ̂ ^  T ^t3T k§%  fft 
arPtnr ^  «fT snrm ^  f  i

( ^ )  ? f  I ^ i r r r

fsFiT sT^Trrft % 3?|^n: Tf^tir^T *̂t
’3nr?r 17,08,978 ^   ̂ i f̂ >rfflT ^  
^  ^  sTRnr ^«Tr i st t wt  |  %

arrTnr m w : a ik  j f ^ t

f^TJTW-^ % arfffT sftr 55ft
f;r»Tf<»r ^  Sr ^  ^  sri^ r 1

{>r) JT? TrTT ^  fsPTT niTr |
T̂T'T̂ 'T % ^TPT ’Tr«ft % 3TJTT ^

% ?r? ^Tr ^ t f  3rrwT ^  |

r̂r»fhir, it st t  srrf̂ sPTfTirf ffrti ^  
fft^-ft^rrr (wr^rft % r̂«r ?r*t 

«pr «PT 1 ark ^ ^  ^

'̂Tjft̂ T «FT̂  T|»t t

Guidelines for Wage Structure of public sector 
Uodertakings

(c) whether any public sector under
takings are following better pay scales for 
their executive staff as compared to pay 
scales suggested by Bhatnagar Committee; 
and .

(d) if 80, the names of such under
takings with description of pay scales being 
followed and other admissible facilities ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S,M. 
KRISHNA) : (a) Yes, Sir.

(b) to (d) Officers Associations of 
some of the concerned public enterprises have 
filed writ peiitions in the Supreme Court rn 
the matter. As the matter is sub-judice. 
Government is unable to furnish further 
details at this stage.

Survey for Development of Begbad Complex 
Area

3773. SHRI BHEEKHABHAI : Will 
the Minister of TOURISM AND CIVIL AVI
ATION be pleased to state .

«
(a) whether Government have any 

plan for Baghad developyment on the pattern 
of Mewar complex;

(b) whether any survey has been con
ducted at Kadana Basin Mahi Bajaz Sagar 
with Californian idea of hundred 
islands*

3772. SHRI BHEEKHABHAI : Will 
the Minister of FINANCE be pleased to 
state :

(c) whether any team of his Ministry 
propose to visit the Baghad complex area; 
and
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^  (d) if not, whether C.E. Mahi will be
asked to submit note on tourist potential of 
Banswara Bajaz Sagar 7

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
K H A N ): (a) There is no proposal with the 
Department for the development of Bagh^d 
on the pattern of Mewar Complex.

(b> and (c) The Department have 
not conducted any survey at Kadana Basin 
Mahi Bajax Sagar. These is also no proposal 
for sending any team to visit the Baghad 
complex area. %

(d) Does not arise.

Use of Gas in Flushing out Terrorists from 
Inside the Harminder Sabib

' 3774. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of DEFENCE 
be pleased to state ; ^

(a) whether during the army action at 
Golden Temple recently, several terrorists 
were flushed out by gas from inside the 
Harminder Sahib;

(b; if so, the details thereof and the 
reasons for the use of gas inside the Harmi
nder sahib on June 5, 1984; and

(c) whether the use of gas was also 
made in flushing out terrorists in any other 
parts of the Golden Temple complex ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K P. 
SINGH DEO) : (a) to (c) A non-lethal gas, 
similar to teargas used by the police for riot 
control, was used b;̂  the security forces in 
the Northern wing of Parikarma of the 
Golden Temple and in the general area of 
Akal Takht to flush out terrorists. Gas was 
not used inside the Harminder Sahib at any 
time during the army action. Gas was used 
to minimise loss of life and damage to 
buildings.

PartJes/Firms/Companies which have taken 
Loans/Adances from Nationalised Banks

✓

3776. DR. VASANT KUMAR 
PANDIT : Will the Minister of FINANCE be 
p lea^d to state :

(a) the number t)f parties/firmsicompa- 
nies which have taken loans/advances of Rs. 
SO lakhs and above 'hom Nationalised Banks 
in (i) Bombay (ii) Calcutta (iii) Delhi:

(b) the total interest and/or repay
ment instalments due from each of the above 
as on 30th June, 1984;

(c) the action being taken on the 
parties/firms|companies failing to pay Inte
rest/Instalment re>payment on due dates, 
and

(d) the reasons for not taking action 
in each case ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) ; (a) to (d) The
information relating to credit limits sanc
tioned and amount outstanding in the accou
nts of borrowers enjoying credit limits of 
Rs. I crore and above from the entire bank
ing system iŝ  furnished by all scheduled 
commercial banks to Reserve Bank of India 
(RBI). As per the latest information 
available with RBI, as on the last Firday of 
September, 1983, there were 1125 parties 
having their registered offices located at 
Bombay, Calcutta and Delhi enjoying total 
bank credit limits of Rs.9»942 crores with out
standing in their credit limits amounting to 
Rs. 6,833 crores City-wise break-up of 
the above figures is as under

(Rs. in crores)

O n tre  No. of Parties X îmits Outstand-

Bombay 633 4704

ings

3122
Calcutta 345 2792 1786
Delhi 147 2446 1925

Total : 1125 9942 6833
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The present system of data collection 
of RBI docs not yield information relating 
to total interest and/or repayment of instal
ments due to banks from the parties availing 
various credit facilities from the banking 
system.

The banks have a system of continuous 
monitoring of the accounts of individual 
borrowers at various levels and stages. As 
soon as an advance shows signs that it 
may prove difficult of recovery, the same is 
reviewed in detail with reference to the 
purpose for which the advance had been 
given^ the nature of business and the status 
of borrower^ availability of security^ worth 
of borrower/guarantors, etc. On the basis 
of the review, steps are initiated to recover 
regularise the advances. Steps taken may 
include attempts to nurse ihe unit, improve 
its busmess by diversifying its activity, 
enhancing the profitability, etc. It such 
steps do not bear any fruit, advances are 
recalled and steps are initiated to recover 
the advances by having recourse to enforce
ment of socurity or by initiating legal procee
dings against the party.

-»■

In accordance with the provisions of 
the statutes governing the public sector 
banks and in conformiw with the usages 
and practices among me bankers, informa
tion relating to individual const
ituents of the banks cannot be disclo
sed.

Posting and Transfer of Senior Officers of 
Income>tax Department Delhi

3777. DR. VASANT KUMAR 
PANDIT : Will the Minister of FINANCE 
be pleased to state :

ward/range to another, if not, the reasons, 
therefor;

(c) the number of Income Tax Officers 
and Assistant Commissioners in Delhi who 
are on a particular ward/range/charge for 
three and two years and above and reasons 
for not transferring such officers;

(d) whether long stay could lead to
corruption and collusion of officers with 
assessees detrimental to national interest and 
prejudicial to the revenue of Govern
ment; and '

(e) the steps Government propose to 
take to transfer such officers as have stayed 
at the same seat for three years or more ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) As per policy adopted 
by the Chief Commissioner (Admn ) Delhi, 
an Income-Tax Officer may be transferred 
after 3|4 years stay in a particular CommT«?- 
sioner of Income-tax charge. In the case of 
officers working in Salary Circle, Headquar
ters, Special Audit etc., the normal stay is 
2|3 years. An Assistant Commissioner of 
Income-tax may be transferred from one 
range to another range after 3 years.

(b) Transfers have been effected even 
when not due for filling the vacancies caused 
by the transfers of officers to special pay 
posts or outside the Delhi Charge, or for 
vacancies caused by promotion. Some times 
officers are retained for longer period in 
public interest.

(a) the policies adopted by the 
Commissioner of Income-tax Delhi-I for 
posting and transfer of Income Tax Officers 
and Assistant Commissioners in the Income- 
Tax Department, Delhi;

(b) whether policy has been followed 
strictly while transferring the Income Tax 
Officers and Assistant Commissioners of one

(c) to (e) There are 13 Assistant 
Commissioners of Income-tax who have put 
in more than 2 years in one range. The 
stay of these officers is within the transfer 
policy adopted by Chief Commissioner 
(Admn.) Delhi. One Assistant Commissioner 
of Income-tax and two Income-tax Ofticers 
(excluding those on special pay posts) have 
remained onone seat/charge for more than 
prescribed period in public interest.
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Efforts are made that officers are not 
allowed to stay in one ware/circle/range for 
rooffe than the prescribed period. However, 
in exceptional cases, officeis may be retained 
in oae ward/eircle/range in public interest 
or on administrative grounds.

Goidelines of RBI to Public Sector Banks 
Regarding Grant of Loans for Constraction of 

Houses

allocated by way of consortium finance to 
help flood victims of Gujarat State and addi
tional finance of Rs. 10 crores to HDFC^ 
Bank finance for housing extended to their 
employees by banks, fail outside the overall 
quantum of Rs. ISO crores. The rates of 
interest on Housing Schemes of the RBI are 
from 4% to 15% according to classes o f 
borrowers and amount of loan invol
ved.

V 3778. SHRl NITYANANDA MISRA : 
Will the Minister of FINANCE be pleased 
to state ;

(a) the guidelines issued by Reserve 
Bank of India to various public sector nati
onalised connnercial banks regarding granting 
of loans for construction of houses;

(b) the number of people other than 
bank employees who had been given loans 
by branches of various motional ised comme
rcial banks m Orissa in the last three years; 
and

(c) the details of criteria nci for bank 
staff and other individuals for sanctioning 
los for constructing houses ?

THE DEPUTY MINISTER IN THE 
MINISTER OF FIN/^NCE (SHRl JANAR- 
DHANA POO JA RY ): (a) and (b) The 
Reserve Bank of India has been issuing 
guidelines to banks for extension of housing 
finance from time to time since 1979. In 
ternls of current guidelines issued by Reserve 
Bank on 18th November, 1982, banking 
system has to provide Rs. 1 ^  crores during
1983 for housing purposes to various cate
gories of borrowers of whk:h Rs. 65 crores 
have been earmarked to be provided 
directly to individuals/groups of borrowers 
belongtng to scheduled castes and scheduled 
tribes, EWS,LIG.MIG and HIG and indirec
tly to the extent of Rs. 75 crores by ways of 
subscription of guaranteed bonds and deben
ture^ of HUDCO and State Housing Boards, 
and balance amount of Rs. 10 crores to 
private sector institutions, (i.e. Housing 
Daevelopment Finance Corporation) In 
dditio n, Rs. 10 crores have also been

The present information system of RBI 
does not provide for State-wise data regard
ing finance and therefore no ready informa
tion is available regarding housing finance in 
Orissa.

(c) The guidelines of RBI referred to 
above do not cover housing k a n s  to the 
employees of the banks. The banks extend 
the facility of housing loans to their emplo
yees who have completed five years of 
service as part of their overall service 
conditions at the concessional rates of 
interest.

Publicity' Material on Mahatma Gandhi for 
Overseas Tourist

3779. SHRl A.R. MALLU : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether Government have taken 
proper steps regarding publicity material on 
Mahatma Gandhi for use in overseas tourist 
offices to promote tourism in view of the 
success of the film "Gandhi*: and

(b) if so, the extent to which it 
helped in promoting foreign tourism ?

has

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRl KHURSHEED ALAM 
KHAN) : (a) Yes, Sir. The following 
literature was published and sent to overseas 
offices for publicity : *

(I) , A portfolio 
Gandhi*.

titles ‘The India of
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(ii) A folder printed by the Gujarat 
Tourism Development Corporation
00 Gandhi and places connected 
wirh his life.

(iii) A number of existing brochures/ 
directories covering places associa
ted with Gandhiji.

(b) The response has been substantial, 
particularjy due to the interest generated by 
the screening of the film ‘Gandhi'.

Finance under Riiral Sel^.employment 
Scheme

3780. SHRI K. RAMAMURTHY : 
Will the Minister of FINANCE be pleased to 
s ta te :

(b) All Nationalised Banks have their 
own staff for assessing the viability of projects 
recommended to them for sanction.

^  WTO  ̂ «

frwcT •T?" «rncftr?T

3781. ^
ftfw  ^  ^  %  :

t r y

srJTjr”  if 3rTf?r/3nT3rr% %

^?wft?r?nrlr % F?r^ arTrfsTcr T?f 

^iTiT f w  T t  I ; 3ftr

(a) whether in March, 1984, the Chief 
Officer of Reserve Bank of India, Rural 
Plannmg and Credit Department has warned 
the Chairmen/Managing Directors of schedu< 
led commercial banks that many applica
tions under rural self-employment scheme 
have been financed without assessing the scope 
for the activity in the area (‘Business Stan
dard’ dated 14 July, 1984); and

(b) the names of nationalised banks 
which have set up their own machinery with 
local people’s help to have such an assess
ment :

THE DEPUTY MINISTER IN THE 
m in is t r y  o f  FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) The Reserve Bank 
of India has reported that ckiring the course 
of field level sample check of some of the 
loans sanctioned under the scheme fpr pro
viding self-employment to educated unemplo- 

! ycd youth, it was observed that many 
dpplicationt for the same activity were 
sanctioned without assessing the scope for 
the activity in the area. RBI issued a circu
lar in March. 1984 to all scheduled commer- 

 ̂crial banks advising them to exercise greater 
care in the matter of selection of beneficiaries, 
the types of activities financed, appraisal, 
supervision, follow>up and recovery of loans 
granted under the scheme.

( ^ )  T?lr

I  srh: rT?*f#sft Sifter «wr |  ?

f c a  ^  3rrarT!=r

qarr^) : (®p) # f  f^ T  |  % 30 
1984 ^  *f
3rrf^f/3i5^f% ^T 3f?T3rrf^f % fsrif T7

sfo^^ro 3f 0 ^ 0  ^To

90 /  220

7 4 55 •

^ 5  'sp’ 1 11

23 11

13 7

Tsprr'T ^

'T f r t  ^  5ri

fq? ?r ^r=sr?r f^Frr % 3T5g;P®r^
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wwr Tflr I  ark «T ?i«ft
^T itr r  f>f«RnTt sFt >R?r

% f5iir ^

% % a r r #  'Tftw r %% TT

f ^ R  «FT i:^T I  I

3 ro ^o /a ro 3 ro ^T o  % sft

fTftcIlft % Fp ^JTT ^R ’>r IT? I
Ffr 'T^ TT

-% ' j ‘-*A'S<i(iT

113TW: s i r ^ i

^  aTTFŵT <T̂  ?:> 3r’TFTreT?r
q?ff  ̂ Faptrr iir TfT 11 ‘̂ ’
% arf̂ îFTJrlr % if frF ^lf

nf t;  %^5 arh ‘̂ ' %
arF r̂fT f̂lr % ?f?r«r if ?i>7T sr? |  i 

‘«r’ % arf̂ mFTirlr % ^
f?:F*RnTt % ^r ^T«r r̂? ^
Fff 'TnRfT »rr'K«^^ ^rr ?rf^ arF^^rO
^tT?r5iT ?T^ I  I '

w r a ^  % » ^ n n  iw  f'jswi v^vTVTrlf w H  

? g ><rq rffa>' % j n a r  <r<H(

3782. «ft fyT̂ RW <Bfi?nF-Tn : w r  
JT’f t  ^ r i r  «i?t i r t  ;

.  ( ^ )  w r  tTTsriT ^T f%=9TT̂  3R

^m ^irlf aftr ^^ftn’rFfTiflf % F ? ^
« m   ̂ F^sr^ aftr arnrsR ir<prJTr

t ; 3f>t

(^ ) irF? ?r, ?fr ®rF^1f % F ^
an̂ TsPT ^  % Fht t  5^5% m r

5Tf$it gr̂ T̂ T F^ t̂ h i ifjH t  ar̂ T F ^ ^
arm^TT ^  r r f t r  itrtrT  ^ r  | ?

fimr H’sn’sta ?i 
(« ft tr^ o ii i io  ^f«?»tt) : ( v )  a f tr

\m )  ̂ T-f?rtrffTF?Tir1i % F^??ft ^

?>T % sri^ if ^  

tTJfnr ;t̂  gricft i ar̂ wcT ’̂̂ rJTr qft 
t T ^  ir af?zrF^^ 5iJt»TT 3»> F«ii

5r»i% ark snrfsff %
ar̂ f:̂  I crmF<T, af% fWfft
v ^ w T T /^ ? f t’nTF?T F*̂ $r<r % t  !>:*<>

f 5 R r  *Ttnt ^Trft I  ?ft ^  ^T%

»T1?nfVw sp> TTTlfV 3TT ?Tf:?fl-

'

Bills received for payment by the Chief 
Controller of Accounts Organisation

3783. SHRI M OOLCHAND DAGA : 
Will ihc Minister of SUPPLY be pleaficd to 
state :

(a) the total number of bills received
for payment by tbc Chief Controller of 
Accounts Organisation of his Department 
during 1983-84; ^

(b) the number of the bills out of 
those which were cleared within (i) one 
month, (ii) three months, (iii) six months,
(iv) twelve months, givmg amount in each 
such group;

(c) the number of bills still pending 
giving reason for non-clearance; and

(d) the number of bills received from 
foreign countries for payment during 1983-84 
and the average delay in such cases 7

THE MIN1ST£R OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY 
(SHRI NIHAR RANJAN LASKAR) :
(a) The total number of suppliers’ bills 
received during 1983-84 as 6,16,510.

(b) The extent orders provide for 
payment of bills within 15 days and those
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involving over Rs. 1 lakh within one week. 
Hence information on receipt and disposal 
of bills is monitored with a view to check 
their disposaf within the time schedule 
prescribed and Statistics maintained 
accordingly. The time and labour involved in 
collecting the information required will not 
be commensurate with the result achieved. 
Hence the information is furnished below 
in the manner in which data is maintained

"i) Disposed of within 
a week

»  2.93,235

ii) Disposed of within 
8 to 11 days.

«  1,63,918

iii) Disposed of within 
12 to 20 days.

«  99,144

iv) Disposed of after 
20 days.

«  58,181

Total ♦* *  6,14,478

This includes 11381 bills pertaining 
to the period prior to 1983*84

Total amount paid during »  
Rs 2796.72 crores. 1983-84

(d) In cases of supplies received from 
foreign countries, the payments 
are made on the basis of Letters 
of Credits established through 
Reserve Bank/State Bank of India 
after issue of contracts. No bills 
of the foreign suppliers were paid 
directly in 1983-84 and hence the 
question of delay does not arise.

Regiments on Caste and Community Basis

37S4. SHRI MOOL CHAND DAGA : 
Will the Minister of DEFENCE be pleased 
to state :

(a) Whether his attention has been 
drawn to an article captioned *Bhartiya 
Sena-Dharamnirpeksh punargathan Avashyak* 
appeared in ‘Rashtradoot*, Jaipur of 14 
July, 1984, and

by
(b) if so, the action being contemplated 

Government in this direction ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO) : (a)‘ Yes, sir.

(c) The number of Pending bills as on 
31-3-84 was 13,413. The reasons 
for non-clearance of these bills 
are due to one or more of the 
following reasons >

i) recoveries advised by 
Purchasers.

ii) recoveries advised by Indentor/ 
Consignee.

(b) Post-independence policy of the 
Government has been to broad-base recruit
ment. All new Units are being raised on 
all class basis.

Debt Ptoblem Faced by Indian 
Operating Abroad

Banks

3785. SHRI MOOL CHAND DAGA : 
Will the Minister of FINANCE be pleased 
to state :

iii) for want of security deposit 
etc.

iv) documents awaited from DGS 
Sl D/lndentors|Consignees.

v) bills kept pending due to 
litigation.

(a) Whether certain Indian banks 
operating abroad are facing the biggest debt 
problem; |

(b) if so, the names of countries in 
which those banks are located giving yearly 
figures of debt under dispute for the last 
three years;
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(c) the steps taken to recover the 
debts and with what success;

(d) the amount declared as bad debt 
in each case; and

(e) how many of the parties involved, 
are non-resident Indians and how many of 
them are involved in such practice in more 
than one country ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and
(e) According to Reserve Bank of 
India the International banking environ, 
ment in the last two years has been 
generally unfavourable and difficult and 
several major international banks including 
Indian banks have been experiencing 
difficulties in recovery of loans given in 
various countries. These include recovery 
problems arising from financing exports to 
certain developing countries which are facing 
external debts servicing difficulty and are 
not able to externalise payment of bills even 
if locally paid. In accordance with the 
statutes governing public sector banks and 
practices and usages customary among bankers 
the details o f b%d debts for which* provision 
is made to the satisfaction of statutory 
auditors and the affairs of the individuat 
constituents cannot be divulged.

PromotioD of Engineering Degree ̂ Diploimi 
Holders for Superior Posts

3786. SHRI DHARAM DASS SHASTRI : 
Will the Minister of DEFENCE be pleased 
to refer to the reply given to Unstarred 
Question No. 5336 on 26th August, 1983 
regarding stagnation of * civilian drawing 
staff in EME and state :

(a) Whether the engineering degree/ 
diploma holders of this cadre are not 
entitled for promotions to superior posts 
while in other Cadres, only matriculates are 
entitled for Class 1 and II appointments, 
the reasons for such disparity;

(b) the reasons for delay in reviewing
the Cadre structure and reforming
management to eliminate their long stagnation 
under existing provision;

I

(c) whether the case is still pending;
and

(d) the time by which the decision is
likely to be taken i

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI K. P. SINGH DEO) : (a)
There are no superior posts beyond Chief 
Draughtsman in the Corps of EME 
for civilian drawing staff Excepting in the 
Workshop Officers cadre, where a Group 
post, nam e^. Workshop Officer Group *B’, 
is filled partly by promotion of Technical 
Supervisory Staff even if they are matriculates 
provided they have a minimum of 28 years 
experience at various lower levels of shop 
floor activities, no superior post in the Corps 
of EME is filled by non degreej diploma 
holders. The duties of the post of Workshop 
Officer Group ‘B* involves shop floor manage
ment for which extensive shop flooi experience 
is considered adequate and essential. The 
experience of civilian drawing staff is confined 
only to drawing office and its related 
activities and is not extended to shop floor.

(b) to (d) A study team has been ask
ed to go into the frame-work of functional 
requirement at various levels of civilian draw
ing staff and recommend amendments to the 
recruitment rules. Necessary action 
to amend recruitment rules will be taken in 
due course, if considered necessary. As 
several formalities are involved in the process 
of amendment to the recruitment rules, it is 
difficult to give any definite time-frame for 
the completion of those formalities.

3787. «r> iwm vrpy: w  
IT? F t  *•
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( ^ )  *T?T fsr^T

3ft*r5T TT5RVTR ?r far^fff %

fsFcT  ̂ 3{T%^?ff ^  ^ft^?rr % '

3f3^5T 3rrT) ^  fq i(q fq^ itlii

?ri?n % «TT?r ’gi'T f?ni!rfT?r | ;

( ^ )  ftJcT^ 3 ^ f  ^  ^

ftzTT *r̂ TT I  3tTt  F^er% ^  ^  

ftwT >iJTr t ; 3 (^

(>T) 'iH + t ’H'*! 

f5lf5T?T SPRW *RT I  ?

fiw?r *rnm *j Jr ^  , (« ft 3r t ?!t

^ ’?V):(^) 31>T (w ) #>T®rrr T̂T5R>JT 

*fTT arriPT 1983-84 if %??hT JRT
fvrfiSTrT #^3T»TTT % ?^-fHq>5R %

s R r f  n f  JTt^iTr h  1 1  ^

# i T H  ^?T T  smt^fV % a r^ n fr  

^  wr^Tsff % sr^'TTT 3n%^5Tf % 

? r ^  ftr?r?fV i a r ^ r ^ r ,  artap^ 
% srjffTT TT5fWR T m  %

10,000 f^mfwvTfTirlr % ^  % 5 ^ r %  

?TT^rft arrr ^  31
1984 ?rv 2365.30 5rra- 15054 c

(>t) iTfT^sr f rs r#  f ^ r

I  %  5 f ¥ f  g -m  arr%?H sri^

% 5 ^  «prT«r zftsr^rr ^  JTifrs®^

% 3Tf?nTrf 3TT%??r1r spr arrrsr ^ r ,  q-fTirtsRr 

arrfsTSF ?f^e % a w w n  r̂ jtt ^  
j f h R r  % s f ^ f f  f5T«rtfcar ^"t 

^TT f5r«Tr sTRr 1 1

Recommendation Made in the Conference of 
Income Tax Commissioners in New Delhi

3788. i>HRl S. A. DORAI SEBASTIAN : 
Will the Minister of FINANCE be Pleased 
to state :

(a) the Principal recommendatioDS made 
in the three day Conference of Income Tax 
Commissioners held in New Delhi in May, 
1984  ̂ and the action taken thereon ;

(b) whether any separate cadre of investi
gators to unearth blacic money and expose 
new methods of tax evasion has been set up ; 
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S. M. 
KRISHNA) : (a) The recommendations o f  
the Conference and decisions thereupon 
related, in Particular, to the following 
matters :

(i) Cases of income upto Rs. 
25,000/- and salary cases assessed 4n salary 
circles upto an income of Rs. 50,000/- will 
|>e assessed on the basis of the return filed. 
This Procedure will not apply to the cases of 
companies, trusts, search & seizure and loss 
cases. ^  • -

(ii) Other returns of incomewill be dealt 
with in the normal course as Provided in the 
taxation laws. The Present system of segreg
ation of cases into summary and scrutiny 
will be given up.

(iii) In respect of search and seizure 
cases, the Department will endeavour to 
complete by March 31st 1985 all assessments 
where searches wers completed on or before 
March 31st 1982.

(iv) There will be special emphasis on 
completion of wealth tax assessment by 
March 31st 1985 where the wealth returned 
is Rs. 5 lakhs and above.
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(v) Special efforts will be made to 
reduce the arrears of taxes outstanding for a 
long time. Vigorous efforts will be made to 
write off irrecoverable demands outstanding 
for a long time.

(vi) The lAC (Asstts) will deal with the 
more important cases yielding high revenue.

(vii) The fu m y  work will be decentral
ised except in the cities of Ahmedabad» 
Bangalore, Bombay, Calcutta, Delhi, 
Hyderabad and Madras. In respect of new 
cases the assessments will be done by the 
territorial ITOs concerned.

(b) and (c) No separate cadre of 
investigators as such has been set up as a 
result of the Commissioners Conference 1984.

However, the specialised agencies for 
investigation such as Central Circles, Direc
torates of Inspection (Investigation) and 
(Intelligence) already exist. For overseeing 
the assessments of large industrial houses and 
to study the methods of tax evasion followed 
by them, another Directorate of Special In
vestigation is already functioning.

Accommodation for Naval Chilian Dockyard 
Employees Bombay

3789. DR. SUBRAMANIAM SWAMY: 
Will the Minister of DEFENCE be pleased to 
state :

(a) whether around the Naval Civilian 
Housing Colony-Powai, Ranjur Marg, 
Bombay, there are vast streches of land 
owned by Government which are lying 
vacant.

(b) whether there is a great demand 
from the Naval Civilian Dockyard pmployeei 
for accommodation ; and

(c) if so, the reasons why Govern
ment do not utilize the vacant land for 
building quarters for its employees or the 
reasons why Govenftneot do not allot the land

to cooperative housing societies formed by the 
employees for construction of their own 
houses 7

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI R P. 
SINGH DEO) : (a) Yes, Sir. There is
some land in the Naval Civilian Housing 
Colony at Pawai wl^ich is as yet unconstructed.

(b) Yes, Sir. However according to the 
Government s policy, in Bombay, oivilian 
Defence employees are to be provided acco
mmodation upto the extent of 15% of their 
sanctioned strength.

(c) A part of the vacant land referred 
to in part (a) o f the Question is billy and is 
not fit for being constructed upon. The 
remaining vacant land is earmarked for 
phased construction to fulfil the requirement 
as indicated in Part (b) above and hence 
cannot be transferred to cooperative housing 
societies.

Income Tax Raids on Hindi Film S tart

3790. DR. SUBRAMANIAM SWAMY : 
SHRI NIHAL SINGH :

Will the Minister 
pleased to s ta te ;

of FINANCE be

(a) whether recently the residences of 
some prominent Hindi film stars were raided 
by the Income-Tax officials ;

(b) if so, the names of the film stars 
whose houses were raided ; and

(c) the outcome of these raids 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S M. 
KRISHNA) : (a) to (c) Income Tax
Department conducted searches at the oflSce 
and residential premises of Shri Feroze Khan 
Shri Rajesh Khanna and his relatives during 
the month of June. 1984. The searches
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resulted io seizure of prima facie unaccounted 
assets of Rs. 15 lakhs from Shri Rajesb 
Khanna and his relatives. No valuables have 
been seized from Shri Feroze Khan. Some 
documents have also been seized from these 
persons,

RenovatioB and Extention of Airport Building 
at Mangalore

3791. DR SUBRAMANIAM SWAMY : 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the Mangalore Airport
building is under renovation and extension ;

(b) if so, the nature of work being 
carried out there ;

\
(c) the time by which the work is

expected to be completed ;

(d) whether due to this work, the
passengers and visitors are facing great 
inconvenience; and

NonCooperatlon of Banks to Make IRDP a 
Success io Bihar

3792. SHRI A.K. ROY : Will the 
Minister of FINANCE be pleased to s ta te :

(a) whether his attention has Seen 
drawn to the report in the ‘Statemen* Delhi, 
dated 12 July, 1984 under the caption “ IRDP 
marginally effective- says study” in connection 
with the study on the role of banks in the 
uplift of the rural poor under the IRDP by 
a Director, Banaras Hindu University ;

(b) if so, the salient points of the study 
and the reaction thereto ;

(c) whether complaints have also been 
received from Bihar about the non-coopera
tion of the banks to make IRDP a success 
in last one year ; and

(d) if so, the details of them and the 
steps taken thereon 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) Yes, Sir.

(e) the steps being taken to prevent 
this ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
K H A N ): (a) Yes, S ir. *

(b) The existing terminal building at 
Mangalore airport is being modified and 
extended at an estimated cost of Rs. 28,55 
lakhs.

(c) The work is expected to be com
pleted by the end of March, 1985.

(d) and (e) The passengers and the 
visitors are hieing some inconvenience on 
account of shortage of space but the situation 
will be rectified with the completion of the 
extension work. The inconvenience is reg
retted but expansion was necessary and it is 
just a passing phase.

(b) The Study was not sponsored by 
the Government of India. Government has 
also not received a copy of the study report 
so far.

#

(c) and (d) The performance of banks 
in implementing Integrated Rural Develop
ment Programme in Bihar has been satisfac
tory as is revealed by the following data :

Year No. of families \  Term credit 
disbursed 

(in lakhs) (Rs. in crores

Targets Actually
assisted

1982-83 3.52 67.14

1983-84 -do- 71.69

3.62 
(102.8)

4.30 
( 122.1)

Data Provisional 
(Figures in brackets indicate percentage 

achievements)
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Specific complaints as and when receiv
ed arc enquired into for remedial action.

Moftgaglog of Ornaments Utensils, etc. by 
Natfonalised and Regional Rural Banks

3-̂ 93 SHRI BHOGENDRA JHA : 
Will the Minister of FINANCE be pleased to 
state :

(a) whether it is dropoted to introduce 
the systeni of accepting ornaments utensils 
etc as mortgage by the Nationalised and 
Regional Rural Banks with a view to saving 
the poorer sections from the clutches of 
legal usury :

(b) if so^ details thereabout ; and

(c) if not reasons therefor ?

members of the recognised union during 
banking hours against the members of another 
registered union ; and

(b) if so, whether the management of 
the Chartered Bank did not take any step 
against such behaviour of the employees 
though the same is a major misconduct under 
the Award ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA PpOJARY) : (a) and (b) Accord- 
tng the information received through Reserve 
Bank of India the allegations relate to a 
dispute between rival unions and the matter 
is sub-judice. In view of the above, RBI 
have not considered it appropriate to inter
vene in the matter.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POO JA RY ): (a) to (c) There is 
no bar on banks extending credit facilities 
for agriculture and allied activities and to a 
limited extent for consumption on the security 
of gold and silver ornaments subject to the 
general guidelines for loans for these pur
poses. Thus banks have been asked not to 
sek any security, for small loans upto Rs. 
5,000 for productive purposes in agriculture 
and allied sector. Consumptions loans for 
certain purposes can be sanctioned by banks 
upto Rs. 500 per family on the guarantee of 
one or more individuals or group of persons 
and upto Rs. 1^000 per family against the 
security of gold and silver ornaments. Such 
loans fall within the priority sector advances 
and qualify for concessional rates of interest.

Alleged Disorderly Acts Inside Premises of 
Chartered Bank Calcutta

3795. TnrmTT srnrsft : w t

(^ ) Wr if 1984 %
if*nr *r f t

f>rr arwrwar

^  *fr;

(m) trfk ? T, a t  W T  

^  ?T«Tr Trftr % « r v t t  arjcfirT

if 3ri5r 'TT ar^jfr arsm rH m

«ft ;

(»r) ?T, ?ft

fw f ir  WT I  «rVr w r  «p r «t | ;

a r k  '

3794. SHRI H .N  BAHUGUNA : 
WiU the Mini»ter of FINANCE be pleased 
to state :

(a) whether inside the premises o( the 
Chartered Bank at Calcutta, there have been 
riotous behaviour and disorderly acts by the

(sr) 3TW Jr 5 ^  %

S f T T  W T  t

fiiT ff * r s r m u  ^  n ’sft (s r t  
g a rrft)  : (*fr) ^  1
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( ^ )  r?rc5r iT’fV ^
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f ^ T  <ft I
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^  >ft 5 rr^  ^  ^ 1

Tenure for Posting in sensitive assignment 
under Controller of Defence Accounts, Patna

• 3796 SHRI RAMAVATAR SHA STR l:
Will the Minister of DEFENCE b t pleased 
to s ta te :

(a) whether the tenure for posting in 
sensitive assignment are from two to five 
years depending upon the nature of assign
ment.

(b) whether on this basis, all the 
groups, sections and different sub offices under 
Controller of Defence Accounts, Patna have 
been categorised from two to five years 
depending upon the nature of assignment to 
save the employees from discrimination in 
such posting ; and

(c) whether there is fixed tenure for 
Accounts officers also ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K P. 
SINGH DEO) ; (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir. A term of three years in 
tenure posts has been prescribed. However, 
based on the exigencies of circumstances/ 
administrative needs. Controllers of Defence

accounts are vested with the piscretion to make 
marginal adjustments in tenure, if so requir
ed.

Payment of 100 Months Basic Pay on Account 
of House Building Advance

3797. SHRI RAMAVATAR SHASTRl : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether provisions have been made 
for payment of 100 months basic pay on 
account of house building advance for Cent
ral Government employees ; and

(b) if so, the reason why the benefit 
on 100 months of advance payment is not 
made applicable to the employees whswe
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houi^s are under construction and pending 
completion for want of funds since 1982 to 
d a te?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINA^^CE (SHRI S M. 
KRISHNA) : (a) The quanlntn of House
Building Advance admissible to Central 
Government employees for acquisition|cons- 
tniction of a house has been increased^ with 
effect from 1st April^ 1984 to 100 months’ 
pay or the cost of acquisition/construction of 
house or the repaying capacity of the em
ployee, or Rs. 1.25 lakhs, whichever is the 
least. '

(b) Subject to certain restrictions, the 
benefit is also admissible in the case of 
employees whose houses are stii| under cons
truction provided they have not already 
drawn the entire amount of bouse Buiding 
Advance originally sanctioned to them.

Curtailment of Staff in Area Accounts OiBce, 
Patna

3798. SHRI RAMAVATAR SHASTRI 
Will the Minister of DEFENCE be pleased 
to s ta te :

(a) the specific wofks allotted to the 
the Area Accounts Office, Shillong, 
Siliguri and Calcutta since 1975 ;

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K P. 
SINGH DEO) : (a) to (e) The distribution 
of work between the Main Office of CDA, 
Patna and its sub offices is decided from time 
to time taking into account various factors 
the most important of which is the objective 
of rendering timely and efficient service to the 
Armed Forces. Any staff adjustments contin
gent upon such charges are also made from 
time to time.

Representative of Karnataka on Local Board 
of Banks

3799. SHRIMATI PRAMILA DAND- 
AVATE : Will the Minister of FINANCE be 
pleased to state : .

(a) whether under Section 9 of the 
Reserve Bank of India Act, a local Board for 
the Bank is to be constituted for each of the 
four regions in the country ;

(b) whether such board is to include 
to represent territorial and economic interests, 
and interests of cooperative and indigenous 
banks ;

(c) whether during the past fifty years 
no representative of State of Karnataka was 
included on this Board ;

(d) if so, the reasons therefor ;

(b) whether works other than the 
prescribed works have been given to thos 
offices during the last three years ;

(e) whether Government of Karnataka 
has demanded representation on this Board 
and

(c) if so, the amounts for which 
cheques have been issued by those offices 
during the last three years ;

(d) whether such unauthorised moves 
have resulted in the staff curtailmetit in the 
main office at Patna ; and

(e) if so, the action Government pro
pose to take in the matter ?

(f) if so, the action taken on their 
demand ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY ) : (a) and (b) Section 
9 of the Reserve Bank of India Act. 1934 
provides that a Local Board shall be constitut
ed for each of the four areas specified in the 
First Schedule of the Reserve Bank of India 
Act and shall consist of five members to be
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appointed by the Central Government to 
represent, as far as possible, territorial and 
economic interests and the interests of
co-operative and indigenous banks.

(a) and (d) It is not a fact that during 
the last 50 years no representative from the 
State of Karnataka was included in the bank’s 
local board. In the present Southern area 
Local Board, Dr, C. Parvathamma, Prof.
and Head of the Department of Sociology* 
University of Mysore. (Karnataka State) is 
a member since January, 1975. Earlier. Shri 
M.K. Ramachandra of the Mysore Vegetable
Oil Products, Bangalore was a member of 
the Southern area local board from May
25, 196/ to July 21. 1977. There is no pro
vision in the taw for the State Governments 
to be represented on the Local Boards of 
Reserve Bank of India. There is, however, 
constant inter-action between the Reserve 
Bank of India and the State Governments 
through various forums. Representation 
of State Governments on the local boards of 
Reserve Bank of India is. therefore, not 
considered necessary.

(e) Yes, Sir,

(f) There is no provision in the Reserve 
Bank of India Act for the State Governments 
to be represented on the Local Boards.

Representation of Karnataka State on Central 
Financing Institutions

3800. SHRIMATI PRAMILA DANDA- 
VATE : Will the Minister of FINANCE be 
pleased to state :

(a) whether the representation on the 
Central financing institutions viz. Industrial 
Development Bank of India. Industrial 
Finance Corporation of India are given on 
the basis of individual States ;

(b) whether Karnataka State is re
presented on these banks and Institutions ; 
and

(c) if not, the reasons thereof 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) (a) to (c) No, 
Sir Representation on the Industrial Deve
lopment Bank of India and Industrial Finance 
Corporation of India is not given on the basis 
of individual States, as there is no provision 
in the Industrial Development Bank of India 
Act, 1964 and Industrial Finance Corpora
tion Act. 1948 for representation of States 
on the Boards of these institutions.

However, the Managing Directors of 
Bihar, Haryana and Kerala State Financial 
Corporations have been nominated on the 
Board of Industrial Development Bank of 
India by the Central Government under 
section 6 (1) (c)(iv) of the Industrial Develop<v 
ment Bank of India Act.

Credit Allowed by RBI for 
Food Items

Purchase of

3801. SHRI XAVIER ARAKAL : 
Will the Minister of FINANCE be pleased to 
state :

(a) the rate of interest for the credit 
allowed by Reserve Bank of India for pur
chase of food items by State Governments ;

(b) the total food credit allowed State- 
wise list thereof ;

(c) whether Government of Kerela had 
requested for reduction of 18 per cent interest 
on food cred it; and

(d) if so, the details thereof and the 
action taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY IN FINANCE (SHRI JANAR- 
DHANA POOJARY) . (a) Bank
credit is authorised to the State Govern
ments at soncessional rate of interest 
of 12.5% for procurement of foodgrains (i.e. 
wheat, paddy, rice and coars gains) within 
the State ai prices fixed by the Govern
ment of India and for the purchase of food
grains from the O ntra l Pool for Distribution



I3i W rit ten Answers

under the Public Distribution System. For 
purchases of foodgrains made with the 
concurrence of the Government of India 
whether within the State or in te rsta te  at 
prices above those fixed by the Government 
of India. Bank credit is authorised at 18%.

(b) The total food credit limits 
authorised by the Reserve Bank of India 
as at the end of June, 1984 amounted to Rs. 
1546 90 crores (for procurement at prices 
fixed by Central Government and Rs. 
155.61 crores at prices higher than fixed by 
Central Government. The attached state
ment gives the State-wise break-up of food 
credit limits authorised to the State 
Governments.

(c) and (d) The Government of 
Kerala had represented in May, 1983 that the 
rate of interest on the credit limit authorised 
to the State Government for lnter>State pur
chase of foodgrains at prices above the 
support prices should be reduced from 18% 
to 12.5%. The State Government was advised 
that under the national food credit policy, 
food credit limits at 12.5% are authorised 
only for procurement of foodgrains within 
the State at prices fixed by the Government of 
India and/or for taking delivery of stocks 
from the Central Pool. For purchases of 
foodgrains at prices above support prices fixed 
by the Government of India, the rate of 
interest would be 18%.

Statement

Credit Limits Authorised as at the end o f  June 
1984

Name of 
the State

At Support 
Prices fixed by 
Government 
of India (inte
rest at 12 5 
per cent

1. Assam 12.00

2. Andhra Pradesh 30.00

3 Bihar , 40.00

At Higher 
Price (Inte
rest at 18 
per cent)

1000

50.00
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4, Gujarat 1400 600

5. Himachal 
Pradesh 300

6. Haryana 200.00 —

7. Karnataka 3200 20 00

8. Kerala 1500 8.00

9. Maharashtra 40 00 300

10. Madhya 
Pradesh 16 00

11. Manipur 1 50

12. Punjab 949 00

13 Orissa 10 00 3.61

14. Rajasthan 4.00 —

15. Tamil Nadu 80 00 55.00

16. Uttar Pradesh 100 00

17. Pondicherry 0.40 —

1546.90 155.61

Transfer of Officers in Chartered Bank Calcutta

3802. SHRI A. NEELALOHITHADASAN 
NADAR : Will the Minister of FINANCE 
be pleased to state :

(a) whether the circular issued by the
R. B. I. regarding transferability of officers
is applicable to all Indian Banks as well as
foreign banks in India ;

(b) if so, whether the same is appli
cable to the Chartered Bank also ; and

(c) whether there is any officer in the
Chartered Bank, Calcutta who has not been 
transferred from his original office of posting 
as a Clerk even after becoming a comenantcd 
officer whereas other officers were subjected 
to transfer, and if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR- 
DHANA POOJARY) : (a) and (b) Accord
ing to the information received from Reserve
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Bank of India, they have issued certain guide
lines regarding periodical rotation of staff to 
all commercial banks which include Indian 
banks as well as foreign banks operating in 
India.

* (c) No such instance has come to
noticc of Reserve Bank of India.

the

Direct Financing and Social Housilg Schemes 
by Banks

3803. SHRl A. NEELALOHITHA- 
DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whether at present, the banks are 
not giving direct finance to the Social Hous
ing Schemes to the low income and the 
economically weaker sections ;

(b) if so, whether Government propose 
to chalk out definite programme of direct 
financing by banks for such housing sc h en ^  
at least during the Seventh plan period ; and

(c) if so, details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRl JANAR- 
DHANA POOJ/^RY) : (a) to (c) The 
Reserve Bank of India fixed target for Rs. 
150 crores in 1983 as the overall quantum of 
finance to be provided by banks for housing 
activity. Out of this amount of Rs, 50 
crores were earmarked for being provided as 
direct finance for housing to Scheduled 
Castes/Scheduled Tribes economically weaker 
sections and low income group of the 
society.

The banks have been extending finance 
to the weaker sections for their housing 
requirements under the priority sector lend
ing programme. Direct Joans upto Rs. 
5«000{-each for construction of houses are 
granted to Scheduled CastesjScheduled Tribes 
and other economically weaker section of 
the society irrespective of Deposit Insurance 
The and Credit Guarantee Corporation’s cover, 
banks also provide finance to governmental

agencies for slum clearance and for the
rehabilitation of slum dwellers.

3804.
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Withdrawal of Excite Doty Relief on Mini 
Cement Plant*

3805. SHRI KRISHNA KUMAR 
G O Y A L :
SHRI MOTIBHAI R. CHAU- 
DHARI :

Will the Minister of FINANCE be 
pleased to state :

(a) whether Government have with
drawn excise duty relief from the mini cement 
plants in the small scale sector which they 
had been enjoying units now;

(b) whether he had received a memor
andum asking for full exemption from excise 
duly from the mini cement plants; 
and

(c) so. the reaction of Government 
end decision taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) A concessional rate of 
excise duty was leviable on cement manufac
tured in mini-cement plants from the 30lh 
May. 1979 till the 31st March, 1984. A 
decision was taken in March, 1984 not to 
extend the excise duty concession beyond 
the 31st march, 1984.

(b) and (c) Certain representaiions 
requesting for continuance of the concessio
nal rate of duty on cement manufactured by 
mini cement plants have been received. 
These representations have been considered, 
but it has not been found possible to 
accede to the request.

Internal Prices of Coffee and Tea

3806. SHRI D.M. PUTTE GOWDA . 
Will the Minister of COMMERCE be pleased 
to lay a comparative statement of internal 
prices of coffee and tea for the last three 
years 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : Internal
auction prices of coffee and tea in the last 
three years are as follows ;—

Coffee In Rs. per 50 kg-

Year Plant‘A’ Arabica R obu sta  ' 
Cherry ‘ A B ' C h erry 'A B '

1981 586.50 493-75 469.75
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1982 597.50 497.25 473.00

1983 683.25 572.25 562.50

1984 782.25 l l l ^ S 838.15
(Jan.—May)

Tea Unit Price

Year (R»./kg)

1981-82 18.15

1982-83 19.06

1983-84 28.33
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Proposal to Levy cess on Cardamom at
Growers Level

\

3807. SHRl D M. PUTTE GOWDA : 
Will the Minister of COMMERCE be pleased 
to state :

(a) whether Government propose to 
levy case upto Rs. 25/-per kg. on cardamom 
at the growers* level;

(b) the reasons in shifting cess from 
export point to production point; and

(c) whether it will not 
returns to cardamom growers ?

reducc the

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (c) The proposal to 
levy cess on cardamom production^ besides 
that on exports, is under consideration, 7 he 
idea is to adjust the two levies dupending on 
domestic and export trade profits, in such 
a way that it may be in the interest of 
growers as well as exporters of cardamom 
at a particular point of time.

(a) whether the 
wholesale prices during 
July, 1984 has increased;

general index of 
the third week of

(b) if so, 
general index in 
record one; and

whether the increase in 
July this year has been a

(c) if so, the mam causes thereof 
and the steps taken by Government to check 
tUem 7

THE MINISTER OF FINANCE 
(SHRIPRANAB MUKHERJEE) : ^a) Yes. 
Sir.

(b) and (c) In the four weeks ended 
July 28, 1984 the general index of wholesale 
prices increased by 2.3 per cent (end-monih 
basis). The increase in prices in the month 
of July is not unusual because of seasonal 
pressures as may be seen from the fact that 
the wholesale price Index increased in the 
corresponding period by 4.8 per cent in 1979-80 
3 5 per cent in 1980*81, 2.4 per cent in 1981
82. 1.9 per cebt in 1982-83 and 1.4 per cent in
1983-84.

•
From time to time. Government have 

taken steps, both on the demand and supply 
side, to contain inflation. These include., 
inter alia, incentives for higher production 
strengthening of the public distribution 
system. larger releases of foodgrains, sugar 
and edible oils, import of essential items as 
and when necessary, enforcement of fiscal 
discipline and mopping up of excess liquidity 
in the system.

India Outdated by China In Silk Fabrics 
Garments, Dress Materials and Handicrafts

Increase in Index of Wholesale Prices During 
July, 1984

3808. SHRI B V. DESAI :
SHRI VIRDHI CHANDER 
JAIN :

Will the Minister of ^N A N C E be 
pleased to state ;

3809. SHRI B.V. DESAI ; Will 
the Minister of COMMERCE be pleased to 
s ta te :

(a) whether India’s sale of a number 
of traditional items ranging from silk-fabrics 
garments, dress materials and handicrafts 
has been outdated by China's exports; .
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(b) if so. whether the main reason for
this is due to China’s price and better 
quality; ,

(c) if so, the extent to which India 
has lost market due to China’s trade; 
and

such cases is collected periodically in respect 
of the concerns against whom income-tax 
demands exceeding Rs. 10. lakhs were 
outstanding. On th a t basis names of the 
industrial houses against whom the income- 
tax demands exceeding Rs. 10 lakhs as on 
31.3.84 were outstanding are given in ihe 
annexed statement.

(d) the 
the quality ?

steps being taken to improve

THE MINISTER OF STATE IN THE 
Mlr^ISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) ; (a) to (c) 
Though China has emerged as a substantial 
supplier of certain textiles and handicraft 
products, Indian exports of these items have 
alto shown a rising trend. It is 
difficult to quantify the extent to which 
Indian exports have been affected by Chinese 
trade.

(d) A number of steps are being taken 
to improve the quality of Indian products. 
These include modernisations and renovation, 
improvenoent in production techniques, 
design and product development etc.

Income Tax Arrears Against Big Industrial 
Houses

(b) Dependir^ upon the facts and 
circumstances of each case, appropriate steps, 
according to law, are taken to recover the 
demands outstanding. These steps include 
resorting to proceedings under section 221^ 
226 and 179 of the Income-tax Act.

SI.
No.

Statement

Name of the 
Industrial House

A C C .

1. A.C C. Vickers Babcock Ltd.

ANDHRA SUGAR

2. Andhra Sugar Ltd.

APEEJAY

3. Aminchand Pyarelal (Firm)

3810 SHRI CHIRANJI LAL 
SHARMA ; Will the Minister of FINANCE 
be pleased to state ;

BAJAJ

4. Mukand Iron & Steel Works Ltd.

(a) the particulars of the big indust
rial houses against whom arrears of income 
tax of more than rupees one lakh are pend
ing; and

BANGUR

5. Andhra Pradesh Paper Mills Ltd.

6. Shree Madhusudan Mills Ltd.

(b) the action 
to realise the arrears 
them 7

taken by Government 
of income tax from

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE. (SHRI S M. 
K RISH N A ): (a) The expression ‘big
industrial houses’ is presumed to connote 
monopoly houses covered under the M.R.T.P, 
Act. The requisite information relating to

B.D. SOMANT
I

7. Travancore Electro Chemical Indust
ries Ltd

BIRLA

8. Birla Jute Mfg. Co. Ltd.

9. H ^erab ad  Asbestos Cement Pro
ducts Ltd.
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10. Hindustan 
Ltd.

11. General 
Ltd.

Aluminium Corpn. 

Marketing Mfg. Co.

12. Hindustan Motors Ltd.

13. Jayshree Tea & Industries Ltd.

14. Jiyajeerao Cotton Mills Ltd.

15. Kessoram Industries & Cotton Mills 
Ltd.

16. Mysore Cements Ltd.

17. Texmaco Ltd.

CHOWGULE

18. Mandevi Pollets Ltd.

ESCORTS

19. Escorts Ltd.

GARWARE

20. Garware Nylons Ltd.

GILLENDERS ARBUTHNOT

21. Goodlass Nerolac Paints Ltd.

GOLDEN TOBACCO

22. Golden Tobacco Ltd.

LM F.A.

2T, Kalinga I ubes Lt'd.

I.T.C.

24. Tribeni Tissues Ltd.

J K. SINGHANIA

25. J.K. Chemicals Ltd.

26. J.K. Synthetics Ltd.

27. Raymond Woolleti Mills Ltd.

28. Straw Products Ltd.

KAMANT

29. Engg. Sales Syndicate

30. Jaipur Metals & Electricals Lid,

31. Kamani Metals & Alloys Ltd.

32. Kamani Sons.

33. Sterling Investment Corpn.

34. Tube Distributor Agency.

KAPADIA (KILLICK)

35. Maganlal Chhaganlal (P) Ltd.

KASTURGHAI LAL BHAI

36. AtuI Products Limited

KHATAU (BOMBAY)

37. Cable Corporation of India Ltd.

38. Siemens India Ltd.

KILAGHAND (TULSIDAS)

39. Synthetics & Chemicals Ltd.

KOTHARl

40. Kothari (Madras) Ltd.

KIRLOSKAR

41. Kirloskar Oil Engines Co. Lid.

42. Kirloskar Bros.

LARSEN & TOUBRO

43. E.W.A.C. Alloys Ltd.

44. L. & T. Macneil Ltd.

45. Larsen Toubro Ltd.

MAFAJLAL

46. Indian Dyestruff India Lid.

MODI

47. Modi Industries Ltd. (Formerly Mt,'di 
Sugar Mills Ltd.)

48. Modi Pon Ltd.

49. Modi Spg. & Wvg. Mills I id.
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MURUOAPPA CHETTIAR

50. Carborundum Universal Ltd. 
N .R C

51. National Rayon Corpn. Ltd,

NAIDU G.V.
52. South India Viscosc Ltd.

NAIDU V.R.
53. Madras Aluminium Ltd.

NOWROSJEE WADIA

54. Bombay Dyeing & Mfg. Co. Ltd.

OIL INDIA

55. Assam Oil Co. Ltd.

56. Castrol Ltd.

57. Oil India U d ,

OSWAL WOOLLEN MILLS

58. Punjab Coo-Cost Steels Ltd.

R.N. GOENKA

59. Express Newspapers Ltd.

60. Indian Express (M adurai) Pvt. 
Ltd.

61. Indian Express Newspapers (Bombay) 
Pvt. Ltd.

SALOAOCAR

62. V.M. Salgaocar & Bros (P) Ltd.

SARABHAI

63. S.O. Chemicals A  Pharmaoeuticals 
Ltd.

64. Synbiotics Ltd.

SHRIRAM

65. Jay Engineering Works Ltd.

SHRI VANS PRASAD JAIN

66. Dhrangadhra ChemicaJs Works 
Ltd.

SOORAJMULL NAGARMULL

67. Champaran Sugar Co. Ltd.

68. Surajmull Nagarmull.

SWAN MILLS

69. Swan Mills Ltd.

T.V.S. IYENGAR

70. Sundaram Clayton Ltd.

TATA

71. Ahmedabad Advance Mills Ltd.

72. Indian Hotels Co. Ltd.

73. Tata Robins Fraser Ltd.

THAPAR

74. Crompton Greaves Ltd.

THIAGARAJA

75. Saroja Mills Ltd.

UNITED BREWARIES

76. Carew & Co. Ltd.

77. Mysore Wine Product! Ltd.

V. RAMAKRISHNA

78. K.C.P. Ltd.

WALCHAND

79. Walchand Nagar Industries Ltd.

SINGLE LARGE UNDERTAKING 
HAVING ASSETS OF RUPEES 20 
CRORES OR MORE

80. Baroda Rayon Corpn. Ltd.

81. Bharat Forge Co. Ltd.

82. Gedore Tools (India) Ltd.

83. Nirlon Synthetics Fibres C h e m i c a l s  

Ltd.

84. Swadeshi Polytex Ltd.
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SINGLE DOMINANT UNDER
TAKINGS NOT FIGURING IN 
GROUP

85. Rclvinator of India Ltd.

LIST OF UNDERTAKING ON 
THE M.R T P. REGISTER WHICH 
HAVE MERGED OR AMALGA
MATED WITH OTHER INDEPEN
DENT

86. Hindustan Trectors Ltd.

Acceptance of Libyan Crude Oil in Lieu of 
Outstanding Payments Against Projects Execu

ted by Indian Companies

(c) the reasons for the sharp decline 
in their exports in 1983>84 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN  
THE d e p a r t m e n t  OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR): (a) and (b) 
Exports of Capital Qoods are estimated to 
have amounted to Rs. 421.50 crores during
1983-84 at compared to Rs. 515 crores 
during 1982-83.

(c) Some of 
this decline a r e :

the major reasons for

(i) Poor intake of some capital goods 
by the USSR;

3811. SHRI MADHAVRh O SCINDIA: 
Will the Minister of COMMERCE be pleased 
to state :

(a) whether Government have agreed 
to accept Libyan Crude oil in lieu of the 
outstanding payments against piojects 
executed by Indian companies; and

(b) if so, the reasons therefor 7

(ii) Payment difficulties in Africa 
affecting exports of important 
items like complete vehicles and 
food processing machinery 
etc;

(iii) Continued recession in West
Europe; ^

(iv) Introduction of counter-trade 
policies by some countries;

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) No,
Sir.

(b) Does not arise.

Export of Capital Goods

3812 SHRI MADHAVRAO SCINDIA: 
Will the Minister of COMMERCE be 
pleased to lay a statement showing:

(a) the total amount of capital goods 
exported during 1983-84;

(b) how docs if compare with the 
total amount of Capital goods exported 
during 1982-83; and

(v) Disturbed situation in the gulf 
region created by the Iran-Iraq 
war; and

(vi) Port strike during the last month 
of the financial year 1983-84.

Effects of Import Policy on the Products of 
Hindustan Copper Limited

3813. SHRI MADHAVRAO SCINDIA: 
Will the Minister of COMMERCE be pleased 
to s ta te :

(a) whether thr recent import policy
of Government would pose serious marketing 
problem for the products of the bublic
sector Hindustan copper Limited; and

(b) if so, the steps taken by Govern
ment to safeguard their interests ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) and (b) 
In view of the likelihood of increased 
availability of copper with Hindustan copper 
Ltd., during 1984-85, two categories of 
Actual Users (industrial), viz., **manufac> 
tures of insulated cables^’ and **manufac- 
turers of bare copper wires/strips** whose 
requirements were earlier serviced by the 
Minerals &. Metals Trading Corpora
tions, were brought within the anabit of 
Hindustan Copper Limited vide public 
Notice No 34/ITC/(PN)/84 dated 30th June
1984, and Hindustan Copper Limited it 
expected to market its copper without much 
difficulty.

Promotioa of Tourism During Seventh Plan

3814. SHRIMATI JAYANTI PAT- 
NAIK :
SHRI GHULAM MOHAMMED 
KHAN :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased lo state :

(a) whether Government have a 
proposal to give much emphasis on the 
promotion of tourism during the Seventh 
Plan;'

(b) If so, the segment-wise target set 
for the promotion of tourism in the above 
Plan period; and

(c) the other facilities proposed to be 
provided during the at>ove Plan period for 
the promotion of tourism ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) to (c) A target of 2.5 million 
tourists, excluding nationals of Pakistan and 
Bangladesh, has been set for realisation 
by 1990. During the Seventh Plan, emphasis 
for development of tourism infrastructure 
would be on travel circuits already identified.

The facilities proposed to be developed 
include construction of Youth Hostels, 
Yatrikas, Wild Life Lodges in sanctuaries, 
augmentation of tourist transport, develop
ment and promotion of Beach Resort 
Tourism, Conventions and Conferences, 
Trekking, Incentive Holiday, Winter Sports 
etc.. Golf, improvement of airport facili
ties.
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Officers on Deputation in the Enforcement 
Directorate Dealing with FERA Cases

3816 SHRl R.L.P. VERMA : Will 
the Minister of FINANCE be pleased to 
stale :

(a) the number of officers with their 
designations who are on deputation to the 
Enforcement Directorate dealing with FERA 
cases and period of their deputation ;

(b) whether some of the oflScers have 
been given repeated extension^ despite the 
clear directive of the Prime M inister;

(c) if so, the reasons for giving 
extensions beyond five years ;

(d) whether this has affected the morale 
of other officers ; and

(e) if so, the steps taken to revert the 
offipers who have already completed five 
years to their respective Departments.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) The following officers are 
presently working on deputation in the 
Directorate of Enforcennent, Foreign Exchange 
Regulation Act aod the period o f deputation 
as per the recruitment rules is indicated 
against each.

Assistant Enforcement 
OflBcer 16

Inspector of Central 
Excise 1

Lady Searcher I

3 years

3 years 

3 years

(b) and (c) Out of the above, one 
Special Director, one Assistant Director and 
one Lady Searcher are on extension of 
deputation period. The extension of the 
deputation period of the officer concerned is 
given with the approval of the competent 
authority in public interest.

(d) and (e) As the officers on deputation 
are appointed against the vacancies meant 
for deputatlonists as per the provisions in the 
relevant recruitment rules, the extension of 
deputation in the case of any officer does 
not affect the interest of departmental officers. 
The officers on deputation with the 
Directorate will be reverted to their respective 
Departments at the appropriate time, keeping 
the public interest in view.

wVotftr-P firfcT fnn*r

3 8 1 7 . f^f^T

(=p) ^q r

% TfCThfiTTarlr % ^

Name of post No. of Normal m t ;
Officers period of

deputation ( ^ )  JTf? eft TfoftsPTT-^rT f?T^?rr

%zrr | ;
Special Director 2 5 years

Deputy Director 3 4 years (»t) % 5?r»T w r  |

Assistant Director 10 3 years & <TfT?t3RR ftrrf 'm  |

Chief Enforcement 2 3 years. s f k  ?f>r v rr* rrff^  ?
Officer

Enforcement Officer 4 3 years

Inspecting Officer 1 3 years 53ftTy) : ( ^ )  % (’t) ^<=rrf, 1948
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Discossionfl Held Between India and France in 
June, 1984

3818. SHRI CHHITUBHAl GAMIT : 
Will the Minister of COMMERCE be pleased 
to s ta te :

(a) whether India and France Panel met 
in June, 1984 and had a wide-ranging 
discussions concerning increased trade, 
economic and technical collaboration ;

(b) if so, the outcome of the talks held 
between the panel of the two countries ;

(c) whether any major decision was 
taken during the meeting ;

(d) if so, the details of the same ; and

(e) the steps being taken to implement 
them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT, OF SUPPLY (SHRI NIHAR 
RANJAN LASKAR) ; (a) to (e) The 4th 
meeting of the Indo French Joint Committee 
on Economic and Technical Cooperation was 
held in Paris on 18-19 June, 1984. The two 
sides agreed to increase lndo>French 
economic relations and explore possibilities 
of further cooperation by fostering contacts 
between the public and private sectors of the 
two countries. The outcome of the tulks is 
being followed up.

Foreign Loans to Cover Mounting Co«t of 
NALCO’s Aluminium Project

3819. SHRI K. PRADHANI :
SHRI MANMOHAN TUDU :

Will the Minister of. FINANCE be 
p leased to state :

(a) whether the National Aluminium 
Corporation (NALCO) has been premitted to 
raise an additional $ 500 million in Euroloan 
to meet part of the project expenditure ; if so 
the terms and conditions and repayment and 
interest of this loan and whether it will be 
utilised partly or in full for the import of 

 ̂ plant and machinery ;

(b) whether India will soon seek another 
$ 300 million in foreign U>ans to cover the 
mounting cost of NALCO*s Aluminium 
Project ;

(c) the consortium of banks or agencies 
lending this amount ; and

(d) the steps being taken in consultation 
with the Steel Mmistry and NALCO to 
expedite its completion to prevent further 
borrowing to meet cost over runs ?
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THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) . (a) The 
Government of India permitted NALCO in 
1981 to obtain a Euro-currency loan of US $ 
680 million to finance inter alia the foreign 
exchange cost on import of plant & 
machroery and also part of the rupee cost of 
the project. The Euro-loan obtained by 
NALCO is repayable in 11 semiannual 
instalments commencing 5 years from the 
date of signing of the Loan Agreement on 
27.2. 1981. It bears the rate of interest of 
1'2% over LIBOR for first four years and 
5/8% over LIBOR for the next six years.

(b) For meeting the resource gap 
identified for the project, NALCO has been 
perjnitted to raise additional external 
commercial borrowing of $ 300 million

(c) if so, the details of the scheme or 
the  ̂steps Government propose to take to 
check pilferage of subsidy and removal of 
middlemen ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Several 
steps have been taken to ensure proper 
utilisation of assistance given to beneficiaries 
under Integrated Rural Development 
Programme. These include

(I) Under the Programme, beneficiaries 
are required to be identified by 
District Rural Development
Agencies in the open village
assembly.

(c) Since the offers have not yet become 
available, it is not possible to give any 
indication in this regard

(ii) The beneficiary is supplied with 
I he asset and assistance by way of 
cash payment is avoided.

(d) Close monitoring of the progress is 
being dane at appropriate levels to complete 
the project expeditiously and strict vigil is 
being maintained on the project expenditure.

(iii) Payment for value of the asset 
purchased by the borrower is to 
be made directly to the supplier 
by the banks.

Subsidy Amount Given to Beneficiaries 
l.R.D Programme

Under

3820. SHRI A.C. DAS : Will the 
Minister of FINANCE be pleased to state : 

•

(a) whether Government are aware that a 
large portion of subsidy amount given under 
I. R. D. Programmes to the beneficiaries for 
different schemes is pilfered by the middlemen 
and the beneficiaries arc not getting full 
subsidy amount from the banks ;

(b) whether Government Propose to 
abolish subsidy and give Loan in its Place 
with the interest on the entire amount to be 
Paid by the D. R. D. A. to the concerned 
banks from three to five Years depending 
upon the types of the schemes to check 
Pilferage of subsidy and removal of the middle
men ; and

(iv) Banks have bsen advised not to be 
involved dirccI^y in the selection 
of equipment/product or suppliers. 
Further banks have been advised 
not to compel a borrower to 
purchase a specific product ftom  a 
particular dealer.

(v) The DRDAs and the banks are
required to periodically verify 
whether the assets are maintained 
by I he beneficiary .

(vi) The Stale Governments have been
advised to set up Block Level 
Advisory Committees to help the 
Stale Agencies in the proper 
implementation of the Programme. 
They have also been advised to set 
up District Level Sub-Groups to 
oversee ihe grievances of the 
borrowers.
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(b) and (c) The Government^ at precsnt 
do not propoic to replace capital subsidy 
under Integrated Rur^l Development 
Programme by interest subsidy.

Setting up of International Bureau of Textiles 
and Clothing

3821. SHRl R P ;  OAEKWAD : Will 
the Minister of COMMERCE be pleased to 
state : .

(iii) to assist Members to enable their 
effective participation in all
relevant international forums
dealing with the textiles and 
clothing sector.

The following countries have so far
become members of the Bureau by
signing/initialing ths Articles of the Bureau ; 
China, Colombia,  ̂ Hong Kong, India^
Republic of Korea, Macav, Mexico and
Pakistan.

(a) whether an international bureau of 
textiles and clothing with India as member, 
has been set up ;

(b) if so, the objectives of the bureau 
and particulars of the other members of the 
bureau ; and

(c) the benefits likely to accure to the 
developing countries specially Indii^ which 
is facing severe trade restrictions on the 
textile exports ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI NIHAR 
RAN JAN L ASKAR) ; (a) to (c) An
International Bureau' of Textiles and 
Clothing is in the process of being set up. 
The objectives of the Bureau are :

The setting up of the Bureau institution
alises the Programme of Cooperation 
amongst Developing Countries, Exporters of 
Textiles and Clothing which has been in 
operation for the past nearly four years. Jh e  
Bureau will serve as a focal point of 
consultations and coordination of all 
strategies and approaches to multilatoral 
textile negotiations. Developing countries 
will be getting assistance from the Bureau in 
the form of technical and analytical support 
which is necessary for carrying out bilateral 
consultations and negotiations with importing 
countries. India’s membership of the Bureau 
is in line with its policy of giving support to 
collective initiatives taken to promote the 
trade and economic interests of developing 
countries.

Follow-up Action Taken on Raids Conducted 
by Income Tax Department on Cloth 

Merchants in AhmedaKHid .

(i) to achieve the elimination of
discrimination and protectionism 
directed against Members exports 
and textiles and clothing in world 
markets and the full application of 
the roles and principles as
enunciated in the General Agreement 
on Tariffs and Trade to the world 
trade in textile and clothing
products ;

3822. SHRI SURAJ BHAN : Will the 
Minister of FINANCE be pleased to state :

(a) whether various premises of certain 
cloth merchants of New Cloth Market, 
Ahmedabad (having handloom textiles 
manufacturing units), were raided by Income 
Tax Department sometime in June, 1981 ; if 
so, the names of parties ;

(ii) to assist Members, in the interim, 
in ensuring that their rights under 
the Arrangement Regarding Inter
national Trade in Textiles (1974) as 
entended, are effectively enforced ; 
and

(b) whether highly incriminating 
documents, substantial unaccounted cash and 
jewellery, smuggled goods, etc. were seized 
during the raid resulting in sealing off of 
business premises, bank, lockers, etc. ; if so, 
the detail# frhereof;
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(c) whether owners and agents of the 
party raided were caught red handed by the 
police while tampering and destroying the 
various records seized by the Income la x  
Department ; and

(d) the follow-up action thereafter ; if 
not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY. OF FINANCE (SHRI S.M. 
KRISHNA) : (a) Income-tax Department 
conducted searches at Ahmedabad on 
26.6.1891 in the cases of following firms 
dealing in cloth and manufacture of textiles 
on power-looms

(i) Mjs. Ramavtar Ramcsh Kumar

(ii) M|s. Bansal Textiles

(iii) M|s. Indu Textiles

Residence of Shri Shivbhagwan 
F. Aggarwal and a banks locker were also 
searched.

(b) Searches resulted in seizure of 
jewellery worth about Rs.3.4. lakhs and two 
sets of agreements for the purchase of a shop 
showing to different amounts as purchase 
consideration. Premises of M/s. Ramavtar 
Ramesh Kumar ^ r e  placed under seal and 
Police Guard was posted because the search 
could not be completed on the first day.

(c) Shri Ramesh Kumar Agarwal partner 
of M/s. Ramavtar. Ramcsh Kumar and Kanti 
Lai Ganaji Nagar, part-time accountant of 
the firm were found in the possession of 
certain books of accounts near the shop by 
the Police constable posted on duty at the 
premises and police Cound seals placed by the 
Department broken.

(d) Police and Income-tax Department 
have filed criminal complaints against the 
persons concerned for alleged breaking into 
the sealed premises. The complaints have 
been transferred to High Court of Gujarat at

the request of the accused and are pending 
for disposal. Property for which two sets of 
purchase agreements were found has been 
provisionally attached to protect revenue. All 
the cases have been transferred to Central 
Charges for co-ordinated investigations.
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^Tc^nr# % f w ^  % WT

I  ?

f e w  *T?rn?m Jf ^  »r?ft (« fr 

•j^rr-d) : («f>) ^  (w) sftCTcTH

ftT'siqilr, 3T;?r€5nir <r!r v i^T  ai>T 
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^  20 * rf?^  E^r JTf^liTW ? 't  3TT %, ft^Tf^rT 
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^ f t« » T  5f?T a f h  f?I«TSTH »T̂ T-

F ^ m ,  m i  ffTTr ¥ t  !ti?ft 1 1

f e ^ z f  ^  f?nr ??af «r  ' 5rft?r

5rnr^ *pt ^  ? r^  « ? i «p  m q

3TTTftr?r I  I ^nriT « r  3RJrfc?r trm r  

if >ff? 5nTT% T t ,  fti«F]iiff sti«fr ?>?fr 
I  f iw ir  %  »Timnr an?*ft *p> f i t w a  

f f  ?> ft. arVr 5 T :a  3 V ? R  

a m r  V R  «P> ?)■ srra t

| i

Opening of Branches of Commercial Bunks in 
Madhya Pradesh

3825. KUMARI PUSHPA DEVI 
SINGH ; Will the Minister of FINANCE 
be pleased to state :

(a) the number of branches of various 
coniroercial banks opened in Madhya Pradesh 
in the last three years ;

(b) whether steps have been taken to 
incrihuw the bank branches in 1984-85 ;

(c) if so, the number of more branches
of various commercial banks proposed to be 
opened in diflferent Districts of Madhya 
Pradesh in 1984-85 ; «

(d) whether the banks branches opened 
in the tribal areas of the State of Madhya 
Pradesh are very inadequate ;
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(c) if so, the steps taken to open more 
number of branches of various commercial 
banks in tribal areas in Madhya Pradesh : 
and

( 0  the guidelines issued by Oovernmeni 
to various commercial banks therefor and the 
details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) During 
the 3 year period from January 
1981 to December 1983, commercial 
banks opened 965 branches in Madhya 
Pradesh.

(b) and (c) The current branch licensing 
policy covers the period April 1982 to March
1985. It aims to achieve a coverage of one 
bank branch, on an average for a population 
of 17,000 in the rural and semi-urban areas 
(on the basis of 1981 census) by the end of 
March, 1985. To achieve the above objective.

693 additional bank offices were required to 
be opened during the policy period in rural 
and semi-urban areas of Madhya Pradesh 
According to available information, 822 
centres have so far been allotted to banks 
for opening branches in the State before the 
end of March 1985.

(d) to (f) The Reserve Bank of India 
maintains data relating to the branch network 
of commercial banks on a districtwise basis 
and do not have details regarding tribal areas 
separately. The available data regarding the 
network of bank offices as at the end of 
September 1983 in the districts of Madhya 
Pradesh having significant concentration of 
tribal population is set out in the attached 
statement.

The broad estimates worked out by the 
Reserve Bank of India regarding the number 
of branches required to be opened for 
obtaining the stipulated level of banking 
coverage in the aforementioned districts are 
also indicated in the same Annexe.

Statement

Statement showing branch network o f commercial banks as on BO.9.83 in districts o f  Madhya 
Pradesh having a significant concentration o f Tribal Population

SI.No. District Bank offices in the
Districts as on 30 September 1983

Rural Semiurban Urban/
Metro
politan

No. of additional 
offices required to 
be opened at rural 

Total unbanked centres 
as per the guide
lines issued by 
Reserve Bank of 
India under the 
New Licensing 
Policy for the 
period April 1982 
to March 1985

1 2 3 4 5 6 7

1. Balaghat 41 9 — 50 24

2. Bastar 77 9 — 86 19

3. Betul 31 13 44 12
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.6

4. Bilaspur 104 26 9 139 27 .

 ̂ 5. Chhindwara 43 19 — 62 11

6. Dhar* 66 13 ‘ — 79 —

7. East Nimar 37 15 12 64 7

8. Jhabua .42 7 — 49 15

9. Mandia 29 8 — 37 27

10. Raigarh 50 7 — 51 45

11. Seoni 23 8 —
p

31 17

12. Shahadol 42 5 - 47 25

13. Surguja* 101 6
' IV

107 —

♦ The average population per baok oflScc in respect of ruraljsemi-urban areas in 
the District of Dhar and Surguja was less then 17,000 (1981 census).

Transfer of Defeoce land at Aaansol Pulo 
Ground and Sadhanpur Camping Ground at 

Burdwan to Govt, of West Bengal

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl K P. 
SINGH DEO) : (a) Yes, Sir.

3826. SHRI SUSHIL BHATTA- 
CHARYYA : Will the Minister of DEFENCE 
be pleased to state :

(a) whether he has received a letter No. 
6372-PSM|Rev dated 2 July. 1984 from the 
Minister of Land and Land Reforms 
Department^ Government of West Bengal 
about transfer of Defence Land at Asansol 
Polo Ground and Sadhanpur Camping 
Ground at Burdwan to the State 
G overnm ent;

(b) whether his Ministry is taking steps 
to transfer these lands to the State Govern
ment expeditiously ; and

(b) and (c) Requirement of land at 
Sadhanpur and Asansol for Defence 
purposes has since been reviewed. In 
Sadhanpur Camping Ground* no land will 
be available for transfer to the State 
Government as it is to t>e utilized for meeting 
Defence requirements. In Asansol Polo 
Ground, out of total area of 23.21 acres, an 
area of 11 84 acres of land only is available 
for transfer to the State Government subject 
to valuation of the land by the Defencc 
authorities being accepted by the State 
Government. ^

Posting of Section Officers (A/Cs) from one 
Command to another

(c) if so, when the possession of these 
lands will be handed over to the State 
Government ?

3827 SHRI RAMAVATAR SHASTRI : 
Will the Minister of DEFENCE be pleased 
to state :

2 31 4 5 7
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(a) whether Section Officers (A/Cs) are 
provisionally posted from one Command 
Controller i.e Patna to another Command 
Controller at Gauhati or Siliguri since last 
three years even when the vacancies are 
available in their respective commands ; and

(b) Doe's not arise in view of reply to
(a) above.

Funds Allocated for Organised Textile Mill, 
Powerloom and Handloom Sectors

(b) if so, the reasons why they are not 
4K)sted in their own Command against the 
existing vacancies to save the employees 
from harassment and to avoid Government 
expenditure ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K P . 
SINGH DEO) : (a) No Section Officers 
(A/Cs) ate posted provisionally to any 
station by the Defence Accounts Department. 
Also, the Controller of Defence Accounts at 
Gauhati (who started functioning from July 
1983) and the Area Accounts Office at 
Siliguri arc not different Commands but are a 
part of the Organisation of Controller of 
Defence Accounts, Patna. Posting of 
Section Officers (A/Cs) is done keeping in 
view various factors like functional needs, 
transfer policy, etc. and not merely on the 
availability of vacancies.

3828. SHRI ASHFAQ HUSSAIN : 
Will the Minister of COMMERCE be pleased 
to state ;

(a) the details of the funds allocated 
for the organised textile mill sector, power
loom sector and handloom sector during the 
Sixth Plan period both plan and non-plan 
year-wise and sector-wise, separately ; and

(b) the same details proposed in the 
Seventh Plan Veriod ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI NIHAR 
RANJAN LASKAR) : (a) A statement is 
enclosed.

(b) Sectoral allocation of funds 
Seventh Plan has not yet been finalised.

for

Statement ^

Funds allocafed to organised ttxtiie mil! sector, Powerloom sector and handloom sector
during Sixth Plan Period.

(Rs. in crores)

Sector 1980-81 1981-82 1932-83 1983-84 1984-85

Plan Non- Plan Non- Plan Non Plan Non Plan Non 
Plan Plan Plan Plan Plan

Organised
mill 21 00 30.35 18.00 20.94 17.33 72.31 21.25 94.85 28.00 118.73
sector.

Handloom
sector. 18 08 36.48 20.03 53.43 19.66 59.54 20.1? 61.10 33.05 63.73

Power-
loom O.M -  0.17 -  0.18 -  0.17 -  0.25 -
sector
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DeccDtralisatioD of Rcgkmal Office of 
Banks

3629. SHRi NAWAL K lSHO R£ 
SHARMA : Will the Minister of FINANCE 
be pleased to state :

(a) whether there is any p topos^  under 
consideration of Oovemment to decentralise 
regional oflSces of banks which are generally 
concentrated in metropolitan cities ; and

(b) if so, the salient features of the 
decision taken in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

Recotery of Ovtstandlng Anoiint by N T C 
Calcutta

Rs. 258.16 lakhs for less than six months. 
According to the provisional baUoce sheet, 
the total outstanding amount, as on 30-6-84» 
payable to NTC (WBABO) Ltd., is about 
Rs. 490.78 lakhs. The detailed lists of sundry 
debtors are available with the individual 
units of NTC (WBABO), who are also taking 
appropriate action to relise the amount. 
However, the information, sought is likely to 
be voluminous ;** nature, and it will take 
considerable time to furnish such information. 
Under the circumstances, if the Hon*ble 
Member desires to have any specific infor
mation in this regard, it will be furnished.

(b) A total of 26 cases were instituted 
for recovery o f an amount of Rs. 20 88 lakhs. 
Tbe details of lawyers engaged and year-wise 
break-up of institution o f cases are given 
below :

A. (i) Mjs. Fox and Mondaw, Solicitors 
and Advocates. 12, Old Post Office 
Street, Calcutta.

3830. SHRI MANORANJANx
BHAKTA: Will the Minister of
COMMERCE be pleased to state :

(ii) M|s. N ahar and Datta, Solicitors 
and Advocates. IB, Old Po^t OCfice 
Street, Calcutta.

(a) the total outstanding amount as on 
date in tbe National Textile Corporation, 
Calcutta, and since when this is lying for 
recovery, detailed list against whom these 
amounts are due ;

(b) tbe number of cases instituted for 
recovery of the said amount and the numKsr 
of lawyers engaged, their particulars and the 
year*wise breakup of instituting these eases ; 

and

(c) the number of cases in which N.T.C. 
got award in their favour and the number of 
cases they lost out of the cases instituted ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SA N G M A ): (a) As per the Audited
Balance Sheet of NTC (WBABO), the total 
outstanding amount as on 31.3.83 is 
Rs. 531.22 lakhs. Of this, Rs. 273.06 lakhs 
were pending for over six months, and

(iii) M/s. Mitra and Ganguli, Solicitors 
ind  Advocates, 10 Old Ppst Office 
Street, Calcutta,

(iv) Shri A.S. Roy, Advocate, Calcutta 
High Court, Calcutta.

(v) Shri Gautam Ghosh, Advocatc. 
City Civil Court, Calcutta

(Vi) Shri C K . Modak, Advocate, City 
Civil Court, Calcutta.

(vii) Shri S. Sarkar, Advocatc, City
Civil Court, Calcutta.

Year

1974

1975

No. of Casc.s 
instituted

1

2

B
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1976
Year • Qty (MT) Value (Rs

1977 16 Lakhs)

1978 1

1979 2 1982-83 282887 318.57

1980 2 1983-84 519150 715:^2

1981 2
(c) Salt is beiog exported to :

(c) According to available informatioD, 
awards io favour of NTC (WBABO) have so 
far been given in six cases. N IC  (WBABO) 
have not lost any of the cases so far 
institu ted .

Export of Common Salt

3831. SHRI AMARSINH RATH- 
AWA : W iir the Minister of COMMERCE 
be pleased to state :

Maldives, Bangladesh. Malacca, 
Mombassa, South Korea, Dar-es> 
Salam Nepal. Hongkong, U.iC., 
Malaysia and Singapore.

(d) Yes, Sir.

(e) It is proposed to export 6.50 to 7.00 
lakhs tonnes of salt during this year. 
Following steps are being taken to boost 
exports :

(a) whether common salt is being 
exported ;

(b) if so, the quantity exported during 
the years 1982-83 and 1983-84 and the foreign 
exchange earned thereby ;

(i) STC is considering the possibility 
of putting up mechanical loading 
system to improve loading rate.

(ii) Sending Sales Teams to Far East 
and African Countries.

(c) the names of the countries to which 
the export of common salt is being made ;

(d) whether the export of common salt 
is proposed to be increased during ihe year
1984 85 : and

( l i t ) Trying to improve export of salt 
through special trad mg arrange
ments being worked out with some 
countries.

World Bank Loan to India

(e) if so, by how much and the steps 
being taken to boost this trade in near 
future ?

3832. SHRI N. DENNIS : Will the 
Minister of FINANCE be pleased to state :

me MINISTER OP STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) Yes Sir.

(a) whether the World Bank Group 
has made the highest ever loan commitment 
in favour of India during the fiscal year 
ending June 1984 ;

(b) Quantity and value of salt exported 
during 1982-83 and 1983-1984 are given 
below ; ^

(b) if so, the extent to which and the 
terms and conditions on which it has been 
granted in favour of India : and
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(c) the details regarding the major 
projccis for which the World Bank loan has 
bsch approved ?

THE MINISTER OF FINANCE (SHRI 
PRAN^B M UKHERJ£E) : (a) Yes, Sir.

(b) The World Bank group approved 
loans/credits to India totalling $2722 4 
million for the fiscal year ending 30th June, 
1984. *

These loans|credits have been granted 
on the usual terms and conditions. IBRD 
loans are repayable over 15-20 ’years with a 
grace period of 3*5 years and carry a six-

monthly variable rate of interest. As on 
1.7. 1983 and 1 1, 1984 the raie of interest 
was 10 47 per cent and 10 08 per cent per 
annum respectively. In addition a one-time 
front-end-fee of 0.25 per cent and a commit
ment charge of 0.75 per cent on the 
undisbursed balance are levied. The IDA and 
Special Fund Credits have 5Q year maturities 
with a grace period of 10 years. The credits 
carry no interest, b»H there is a service charge 

, of 0.75 per cent per annum on the disbursed 
balance and a commitment fee of 0.5 per 
cent on the undisburscd balance.

(c) A Statement Containing a list of 
projects approved by the World Bank for 
assistance in FY 1984 is attached.

Statement

List o f  projects approved for assistance by W ofld Bank Group in FY^1994

SI.
No.

(vide part (c) of unstarred Question 
No. 3832 —  Lok Sabha) (In dollar Million)

Name of the project Amount of
IBRD
loan

1. Orissa Irrigation-11.

2. Pilot project for Watershed 
development in rain-fed arears.

3. India Populaiion project-III.

4. Nhava Sheva Port project.

5. Dudhtchua Coal

6. Tamil Nadu Water Supply and
Sanitation *

7. Periyar Vaigai frrigation-ll.

8. M.F. Fertilizer.

9. Bodhghat Hydro Electric

10. Railway Electrification and
Workshop Modernisation.

250

151

203.6

157.4

280.07

Amount of
IDA
Credit

Amount 
of spl. Fund 
Credit*

105

31

70

36.5

17.5

36 5 

175

14300

11. Gujarat Medium Irrigation-llr 172.0
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I 2 3

12. Cambay Basin Petroleum. 242.50

13. Trombay Thermal, 135.40

14 Farakka Thermal. 300.80

15. Upper Ganga Irrigation and
Modernisation. —

16. National Cooperative Developmeot
Corporation r -

17. Karnataka Social Forestry

Total : 1721.4

Grand Total : 2722 4

5T % «Bm!T fWT

sittt

3833. finra : firr

(^ ) *FTT t

^rTor ^TT^nc ^  f r ^ f f  

5fT*rr^ ^  W  I ;
♦t.

( ^ )  firr iftftJTlr ?r»nT 3TTq-f<^

f^»n:RY % Pnrfcrr

?ns5r ^  ; a rh

( n )  Iff?  ? t , eft TT5I^^ %
% f5Tir w r  |  ?

fir?cr Jr * f !ft  (s ft
f*?!Tt) : ( ^ )  a f tr  ( ^ )

125.0

220.0 

27.0

804.0 197 0

^?TR5T TT ^f^cri
I  I fif  if ^

^  J m  trr

^  ^  5Ti«<r 1 1  ^

Jff TT ?T5T  ̂I  I <TT

?̂<TK5T r5TJT5T>T

S’tPfHRT f5T!T?^ I ,  p5r?T% aff#»T5T 

% ^ f J T f  ^  f f T ^ 7  % JTrii% tfT
arf^rfTq-lf a m  nrnrrfTr 

5rr?t I  I fa rfrr if

ty?TT?^ 7T % TT5rFT ^  f r f ^

fTT snPT ?Tf)r ^ i  I ct«ttPt, a r r ^ ^  
% f  ® TTm^lf ^T 'TcTT I  I

(»t ) afh: f̂ rsFRft. 3rTf?%

Tft5Tr 5̂TJTJT-»TJTIT 77 ^  5TT |  I

Export of Woollen Cloth

3834. SHRI NAVIN RAVANI ; Will 
the Minister of COMMERCE be pleased to 
State ;

4 5
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(a) the value of the woollen cloth 
exported during the last three years, year- 
wise ;

(b) the names of the manufacturing 
units which are exporting woollen cloth ; and

(c) the steps being taken to boost this 
industry ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) The 
value of woollen cloth exported during the 
last three years is as given below ;

Year

19gl-82

1982-83

1983-84

Value Rs. in lakhs.

429.71

500.47

437.07

(iv) Orient Carpet Mfg. India Ltd.^. 
Amritsar.

(V) Shri Digvijaya Woollen Mills Ltd,». 
Jamnagar.

(vi) Shri Dinesh Mills Ltd., Baroda.

(vii) Modella liiternational, Bombay.

Supply of Publications by Public Sector 
Undertaking to Members of Parliament

3835. SHRI PIYUSH TIRKI : Will 
the Minister of FINANCE be pleased to 
state :

• (a) whether he is aware that various 
publications of the different undertaking of 
Government of India, public sector enter
prises, autonomous bodies, corporations, 
companies with cent per cent Government 
shares, etc. arc not supplied to the Members 
of parliament;

(b) Statement is attached.

(c) All possible assistance is being 
extended for development of industry and 
export trade such as import of machinery 
and raw material under OGL, import of duty 
free raw material required for export 
production, concessional import duty on 
certain sopjiisiicaicd looms linked with export 
obligation, export Incentives and export 
promotional assistance, etc.

Statement -
The names of sontie of the manufacturing 

units which are exporting woollen cloth are :

(i) The Raymond Woollen Millt Ltd., 
Thana.

(ii) The Bombay Fine Worsted, 
Maottfacturers Castle Mills, 
Bombay.

(Jii) Cawnpore Woollen Mills, iCanpur.

(b) if so, the reasons for not directing
them to supply to MPs. with the copies of 
their reports, programmes, monthly journals, 
publicity materials etc. regularly;

(c) whether his Ministry will issue
such directions to all the Government 
undertakings and various agencies of the 
different Ministries;

(d) if so by what time; and

(e) if not, the reasons thereof ? ^

THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (SHRI S M. 
KRISHNA) : (a) It is presumed that the 
information sought for relates to annual 
reports of public sector enterprises and 
other autonomous bodies and not to priced 
publications. These reports are placed on 
the Table of the House.

(b) to (e) Does not arise 
of the answer to part (a) above.

m view
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Facility of Investment Allowance to Hotel 
Industry for Constructing Additional 30,000 

Rooms by 1990

3836. SHRI MANMOHAN TUDU : 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

of OflQcial Language implementation in 
I.T .D .C .; and

the

(b) if so, the details there-of along- 
with its performances as well as guidelines 
or directions issued for the use of Official 
Language and its implementation ?

(a) whether the hotel industry has
urged Government to extend the facility
of investment allowance to that sector to 
enable them to achieve the target of constru
cting an additional 30,000 rooms by
1990:

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) Official Language
Implementation Committee exists in
I.T.D.C,

(b) if so, the steps taken o r proposed 
to  be taken by G overnm ent on the request 
o f hotel industry in this regard; and

(c) the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) ! (a) The Hotel Industry from 
time to time have approached the Govern
ment for the grant of certain incentives 
which inter alia include investment ^allow
ance.

(b) and (c) The Federation of 
Hotels & Restaurant Associations has been 
advised to give more details so as to 
indicate/identify factors and areas adversely 
affecting their competitivenes and to show how 
these incentives including investment allow
ance requested for by Federation of Hotels
&. Restaurant Associations would make 
Indian hotel industry more viable and 
competitive with other countries.

Appointment of Committee for use and 
Implementation of Official Language

3837. SHRI LAKSHMAN MALLICK: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state :

(a) Whether Government have 
appointed any committee regarding the use

(b) The Committee meets regularly 
every quarter under the Chairmanship of 
the Managing Director to review the progress 
made in the implementation of Official 
Language and duly implement the provisions 
of the Official Language Rules in the Corpo
ration.

National Policy/Programme for Development of 
Tourism

3838. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of TOUR
ISM AND CIVIL AVIATION be pleased to 
state :

(a) whether Government have framed 
any national policy/programme for the 
development of tourism by creating suitable 
insfrastructure for lodging^ transport and 
other amenities for such regions/p aces as 
have scene beauty and religious/historical/ 
cultural importance;

(b) if so the broad outlines of this 
policy/programme and the period for which 
it has been drawn up; and

(c) if not, whether such a policy/pro
gramme would be soon drawn up ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) ; (a) to (c) Development of 
tourism infrastructure is a continuous
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process. The Department has formulated 
Seventh Five Year Plan (1985-90) with special 
emphasis on provision of tourist accommo
dation, transport and other facilities. A broad 
strategy of the Seventh Plan would be to 
diversify tourist traffic so as to bring it 
more in conformity with the rapidly growing 
segments of international tourism, particula
rly in holiday and leisure tourism as distinct 
from the more conventional type of cultural 
tourism.

Development of new Tourist Centres in 
Kerala

3839. SHRl SKARIAH THOMAS : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state :

(a) whether his Ministry has any plan 
to develop new tourist centres in Kerala in
1984-85; and

(b) if so, the names of the centres and 
other details 7 *

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI K H U k SHEED  ALAM 
KHAN) : (a) and (b) The Department has no 
proposal to develop any new tourist centres 
in Kerala apart from the 22 centres already 
identified by the Department on the two 
Travel Circuits in consultation with the 
State Govemmcnt.

Proporal to Appoint Expert Committee to 
weed oat Corrupt and Inefficient Income-Tax 

Officers

3840. SHRI SOMJIBHAI DAMOR : 
Will the Minister of FINANCE be pleased 
to  state;

(a) whether Government propose to 
appoint an expert Committee to weed out 
in-effective and in-efficient Income-Tax 
Officers and higher ranks in the Income-tax 
Department, and to suggest steps to revamp

and re-organise the administrative machinery 
in the Income Tax Department; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S M. 
KRISHNA) : (a) and (b) With a view to weed
ing out ineffective and inefficient Government 
servants and strengthening of administrative 
machinery, provisions have already been 
made in the Rules Under the instructions 
issued by the Department of Personnel and 
Administrative Reforms the Review Commi
ttees have been set up for the purpose of 
screening officers from time to time. The 
recommendations of this Review Committee 
are considered by G o v e m n ^ t and action 
t aken to weed out ineffective and inefficient 
Government servants. There is no proposal 
to set up any Expert Committee for this 
purpose.

3841. TTjnftfr : w r  errfim

»p fr  ^  wo :

( ^ )  spn ^

if f  ;
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I
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1. j T R t  JTwy^rf)-;

2. apt ^  3if«n!5r-

ftRT 5WfTT ^  w r t » r ;

3. arfq’̂  «rfinp ;

4. cWT 3F*T ^
^* rc if  ?fhr ;

5. * f^ r | Jf ?rfe % >̂R»>r

6 iil 'T 't  fn' >i4|5T ’,

7. ^Tnrr^q' «ri'Sri< ; stVt

8. *lRrTf t  ^  37TT^5TT 3 rh  f^Tff 

efTTTcTr wnr i

(»r) PT5flr %  v n r fiT tT R H - Jf
^  f5rq f tn r  ^  STilRr fiTPJftWtT

srwrn: f  : —

1. ?T5f^ ?T*TT ^

2. 3 ftr  ’srr̂ Tsp ^

3. grtT5T5  ̂ ^  ?f |-

»TT ^  W T ^ T  ^  ^T

W  I ;

4. ^»K «rTef ^  ?fV*Tr ?rf>

aPTiT#5r 5 3 ft '̂V ^  »T̂

|3 f t T

5. ?ri[FTf: f!T>T*T ^  3T«rt?r f^THf 

sp if arfirfr^ ?ft»Ti'=?r Tiftr 

^  K T ^ T  ^  »I^ I  I

Air SerTice to Hublim Dharwar, Mysore 
Raicbore and Tumkur

3842. SHRI K.. MALLANNA : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether Government of Karna
taka have approached the Union Govern
ment regarding the introduction of air 
services to Hublim Dharwar, Mysore, Raic- 
hore and Tumkur; and

(b) if so^ the details in this regard ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) and (b) The Chief Minis
ter of Karnataka in a letter in February, 
1984, had made a request for giving conside
ration to the commencement of Vayudbot 
services with Dornier aircraft, which 
Vayudoot proposes to acquire, from Banga
lore covering Hubli, Dharwar, Mysore and 
otherpoints in Karnataka. There are plans 
to air link Hubli and Mysore in the first 
phase of expansion of Vayudoot operations. 
The time schedule of introduction of services 
would, however depend on the development 
of airports at these two places.

Proposal for Development of Maheshwar City 
of M.P. as a Tourist Centre

3843. SHRI SUBHASH YADAV : 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the old name of Mahesh
war city of Madhya Pradesh was Mahesh- 
mati;

(b) if so, whether Central Government 
propose to develop this city as tourist centre 
to attract tourists;

(c) if not, the reasons thereof; and

(d) whether there are a number of old 
monuments which are more than thousands 
years old and whether Central Government
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propose to protect those monuments and 
if so. the details thereof 7

passengers baggages and computer system 
o f various airlines; •

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) to (d) Yes, Sir. Mahesh- 
war city is one of the centre sidentified in 
the three Travel Circuits in Madhya Pradesh 
for phased development by the compined 
resources of the centre. State and the 
private Sector. The Archeological Survey of 
India has no proposal at present for the 
protection of these Monuments. *

Kerala Govemmcnt’i  Refireseotatioo regarding 
Stop-over at Mangalore for Cocfaio-Bombay 

Flight

3844 SHRIMATI SUSEELA GOPA- 
LAN : Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
whether he has received any representa 
tion from Govt, of Kerala for a stop-over at 
Managlore for one of the flights o f Cochin to 
Bombay and vice-versa 7

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : Yes, Sir. As the Bombay/Cochin 
flights are operating almost to full capacity, 
diversion of any flight via Mangalore will 
not serve any useful purpose.

Defective Constmction of new lotemational 
Departure Building at Palam

3845. SHRI K.A. RAJAN Will the 
Minister of TOURISM AND CIVIL AVIA
TION be pleased to state :

(a) the amount spent on construc
tion of new International Departure building 
at Plam, Delhi;

(b) whether Government are aware 
that the International Departure building 
started leaking when it rained heavily on 
22 July, 1984 affecting airconditioning.

(c) If so, the details thereof 
amount spent for repairs etc.; and

and

(d) particulars of the persons respon
sible for defective construction and action 
taken against thenri 7

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
K H A N ): (a) The International Departure 
Building (IDB) at Palam Airport was constru
cted at a cost of Rs.4.14 crores.

(b) and (c) There was no leakage in
I.D.B. on 22nd July. 1984. Leakage was, 
however, observed in this building at two 
spots due to heavy rains on 21st July, 1984 
as a result of an overflow in the gutter on 
the roof where the water proofing work was 
in progress. The total cost of the water
proofing work is Rs. 12,712/-. The leakage 
did not cause any damage to the computer 
system of airlines, the aircooditioning plant 
and the passenger baggage.

(d) The contractor responsible for 
delay in completion of the water proofing 
work has been served with a show cause 
notice and work has already been executed 
at the Contractor's risk and cost.

Closure of Textile M llb io Gujarat

3846. SHRI INDRAJIT GUPTA : 
Will the Minister of COMMERCE he 
pleased to state :

(a) whether 16 textile mills in Ahmeda- 
bad and 24 altogether in Gujarat had closed 
down by 15 July, 1984;

(b) if so, the reasons for such large 
scale closures and the number of workmen 
rendered jobless as a result;

(c) whether several employers of the 
closed textile Mills had diverted the company
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funds and are now seeking additional loans 
and concessions in duties and taxes from 
Government;

(d) 4he details regarding viability and 
non-viability of the affected mills; and

(e) whether some or all 
closed mills will be nationalised ?

of the

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) Accord
ing to information available with Govern
ment, as on 30 6 84, 21 mills in the State 
of Gujarat including 16 in the City of Ahme- 
dabad were closed.

(b) These mills arc closed due to a
variety of reasons such as obsolescence of 
plant and machinery, financial difficulties 
and labour problems. The number of 
workers on roll on these mills is about 
36,706. -

(c) Government have no specific report 
of diversion of funds by the Management 
of any of the closed mills in Gujarat.

(d) Four of the closed mills in Gujarat 
have been found to be non-viable by the 
Group of Officers^ constituted by Govern
ment to study the problems of closedjsick 
mills in Gujarat. Some of the mills are yet 
to be studied by the Group.

(e) At present, there is no such 
proposal under consideration of the Govern
ment.

Alleged Drawback Allowed to M/s. Jayant Oil
• Mills Limited, Bombay

3847. SH R IN .E . HORO: Will the 
Minister of FINANCE be pleased to state :

(a) Whether M|s. Jayant Oil Mills Ltd. 
Bombay, was allowed drawback claims 
amounting to Rs. 33,99, 674.50 for exporting

dehydrated castor oil by the Collector of . 
Customs, Bombay^ although it is not graded }  ̂
as a chemical and is not listed in the Sche- 1 
duled of All Industry Rate : and

(b) if so. the action proposed to be 
taken in the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) and (b) It is a fact that
Collector of Custon;is, Bombay allowed draw
back claims amounting to Rs 33, 99, 674.50 
for exporting dehydrated castor oil by M/s. 
Jayant Oil Mills Ltd , Bombay. Dehydrated 
castor oil is not considered as a chemical and 
therefore would not be eligible to brawback 
under any other item in the persent Schedule. 
Collector of Customs Bombay has been asked 
to recover the amount already paid as 
drawback.

Proposal to resume Indian Airlines Flight 
between Belgam and Bangalore

3848. SHRI G.Y. KRISHNAN : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether there is any proposal 
under Consideration of Government to resume 
Indian Airlines flights between Belgam and 
Bangalore and other important cities of 
Karnataka ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI- KHURSHEED ALAM 
KHAN) : (a) No, Sir.

(b) Does not arise.

3849. TTH : «PTT

Jfift ^  FTT :
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Me adum from All India Bone Millers 
Association, Delhi

3850. SHRI SUSHIL BHATTA- 
CHARYYA : Will the Minister of FINANCE 
be pleased to state :

(a) whether a Memorandum dated
12 December, 1983 from All India Bone 
Miller's Association, New Delhi has been 
received by him ;

(b) if 80  ̂ the details of their problems;
and

(c) the steps Govemooent are proposing 
to take to redress their grievances ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) Yes. Sir.
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(b) The All India Bone Millers 
Association had requested in the representa
tion representation for exempting bone and 
bone products from all taxes. While making 
this request, they had stated that while the 
bone and bone products are covered by 
taxes in some States the same are exempred 
from taxes in other States, for example : 
Delhi Punjab and Haryana.

<c) In so far as Central levy is 
concerned, crushed bones and bone products 
are already exempted from excise duty. As 
regards sales tax, levy of tax on sales taking 
place within a State is a State subject under 
the Constitution, Administration of Central 
Sales Tax Act, 1956 under which tax is levied 
on inter-State sales of goods, has also been 
entrusted by law to the State Governments 
who assess, collect and retain the proceeds 
of tax levied on inter* State sale of goods. 
The State Governments alone have the power 
to grant exemption from sales tax, including 
Central sales tax, if they consider it expedient 
in public interest to do so. Copies of the 
fliemorandum dated 12.12.1983 from the AH 
India Bone Millers Association have, there
fore, been forwarded to all the State Govern
ments for consideration.

Trade Between India and China

3851 SHRI AMAR SINH
RATHAWA : Will the Minister of
COMMBRCB be pleased to state :

(a) whether trade between India and 
China has shown any increase during the 
last three years ;

(b) the figures of import and export 
for the last three years, year-wise ;

(c) the names of the major items of 
trade between India and China ; and

(d) steps being taken to increase 
trade with China in the near future, ?

our

THE DEPUTY MINISTER IN THE 
m in i s t r y  o f  c o m m e r c e  (SHRI P A. 
SANOMA) : (a) and (b) The figures of

bilteral trade between India and China dur
ing the years 1980-81, 1981-82. and 1982-83 
are as given below :

Year

1980-81

1981-82

1982-83

Export to 
China

2363

5268

1216

(In lakhs Rs.) 
Import from 

China

8199

7826

10502

(c) Major items of export from India 
to China during the last few years have been 
tobacco, cotton, iron ore, chrome ore, sugar, 
sheetglass, etc. Major items of imports from 
China include chemicals and related pro
ducts, iron and steel, machinery and transport 
equipment, textile yarn and fabrics, made up 
articles, paper and paper board.

(d) The possibilities of promotion of 
bilateral trade between India and China are 
considered ar official and non-oflBcial levels 
and the two countries have been exchanging 
delegations and participating in Trade Fairs] 
Exhibitions organised in India and China 
from time to time.

Convertioo of Ahmedabad Airport 
International Airport

3852. SHRI NAVIN RAVANI : 
the Minister of TOURISM AND 
AVIATION be pleased to state :

to

: Will
CIVIL

(a) whether there is an outstanding 
demand to convert Ahmedabad airport into 
international airport, which will be helpful 
for the passengers of Gujarat State and also 
relieve the congestion at Shanta- Cruz Air
port, Bombay ; and

(b) if so, the latest position thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CJVIL
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t AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) Requests have been received
from time to  time for converting Ahmedabad 
Airport into an international airport.

(b) The existing four international 
airports in the country are considered adequate 
for meeting the international traffic needs. 
At present Government do not contemplate 
declaring any other airport including Ahmeda- 
bad airport in the country as an international 
airport.

Congestion at International Airport

3853. SHRI NAVIN RAVANI Will the 
Minister of TOURISM AND CIVIL AVIA
TION : be pleased to state ;

capacity ot Bombay and Delhi, introduction 
of measures for speedy clearances of 
passengers etc.

Closure of CottoD Mills

3854. SHRI B.V. DESAI : Will the
Minister of COMMERCE be pleased to state:

(a) whether the Northern India Cofton 
Textile Mills Association fear that mills in 
the northern region would have to pull down 
their shutters if cotton prices remain exorbi
tant and the duty on the imported viscose 
fibre is not abolished to facilitate blending ?

(b) if so, the other main reasons 
the closure of the cotton mills * and

for

(8) whether there is congestion at 
International Airports in the country ;

(c) the steps Union Government 
propose to take in this regard 7

(b) if »o, the main reasons thereof ;
and

(c) the steps taken to improve the 
conditions at International Airports and to 
relieve the congestion there ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) : (a) There is congestion, at times,
at international airports during peak hours 
of traffic.

(b) The congestion is primarily on 
account of bunching of flights resulting from 
the right curfew regulations in U.K. and 
Europe which do not permit departures and 
arrivals at certain hours of the night, over 
size baggage of passengers returning from the 
Gulf CoLintrie*, early arrival of passengers at 
airports for departures etc.

(c) The congestion is sought to be 
relieved by making efforts to stagger flights 
80 as to avoid bunching, construction of new 
international terminal buildings with higher

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI NIHAR 
RANJAN LASKAR) : (a) The Northern
India Cotton Textile Mills Association has 
written to Government regarding difficulties 
faced by the Textile mills due to rise in the 
price of cotton and high price of viscose.

(b) Major reasons for closure of 
cotton textile mills in the country are labour 
problems, financial difficulties and obsoles
cence of plant and machinery.'^

(c) Government have taken various 
fiscal and administrative measures to help the 
industry.

Doctors 00 the Permanent and Temporary 
Strength of Air-India

3855. SHRI DIGAMBER SINGH : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether Air-India has recently 
employed a large number of doctors at
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Bombay and Delhi apart from drawing up 
a panel of doctors ;

(b) if 80, the strength of permanent 
and temporary doctors at present working 
and their respective disciplines, professional 
qualifications, their pay scales, perks and the 
mode of their selection and appointment ;

(c) the yardstick laid down for doctor* 
patient ratio and how such a large numt>er 
of doctors are employed ;

(d) whether even the temporary 
doctors are given free travel facilities for 
themselves and their families both inside the 
country and abroad ; and

(e) if so, at what scale ?

doctors has, however, been recently conclud
ed. It is proposed to issue offers of appoint
ment to nine doctors-four at Delhi and five 
at Bombay.

(b) Air India have, presently fourteen 
doctors on permanent basis at Bombay, Delhi 
and Calcutta A statement containing the 
details of their disciplines, professional 
qualifications, pay-scales, perks including 
mode of selection is attached. Air India do 
not employ doctors on temporary basis. 
They, however, have panels of specialist 
doctor at Bombay, Calcutta and Delhi who 
provide specialist services as and when 
required.

(c) The number of doctors employed 
is not disproportionate to the strength of 
employees in the Corporation. Doctors 
have not been engaged on the basis of doctor 
patient ratio.

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL AVIA
TION (SHRI KHURSHEED ALAM K H A N ):
(a) No, Sir. Selection for appointment of

(d) and (e) Air-India do not employ 
temporary doctors and as such provision of 
free travel facilities to them or their families 
does not arise.

Statement

Statement showing the details o f doctors on permanent strength o f Air India

Sr. Name and 
No. Designation

Professional
Qualifications

Pay
Scale

Perks Remarks

1. Dr. Vijai Kumar 
Dy. Director- 
Medical Services

M D., MRCP 2350-100
2750

Accommodation 
provided by 
the Corporation

Incumbent 
selected 
through the 
advertise
ment, and 
interviewed 
by a panel as 
per laid 
down pro
cedure.
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2. Dr. B.K. Palit 
Asst. Director- 
Medical Services

MBBS. DTMH 2080.100.
2580

Accommodation 
provided by 
the Corporation

—do—

Dr. S.K Puri 
Asst. Director- 
Medical Services

M D . 2080-100
2580

Accommodation 
provided by 
the Corporation

—do—

4. Dr. (Miss) A, Mukh- MBBS, DRCCXj  1880-100-
erjee Asst. Chief 
Medical Officer

(LON) DCH 
(LON)

2480
NIL do—

5. D r. D .L, Borde 
Asst, Chief Medi
cal Officer

MBBS, DPH 
(CAL) DIH 
(CAL)

1720-60
1780-100
2180

Accommodation 
provided by the 
Corporation

Incumbent 
selected 
through the 
advertisem
ent and 
interviewed 
by a Panel 
as per laid 
down proce
dures.

6. Dr. R. Chaudhry 
Asst. Chief 
Medical Officer, 
New Delhi.

MD 1720-60
1780-100
2180

NIL — do—

7. D r. J.S. Kulkam i 
Asst. Chief Medical 
Officer

MD Pay yet 
to be 
fixed

Accommodation 
provided by 
the Corpo
ration

Aviation 
Medicine 
Specialist 
on deputat- 

ioD from 
Indian Air
Force

Dr. B.B. Gajre,
Sr Medical Officer

MD 1400-50
160060
1780-100-

NIL Incumbent 
selected thr

ough the ad
vertisement 
and inter
viewed by a 
panel as per 
laid down

9. Dr. S.M. Oailcwad 
Sr. Medical Officer

MD 1400-50
1600-60-

NIL
procedures.
Incumbent

selected
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10. Dr. R.C. Shanna 
Medical Officer

MD

11. Dr. (Mrs.) L.P. Sharma MD, DGO 
Medical Officer

12. Dr. T.K. Bhaumik 
Medical Officer 
Calcutta

MD

1780-100-

1100-50
1600-60
1780-100
1980

1100-50
1600-60
1780-100
1980

1100-50.
1600-60
1780-100
1980

Accommodation 
provided by 
Corp.

NIL

Nil

through the 
advertisement 
by a panel 
as per laid 
down pro
cedures.

—do—

- d o —

13. Dr. (Mrs.) N P. 
Pandit
Medical Officer, 
New Delhi

MBBS. MD 1100-50
1600-60

1780-100
1980

Nil —d o -

14. Dr. V.K. Batra 
New Delhi

MD 1100-50
1600-60
1780-100
1980

Nil - d o -

1. Wherever Accommodation is provided by the Corporation they are not paid the
House Rent Allowance applicable to the grade. A recovery from the salary is also 
made for provision of Accommodation.

2. All the doctors are eligible for passages, PF, Gratuity, etc, as applicable to other
categories of employees.

3. In the case of Dy. Director Medical Services, since the car provided for the Depart
ment is permitted to be used by him, he is not eligible for Conveyance Allowance. 
Further, a recovery is made for personal use of the car.

4. Non-practising* Allowance @ 50% of the Basic Pay subject to a maximum of Rs.
600/-P.M. is paid to doctors who are not engaged in private practice.

5. Reimbursement expenditure on entertainment of official contacts at personal level is
made subject to an annual limit as follows :

Dy. Director Medical Services.......Rs. 2400|-P.A.
Asst. Director Medical Services...Rs. 1800)-P.A.

1 2 3 4 5 6
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Loss Suffered by Kerala on Account of Aboli
tion of Sales Tax on Export Goods

abroad and locally for themselves 
families: and

and their

3856. SHRI V.S. VIJAYARA- 
G H A V A N :
SHRI SKARIAH THOMAS :

Will the Minister of FINANCE b« 
pleased to s ta te :

(a) whether Kerala has suffered loss 
on account of apolition of sales tax on export 
goods;

(b) if so» the quaatum of loss thus 
suffered; and

(c) the steps being taken to compensate 
the loss ?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE); (a) and (b) 
The Government of Kerala have been claiming 
that the accumulated loss since 1976-77 
onwards on account of amendment of the 
Central Sales Tax Act in 1976 was around Rs. 
183 crores.

(c) It has not been possible for the 
Government of India to agree to the request 
of the State Government for compensa
tion.

Air India’s Free Passes for Travel Abroad for 
doctors wbo are not Wbole-timc Employees

3857. SHRI DIGAMBER SINGH : 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state ;

(a) whether Air-India is maintaining 
a panel of doctors at Bombay, Delhi, Madras 
and Calcutta;

(b) if so, their particulars professional 
expertise, the remuneration payable to* them 
including car facilities, if  any;

(c) whether these doctors are also 
issued A ir-India's free passes for travel

(d) if so at what scale and the 
justification for the same when they are not 
whole-time employees of Air-India ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL* 
AVIATION (SHRI KHURSHEED ALAM 
K H A N ); (a) Air India have a panel of 
specialist doctors at Bombay, Calcutta and 
Delhi. At Madras they do not have a 
panel of specialists.

(b) The specialist panel has two cate
gories, i.e. Senior Panel and Junior Panel. 
The number of specialists at these places 
as no 13th August, 1984 is as under :

Station Specialists on Total

Senior
Panel

Junior
Panel

Bombay 108 164 272

Delhi 6 62 63

Calcutta 7 18 25

Total : 121 244 365

The specialists are from various discip
lines, such as Cardiology, Neurosurgeory, 
Pathology, Radiology, Psychiatry, Medicine, 
etc.

The specialists of these panels are paid 
for rendering specific professional services, 
when availed of by the employees, at fixed 
concessional rates. Car facilities are not 
extended to these doctors.

(c) and (d)* Free passages on Air 
India’s services are given to the doctors on 
the panels at the following scales

(i) Senior panelists are given one free 
first class passage on any one 
Air India scctor on space available 
basis once every year.
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(ii) Junior panelists arc given one free 
economy class passage on any one 
Air India sector on space available 
basis once every three years.

RequesU for transfer of the passage 
entitlements of these panel doctors to their 
family members are considered by the Mana
gement.

Issue of such free passages is permissi
ble under I.A.T.A. (International Air 
Transport Association) regulations. Such 
passages are granted as the specialists provide 
medical services to the Air India employees 
at a concessional rate.

Special Facilities for Pre-Coaching/Pre-Train
ing to SC/ST Persons Before their Appoint

ment in Tourism

3859. SHRI BHEEKHABHAI : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether in almost all advertise
ments exclusively issued for Scheduled Castes/ 
Scheduled Tribes require previous experience 
and hotel management diploma or degree;

(b) how these advertisements can be 
useful to SC/ST candidates who have got no 
training facilities.

Vayudoot Service to Shirdi

3858. SHRI BALASAHEB VIKHE 
P A T IL ; Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
s ta te :

(a) whether Government are aware 
that these is a great demand for bringing 
Shirdi on the air map of India, in view of 
the fact that a very large number of devotees 
both from different parts of the countries 
as also from foreign countries visit this 
place around the year;

(b) 
to have 
and

if so, whether Government propose 
Shirdi linked by Vayudoot service;

(c) if 80, when 
matter will be taken ?

a decision in the

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
a v ia t io n  (SHRI KHURSHEED ALAM 
KHAN : (a) In the recent past the Govern
ment have not received any representation 
or proposal for the introduction of an air 
service to Shirdi. Besides Nasik Airport 
is about 20 K.M . from Shirdi

(b) and (c) No proposal is presently 
under consideration of Government to 
introduce a Vayudoot service to Shirdi.

(c) whether Government propose to 
arrange special facilities of precoaching/pre
training exclusively SC/ST as has l>een done 
in the case of I.A.S.; and

(d) whether in the absence of all this 
posts meant for SC/ST will lapse and no 
representation will be available in his Mini
stry 7

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) ; (a) and (b) No. Sir The require
ment of a diploma or previous experience 
for a job in ITDC & HCI depends on the 
level and the nature of the post For posts 
below supervisory level Diploma or Degree 
is not essential. For the benefit of Scheduled 
Castes|Scheduled Tribes candidates, public 
sector hotels have taken up schemes like 
junior Executive Training Programme, on-the- 
job training apprenticeship training pro
gramme, etc.

<
(c) and (d) The various Institutes 

of Hotel Management and Food Craft have 
already reserved seals for SC|ST candidates for 
courses connected with Hotel and Catering 
Industry. All public sector hotels make 
every possible effort to fill up the vacancies 
reserved for SC/ST candidates in accordances 
with Statutory Guidelines.
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Memoramlwn by Representatives of Pensioners 
from Bombay

3860. SHRI H.N. BAHUGUNA : Will 
the Minister of FINANCE be pleased to 
state ;

(a) whether two representatives of 
pensioners from Bombay presented a Memo
randum to the Prime Minister on various 
problems facing them (Hindustan Times 
dated 2nd May, 1984);

(b) if so, action taken/proposed on 
various demands presented;

(c) whether these demands are also 
based on Supreme Court Judgement in 
respect of Defence pensioners and if so, 
action taken/proposed;

(d) whether Government have propo
sals to suitably amend Pension Act of 1971; 
and

(e) whether Government propose to 
give all benefits of serving employees on 
retirement also limited to  80 per cent of last 
pay drawn in view of high cost of living ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) to (c) Some members of 
the All India Organisation of Pensioners 
from Bombay recently presented a memoran
dum to Prime Minister on problems of 
pensioners. The main demands of the 
Organisation relate to increase in pensionary 
entitlements, restoration of commuted portion 
of pension, pensionary entitlements of Defe
nce personnel as a result of Supreme Court's 
judgement, grant of family pension to 
widows of employees who retired before 
1.1.1964, increase rates of family pension, 
formation of a Central Welfare Board for 
pensioner!, revision of Pension Act 1871 etc. 
Similar demands, received from time to time 
in the past from this as well as other 
organisations of pensioners, were examined 
and suitable replies were sent to them. 
Improvement of pensionary entitlements,

including those referred to by the Organisa
tion in question is considered from time to 
time and liberalisations are made as and when 
considered justified, subject to availability of 
financial resources.

(d) No pioposal to amend the 
Pension Act. 1871 is under consideration of 
the Government pf India.

(e) The Fourth Pay Commission would 
be looking into the question of retirement 
benefits of employees.

Development of Shirdi in Maharashtra as 
Tourist Complex

3861. SHRI BALASAHEB VIKHE 
P A T IL : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state :

(a) whether Government are aware 
that a very large number of devotees both 
Indian and foreigns come to Shirdi in Maha
rashtra;

(b) whether Government have conside
red the desirability of developing it as tourist 
complex also;

(c) whether Government have under 
taken any exercise in this reeard; and

(d) if not, whether propose to do so 
now 7 ^

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
K H A N ): (a) Yes, Sir.

(b) to (d) The Department has no 
proposal at present for the development of 
Shirdi in M aharashtra. In fact the State 
Government has to undertaken this lespoosi- 
bility.
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Recniitmeot Rules for Desk Attendants/Order- 
Takers

News Item Captioned *'Chaos Rampant in 
Customs Concourse*’

3862. SHRI R L.P. VERMA : Will 
the Minister of TOURISM  AND CIVIL 
AVIATION be pleased to state :

(a) whether a few desk attendantsjor- 
der-takers were appointed in August, 1982;

(b) if 80, how many and in which scale 
o f pay;

3863. SHRl MANOHAR LAL 
SAINl : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state !

(a) whether attention of Government 
has been drawn to the news item ‘Dhaos 
rampant in Customs Concourse' appeared 
in the ‘Indian Express' on 2nd July 1984;

(cj whether the post of order-takers 
existed|were provided in Standard Labour 
Force (SLF) book, published in December, 
1975;

(d) details of the recruitment rules for 
these posts;

(b) if so, the reasons for the erratic 
functioning of the conveyor belts, ineffective 
functioning of airconditiooers, crowding of 
green and red channel, exit gates by touts/ 
loaders/visitors and harassment of passengers 
by loaders; and

(e) if there are no recruitment Rules, 
who is responsible for irregular appointments; 
and

(c) the steps taken by Government 
to improve the present conditions prevailing 
over at the Delhi Airport ?

(f) the action uken against the 
officers responsible for these irregular appoint
ments ?

THE MINISTER OF STATE OF vTHE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRl KHURSHEED ALAM 
KHAN) : (a) to (c) In August 1982, ITDC 
appointed four female Order Takers in the 
pay scale of Rs. 300-545 in Ashok Hotel, 
New Delhi against the sanctioned posts of 
Stewards as provided in the Standard 
Labour Force book. HCI appointed four 
Room Service Order Takers in August 1982 
in the pay scale of Rs. 250-460 in Centaur 
Hotel, Delhi

(d) As per Recruitment Rules the 
posts are filled in ITDC through an open 
advertisement/employment exchange/appro
ved agencies for Scheduled Castes/Tribes. 
HCI also fills the posts through Employ
ment Exchangejopen advertisement.

(e) and (f) Do not arise.

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRl KHURSHEED ALAM 
K H A N ): (a) Yes. Sir.

(b) and (c) On the night of 29th/30th 
June ‘84, over 2900 passengers disembarked 
from various flights arriving from the Gulf 
Countries. Some of these passengers were 
carrying large size baggage Whe extra heavy 
baggage is placed on the conveyor belt and 
not removed in time, it results in temporary 
dislocation. There was no other malfunction
ing of the conveyors on the said night. The 
airconditioners were also working normally 
but overcrowding by passengers and visitors, 
reduces the optimum effective level. To 
minimise the problem of harassment by 
loaders, self help trollies have been positioned 
for use by passengers. Disciplinary action is 
taken against the delinquent loaders employed 
by contractors. The problem of touts has 
been brought to the notice of law and order 
authorities and they have been asked to deal 
with it effectively.
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Central Duties and Cess on all Plaotation 
Crops

3864. SHRI D.M . PUTTB GOWDA : 
Will the Minister of COMMERCE be pleased 
to state ;

(a) the Central duties and cesses levi
ed on all plantation crops, commodity*^wise 
details thereof ; and

(b) the details of export duty levied 
{rate and amount realised) on each plantation 
crops for the last ten years 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR): (a) and (b) 
The necessary information is given in the 
statement Laid on the table of the House. 
(Placed is Library See No. LT 8607-A/84).

Detection of Illegal Sale of Cement by C.B I.

3865. SHRI RAJNATH SONKAR 
SHASTRI :
SHRI SHEO SHARAN
VERMA :
SHRI MANGAL RAM
PREMI :
SHRI RAM VILAS PASWAN : 
SHRI M. RAM GOPAL 
R E D D Y :

Will the Minister 
pleased to state :

of COMMERCE be

(a) whether a case of bungling of Rs.
15 crores with regard to illegal sale of import
ed cement has been detected by the C.B.l 
recently ;

(b) if so, the details o f the action 
taken to check such a bungling ; and

(c) the action taken against the firms 
involved in this bungling and the names and 
addresses of these firms ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTM ENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) to (c)
An allegation that cement imported by STC, 
Sikkim through M|s. Byford Ltd., New 
Delhi, against import licence issued for Rs. 
14.99,70.586/- and sold at premium, in con* 
travention of the conditions of the import 
licences, to the parties other than registered 
with STC, Sikkim as actual users in under 
investigation by C.B.l.

Import of cement is canalised through 
State Trading Corporation of India Ltd. 
It's  import can now be made by the STC 
based on foreign exchange relased by the 
Government in its favour

Export of Equipment and Technology to 
China

3866. SHRI SUSHIL BHATTA- 
CHARYYA : Will the Minister of
COMMERCE be pleased to su te  :

(a) the present volume of trade bet
ween India and China ;

(b) whether Government have explor
ed the possibilities of expanding our country’s 
trade with Chma in exporting equipment and 
technology to her massive modemisatioo 
programmes specially in the areas of electro
nics and communications ; and

(c) if so, its results during the last 
four years ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) During the year 1982'83, 
two way trade between India and People’s 
Republic of China was of the order of Rs. 
117 18 crores.

(b) and (c) Government have explored 
the possibilities of expending our rcountry's 
trade with China in exporting equipm ent and 
technology to her massive modemisatioo 
programme specially in the areas of electro
nics and communications during bilateral
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trade talks between India and China. A 
high level Indian trade delegation is visiting 
China for discussions from August 12«18 on 
matters of bilateral trade interest.

Export of Sugar by STC on Bilateral Basis

(b) In 1983-84, 1.55 lakh MTs of
sugar was exported on bilateral basis Of 
this, 1 04 lakh MTs was shipped to Sri Lanka 
and 0.15 lakh MTs to Maldives During
1984-85, 0.70 lakh MTs of sugar was export
ed on bilateral basis including the following 
quantities to neighbouring countries :

3867. SHRl B. V. DESAI : Will
the Minister of COMMERCE be pleased to 
state :

(a) whether State Trading Corpora
tion has decided to export sugar on bilateral 
basis ;

(b) whether it has already shipped two 
lakh tonnes to neighbouring countries like 
Sri Lanka, Bangladesh and Nepal where 
India has a freight advantage ;

(c) whether sugar has also been 
exported to Morocco and West Asian coun
tries like Kuwait and Saudi Arabia ;

(d) whether out of three lakh tonnes 
contracted for export in 1984, only one lakh 
tonnes has been exported to international 
trading houses so far ;

(e) if so, whether Government have 
not realised any further quantity of sugar for 
exports apart from three lakh tonnes, it has 
decided to import sugar either to replenish 
stocks as a rssult of more exports or sell the 
same on high seas basis ; and

^f) whether STC is confident that it 
will make a profit in the import of over three 
lakh tonnes of sugar ?

Name of country Quantity lakh MT

Bangladesh 0.11

Nepal 0.08

Sri Lanka 0 24

(c) 0 36 lakh MTs was also exported
to Morocco bilateral basis during 1983
84. About 0.11 lakh MTs of sugar was 
exported to Saudi Arabia during 1984-85.

' (d) Of the total export of 3.09 lakh
MTs of sugar during calendar year 1984, 
1.91 lakh MTs has been exported through the 
international trading houses.

(c) and (f) After assessing domestic 
availability and exportable surplus, it was 
decided to export 6.5 lakh tonnes of sugar 
during 1984. This is th€^ quota allotted to 
India for this year by the International Sugar 
Organisation Of this, STC had contracted 
for export of about 3 09 lakh tonnes. How
ever, as a result of reassessment conducted 
recently, a reduction is contemplated in the 

projected production. Further export contracting 
has, therefore, been suspended for the present. 
However, as a measure of abundant caution, 
import of 3 5 lakh tonnes of sugar has been 
contracted by STC, mainly to prevent hoard
ing and speculation in the free sale sugar.

Losses Suffered by Public Sector Enterprises

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) For the 
present, contracting for export of sugar has 
been suspended. Before suspension, sugar 
was being exported, inter alia, on bilateral 
basis.

3868, SHRI MADHAVRAO SCINDIA: 
Will the Minister of FINANCE be pleased 
to state :

(a) whether country’s public sector 
enterprises, after making an overall profit of 
nearly Rs. 700 crores are estimated to have 
made a loss in 1983-84 ;
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(b) if so: the estimates of the losses 
made by them ; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
K R ISH N A ): (a) No, Sir. Based on pro
visional estimates the Central public enter
prises as a whole are estimated to have 
earned a net profit of Rs. 32.24 crores for 
the year 1983-84.

(b) and (c) Do not arise.

Proposal to Forego Shares of Revenue Earnings 
From Hotels in States

3869 SHRIMATl JAYANTI PAT- 
NAIK : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state :

(a) whether his Ministry has written to 
various States to forego a share of their 
present revenue earnings from hotels ;

(b) if so, the amount of loss to the 
States involved in the proposal ;

(c) the reaction of State Govemnoent on 
the suggestion made by the Centre in this 
regard ; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
K H A N ); (a) In the interest of promotion 
of tourtsm, the Governments of Gujarat^ 
Jammu and Kashmir, M aharashtra, Tamil 
Nadu, U ttar Pradesh, and West Bengal have 
been requested to consider the possibility of 
abolishing the taxes levied in these Stales on 
the earnings of hotels. Similarly^ the Govern
ment of Kerala have been requested to 
consider reducing Bar Licence Fees and 
Building Taxes on hotels The Government of 
Gujarat have been requested to consider 
reducing the rate of electricity duty charged 
to hotels.

(b) It was estimated that the States 
would not eventually suffer any loss, as these 
concessions would help the growth of 
Tourism in th& States and consequently in 
their revenues.

(c) and (d) Only the Government of 
Jammu & Kashpntr have abolished the tax 
levied on the earnings of hotels. Government of 
Gujarat and the Government of Tamil Nadu 
have not found it possible to accede to this 
request. Other State Governments have not 
yet responded. The Government of Kerala 
have promised to consider the possibility of 
reducing the Bar Licence Fee. As legards 
reduction of Building Tax on hotels, there 
has been no response. The Government of 
Gujarat have reduced the rate of electricity 
duty in respect of hotels.

Export of Squid and Cuttle Fish from India

3871 SHRI SUDHIR GIRI : Will the 
Minister of COMMERCE be pleased to 
state ;

(a) the names of the countries which 
import squid and cuttle fish from India ;

(b) the quantities of such fish imports 
(country-wise) during 1981-82 ; 1982-83 
and 1983-84 ;

(c) the amount of export earnings of 
India on this account during the above 
period ; %nd

(d) whether there is any information 
that some Indian exporters have recently 
supplied poor quality sea-food to their 
French clients ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT O F SUPPLY (SHRI 
NIHAR RANJAN LA SK A R ): (a) to (c) 
The names of countries and the exports of 
squids and cuttle fish (in terms of quantity 
and value) from India duting 1981-82,
1982-83 and 1983-84 ate given in the 
enclosed statement.
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(d) MPEDA has received a complaint Such complaints are settled after verifying the
recently from a French buyer about the facts of the case,
quality of the sea food supplied to them.

Country

Statement

Exports o f Squids and Cuttle Fish from  India

1981-82 1982-83

Quantity Q : in tonnes 

Value V : in Rs. lakhs.

1983-84

France

Japan

Italy

Brazil

Q

V

Q

V

Q
V

Q

V

Hong Kong Q

V

Netherlands Q

V

Spain

Others

Q

V

Q

V

1213

191.63

757

239.9

18

1.13

50

5.45

153

10.66

96

18.28

919 

119 J 6

998

98.60

1474

458.0

26

3.90

55

8.16

382

30.89

114

15.69

477

212.38

1129

180.2

910

220.55

17

1.93

.  337 

38.51

116

18.20

226

9.89

178

19.44

663

118,37

Total
Q :
V :

3206
586.81

3526
827.62

3576
607.09
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Setting up of 100 Per cent Export-Oriented 
Charge Chrome Plants at Bamanipal in 

Keonjhar

3872. SHRI HARIHAR S O R E N : 
Will the Minister of COMMERCE be 
pleased to state :

(a) the number of 100 per cent export- 
oriented charge chrome plants set up in the 
country so f a r ;

(b) whether such charge chrome plant 
has b e e n ^ t  up at Bamanipal in Keonjhar 
District, O rissa;

(c> if so its annual capacity and expec
ted time of commercial production ; and

(d) the details thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) Two 
units have so far been set up in the country.

(b) to (d) M/s. O M C Alloys Ltd., 
Orissa, hold a Letter of Intent for the 
manufacture of 45,000 tonnes per annum of 
charge chrome under the scheme of 100 
percent Export-oriented Units. According to 
the report submitted by the unit, it is likely 
to commence production in February, 1985.

Increasing Prodoctlon of Long Staple Cotton 
In Mabarashtra

3873. SHRI BALASAHEB VIKHE 
PATIL : V^ill the Minister of COMMERCE 
be pleased to  state :

(a) whether there is a good world 
market response for the long staple cotton 
grown in M aharashtra and the exporu are 
gradually increasing ;

(b) whether encouraged by this trend, 
the farmers of Maharashtra have shown

greater keens to increase the production of 
long staple cotton ;

(c) whether the domestic consumption 
of this variety is rather low and State 
Government is not able to help the farmers 
by exporting more because the export quota 
o f Maharashtra for this variety has not been 
increased although requested for, and

(d) if so, the reasons why the State 
Government is not being permitted to export 
more ?

THE MINISTER OF STATE IN THE 
M IN ISIR Y  OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI NIHAR 
RANJAN La SKAR) : (a) There is a good 
overseas demand for long staple cotton 
grown in the country particularly in the 
States of Maharashtra, Gujarat, Andhra 
Pradesh and Karnataka.

I
(b) The proporation of long and extra 

long staple cotton in the production of cotton 
has been increasing over the last few years.

(c) and (d) The quantities/varieties of 
cotton which are surplus to our domestic 
requirements are exported to foreign countries. 
Government has already released two lakh 
bales of long and extra long staple cotton for 
export at the beginning of the season. In 
view of the prevailing demand and supply 
position and price trends of cotton, further 
releases of cotton, are not considered 
advisable.

The Lok Sabha reassembled at two Minutes 
Past Twelve o f  the Clock

(MR. SPEAKER in the Chair)

w n w r ^  I  ffT
TfT I  I

MR. SPEAKER : Whatever they say, 
nothing will go on record.
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{Interruptions)

’smiM  *r?>aw : srnr ?rm

? arrq i t f t  WTcr i

(w io tth )

ernnff (T^hru : a m  sft 

5T5T 5ft I

(sniraTH)

M ^. SPEAKER: I have not allowed 
anybody.

{Interruptions)**

w n w  : 3TrT 3rr?r i

w«^w : 3rrr Jrft i

( a j m w )

MR. SPEAKER : If this is the way 
you want to run democracy, I again adjourn 
the House for one hour.

12 05 hrs.

The Lok Sabha adjourned till fiv e  Minutes 
past Thirteen o f the clock.

The Lok Sabha reassembled at eight minutes 
past Thirteen o f the clocks

(MR. SPEAKER in the Chair),

SHRl. G.M. BANATWALLA (Ponnani): 
Just one point, Sir, and 1 will take my scat. 
About this Andhra Pradesh situation 1 
request you to direct the Government to 
make a statement in order to enable all to

have a correct appraisal of the situation. The 
Government must be directed to make a 
statement. The Government owes it to this 
House and to the nation to disclose all the 
full facts. I hope you will give this direction 
to the Government,

MR. SPEAKER : Now Paper 
Shri Khursheed Alam Khan.

Laid.

SHRl. G.M. BANATWALLA ; Please 
say yes or no, then I will resume my seat

MR, SPEAKER : I cannot give a 
direction. Your views have already been 
conveyed to 4hem. Shri Khursheed Alam 
Khan

13 10 hrs

PAPERS LAID ON THE TABLE 

Notification under Air Corporation Act, 1953

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS. IN THE 
MINISTRY OF WORKS AND HOUSING 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
M ALLIKARJUN): On behalf of my 
colleague, Shri Khursheed Alam Khan, I beg 
to lay on the Table a copy of Notification 
No. AV ~  J8012/1/84-AC (Hindi and
English versions) published in Gazette of 
India dated the 3rd December, 1983 making 
certain amendment to ‘The Indian Airlines 
Cancellation of Tickets and Refund Regula
tions, 1980' published in Notification No. 
GS-35 (424)|80 dated the 30th August, 1980 
together with an explanatory note, under 
sub-section (4) of section 45 of the Air 
Corporations Act, 1953. (Placed in Library 
See No. LT-8588/84).

Review on the working o f and Report
o f Jute Corporation o f  India Ltd Calcutta for 
7982-53 and Statement for delay in laying 

these papers

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A.

’•**Not recorded.
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SANGMA) : On behalf of my colleague, 
Shri Nihar RanjaD Laskar, I beg to 
lay on the Table

(1) A copy each of the following papers 
(Hindi and English versions) under sub
section (I) of section 619A of the Companies 
Act, 1956

(1) Review by the Government on the 
working of the Jute Corporation 
of India Limited, Calcutta, for the 
year 1982-83.

(ii) Annual Report of the Jute 
Corporation of India Limited, 
Calcutta, for the year 1982-83 along 
wiih Auoited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.

(2) A statement (Hindi and English 
versions) showing reasons for delay in laying 
the papers mentioned at (1) above. (Placed in 
Library See No. LT— 8589|84)

Notifications under Customs Act^ 1962

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PCKDJARY : I beg to lay 
on the Table a copy each of the following 
Notifications (Hindi and English versions) 
under section 1S9 of the Customs Act, 
1962

(1) G.S R. 597 (E) published in Gazette 
o f India dated the 8th August, 1984 together 
with an explanatory memorandum niakmg 
ceruin amendment to Notification N o .117(78 
Customs dated the 9th June, 1978 so as to 
include ‘Crude Napthalene’ in the schedule 
to notifications to facilitate import of crude 
napthaieoe without payment of customs duty 
agaioat advance licences for export 
production.

(2) G.S.R. 605 (E) and 606 (E) 
published in Gazette of India dated the 
10th August, 1984 together with an explana
tory memorandum regarding exemption to

certain specified categories of waste paper 
from the whole of the basi^, additional and 
auxiliaty duties of customs leviable thereon. 
(Placed in Library See No. LT-8590/84).

Annual Report o f  and Review on the working 
o f AH India Handloom Fabrics Marketing 
Cooperative Society Ltd, Bombay for  
and Corrigendum to Audited Accounts o f  
Export’Inspection Cotmcil and Export Inspec

tion Agency for 19S2S3

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : 1 beg to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of the 
All India Handloom Fabrics 
Marketing Co-operative Society 
Limited, Bombay, for the year 
1882-83 along with Audited 
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern
ment of the working of the All 
India Handloom Fabrics Marketing 
Co-operative Society Limited. 
Bombay, for the year 1982-83. 
(Placed in Library See No. LT— 
8591)84).

(2) A copy of 0)rrigendum  (Hindi and
English versions) to the Audited Accounts 
of the Export Inspection Council and Export 
Inspection Agency, for the year 1982-83. 
(Placed in Library See No. L T ~ 8592/84).

13 12 hrs

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir. I have 
to report the following message received from 
the Secretary-General of Rajya Sabha :—

•‘In accordance with the provisions of
rule 127 of the Rules oi Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
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that the Rajya Sabha, at its sitting held 
on the 16th August, 1984, agreed with
out any amendment to the Industrial 
Reconstruction Bank of India Bill, 1984, 
which was passed by the Lok Sabha at 
its sitting hold on the 7th August, 
1984.’* *

PUBLIC ACCOUNTS COMMITTEE

Two Hundred and Nineteenth Report

SHRl BHIKU RAM JAIN (Chandni 
C how k): I beg to present the Two 
Hundred and Nineteenth Report (Hindi and 
English versions) of the Public Accounts 
Coramiitee on Paragraph 35 of the Report 
of the Comptroller and Auditor General of 
India for the year 1981-82, Union Govern
ment (Civil) relating to the District Industries 
Centres Programme.

COMMITTEE ON GOVERNMENT 
ASSURANCES

Ninth Report

SHRI SONTOSH MOHAN DEV 
(Silchar) : I beg to present the Ninth Report 
(Hmdi and English versions) of the Committee 
on Government Assurance.

U.13 hrf.

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

Reported spurt in incidents o f crime armed 
robberies and murders in Delhi and measures 
taken by Government to improve law and 

order situation in the capital

SHRI ZAINUL BASHER : (G hazipur):
I call the attention of the Minister of Home 
Affairs to the following matter of urgent 
public importance and request that he may 
make a statement thereon :

*‘The reported spurt in the incidents of 
crime, armed robberies and murders in 
Delhi and the measures taken by the 
Government to improve the law and 
order situation in the Capital/*

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATSUBBAIAH) : Sir. Since 1980, 
there has been a declining trend in the over
all crime rate in Delhi. Although there has 
been some increase in murders, in the other 
major categories of crime such as dacoity, 
robbery, burglary, snatching etc.,- there has 
been a fall in the number, of incidents 
reported over the years. In the category of 
murder and attempt to murder, where the 
motive is generally personal and preventive 
action by Police is not of much avail, the 
number of cases reported has been more or 
less of the same order during the last few 
years. The number of cases of rioting also 
shows a declining trend since 1980. I am 
also happy to note that the communal and 
labour situation in Delhi has remained well 
under control. Notwithstanding the fact that 
proximity of Delhi to Punjab, where public 
order has remained disturbed for some time, 
has made Delhi vulnerable to increased 
criminal activity, the Delhi Police have 
acquitted themselves creditably in maintaining 
law and order.

The years 1^82 and 1983 have been 
trsing years for the Police from the security 
angle because of the number of international 
events held during those years. It is to the 
credit of Delhi Police that these events 
passed off peacefully.

The Delhi Police have in recent months 
been able to successfully work out a number 
of major crime cases. The sunil Tyagi gang 
which was involved in 8 cases of robbery and 
the gang led by Balwinder Singh which was 
involved in 21 cases of dacoity in U.P. and 
Delhi were nabbed. The hijackers of the 
Rajasthan Roadways bus near Falam were 
apprehended. Sukhdev Singh, an extremist 
from Punjab who was involved in a case of 
robbery and in the robbery of a jewellery 
shop at Karol Bagh, was also nabbed. The 
arrest of 8 extremists has provided clues in 
regard to several cases of bomb explosions 
which occurred in Delhi during the last three 
years. Three major cases of robbery/dacoity 
involving cash/property worth over Rs 30/
lakhs have also been worked out. A major 
bank robbery in New Rohtak Road was 
prevented in the course of which a policc 
officer lost his life.
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(Shri P. Venkatasubbaiah)
♦ The Delhi Police have been strcng- 

tbeoing surveillaoce over known criminals 
and taking action under various provbions 
of law including the National Security Act and 
holding inter-distrtct meetings with the police 
oflBcials of adjoining States for collection of 
intelligence and for checking the depredations 
of criminals from across the territory’s 
boundary. The requirements of the Police in 
terms of manpower and equipment are also 
under continuous review. Additions in the 
form of men and equipment are made from 
time to time to improve the efficiency of the 
Delhi Police.
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SHRI P, VENKATASUBBAIAH : 1 
thank the hon. Member for having given the 
due credit that the I>elhi police deserves 
under the circumstances. They have to work 
under very trying circumstances. Because of 
the proximity of Delhi and also because of 
the phenon)enal growth of population, 
large number of working population is 
coming to Delhi So, in spile of the fact that 
various constraints are existing, they are 
working with credit.

The hon. Member has mentioned about
an incident which has been reported in tbfe
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Delhi edition of Indian Express dated 14.8.84 
According to the newspaper, one Wilson is 
alleged to have been detained for a week 
and tortored by official of police station; 
Sultanpuri, as a result of which he 
subsequently succumbed to his injuries. 
According to the police, this is not the 
factual position and investigations conducted 
so far by them indicate that Wilson had 
been called for interrogation in connection 
with a series of theft cases from various 
Government Departments. Wilson had also 
previous police record of being a receiver of 
stolen property and petty thefts. Wilson 
was called to the police station on 9.8.84 and 
he promised that he would verify some 
intelligence that police had collected of the 
thefts and report back to the police. On 
10.8.84, he is reported to have visited a local 
medical practitioner for receiving the medica
tion. after which he arrived at the police 
station to inform the police of his local 
enquiries. Wilson was not arrested by the 
police but he was told to be available for 
any enquiry in future. On 11.8.84. according 
to the police, Wilson complained of uneasiness 
to some of his colleagues and administered 
an injection advised by a doctor. However, 
Wilson's colleagues admitted him to the Bara 
Hindu Rao Hospital. He was admitted for 
observation and the doctors could not check 
his . falling blood pressure in time. 
He was thereafter, given artificial respiration, 
but he died. According to police reports, 
Wilson was a chronic patient of asthma. 
According to the intreim Post mortem report 
recivcd on 16 8.84 (yesterday), there was no 
interal or external injury. He has not been 
a victim of police beating.

About the housing problem, if a separate 
question is put, I will answer it.

SHRI ZAINUL BASHER : JVhat about 
the reported rape cases?

SHRI P. VENKATASUBBAIAH : We 
will look in to the matter. Information is not 
readily available with me. I have infor^ 
mation only about one case of Mrs. Usha, 
wife of Shri Prem Chand of Sultanpuri. In 
this respect, the Commissioner of police has 
ordered an enquiry into the case.

So far as rape cases are concerned, 
there is a separate department, which has 
been strengthened. The Criminal Procedure 
Code, the Indian Penal Code and the Evidence 
Act have been amended* making the laws 

*more stringent, so that whoever commits 
the crime will be duly punished.

'SRT ^!T 

t  t  3PTTf^, ^

stfjcT f  i

^ IT? r̂rfcTT f

jprr I  % ffJTTarf t  f t  |

3ft t ,  ^  f  f e  f t

at 1981-82, 1982-83, 1983-84 afk  
1984-85 % 3Tt^ am  aftT
«r t= F f SIT^rr

3T ^  5T?? ^ <mr t ? srrir i

srm t  5TRfrr f  %

^  a rq rr^  fspir JTtj, grsr ftFr^rr t .

TT |3TT aflr

if i:r^^Vj5r f a n  a f k  f^FrT  ̂ %%3T 

f t  I srnr a'k <TT ̂  arnrr ''
I  t#rfTJT> % %%3T Jf, % %%5T

Jf t  fJTr^
j RTO fjTft’Fir I  I eft t  STR^T

i  ^  t  1981-82,
1982-83 afVT 1983-84 *T, SRrn:

SFT I  I WT t  f t

I  ITT f t  I  I



227 ACC. to Jabalpur^ondia AUGUST 17.1984 Pass. iSiatt.) 228
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SHRI p. VENKATASUBBAIAH : The 
hon. Member has given a long list of 
questions, which are not strictly relevant to 
this. I will furnish the information which the 
hon. Member wants to have.

13.25 hrs.

STATEMENT RE : ^CXTIDENT ON 16th 
AUGUST, 1984 TO 4 GJ JABALPUR. 
GONDIA PASSENGER BETWEEN CHAR- 
EGAON AND SAM AN A PUR STATIONS 
ON THE JABALPUR-GONDIA NARROW 
GAUGE SECTION OF SOUTH-EASTERN 

RAILWAY

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS. IN THE 
MINISTRY OF WORKS AND HOUSING 
AND IN THE DEPARTMENT OF PARLI
AMENTARY AFFAIRS (SHRI MALLI- 
K A R JU N ): On behalf of Shri A.B A. 
Ghani Khan Choudhury, Sir, I regret to 
apprise the House of an unfortunate accident 
which occurred on 16 8.1984 due to the 
vagaries of nature, «

Due to unprecedented sudden rain in 
the area between Charegaon and Samanapur 
Stations on Jabalpur-Gondia Narrow Gauge 
Section of the South Eastern Railway, the 
embankment next to a small culvert bridge 6 
feet wide got breached due to the flash flood 
of water.

The train No. 4 GJ Jabalpur-Gondia 
Passenger consisting of 10 coaches and one 
other vehicle which was on run on this

section derailed and five coaches of the train 
capsized at the breach spot while the train 
engine remained on the rail.

It is given to understand by the South 
Eastern Railway that never before in the living 
memory has there been any flood damage in 
this area and henoe there had been no 
occasion for the Railway to consider any 
spccial action to be taken in this area.

Unfortunately, this accident has resulted 
in 61 deaths including two grievously injured 
who died later, fiftyfour passengers received 
grievous injuries and fortyseven passengers 
received simple/trivial injuries.

Out of the coaches which capsized, all 
were under water but fortunately for us when 
rain stopped and water subsided. Railways 
along with the Civil authorities were able to 
make a through search to our satisfaction 
about the existence of trapped bodies. We 
found that 59 bodies were there. After rescue 
operations, we started lifting operation of the 
coaches one by one and also repairing of the 
track to bring relief train nearer and bring 
other equipments for lifting operations to be 
done speedily. By now, if there is no rain, 
lifting operations would have also been 
complete. With regard to the search of the 
bodies, it can be stated that this has been 
completed and the theory that flash of water 
carried sonfie bodies does not have any basis 
since the search was made with the Civil 
authorities. The nullah was a small one and 
due to sudden flash of water it got swollen 
and when the rains stopped within a very 
short time, water subsided.

The Railways claim that the accident 
was due to natural calamity over which they 
had no control.

The safety authorities will tell us Anally 

whether there was negligence on the part of 
the Railwajrs about this accident. The 
report of the Commissioner of Railway 

Safety will be made available as the Railway 

Minister has made it a practice now. If it is 
a natural calamity as the Railways claim, wc 
are sorry for the loss of human lives, but it i» 
difficult to fix responsibility at this stage.
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However, the Railway Minister has instructed 
the Railway authorities to suspend ail services 
on this line till fair weather comes back. 
There is no sense in taking any risk.

Normally speaking, according to 
Meteorological Department if heavy showers 
are forecast, precautionary measures are 
taken and services are suspended. Here. I 
understand that there was some warning of 
intermittent heavy showers at sonrie places in 
the region but as this particular reach is not 
vulnerable and no breaches took place in the 
living human memory. Railway authorities 
thought it Mfe to run the train. Now it is 
for the Commissioner for Railway Safety 
to go into the details whether this culvert was 
in an unsafe condition and the Railways did 
not take enough precaution to repair it in 
advance. In that event, action will be taken 
for negligence and nobody will be spared.

The question i s ;

“ That leave be granted to introduce 
a Bill further to amend the Cons
titution of India.”

The motion was adopted

SHRI P.V. NARASIM H\ RAO : Sir, 
I introduce the Bill.

CONSTITUTION (FIFTY-FIRST AMEND
MENT) BILL*

THE MINISTER OF HOME AFFAIRS 
(SHRI P V. NARASIMHA RAO) : Sir̂  I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

Immediately after getting the news of 
the accident, the Railway Minister had sent 
the Member Traffic, Railway Board, along 
with the Director. Civil Engineering. Railway 
Board to the site while after taking this step, 
the Railway Minister himself proceeded to the 
spot along with the Chairman, Railway 
Board and the Member, Engineering, Railway 
Board to see things for himself.

13 30 hrs.

CONSTITUTION (FI FTIETH 
MENT) BILL* '

AMEND-

THE MINISTER OF HOME AFFAIRS 
(SHRI P.V. NARASIMHA RAO) : Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

MR SPEAKER : Prof. Ajit Kumar 
Mehta, Shd Satyasadhan Chakraborty, Shri 
Jagpal Singh Kashyap, Shri Sudhir Kumar 
Giri, Shri Somnath Chatterjee, Shri Sunil 
Maitra. Prof. Madhu Dandavate and Shri 
Chitta Basu are not here. So, no one to 

 ̂ oppose the introduction of the Bill.

MR. SPEAKER : No body to oppose 
the introduction of the Bill.

Shri Jaipal Singh Kashyap is absent.

The question i s :

‘‘That leave be granted to introduce 
a Bill further to amend the 
Constitution of India,”

The motion was adopted

SHRI P.V NARASIMHA RAO : Sir, I 
introduce the Bill.

13.31 hrs.

MATTERS UNDER RULE 377

MR. SPEAKER : Let us now take up 
Matters under Rule 377. Shri Digamber Singh 
not present. Shri Jitendra Prasada-Not 
present Shrimaii Madhuri Singh-Not present 
Now, Prof. P.J Kurien.

♦Published in Gazette of India Extraordinary Part II, Section 2, dated 17.8.1984.
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(i) "Need to constitute a Pepper and spices 
Board to serwe the interests o f  growers.

(ii) Stops needed to rehabilitate ex- 
seryicemen.

PROF. P J. KURIEN (M avclikara): 
Peppers is an important cash crop which earns 
us foreign exchange but it has suffered 
neglect over the years. The export earnings 
from pepper are Rs 30 to Rs. ^  crores out 
of a total of Rs. 150 crores that we earn 
from spices The production of pepper in 
the country is only 250 kg. per hcctare where 
as it is anything between 2000 to 4000 kg. in 
countries like Malaysia, Indonesia, Brazil etc. 
There has been stagnation in the production of 
pepper due mainly to the absence of a well 
integrated policy with regard to the develop
ment of spices. Some development 
programmes were formulated and implemen
ted in Kerala which accounts for 97% of the 
area under pepper cultivation, but the result 
was far from satisfactory.

13.32

(SHRI R S. SPARROW in the Chair)

Lack of research is oqe of the factors 
responsible for this state of affairs. Pepper 
is afflicted with disease, but no cause has 
so far been found. Similarly high yielding 
varieties and low cost technology have to be 
developed to augment production and reduce 
the cost of cultivation.
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The ctiltivators of pepper and other 
spices are unorganised and therefore are 
exploited by the middlemen with the result 
that they often do not get remunerative 
pricc for their produce.

These problems could be solved if a 
central organisation like a Board is set up to 
look after the spices.

Therefore, I would request the Govern
ment to  set up a pepper and spices Board 
so that the interests of the growers and there
by the country can be protected.
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MR SPEAKER ; Shri S.N. Jatiya-Not 
present. Shri K.A. Rajan-Not present. Shri 
Harish Kumar Gangwar-Not present. Shri 
Hannan Mollah-Not present. Now, Shri 
Chintamani Jena.

(iii) Demand for an electronic telephone 
industry at Bhubaneswar Orissa,

26th & 27th Rep. o f Com. 
for SC&ST etc. (Af)

234

13.35 hrs.

MOTION RE. TWENTY-SIXTH AND 
TWENTY-SEVENTH REPORTS OF 
COMMISSIONER FOR SCHEDULED 
CASTES AND SCHEDULED TRIBES AND 
FIRST AND SECOND REPORTS OF 
COMMISSION FOR SCHEDULED CASTES 

AND SCHEDULED TRIBES Contd

SHRI CHINTAMANI lENA (Balasore): 
There is hardly any electronic industry in 
the Eastern States. The Union Government 
has taken decision to remove the regional 
imbalances in ail spheres including the 
electronic industry. The State of Orissa is 
lagging behind . in case o f setting up of 
electronic industries. The regional imbalances 
could be removed to some extent if an 
electronic telephone industry is established 
in Orissa.

The atmosphere, the lands, specially 
the open and fresh air of Bhubaneswar is 
very suitable for setting up of any electronic 
industry including telephone industry. Orissa 
being a backward State in regard to 
industries, setting up of the electronic tele
phone industry at Bhubaneswar will be bold 
step to make the State progresr in industries, 
which will be a great help to set up ancillary 
industries nearby, including the Chandka 
Industrial Estate.

A proposal for establishment of a 
telephone industry at Bhubaneswar in Orissa 
is pending with the Government of India for 
the last so many years. An expert Committee 
also visited the State and also Bhubaneswar, 
two year back, to study and they have 
submitted a favourable report. The State 
Government of Orissa is ready !]to donate 
lands for the telephone industry and is urging 
the Union Government to set up a telephone 
industry at Bhubaneswar.

Considering all these aspects, I would 
very earnestly request the Union Government 
to set up an electronic telephone industry at 
Bhubaneswar.

MR. CHAIRMAN : Now we take up 
further consideration of the following motion 
moved by Sml. Ram Dulari Sinha on the 
14th August, 1984, namely :—

“ That this House do consider the 
Twenty sixth and Twenty-seventh
Reports of the Commissioner for 
Scheduled Castes and Scheduled Tribes 
for the years of 1978-79 and 1979-81, 
laid on the Table of the House on 
the 22nd December, 1980 and 
11th August, 1982 respectively aiid the 
First and Second Reports of the 
Commission for Scheduled Castes and 
Scheduled Tribes for the period from 
July. 1978 to March, 1979 and April,
1979 to Marchj 1980, laid on the Table 
of the House on the 22nd December,
1980 and 11th August, 1982 respectively.**

qfifgffT (TTsr^tT^fsr) :

T T  «TT ^9T n
cT«rr HTfTTTif % STFTT

5r«rr

fwTJTT nuT I ,  ^

TfV t ,  3 r ^  1 1

If irF? eft
farr |

3 fft ^  ^  5TTzr,

a r k  Sf,

1 1  5 : ^  #  ^  I  ftp ■
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(«ft TTflr qrPrw)

<Tmr ^  |  i PiT?r% T frm m -

srflf j f T T ^  ? T ^ T  I 

t  i r i ^ i r  » T ^  5 ft ^  ff>

>ift %  a rf^ ^ P T T  ?rTftr

?T  r m  a f k  %7ZT. Hi farrr^rr 

v } t^?5  3T>T ?r?5?T tT«rr

«FT T ^ T  I  ^Tr fsfnri,

3TI ?T% I

f?RT ^  »TT7Jr5TT,

3 i k  ?Tf«? I ^  aft 19 6 7 ^  

t ,  i j^ > ^ 't3 r  Tfcft I .

^  ^  v r  ̂ r r ^ R  % f? W R r-
*ftJ T  1 1  ?rt W > r ^  T r m  ^

?nn*T JT»raT| I ,  f ®

Tftflff % 3T>ft CRT I  I

^TT«^t ? n m  ^  ^  « R f t ? r  ^  >r t  |

*m r ^R?TT f  ffr  ?n?m f^rsR «t t  
% %3TT m it  I ^?FT f̂ irf? ^  51
^  fft 3rir% ?nr % f irq  artfr %

# m r  ^  3TRT I

if, ^T %  TfrTT ST̂ W t  

t .  ^  3 r r r ^  g r n ^  ^  5?n  g  f^r 

j i r ^  ^ ?5 » r ^  wirjc-* *f ^  t^ t

m r r  % fjp? r f ®  s rrf^ n rt » t « t  ^f ^  

I ,  f r i f T T  wrf?T I ,  JT??TTf f5 ? 5 ft H  

w r ^  j t i j t t  s i ia r  ?rf%5T 

i T f t  % ?TT^ ® Z  *n r  I  I i t  ^ ^ H F t  

s ft  » T tn  i F T m  g  I f f r f t  f  «>Y 

^  3 * ? ^  ^  5 i? « r  ? n f t f ^  O p ir r  a n i j  

%w ^f ?  e m iir 5rt»r. ^fr an arist %  3 7  ?TT5if 
%  ^  w t  fT 3 r # » P T  %  i r n r ^ ,  ? ^ T 5 T T f * w  

5 f e  %  f r o f  f i t  I ,  %  v t  ? n n w  %  

a f P t  ^  ^  I

T̂T5=JT9rr, 3Tft cT  ̂?T̂ *r5T «ft

I, JT«T si^ % ®mt?Tns ir nftr aritr
ŝrrf̂ , HT̂ qffJTr if «ift ^  ?fT«rR %

cfr% % ar̂ ft ?t«F gtriT p r  t  i

Jf fiFfft ^  frrffV ^  if ?ifft^  ^ T  ^ % iT  

mfv f® tffTJinr ?T5?5T qfrm^r srtf«sRT 
f ^ J T f  3TT ^T% I ^  T i s u t  Jr  ^  I ,

Sr^W I ,  *TEJI 5 T ^  I ,  f ir^ T  3fVT

^'t^T t ,  artT >fr trfTUTsr wimt
1 1  ^  sr%5T % 'T in?t if 3Ti3r 

f?T»rfHr % s n r  I  ? ifr ?t? t

% ?ri«i5r 5 |jtt «ft 
?r̂ 7?t I «pr¥̂ J ^ t  ^  ^
I ,  ^j?r% VTT«»r v n r  ^  i 

% f?r^ q-TjftwJT Ptrw r̂ ^fv+sf 1 1 

^^rfirtr ir ^rr^rrr g  ^*rt,

1980 Sr ^ ^ R  «R STTIT i
«frrT»>r iTf |  Pfr ?w  ^f»r wittt

SPT STV̂, 3Tlf?̂ TfH 3ft «P̂
jvfft ^  ^  ajTij I, <ffr?re I,
5̂T% iT̂rr̂  ^  I, tR f f r r r i i f s  

vfrTT I  fi> 5T5 f i n f r  1 1  ;sr?r^T

5T?ft̂  Iff t̂rfT I f  ̂?-T5̂  trfTflm ^  

^  5ftnt snft̂ T *R 3ft Tf5E?r jtt
f*i% fiT ir an^r ; ? j r ^  ^fH?r f%iTT sir Twr

I  3 i ^  % arf^« rT  |  i

5wfH% #  ^rrf?rr g  af^sft % T rm  Jf ^  

aft a rr^ T  fiT% fit it JTfe arrsf
T5T«pt sf? ftjirt ar^ I  ?ft f̂iiir ammT 
«riRT |  i ^  j r i j t  xi% z^

afh: arf^TT cr<rr !3 ^ t ^
I

?H% 3T5TRT, ^  P l0%  Vt^r ^

VfT «TT, Tl̂ lllr «pt f® ^
 ̂^  t, Trnr WTVR
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^  T f t  I  I *!• arrT^t 

^ r p r  I apTir W’t % f irq  ^

70 5rm ’5-T̂  ^rrr,
far^rr ?rrT T t  

Tfr 11  spiTW 5T? I  ft? *PTTrftr 

g^T^JT % fsr^  #irrT ^Tfff 1 1

JTf? ^  ^ 'm s s r  ^  t  ffV q r  TT^tr 

^TT^rrrf *pt ffrTJrw |  i s r?  fnnT

an jprr t  tt^ it ?R ^R lr ^ft ^

%?? ^  ^^Tifijr ari^fjgr |

TT ifV pTif’fir T f̂TT ^»TT I 3?>?:
g-iiurT 5?r^r w 4  fiTrft |

«fTT̂ r afVr irfr ^rRp^r^p 0  5ft 
>fr fryiT ^ s r  ^

3ftT ?r?5^T % F^^rf h 't ir ^5f> 

?Tt^iTlf ^  fsftfinT ^  ^T^rr <rj 5ft ^T?rr 
=?rf|^  I a rrr^  ^  !??t %

5'JT fgiTJT TK v m  f5T5T s5>T %

^  spsĉ rr ^  sft 3 |y
?rfr% 1 1 1  irr^ fir f̂fJTT ^

3TT3r 3tV^ rT5?r^ % ?ri:ar«if ^  =:r^f 

f t ^  ^ r f ^ ,  I  ^rT^TR ^ ^TT^rfW
arnitiT ?̂TT f?!Tr | ,  f ^ R  f̂thf

■^Tff  ̂ ^  5̂T?TT T̂ TTT I

1977 if ??r sRcrr «p>

■̂TfiTw ?f?Tr #  arr »rflrr «ri rft «»r 

#  Tfi" 5HTT iTT-^If^ft ^  % 9̂T % y TFSiTf

if gr^ !T«Tic5T f?fin «rr ^r^t

?> rf  5Tif) ^JTer «rr 1 ^

5TT̂  I  r^^lfcTR SPT sr̂ r-̂ TT̂ ff, sft 1977

*r IT^ wf̂ TrT ^  JT5TT |  3T?

^r?Tr I  «f)ff Pp |  vftww

^  pRTJft 535T5f ?5T % 5TtJT

t l

WT ZT? 3-r?r JTgf I  fEfr 1947 % 
^  ?fT5T^>’ 3 th : 3TTf95rf?riff apV am r Jf 

’|^ ^ T  |3 r r  I  ’ arr^TJT^T |  

^  3rr^ arrssw qng-ftr 

arr^w^rir |  ^rft iFTsr f̂f 3tVt
% sp s^ ' 8p> fsrwf ^  ^ r  ?i% I ^
fg ^ T R tr  3Tf>sf: ^  3 if« r^  ^>?r?r % f? r^  

ITfiTTF!? if ?, ^ ? T > ' 3 T T ^  
^  ^^srrf q-^y q-sr 1 1  ?rm  ^

ff^ n  ?TT% 3fr^ sr^R

«TRcftir I  | t  3T?JT

*^t’JTf!3T % f? t̂r ?fr |f^»T ^  5rr »% I ansi 
g=5% 3?T#otTolT^o Jf 3TT I ,

^ r  I  F  ̂ f*TTt =̂5% sfpim 3 3fk 4 
j f  ^  3TT ? T ^  ? 3TT^ 7 T  3 f ^

?»JTmT ^JTr 3tVt  sFif ^  5?T5rm

F??t% |*rr̂ '> 3fn| srm' i

^ t  T T  ifs  ̂snPTtn ^
I  I t  JtVFt^  ^rrft’ ®FT ^RWT f
f spT ff̂ rq-r̂ y ?Tffr‘ % ^
Ft>t>j i t , F̂ rF̂ r̂ JT <rx4V % ^r

I  ^  ^  T ^ r ^iFfi?
?fF^^r  ̂ % 5Tf5®?- 340,341,342 
57^T I ¥?T̂> *TmT I 3ft
^^%nnr?ft 3rrf«r̂  ? fe  % Prsfr
ft 3Tt? ITRT I 3ft
sr^rr^feF^r^ ^  ’et'bt aft^ ^r?^?T

iTTfTT I 5fT ^  % fT T?:r3r ?5IT̂ f
Jf T?^ 11 ^  ^  ?r?f5i itFtjtt^
% i?ft»ff T̂TT t  ?r̂  m  'rr̂ ’t

F?tit s-7^«rr ft>ft i 
?ff̂ 4ir5T if r̂nfTT spr arFsr^PR f ^ r  | ,
f̂I®FT ^>1 3T«T ^ f t  I  m  ^

?T»TrTr JTTCrT SPI f̂t |
5=rft F̂ t̂  srrai i F^€5Tn aRJw^i^
cT-fr ff^t % 5THT I q:r: 'TFŝ W
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(«ft T m  T f w )  

t  'T ?  a r k  >rt«r %

«T? * F T  ^ o i ^ o  sF^ eft arrfot^ocrflro 8f

«fT7 I ?  w  fkjT ftr^T  

Jf 3ft » r f w ^  ^  3rra5JT^5TT |

^  Tf r 1 1

%  5 T f ^ ‘  %  f i r ^ a i r t T  q f * s r ^  5f

5 ? r ^ r  spT ? r if^  ^  5r*rr?r %  ? f t n f  «p>  

?«rT^ f*T5T ?T% s fh : a rn t 3TT I ^

^  f^ T T H T ftn r  I ,  Ir  ^ ft w i t

I ,  ^  q ffT  s r ^  ? t t ^ r  ?n n r w r ^ '  

^  5 T ^  % «rr?ft I ,  JTfir ^  I  rft 

^  ?PTi'?r ^  a rrm  5T€ ^ * V  1 1  

® T w r  ^  I

i T ? » n f  V T  ir n n T T  f t

Tf r «rr i 9«t | ,  irf ^ i f r
% f ^ t + T T  fv^TT ^  I F^TrorTfW T %  ^  ^FTT 

^  ^  ^  ^  ^  fip 

fwwgv5' a f tr  WRT %

?Ft if  ^  griit 1

JT? W f t  f ^ r v G R T  ^  ftp fir?r% a rrff^ T ^ fr 

a f t r  5 5 TW  I ,  a r n m  jtt^  j ft n r  ftfr

•T^w^hr y|>^*fT viftir«T ^  6

s w R  ^  f « r a f T  msTT «r I

«rr » j n j  ' i f T f t ,  sg[’f f - w i?  ?t

srTTTftr?T f^ T T ^ T , ? f t ^  ? T 5 Jt ?RftlT 4 < R ,

aft ?T arriT sr>nfttT ft% f  aftr
? r i f ^  irf^cin a rrf?  a m  a m  ^  w t f

? ? T T ^ ’ ^f f » T i ^  a rrfs ^ r^ ft ? r a T  «p  

5ft»T I  I ^5T% f t r q  ® 5t

jftarftT *f  5ft f  ® 5JT5rf«TT v t  * r f  «ft , % fv?r 
^  iTsft^r I ,  ?t)?r*ft jftsiJiT ir F»r.?ft

H^TTTfur sift 5 u jr?«rT f? rit  ^  

n f

JTf 5t*P I  f tr  8 ^  »Rr5%^ ^

^  f ®  ,? «n n - k if v t  wi?T •Fg 't I  

%f^5T f ^  !T«pn: ^

'? rrf% »T % 3 f T 5 f v ^ q > T f  F ^ J n  « r r ,

f « t j  % ? f t  ^ J R T f s r  ^  5 T ^  1 1

t  > T 5 -*p ft  g  f«p a rrit

a n ^  JTT^r i f  f » T T f t  7 ^ t  q ta r jr r  s ft  f v  

1 8  3TT?r ¥ H T  #  i P T J ^  5TT t |  t -  

a i^q rc T %  ^  i

|*TT^ ^  v 't %fTT ^  ^TT^

«TT ftr W » R r  f ir f^ jtv T  ^  WTs€^ftfi#?pr

^ r i T  « n r  ^  f^ rir | a r ift  1 1  i f ^ r r a i f f  

5f | ,  f f  w ? r r  f  %  fsr5T% > ft j f r m s r  

5[H 3 rm  ^TT v i r a  7 ^ 1  anftT 

5T?% ^  5 ftn t‘ T  f? I^  ^ cIJTT ?5T r̂T 
^ ? T T  ijV 3 i n f t  t R T i f t r  fs rtr 3 n «ife c r

^  ^ ( T  a r i^ fy ^ T  p  5T?Tf,

• F u r f ^ ^ j R  %  ^  !3 *r 5 ri^  f ^ T  a r r ^ ,

5^T i r m  f f T  ^  c m  r m  i

a  *it€t-*it€t ?r# ' V ?  TfT «rr a r k  

T f T  «TT f v  i r f  3 ft  jfi^ T ^ n r ..........

( 8 Q 9 ^ )

«rt ^Tft *n«r w tw T  9n??ft (h jtjt)  : 
^ H T N f i r  * T g t ? t r , ^  5 f t n  T i« ? 7 f ? r  ^  ^  

f v P T T T  a m ^  I ..........

{Interruptions)^

SHRI RAM PYA REPA NIK A : la m  
oot yielding : you please sit down.

* Not recorded.
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{Jnierruptions)^

MR. CHAIRMAN : It is your number 
one duty to maintain the dignity of the 
House. You are an old Parliamentarian. You 
must listen and obey the Chair.

(interruptions)*

SHRI SONTOSH MOHAN DEV 
(Silchar) : How can you re-open it ? The 
Speaker has already given his ruling.

(Interruptions)*

MR. CHAIRMAN : Nothing will go 
on record.

(Interruptions)

MR. CHAIRMAN : I have to do my 
duty. Let me do my duty You must also 
cooperate. That is all I demand from you.

(Interruptions)

MR. CHAIRM AN: What you are 
doing is not correct. You are not even 
listening. First of all, kindly sit down. 
When I am on my legs, \ want you to sit 
down

MR. CHAIRMAN : You did not le t ' 
me complete my sentence.

arrr ^  s r  i 7?% 4 ’̂  a r i #

: ft arnr ^

^  I JrfV ^

T t n t  T ^  t  ^  f  ?ft 3TTq'
^  ^  ^  d iffe r  I

If we talk in a calm manner, the dignity 
of the House can be maintained. We should 
not cross-jibe at each other over nothing. 
That would not lead us anywhere, and the 
dignity of this august House cannot be 
maintained that way. Now, the question is 
this. The deliberations of this House shall 
have to be conducted in the normal course so 
far as this Chair is concerned.

(Interruptions)

MR. CHAIRMAN : Do not stop me 
when I am talking. You may have very good 
ideas, but have a little patience.

(Interruptions)

MR. CHAIRMAN : You cannot dictate 
things to the Chair. Kindly sit down when I 
am on my lej?s. That is what I demand from 
you. If you do not, then you are not listening 
to the Chair. The deliberations of this 
House....

(Interruptions)

MR. CHAIRMAN : This is not correct. 
I am in the Chair. It is for me to decide, 
not for you. Do not question me on this. I 
will decide. I have already told you that you 
should first listen to me. Kindly sit down.

(Interruptions)

(Interruptions)

MR. CHAIRMAN ; Let me deal with 
this. None of you should try to teach the 
Chair as to what should be done. Stay 
wherever you are and listen to me patiently. 
When the deliberations are going on, you 
just cannot barge in and start asking for 
something. That cannot bedone. When the 
time of your having to question anything 
comes, everything you can ask and I do not 
have any objection to it. At the moment an 
item is at work and that item must keep on 
working and in that case outside the subject 
you should not interfere. That is all. Kindly 
keep seated....

(Interruptions)

♦Not recorded.
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MR. CH A IRM A N : I do not expect 
this from you. Mr Jaipal Singh Kashyap. 
You are a mature parliamentarian. You can 
have your own way later. 1 have no objection 
You roust see in what context we are talking.

{Interruptions)

MR. CHAIRMAN : I have already told 
you. I am in the middle of the item which is 
going on. The speech is going on. 1 am not 
permitting any one to interfere with some
thing else.

{Interruptions)

MR. CHAIRMAN : N o, no. You are 
not listening to the Chair at a ll....

{Interruptions)

MR. CHAIRMAN 
D on't behave like this.

What is this ? ...

srm \ ^

g # ’ I a r m  ir a r m  i

^  jftfSTT ^  7 ^  1 1

3n»T% 1 1  ara’

irm  q r  f%?fy f<P?JT ^  wn?T jV 

3 i r  % Jf ^  ^  ^

3rnr ^  srt j w  ift

^  I I f f  eft srra t  3rT?E*T

^  T?T I ,  ^  TfT I  I

3 T H ^  ^  ^  I  ^

Sf ark ^  arr

1 1

13.58 h n .

A t this stage, some hon. Members came and 
sat on the floor near the Table,

{Interrupt’ons).

MR. CHAIRMAN ; This is not correct. 

t
(wrawT?!)

«ft TT*T <rfif ̂  : w r 5 ? r

^ ...........(5 » w m jr) ...........
 ̂ «

arr?fiPTT % t  amr ^  arft^r |  i

14.00 bra.

( Interruptions)* *

MR. CHAIRMAN : Nothing goes on 
record. {Interruptions) Do you want to listen 
to the chair or you do not want to listen to 
the chair at all 7 {Interruptions) Is this the 
way 7 Why are you shouting 7 Don’t 
disrespect the chair. I am telling you, do 
whatever you like. But, do not disrespect the 
Chair. {Interruptions) I cannot even hear you. 
You are all Parliamentarians. *. You cannot 
make it a mockery of this House. This is not 
the way. Please listen to me. {Interruptions)

?nn«Tf?T eft i

(sinwTH) arPT J r f t  eft gPTir I

(sim TJT) arxT f r | i t  eT? t  i

W T a ?  f v t  ^  I (siram H ) ^  

if ira r  T?T g  I 5ft % 5ft

*ft?FT f^ T  1 a r j f t  f>Jt€t % ?rnT^ ^
^   ̂ I 3TTT

I  I

{In terruptions)**

?nn«rfw fit 1 1

{Interruptions)**

**}^oi recorded.
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fnrnrfir

I  I 3ft siY % JTt?T5r fiPTT I, ^
f t  JPTT

’ i f t  ■

: an ft i

( w m iH )  * *

^pn'Tfw : ? T T ^  ?rr5?, J t f t

?ft 5 f ^  ( s o w m )  5?r?ft arpr/ 

3rT«T 5^ ^  3ft?r if an  5rr^ I  I arrr  ^  

>ft ?> 55ft I ^  g#5t 5THt ^  ^  ^  
?w?rT 11  g# it ^  eft ^  #?r ^t>rr i

eft ^  11

{Interruptions)^’̂

^  ?ft ?TT^
I 35T7:5ft srr r̂^eTT

3ft rT ft^r t ,  f ^ r q - 1 ,  g ^ 't  % ^

^?Tfrr 1 1  3ft I ,  w ^ T  ^TfJtarjpJT  

3ft I ,  ;??ft % aT5»TIT rft I  I 5 ^

»T5f?r TR% q-T *RT '^?rT?q 1

( o J I ^ ^ )

The House isMR. CHAIRMAN : 
adjourned till 3.00 PM.

14.11 hrs.

The Lok Sabha adjourned till Fifteen o f  the 
clock.

The Lok Sabha re-assembled at three minutes 
past Fifteen o f the Clock

(MR. SPEAKER In the Chair) 

{Interruptions)'^'^

MR. SPEAKER : Not allowed. I have 
not allowed anybody.

{Interruption)**

w « w  3tt<t  ?ft t  f  ®

3TrT f3RT j» T  9TcT ^ f l T  

t ,  srto 3ft ^

«rr, ^  * f

^  w m s :  fspJTT «rr ff? r r ft %

?t f ®  ^  ^r^Trrr | ,  a frr  fsTiTTff %

3r5r»ffr f ®  ̂  ? f t ^  1 t  <ft 3 i^  ^

?nTTT ^ 5 T  ^  I 3f?’

V t  IT? 5ft ^

ariT 5 R f ^  f ^ w r ^ m r  sr^ftRT

^■Jt eft 3T?T fsT^F^mr...
(5H5STH) 3TT7 itft eft . . .
(o u n m s r) q-f? a m  ^?r ^  JTft |  eft 
t  ^  g  I

{Int erruptions)**

w t w  *Tgt?iT :  arrq- ^

=5r5rm̂  1 (wramn) t  ^  T̂er
f , 3ft =5ft3T 31-t<T t ,

^oTT^TJT)

w t-q w  WS>fJT : 3ft J T ft  ^ r | i t ,  a m  3ft 

iTSTWHr f ,  V t

?Tef ^  %, 5T? ^^TIT | ,  t  ?f?TrT f  I 3TPT
a> arrrsfft i=s®r | ,  ?ftJT

a r r T ^ t ^ | i t  I

{Interruptions)**

MR. SPEAKER : 1 am not going to 
enter into any arguments. 1 am the Speaker 
of the House and I have always upheld this 
and 1 have given my assurance on the floor 
of the House. I am not going to bar any 
discussion. I am sticking to my decision. 
Early in the morning also I have said that 
1 will said that 1 will admit this under these

** Not recorded.



247 26th8L27th Rep, o f  Com. fo r  SC&ST etc (M ) AUGUST 17, 1984 P M .B . & R, Rep. 248

(M r. Speaker)

conditions and under these rules, and 1 have 
admitted it. So simple it is. 1 have done it 
according to the rules and according to the 
rules, my dear friend, I will do. 1 will not 
budge even an inch from the rules. It is upto 
you to decide the time.

{Inierruptions)*

MR. SPEAKER : If this is the way, then 
1 will have to reconsider. If there is this 
intransigence and this non
cooperative attitude, then 1 have to reconsi
der.

3rm% ?Ti«r # 5  t̂r t

jafT 1 1  ( s tn w m ) *

^PTcTT 31’n ' ^  I

{Interruptions)*

MR. SPEAKER : 1 adjourn the House 
till 3.30 PM.

15.08 hrs.

Tht Lok Sabha adjourned till Thirty minutes 
past Fifteen o f  the clock.

The Lok Sabha re-assembied at thirty
minutes past Fifteen o f  the clock,

DR. RAJENDRA KUM ARl BAJPAI 
in the Chair,)

i m  srm  arrir % s r r ^

t  arift ^  ^

^  «rr, art a rp s i s r ^  *f

anr a f tr  p r

t  if  ^  ^  

ff^'f =̂ 9T% «y I w  s r r ? ^  ^

a r k  3n^3ft?r^ ^  ir?  O niR  |  ft? «>it 

^  1 1

15.31 hra.

Some Hon, Members then left the House

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SPORTS WORKS
AND HOUSING (SHRI BUTA SINGH): 
This is not true; this is not 
a fact that they did not allow the 
House to function. The House knows it very 
well that the House had disposed of four 
very important items on the agenda. There
fore it is not correct to say that the House 
did not function; the House did function and 
we disposed of four very important items on 
the agenda today.

(Interruptions)*

MR. CHAIRMAN : Whatevei Mr. 
Chandrajit Yadav has said will not go on 
record. I am not allowing that. I will not be 
reported.

(Interruptions)*

SHRI BUTA SINGH : This shows how 
the opposition is out to destroy democracy 
even inside the Parliament.

15.34 hrs.

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTION’S

Eightieth Report

PROF .P J . KURIEN (Mavelikara) : I 
beg to move

‘‘That this House do agred with the 
Eightieth Report of the Committee on 
Private Members Bills and resolutions 
presented to the House on the 14rh 
August, 1984.\

♦Not recorded.
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MR. CHAIRM AN; The question is ;

**That this House do agree with the 
Eightieth Report of the Committee on 
Private Members, Bills and Resolutions 
presented to the House on the 14th 
August. 1984/’

The motion was adopted.

15.35 hrs.

RESOLUTION RE. DEVELOPMENT OF 
RURAL AREAS Contd,

MR. CHAIRMAN ; The House will 
now continue further discussion of the 
following resolution moved by Shri Ram Lai 
Rahi on 27th April, 1984:—

**This House is of the opinion that 
Government have failed to ameliorate 
the lot of low income group people 
through planned development of rural 
areas on account of serious inadequacies 
in the adminiscrative machinery and 
therefore recommends to the Govern
ment to devise pragmatic policies by 
laying emphasis on education and moral 
values and by revamping the 
administrative structure so as to ensure 
integrated development of the rural 
areas for upliftment of the masses/'

Shri Mool Chand Daga.

s f t  w f ?  irn iT ('rr?fV) :

^  ^  ’T'T I  I

s m r  srr?#5!T 1 1  ^T?rfl%

art»r>T Jf «rr, %
^  n q  1 1

I  w’ rlf %

’T P T ^  3rq-?r

^  t  I I Pr 5ft sft̂TTJT.
5̂ TFTT *TT, >̂r*T

aPT I friTT JTf !Tr
t  5rr55»i r̂fmT?t % ^trot

'HIT I feJTT I  r«F

ST'T̂  Hfww: if gtTR SPT̂ T ^rrf^  i
fiTT I, iTf f r̂rt f̂y ^

3JTr?T t  I ^  I  %  '

?rsrr OTft«r?r *nnT

ffrJTT 3T>T 5?r cR? mTT wk

I PsT ^  ?r? 5ftTT ^  % ,

if ^r«rir ^  I  I

I  ?»rr^

?5r if JTt̂ rq-Tsrs ?rflf f3tt i Wt
3Frr# srt v n h m  srti  ̂ f-sirsr

f*TTft jftsPTT ^HTT  ̂ 3fT
I  ^  ^ r f f i r  %

^55Tlr fJT sTi<<r 1 1
iT^ ^  i ' '

5ft iftsTffR ?^at t ,  % sripR fsprr- 
f?SRr fttfr I  ? 1958 if TT5I?«rR #frT^ ^
q^JTT ^^'t I * f t r ^  ^

f^JTi I sRfr «rr ftr

I960 if TTSR̂ T̂ r ^  3 T t^
60 ^  ^  zrtarfTT sft,

an^r jftsr^r 600 ^  ^  »Tf ''
I  3?Y?: 3Tvr ^  ?T^ 1 1  j

iftsrq-R ;??rTf «fif, % i ' '

TT 5f t  ?T % ^R'JT fJTl^ ^

if Tft I f?r^T ^  sr?T ^n?iT |  k i 
f*P 5ft ^P3>Rt >rrt

^ if ^?TT f îTT, f̂ TrPTT  ̂ *

^ '1  «TT I ^  ^iTTTft

^  iT3Tfrr ?lt>T t  sffT '3RT *nt 
^  ^T?T JT5j^ ?r>ft ^
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(s ft ^  3rr»rr) 

f tm  3F*r*n wxvTxt v 4 v f m 1 r

JTnRtir % 9pt^ *f aft
t ,  ^  *n^T  I arrw ^  ^rr^R t 

if *>T % JT̂ rmJT »if^ % 
^5TT I , 5fm 5 t^  | ,
?n m  «nc 5T?Tf a n ^  | ,  «BT?5r1f <pt

^*r% 5 7 ^  ^ m ri « t r  anvf^rw 
f̂ T̂T 11 tm in  I  Pf ^if 5^ %
f^rti fw T  if q fw sT  ^T5iT i

srm I  f?: ftrwT jpft ^ *rf 
I  ftrwr if 3fi^5T ^5f «TfT^^ ^ r

I %f«psT an^r ?r̂ r p -  5r>*flf % ^  if

F ^ t aftT Tf t<hnrnc1r 
^  ^  ^  n f  I ?»TrfV Pfrerr a r ^
TmfT^ ^  ^  !T^ «FT?fy I
a r^  TT%w f^nii% ji? fj^rnff sr^^R 
^  ^j#5iT ^  %  ! r f ^  3 f H  ^ n rrs r %  srfir 

3RT t  ^  ^  f  I ? ; ? r f ^

T ^  jfT% JTFnftir ^  ir?

I  f c  wfcT^ a f tr  ^  3;'wr

grsiJTT !?nT I iffrT^m ^  aft ^  |  irrt 
?HTF if 2f? 95?r arrsw ^  ^  11 
»rnT5ft̂ T 3ft ??r q r ^ T
ar̂ OT T̂TWW ^ «nF% I  I (rttoth)
^  i f  * n r V f 3 R  ?ft ^  ? r ^  i ^ n r  i jt?  ^ i%  
'TT̂ ft awfrf af^sTR firvhiR  ?r arnr 
* rP T ^  :rt ^  ^  sFiTTiT̂  1 1 arnr
?ft 5H «R ¥?T a r ^ r  ttwot ^  ^  I

H>T ?ft v v t  % «Fim in  JT^fhnr
% ^R»r «ftf I ST|?T f̂ T % ar5T»r piT
I I  s f t ^  ? fiR T  »rW t % 15  a n n ^  i ^  w m

f?F% Ir HTTT ̂  IT5 *Ffr I  ^fgrar

if an t ^ I

«Rni, w 5t ?t«it i f t r

W W W  *T ift ( « f t  f 7 i  fH jr) :  ^ f t  I

« f t  ^  » W T : « n f^ iT T if^
anfizm % f*rF!TfJT ^rifw ^  ^  ^  % ft j y  

VT ftRTT? ^ P ttt eft h r  fsjr
^  fw ^TftT 1 1

^  ^ j f t  if ^  WRT
^  afVr f*P ?*TTTT ^  ariJr

^  w? T n n  ft? iftsrsrT^^ %  

jTTTT ^  arm  ^T5it ^  5 1^  5 « r n  i
f f ^ R  if ^  ?ft*ft % iTsroarTTotoifto
afVr a r r { o 3 r R o « to q t o  ^rr sft^rm 
a ftr  IT? f W T  f ^ r  ^  f^?r?r f^ v r s r  ^  |  

%  ariTT 1 s p ft?  50 5 r m  a r w r t  *R t w t  
^  % ^ « R  5rrq s ri^ it a ftr  ^  %  f ^ i r  
arnr strhr »rt5 %  a r ^  ?«r ^  «tt»ff ^  
a n i v v  ? r ? m r  ^  |  ^  n ft w t  ^^rr !ft%
I  I ?T i?TT  ̂ % a r ^  <ftH fSTR 
n f t ^ 't  ^ T  5tt% ^  t |
I  I 5^5TIT aft Tns^fcT I
^  *ft?  *Rt5^f af^T ?T*rT t  I ' R  

?ft fT ^ ti^ t 5ft*r a rr^ r^
»rft?(t %  a n < T ^  v t  f«RR® r |  5ft 
f * r i ^  % 5 f r e  aTTerr^ 3 5 T ^  1 1  a ri^ .a trT . 

» t .< ft . a fh : t R . a r R . ^ . q t .  %  ? n ^  s ffir w  

% ^ T t T  I  a f t r  aft fijrfism # T t ^ T  |  

f?t 25 f ^ R  ^  ^  SR TTfvr ^ T
T t 4 % i t  ih I 15 aPTOT 198 3 % 
wt<Twr ^  «ft f%  a n i f  a r n f  aft 5 t 

. pftn # fta r»rrT t  ^  ^
^ar»TR f?WT arnT i ar» 5rt ^
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f ITT fir I, ^  vr 5̂TR»T
JTf I ?TT^T^ STfw^rct 5ft*r
^ )I  f!T a rff  «fTT <TT^ I 5 ft ^ t^ T  ^  %

3;^T ^ 5  t  ^  ^  35qr

I  W??r^TT 3r> ^5IT I  T ^
w i f f c T  ' ^ T f ^  I spt ?T»iriT *P>

i T i T f ^  ^T T f T ^ T  I  5T> ^ « T  ^ ? T T  |  

a ^ T  s r ^  5T»Tr*T ? r«T * f  t ^ ' Y  |  ?ft « f t f r  

^  ’^9T5TT ^  I ? »T T^  ^

» T T ^  I  f *P  W E 'f t * T T  I

?»r»Tf?TTr ? ft ^  I  I ^ TT^ T %  5’I » T  

» T f r T I « ?  3T>7: J s r T T fT  %  ^  3 T T ^ f

^  JTT5T a n f t  ^  * f  3TT5TT |  I

^ JT T ^  3TT3TT? ^TT?^ |  ^  % l^ ^ ftfq ^ T

^ r f ? r ? t 5 T  ^  ^  %  ?TT«T *iTT^ ^ T ^ IT

t  %f% 5T % ^ T ^ f T  %  STTTT fs ifT Jft 

5 !T n rr ?T3rr ^  J r r ^ r s r  ^ tt t̂ t  ^ ^ t

?ftJT apT^T ^cTfTT ^  ^ T ^  3TT

T | |  I 3TT5T > ft ^ T 5 T r ? ?  T f T  |  a f^T

5 T r > S T ^ t  ?T[>T ^ 5 T  f  3f>T

^  ?ft»T 3 rr%  f  ̂ T « T f ^  i t  V T ^ y  ^f S T T f ^ T ?  

3T>T «T jf %  3TT«rrT «TT f T n t  ^  T |  I  I

? ? r f ^ i  JT^ ^  ?T F̂>?'T T ^ T  *T^ T •d 4 i ' A

m ^ : r r  ?fr 5 t ^  I  3 ft T  3r»TT %?r %  H t n  

f i r ^ T  3T5*TTT ^  cTVV 5TIV f»TW
50WrTT 1 1  CT^ ^fcH- ? ftn

%sr5T T̂TIT SPT̂  I  I T̂T̂PTT ^
T̂ r̂c»T3F T̂>T apT^ % ^T«n
^ T 5 f ^  I  I

3TT3T 5 E T ^  «r?V 3 T T ^ « F ? T T  ^

t  ^  *f < rrT ^ ?̂irr<»r, trfT^rT f îf^spT
^  SPHT 5<TT?rf 5JTr?T 3TTit ^  I JTr?
5TJT?f?7T ^  aTT^t

? ? T  1 1  3TTW ? *T apT^ s rT^ Tr^ rf ^

a r^ rfT w  i f  ^ 5 T  =^% 1 1  fflw r jr  =«>t  ^ ir V ^ r T s ft  

%  ^  J f  « f t  f « T  ^ r T  «TT’ t  ^  t  I arr^r

?*TTTr ^  5rr?T-iTWT5?? p̂t ^zrTjfsr
1 1  r ^ l r  if fiTTTT ^fh^r ^ ? t |  i ar>ft 

w’ff *f f*T f  afh: f5Tî  ?if
3rr% ?ff̂ TirT?T *f ?f?ft«r5T «pt^ t ^tnT i 
3 T if^  (311) if f̂?ft«r̂  fr̂ Tt aftr
?TTTlft 'TT
?T5TJfV I arnr q^r iTf̂ rV F^^ft a n f  o

t^o i^̂ To arrftw T  % % 5tt9i> spT^r^fl’

^  5“sm 1^ ?TW? ST̂
T̂̂r?TT I ? PTf ^  f̂f?r ^ |3TT

t  I sTT r̂ 36 ?TT^ %  wr? >ft a m t
cTW? 5T^' tTTJTT |  fsT^T^ 3 T T ^  qT * r r^

spT«2- arrPFHT ^  f^^Tw ?r%
^  if trfT ^^  SPTTT ft̂ TT I 

arrsT 84 <T?#? ^TffTft
■̂ Tjff TT ^  it 3TT̂ I I rft̂T «fS: Jf % 
ftPK Jlf 5TTrT ^  t  I f̂cT ÎT
spjf^Tft fiT R ?IT t 3tVt  *r?5T^ ^  ^TIT 

I  I fiT f ^ 5 t  f?T^^ I  rft ?̂r?PT 5r^T  ̂ >ft 
JTft ^  11 arr̂ r srcTT % STfcTprfk 18

I  %ftqr  ̂ 5ftn 10 ^  5 ^  %
*f cft?r giT T̂3T Tt^ t  3^^ 6 ̂ TT

I  ^  a r k  T t ^  \ 

if H»T?Trrr f  ^ffsr^R t  
^rifrT ^JTR^rr^t r̂̂ rrsr % 5tct ^'t ai>?: ^?fir 

q«F fer fr^?T ^  ?T ??T5Tr 
Tf I ftr?r% arr̂ TT TT 5tVt ^i*r ^  
?T«P I If I  ?TJTT3rwr̂  T̂̂ rsr ht^  ^ t i
fsr̂ T 5lt»ft %  TT̂T <TfT ^ iTT ^  T̂̂Tr |  ^

arr>T% ®t^ ifti: «ft^  % fjr^>Tr i 
fTT?r TT3Tf̂  ĴTT a> ?r̂ »»5rarr fTi%nt 
?<T?r ?̂?ft̂ ?T ar§»rr i srs^r ^  ?tt«t
t  apTfft 3TT5T 5PT5TT |  aftr 5« ariWT
I  arrit ^  i

MR. CHAIRMAN : Shri Zainal Abcdin 
not present. Shri Sudhir Oiri-not present. 
Prof. Ajit Kumar Mehta-not present, Shri
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(M r, Chairman)

Rajesh Kumar Siogh-abseot, Shri R.L,P.
* j Verma-Qot present, Sbri Ramavatar Shastri-

not present, Shri S.T.K Jakkayan-not present, 
t Since there is nobody here to speak« the

Minister may intervene on this.

ct4 ,
in a rn r  f ^ r

ar^ft m r  sft ^  g s r r?  Fetj I  «sft rr^r 

5 rm  5ft % JTRTR % STT 

^  if  5rt>r)r % c?rnT, ^fr^rnsr

it 3ft I ,
5ft frtr »nT I, TTf^Rft»r 9RTFX—
by laying emphasis on educational and moral 
values and by revamping the administrative 
structure so as to ensure integrated develop
ment of the rural areas for upliftment of the 
masses.

JT? 9fcT ITsp 3PS®T <5?TT5r «rT a r k

3TTT « ft  y n r r  sft 8 iT F rftq - ^
3PT^ 1 1  «fr ^Tir «TrsT

TT^, ^  f%iTT, sft

sfV « ft  « R 5 ft^ , sft H jft
T P T  « ft  TH T o r r ^  'r fjr ^ T , >sft r m
f^ r* T  <TT?T?T5T, *w  % a m

W TW  f ^ i t  1 1  ? n n  ^  5ft ^ srrir fe q
ifsp ^ ? r  % i f  ?T?ir5r sft 

^  f«TTT ^  a r 'w c . . . !

^  ^ n r :

arq^iR- 1

s f t f z i  : ^ f « F  t^ v iW r-

3ft I  -

they are known for their efficiency, their 
patriotism, their commitment to the nation 
and, no doubt, a lot can be done. We have tn 
improve the Services but definitely we can
not ignore those young and committed Indian

officers who are serving the nation to the 
best of their ability. Those who are not 
doing their best, we will have to improve 
and tone up the administration so as to  
ensure that the people of the country are 
served in a better position.

3ft VlTft«r
5 f  -ST % i f  I  I ^  JTTJP»Vir

?r??jf]r ^  I ,  fq®% ^  af\T ai>fr m r

3ft  ̂ I. ^ ^ fiT
3TTB % 5ft inrmzr t  «rr

f^vin t, ^»t artr ^>t
ftf: ^ 5JTr?T 3tt
*T% I Tnr?rT?r 7#  sft JT?t t t  T̂ft
I, ^  annc JTf r ^  5ft t  n̂r̂ r ^  Ictt

afr??T ^
SfiTT tr i^ c e

f̂ JTr 3tt 5?r<n> arrf>m %
f?HTT srr̂  , arrir f

^  «Rrr
f^T  ̂I f3RT̂ >ft q-ft «TT *reFfi
^  sHT? ^  ^  ^  fe ir

t  I 5T? =?r|
fTt̂ t̂ R, m  Jrft ?<fte?r
% ?>, 3^?: 3iri?T ^

?n?t STT% wrtfw ^yit »rN *f
?fr»flr ^  f̂ ?Tfft f t  ŜWrft I,

^  ?r 3fT I »mT 3ft  ̂ !»t I ftp 
»nfw?rrar ?Ft

^  srâ nft̂ T Tt»r I 
JT? srrW Jrr?T ĵft^wn |  5^^

iTRT 3rr ?w?Tr 1 # aiî r? 
ft? JI? snFrTT̂  W  ?r?FT ^  JTfV msTT

3TT I 1
m̂TJftir ?T?r?if1f % 3ft 
^  ^nhrr^ sR>t 1
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MR. CHAIRMAN Shri Ram Lai 
Rahi is not here. He was to reply to the 
debate. So, I will but the Resolution to the 
vote of the House. The question is :

*'That this House is of the opinion that 
Government have failed to ameliorate 
the lot of low income group people 
through planned development of rural 
areas on account of serious inadequacies 
in the administrative machinery and 
therefore recommends to the Govern
ment to devise pragmatic policies 
by laying emphasis on educational and 
moral values and by revamping the 
administrative structure so as to ensure 
integrated development of the rural 
preas for upliftment of the masses.”

The Resolution was negatised.

MR. CHAIRMAN : Shri R.L P. Verma 
is not present. Shri Sunil Maitra and Shri 
Ajit Kumar Saha are also not present. The 
Private Members’ Business is over.

15 58 hrs.

MOTION RE : TWENTY-SIXTH AND 
TWENTY-SEVENTH REPORTS OF COM
MISSIONER FOR SCHEDULED CASTES 
AND SCHEDULED TRIBES AND FIRST 
AND SECOND REPORTS OF COM MI
SSION FOR SCHEDULED CASTES AND 

SCHEDULED TRIBES Contd.

MR. CHAIRMAN : Shri Ram Pyare 
Panika, Shri A C. Das, Shri Sultanpuri and 
Shri Bhuria are not present. Therefore, 
Shri Giridhar Gomango will speak.

SHRI GIRIDHAR GOMANGO 
(Koraput) : Madam Chairman, the reports 
submitted to the House relate to the Schedu
led Castes and Scheduled Tribes Commission.^ 
We are discussing today both the Scheduled 
Castes and Scheduled Tribes together^ but 
it would have been better if we had discussed 
them separately.

16.00 hrs.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SINGH) : 
Now, that the Private Members business is 
over, we have with us still two hours 
according to the normal sitting of the House 
But I will request the hon. Chair to permit 
us to sit longer so that we can go through 
the Agenda which has been fixed for today. 
Therefore, my submission to the House is 
that the House should give its approval to 
sit till today’s agenda is disposed of.

It is because. Madam, one is a constitu
tional body and another is the Commission 
which was constituted under the Executive 
order. There are nearly 1593 recommenda
tions and the Twenty-sixth Report and the 
Twenty-seventh Report as well as the First 
and Second Reports of the Commission put 
together and discussed one after another, I 
think it will take a longer time. Therefore, 
I would like to give some suggestions regard
ing the recommendations which are important 
to be considered and accepted by the Govern
ment for implementation immediately.

MR. CHAIRMAN : Is it the sense of 
the House that the House should sit till 
today’s business is over ?

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN 
next item.

so I take up the

In the Twenty-Sixth Report of the Com
missioner the important recommendations 
are No. 1, 4, 5, 12, 13, 14, 15 16, 17, 21, 22, 
23, 24, 25, 40, 44, 48, 49 :0, 51, 52. 54, 59. 
60, 110, 132, 226, 227, 233, 237. 242, 250, 257. 
2^3, 264, 265, 267, 269, 271. 290 and 303. 
These are the most important recommenda
tions which should be accepted. Almost all 
the recommendations which are given in the 
Reports nearly 1,595, should be accepted for 
implementation.
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(Shri Giridhar Gomango)

Madam, 1 would like to give my opinion 
and state that the Janata Government 
without considering the importance of the 
problems of Scheduled Castes and Scheduled 
Tribes brought forward the Commission to 
replace the Commissioner. But due to lack
of quorum • it was mentioned that it was 
not lack of quorum, but due to the lack of 
requisite number of Members present and 
voting for Constitutional Amendment of 
Article 338, it was lapsed So, up tUl now
our Government has not taken any decision 
whether the Commission and the Commis
sioner will be made one or they will be 
dealt with separately or whether we will 
give the constitutional position to the Com
mission and Commissioner and they will
function separalety.

Madam, there are a number of recom
mendations regarding Scheduled Castes and 
Scheduled Tribes in this Report and it will 
be better if the Government takes a decision 
that each and every recommendation of the 
Commissioner will be examined. Of course, 
it is a lengthy one, but it will be important 
because the number of recommendations arc 
1,595 and these are 1595 problems of the 
Scheduled Castes and Scheduled Tribes 
and therefore it needs a thorough exa
mination.

Before concluding, 1 would like to give 
a few suggestions on the basis of the recom-. 
mendations and these are my suggestions. 
For the first time the Finance Commission 
have gone in detail regarding the develop
ment of Scheduled Tribes along with the 
administration of Scheduled Areas. But 
there are some problems which are conside
red by the Commission, but if they had gone 
in detail regarding the interpretation of 
Article 275 (1) of the Constitution, then I 
think more funds would have been given for 
the administration of the Scheduled Areas 
under Article 275 (1) which is meant for 
Scheduled Areas. But the Commission have 
given allocation for the upgradation of the 
State. But the constitutional provision in very 
clear. But any way the fifth finance Commi
ssion considered that these areas need

development as well r»s administrative develo
pment^ they have given some money, but it 
was not granted by the seventh Finance Com 
mission The areas they have covered are like 
the administration of justice. Other sugges
tions which are given by the States also con
sidered. There are number of departments 
of the Government of India with which 
money is available under different heads, 
out of these funds some fund should be 
earmarked for tribal areas ̂  because that is 
meant for tribal area administration. The 
Civil administration, Police administration, 
education, health District and Revenue 
Administration, these are the main chapters 
which are discussed in detail and funds pro* 
vided by the Commission 1 would urge upon 
the Government, though they have not men - 
tioned the funds for tribal areas this should 
be earmarked for the tribal area now by the 
Government. When the Commission has 
recommended the Home Ministry can 
discuss with them for this purpose.

I would like to conclude by saying that 
there are a number of programmes which we 
have intended to extend to this area. But 
the main problem is, the recommendations 
of the Committees and commission and the 
proposals have not been implemented fully 
80 far. The difficulties are not identified. 
Because of this the desired result is not achie
ved. We have to see what are the aims and 
objectives achieved. This has to be seen 
before implementation. We have to seen the 
implications before implementing the progra
mmes in those areas. We have to see the 
impact of the heavy investment. We have 
also to see the impact on the people and the 
impact on the development.

The implementing agency has to see the 
intention of the programme so as to serve 
the purpose of the programme. We have to 
see that justice is done to the people. Some- 
titnes we do not involve the people. There- - 
fore people do not know how to acquire the 
benefit. We have to give protection to 
the people. We have to select a good admini
strator of the area. According to the Report 
which has been submitted, we may achieve 
the aims and objects during Seventh Five 
Year Plan along with the t>acklog of the 
Sixth Plan,
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With these words 1 conclude my 
speech.

of time, all of them are expected to cross the 
poverty line.

MR. CHAIRMAN : Shri Dhandapani, 
Shri P.K. Kodiyan, Shri R.N. Rakesh. Shri 
R.P, Yadav, Shri A.K. Roy, Shri Chandrajit 
Yadav.,... All of them arc absent.

THE MINISTER OF PARLIAMENTA
RY AFFAIRS SPORTS AND WORKS AND 
HOUSING SHRI BUTA SINGH : Madam 
the allotted time is over. We have already 
exhausted the time which was allotted.

y . THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI- 
MATl RAM DULARI SINHA): Madam
Chairman, during the course of the discussion 
of the four reports during these two days, 
I have listened carefully to the observations 
and suggestions made by the hon. Members 
who participated in the dabate.

The recommendations of the Reports and 
the suggestions of the hon. Members may 
be put into a few broad categories, namely- 
(i) economic development; (ii) education;
(iii) crimes against Scheduled Castes and 
Scheduled Tribes; and (iv) Reservation.

As regards economic development of 
Scheduled Castes and Scheduled Tribes, we 
have already taken concrete and positive 
steps, through the strategies of Special Com
ponent Plan for the Scheduled Castes, and 
Tribal Sub Plan for the Scheduled Tribes 
during the Sixth Five Year Plan. The Special 
Component Plan (SCP) and the Tribal Sub
Plan have ^been formulated with specific 
focus on family-oriented schemes.

Special Central Assistance, which is 
cent per cent Central Grant, has been made 
available to the State Governments for 
formulating and implementing these plans.

More than 80 lakh Scheduled Caste 
families and 32 lakh Scheduled Tribe families 
have already been economically assisted 
under various programmes. And with their 
continued operation over a further stretch

A point has been raised by a number of 
hon. Members about the quality of imple
mentation of these schemes. As the Members 
are already aware, these schemes are imple
mented through the State Governments; and 
the State Governments have set up Review 
Committees at the State level as well as 
at the District level. The programmes are 
reviewed at the State level by committees 
headed by the Chief Ministers and Minister 
in-charge of Scheduled Castes/Schedulcd 
Tribes Welfare. Further, High Level Officials* 
Committees under Chief Secretary/Develop
ment Commissioners in the States take per
iodic review. At the district level, the 
District collector being the Chief Coordinator 
of the developmental activities is the head 
of the Review Team. Along with all district 
heads of Departments, he takes monthly 
review meetings. With these steps for review, 
monitoring and evalution, there has been a 
gradual qualitative improvement of these 
schemcs. Yet, effort has to be made for 
further improvement of the implementation 
so that the benefits meant for the poor reach 
them in toto. After all. this is a continuing 
process and it has been our effort to see that 
the Scheduled Castes and Scheduled Tribes 
derive the fullest benefits of various economic 
development schemes.

It was mentioned by the Members that 
the earmarking of funds under S.C.P. in 
different States is not in proportion to the 
percentage of Scheduled Caste population in 
the States. The main reason why allocations 
under S.C.P. cannot be in proportion to 
the Scheduled Castes population of the 
State is that a major chunk (say 50 to 60%) 
of the outlays goes for major projects of 
power, irrigation, heavy industry etc. How
ever. during the annual plan discussions, 
care is taken to make a realistic assessment 
for increasing the allocation under Special 
Component Plan. ,

Some hon. Members have made obser
vation regarding implementation of the land 
reform measures in different States. The 
Ministry of Rural £>evelopment is dealing
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with this specific subject. According to the 
information gathered from them, 7.71 lakh 
acres of ceiling* surplus agricultural land 
has been distributed amongst 6.44 lakh bene
ficiaries belokigtng to Scheduled Castes and 
3.01 laKh acres among 2 lakh Scheduled 
Tribe beneficiaries, upto the end of February* 
1984. Much more such land could have 
been distributed; but a number of big land 
owners have approached the courts and a 
sizable quantum of land is locked up due to 
courts* injunctions. States Governments have 
been instructed to ensure that at the time of 
allotnoient o f land, the possession of the land 
has to be actually handed over to the new 
allottees and pattas given simultaneously.

We, in the Ministry of Home Affairs, 
have sent guidelines to the States and Union 
Territory Administrations to take approp
riate measures to ensure that Scheduled 
Castes and Scheduled Tribes allottees of 
lands are not dispossessed. The States have 
specifically instructed the police authorities to 
interevene in the instances of criminal trespass 
into land belonging or allotted to Scheduled 
Castes and ScheduledTribes by others.

The problems of bonded labourers have 
also been raised and discussed. We share the 
concern of the Members in this regard. 
Ministry of Labour is the concerned Ministry 
and they are at it. Efforts are being made 
for their identification, liberation and rehabi
litation through the State Governments 
concerned.

In the field of educational development 
of Scheduled Castes and Scheduled Tribes, 
continuous effort is being made to formulate 
new schemes and to improve/modify the old 
ones to ensure meaningful steps in this 
direction. These are to help in increasing the 
enrolment and in checking drop-oots at 
various levels of ichool, college, and univer
sity education. Special coachings to improve 
their performance in the class and also to 
enable them to successfully compete in medi
cal, engineering and other competitive exami
nations have also been undertaken

Some Members have raised the question 
of increasing the amount of scholarships/sti
pends In so far as the post-Matric scholar
ship is concerned, the rates of this scholarship 
were revised in July, 1981 and the proposal 
to further revise the amount is under consi* 
deration.

We are fully alive to the problems of 
crimes against Scheduled Castes and Sche
duled Tribes. As the hon. Members are 
aware, soon after our Government came to 
power in 1980, we have taken positive steps 
by evolving comprehensive guidelines suggest
ing different preventive and corrective mea
sures with regard to crimes against Scheduled 
Castes and Scheduled Tribes, These guide
lines dealing with preventive, precautionary, 
punitive and rehabilitative measures to 
effectively deal with these crimes or situa
tions have been conveyed to all the State 
Government and the Union Territory Admi
nistrations. We have also suggested to the 
State Government about the posting of 
officers belonging to Scheduled Castes and 
Scheduled Tribes in the senior posts like 
District Magistrates, Superintendents of 
Police, Sub-Divisional officers and Sub-Divisi
onal Police officers in the districts which arc 
sensitive from the point of view of crimes 
against Scheduled Castes and Scheduled 
Tribes. These have yielded results in expedi
ting the actioq of bringing the culprits to 
book and also in awarding punishments. 
In 8 major cases of atrocities in the country, 
judgments were delivered between May 1980. 
and iuly 1984. In these cases 6 accused 
persons have been sentenced to death and 
156 have been sentenced to life imprisonment. 
There are others who are serving imprison
ment of different durations. We took up 
with the State Government the recommenda
tions of the Chairman of the Commission 
for Scheduled Castes and Scheduled Tribes 
regarding enhanced rate of compensation to 
the Scheduled Castes/Scheduled Tribes 
victims of crimes. A targe number of States 
have already adopted the enhanced scale 
of compensation as recommended by the 
Commission.

Some Members mentioned that the 
post of commissioner for Scheduled Castes 
and Scheduled Tribes was lying vacant for
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<iuite some timo. 1 would like to iDform 
the Members that the Ministry has already 
takea necessary s tm tfo r  filling up the post; 
a selection has already been made and it is 
hope that the selected person will join the 
post shortly.

Some Members have raised the ques
tion of strengthening of the Offices of the 
Commissioner and of the Commission for 
Schedulei Castes and Scheduled Tribes at 
the State level. The organisation of the 
Commission for Scheduled Castes and Sche
duled Tribes has Directors and Deputy 
Directors, the total number of which is 17 
in the whole country. The field staff given 
to the Commission has already been suitably 
strengthened. They are aUo assisting the 
Commissioner for Scheduled Castes and 
Scheduled Tribes.

As regards the introduction of a Bill on 
comprehensive revision of the Lists of 
Scheduled Castes and Scheduled Tribes, may 
1 draw the attention of the hon. Members 
of the House to the provisions of Articles 341 
and 342 of the Constitution. As required 
under those two Articles. The Comments 
of the State Governments and Union Terri
tory Administrations on various proposals 
regarding revision, have been called for. 
Such a revi5ion would, of course, encompass 
the aspects of inclusion of fresh communities 
into the Lists of Scheduled Castes and 
Scheduled Tribes in different States The 
comments from the Stale Governments of 
Andhra Pradesh, Assam, Jummu &. Kashmir, 
Meghalaya and West Bengal are still awaited 
They are being constantly reminded to 
expedite the matter. A final view of the 
maiter will be taken after the comments 
from the State Governments are received and 
examined.

Some Members have pointed out that 
that obnoxious practice of carrying night ^oil 
on head-loading is still prevailing in some 
parts of the country. As the hon. Members 
are aware, the Ministry of Home Affairs 
has taken up a pilot project namely ‘Libera
tion of Scavengers* for converting dry 
latrines into water-borne latrines in selected 
towns in the States. 15 States have taken 
up this Scheme with the assistance from the 
Ministry of Home Affairs. We share the 
anxiety and concern of the Members that 
this obnoxious practice should be done 
away with as quickly as possible. We hope 
that much bigger Scheme would be taken 
up during the Seventh Five Year Plan.

While discussing the issues regarding 
reservation in favour of the Scheduled Castes 
and Scheduled Tribes, our attention has been 
drawn by several Members to paragraph 13 
of Section 15 of the Summaries of Sectoral 
issues of the Approach to the Seventh Plan. 
As the debate on the Approach 
Paper has already started, the Planning 
Minister may clarify the position at the 
end of the debate. I may, however, like to 
assure the House that there is no intention 
of diluting in any way the Constitutional 
guarantees for the Scheduled Castes and 
Scheduled Tribes.

As regards the issues raised in the 
Notice of Substitute Motion of Shri A.K. 
Roy regarding termination of employees 
belonging to Scheduled Castes and 
Scheduled Tribes in the BCCL and also in the 
Bharat Refractories Ltd, 1 would request the 
respective Ministers in charge of its subjects 
for looking into the matter.

As regards the other points of Shri A.K. 
Roy on issues of development of Scheduled 
Tribes, I would like to mention that the tribal 
sub-plan strategy has been launched with 
the specific aim of improving the lot of the 
Scheduled Tribes in the scheduled and other 
tribal areas. For this purpose, the area with 
concentration of Scheduled Tribes has been 
divided into suitable number of integrated 
tribal development projects and Modified 
Area Development pockets and primitive 
tribe projects. A special Administrative 
Machinery has been instituted in this area to 
ensure effective implementation of the tribal 
sub-plan, getting funds from a state plans, 
special Central assistance and from plans of 
central Ministries. It would be desirable 
first to activate the existing administrative 
unit more effectively. It has been felt that 
tribals and their traditional institutions
should be more actively involved both in
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developmeDtal aod requlatory admtnistra- 
tioa.

With this end in view, our Prime Mini
ster has already issued a directive to 
examine the existing legislative and executive 
arrangements in the tribal area. Action has 
been taken on this.

Another question has been raised whe
ther there should be an exclusive Ministry 
for Scheduled Castes and Scheduled Tribes. 
This question was raised by the Members 
earlier also and was examined in depth, 
it was felt that it would be more advant
ageous to continue the present arrangement. 
Under the Home Ministry, we further streng
then the Scheduled Castes and Scheduled 
Tribes Divisions. A full-fledged Directorate 
of Monitoring and Evaluation has been 
created for the Tribal Development Division 
and proposals for strengthening the Schedu
led Castes Division are under considera
tion.

I have so far covered, as I have said 
in the beginning, the major, points and issues 
raised by the hon. Members. There are 
other points concerning specific issues of local 
nature. We have taken note of those and 
would pursue those matters"*with the States 
and Ministries concerned.

I am grateful indeed for the interest 
shown by the Members who participated in 
the debate and also for their valuble sugges
tions. Sometimes we hear voice of cynicism 
in very generalised terms as if nothing has 
been done to improve the lot of the poor 
Scheduled Castes and Scheduled Tribes in 
this coiuttry. 1 am quite confident that all 
the hon- Members are with me when I say 
that this is not correct. With our concern 
and anxiety for a speedy development of the 
Scheduled Castes and Scheduled Tribes, we 
have progressed in the right direction, and 
the achievement is, by alt means, a percep
tible one. Still, we are yet to cover quite

a distance to see an end to the discrimina
tions, social as well as economic, so far as 
these two groups ‘ are concerned. We are 
quite hopeful that, ili!R' the full cooperation 
of all the hon. Members, whether they 
belong to the Party in power or to the 
Opposition, we would be able to accomplish 
this task as quickly as possible to see a more 
egalitarian society.

MR. CHAIRMAN : I shall now put 
the Substitute Motion moved by Shri A.K 
Roy to the vote of the House.

The question is :

That for the original motion, the follow
ing be substituted, namely

This House, having considered the 
Twenty-Sixth and Twenty-seventh Re
ports of the Commissioner for Schedu
led Castes and Scheduled Tribes for 
the years 1978-79 and 1979-81, laid on 
the Table of the House on the 22nd 
December, 1980 and 11th August^ 1982 
respectively and the First and Second 
Reports of the Commission for Schedu
led Castes and Scheduled Tribes for the 
periods from July, 1978 to March, 1979 
and April, 1979 to March, 1980, laid 
un the la b le  of the House on the 22nd 
December, 1980 and 11th August, 
1982 respectively, recommends that—

(a) there should be a thorough inves
tigation into the removal of thou
sands of Scheduled Caste and 
Scheduled Tribe miners from the 
service of BCCL on the pica of 
alleged absenteeism and denial of 
reinstatement to a tribal in the 
Bhandaridah unit of Bharat 
Refractories Limited on the same 
ground:

(b) the communities like Kole and 
Desowali of Bihar be included 
in the list of Scheduled Tribes;

(c) there should be an end to all 
atrocities and exploitation of
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tribals in Singh bhum district of 
Bihar driving the tribals towards 
Kolhanistan;

Sir, I rise to announce that Government 
Business in this House for the remaining 
part of the Session will consist of

(d) there should be an autonomous 
State of Jharkhand in the tribal 
concentrated area of eastern India 
for the development of the tribal 
and non-trib^i people of this Hilly 
area: and

(e) there should be an exclusive Mini, 
stry for the Scheduled Caites and 
Scheduled Tribes to look after the 
interests of these weaker sections 
of the society.**

I . Consideration and passing of :—

(a) The Dowry Prohibition 
(Amendment) Bill, 1984.

(b) The Constitution (Forty- 
Seventh Amendment) Bill,
1982.

(c) The Constitution (Forty-
Eighth Amendment) Bill,
1983.

The motion was negatived,

#
MR. CHAIRMAN : Now we go to the 

next item........

(d) The Constitution (Fiftieth- 
Amendment) Bill. 1984.

(e) The Constitution (Fifty-first 
Amendment) Bill, 1984.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS. SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SINGH) : 
Mr. Chairman before 1 take up the item 
listed against my name. 1 must say that 
Shrimati Ram Dulari Sinha. by making the 
'Statement about reservation in this House, 
has done a great service because some of 
the Opposition Members were trying to mis
lead the public. This will be widely apprecia
ted throughout the country that the Govern
ment has made it very clear once and for 
all that the policy in regard to the reserva
tion for the Scheduled Castes and Scheduled 
TriKes will continue as envisaged in the Con
stitution. I must congratulate Shrimati Ram 
Dulari Sinha and also the bon. Members 
from this side of the House who have suppor
ted this.

16.29 hrs.

b u s in e s s  o f  t h e  h o u s e

(f) The Banking Laws (Amend
ment) Bill, 1984.

(g) 1 he Taxation Laws (Amend
ment) Bill, 1984.

(h) The Land Acquisition 
(Amendment) Bill. 1984.

(i) The Life Insurance Corpora
tions Bill. 1983. as reported 
by the Joint Committee.

2. Consideration and passing of the
following Bills, as passed by
Rajya Sabha :—

(a) The Cinematograph (Amend
ment) Bill. 1984.

(b) The University Grants 
Commission (Amendment) 
Bill. 1984.

THE MINISTER OF PARLIA
MENTARY AFFAIRS SPORTS AND 
WORKS AND HOUSING (SHRI 
BUTA SINGH) : With your permission.

<c) The Copyright (Amendment) 
Bill, 1984.

(d) The Family Courts Bill, 1984.
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3. Discussioc on the ResolutioD
seeking approval for the continua
nce of the President's Rule in 
Punjab.

4. Discussion on the Motion for
modification of the Emigration 
Rules, 1983.

5. Discussion on the Motion for
. modification of Illegal Migrants

(Determination by Tribunals)
Rules, J984.

6. Discussion on Motion regarding
the action of Governor of Andhra 
Pradesh in dismissing the Ministry 
headed by Shri N. T. Rama Rao, 
on the 21st August, 1984. after 
Question Hour.

7. Discussion on the statement made
by the Minister of state for
External Affairs regarding situation 
in Sri Lanka on the 21st August, 
1984 at 4.30 p.m.

*'That the Bill to amend the 
Dowry Prohibition Act, 1961, be taken 
into consideration/*

At this stage, 1 would confine myself 
to a few preliminary observations to give an 
idea as to the approach adopted by Govern
ment in dealing, thrrugh legislation, with the 
problem of dowry menace.

As I have mentioned in the Statement 
of Objects and Reasons attached to the Bill, 
the evil of dowry system has been a matter 
of serious concern to everyone in view of its 
ever-increasing and disturbing proportions. 
If I may say so, it is a national menace. 
How this menace is to  be checked, curbed 
and eradicated is something which has to be 
viewed on a totally non-partisan and 
non political basis.

1 would like to assure the House that 
1 will approach the matter with an open 
mind. Having said that I would also like 
to explain the approach Government has 
adopted in dealing with the evil of dowry 
menace and in formulating the present Bill.

8. Further discussion regarding 
Approach to the Seventh Five 
Year Plan 1985-90 at 3.00 p.m on 
23rd August, 1984.

9. Discussion on the Resolutioh 
seeking approval for the continu
ance of the President's Rule in the 
State of Sikkim.

16.30 hrs.

DOWRY PROHIBITION (AMEND
MENT) BILL.

MR CHAIRMAN : Now we go to
the next item. Shri Jagan Nath Kaushal.

THE MINISTER OF LAW. JUSTICE 
"AND COMPANY AFFAIRS (SHRI 

JAGAN NATH KAUSHAL) : I beg to
move : '

As the Joint Committee of the Houses 
on the working of the Dowry Prohibition Act 
196! has rightly pointed out the existence 
of the dowry system is a social problem 
and the remedy therefor can be found by 
creating social awareness in the society. The 
evil cannot be eradicated unless social con
sciousness revolts against it every time and
on every occasion. So far as a legislative 
solution for dealing with the evil is concer
ned, as Pandit Jawaharlal Nehru observed.

^^Legislation is neccssary and essential 
so that it may give that push and have 
that educative factor as well as the 
legal sanctions behind it which help
public opinion to be given a certain 
shape'*

However, in seeking any legislative 
solution, care has to be taken to ensure 
that it docs not become counter productive 
Any legislative solution to the problem can
not ignore the practical realities. If the
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practical realities arc ignored, the cnforcc- 
meot of the law would become difficult. As 
Justice P.B. Kukherjee of the Calcutta High 
Court obsenyed in his Tagore Law Lectures, 
which heve been published under the title 
“ New Jurisprudence” , If the car of the 
society is in the neutral gear, pressing the 
accelerator by legislation would only produce 
noise.

What is the aspect of dowry which of 
menacing ? One has to keep in mind 
various situations involving what may be 
given has dowry. I am mentioning these 
situations only for drawing attention to the 
practical realities of the matter and the type 
of reaction which is likely to be generated 
with reference to each of these situations. 
Take the simple case of a person who is 
well off and who .without any psessure or 
coercion, gives something of his own free 
volition at the time of the marriage of his 
only daughter, either to his daughter or to 
his son-in-law His natural reaction would 
be as to why he should be prevented from 
giving to his daughter what he can afford 
to, and what he would like to, give. He 
would also think as to why he should not 
consider the marriage day of his daughter 
as significant at least as her birthday.

Take, at the other extreme end, the 
case of a person who cannot afford to give 
but who is forced to give, to gel his 
daughter married or to save his daughter 
who is already married from harassment. 
In this situation, the normal reaction that 
would arise is one of revulsion.

I have given these two extreme 
illustration only to bring out the difference 
between a situation which may not rouse a 
feeling of revolt in the common mind and a 
situation which would positively rouse a 
feeling of revolt. It is the situation 
involving the person who is not able to give 
and who is coerced to give, which represents 
dowry menace at its worst. I concede that 
for preventing this situation, i. e. the dowry 
menace at its worst, its would be helpful 
to prevent the giving of dowry in all cases. 
This is the basis on which the giving or 
taking of dowry has been made punishable

under the Dowry Prohibition Act without 
regard to the means of the giver. This
approach, as we all know, has failed. It is
on account of this that the Government has 
been trying to adopt a different strategy. 
1 must frankly confess that the recommenda
tions of the Joint Committee, the articles 
which have appeared in the Press, views 
expressed at different forums on the
subject have all helped in no smalt measure 
in enabling Government to approach the 
problem on the basis o f a different
strategy.

The strategy which Government has 
adopted is to concentrate through legislation 
on the evil where it is most felt, to attack 
the evil in its worst form, t5 prevent the 
recurrence of the evil in its worst forms. 
This strategy would automatically help in 
securing that the efforts to deal with the 
problem get a wider acceptance. It is 
precisely for this reason that dowry 
harassment has beea made a specific offence 
and included^ in the genera) penal law of the 
country, namely, the Indian Penal Code. 
I am referring to the Criminal, Law 
(Second Amendment) Act, 1983, which was 
passed by Parliament towards the end of 
last year. I am happy to say that it has 
produced good results. The provisions of 
the new section 498A dealing with cruelty to 
married women are being resorted to very 
widely. One has only to see the daily 
newspapers. I won’t go very far backwards. 
You see the Times o f  India of 13 th August 
1984 which reports of two. persons who 
have been arrested under section 498A. The 
complamt was made by the harassed wife 
herself. See again the Times o f India 
of August, 11, 1984 (two days earlier).
This again refers to a complaint by the 
harassed wife and the arrest of the husband, 
mother-in-law and brother-in-law under 
section 498A of the Indian Penal Code. 
Times o f India dated 10th August, 1984 
mentions two other cases under section 
498A,

1 can take you backwards, but I do 
not want to waste the time of the House 
All that I would like to make out is that we 
have provided a very potent weapon for 
aiding the victim of dowry harassment. We
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have through scction 498A of the Penal 
Code struck and struck very effectively at 
the evil where it is most felt. These 
newspaper reports would help in rousing the 
consciousness of the public more and more 
with the passage of time.

In short, it is only by concentrating on 
areas where the legislation can make a real 
impact that we would be able to achieve 
the desired results. If we try to impose 
restrictions indiscriminately or impose 
restrictions which cannot be enforced or the 
enforcement of which would involve 
harassment and consequent reaction to the 
legislation, the legislation would become 
counter-productive. It is in this spirit that 
Government has considered the various 
recommendations made by the Joint 
Committee in founulating the present Bill.

The inention of the Government is to 
proceed by stages. The Criminal Law 
(Second Amendment) Act, 1983, which I 
have mentioned is the first legislative measure 
in the direction of dealing with dowry 
menace; the present is the second measure 
in the same direction Government is 
separately examining the feasibility of under
taking legislation for compulsory registration 
of marriages. Government has already 
taken a decision to introduce in this very 
session itself a Bill for the establishment of 
Family Courts. 1 am sure the legislation 
for Family Courts would help in creating a 
better climate.

To sum up :—

(1) The matter before the House 
should not be considered in a 
partisan spirit. Party considera
tions do not come into the 
picture.

(2) Government feels that an effective 
solution to such a deep rooted 
social evil as dowry can be only 
achieved through stages. At the 
first stage, we have to attack the

evil in its worst from and 
concentrate on the tackling cases 
dowry harassment and preventing 
dowry harassment, and at the next 
stage, and that is the stage which 
the present Bill represents, we 
should aim at making the penal 
provisions and the procedures 
more stringent. Side by side, we 
have also to work in the direction 
of evolving the necessary infra
structure and machinery in the 
form of Family Courts, in the 
form of machinery for registration 
of marriages, in the form of family 
counsellors and welfare workers 
and step up increasingly the 
antidowry publicity.

I do not want to go into the merits 
of the provisions made in the Bill at this 
stage except to say that they are based to a 
large extent on some of the important 
recommendations made by the Joint 
Committee, i do not want to anticipate the 
objections which the hon. Members may 
have to the provisions as made in the Bill 
and also with reference to other matters to 
which the hon. Members may attach 
importance. 1 shall deal with any points 
which the hon. Members may raise in my 
concluding observations and, as 1 have 
already said, with an absolutely open mind.

MR.
Daga.

CHAIRMAN : Shri Mool Chaod
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spT ^  I  ?ft JTfft arraf

1 .  1 ? ^  % arm  ^  I

gr> ^  «F9t Pp  « i ) i f ^

?Tfir ^  a r tr  ^  1 1

arrsr isft 5 n rm

snTT cTTf % «T?r I  I t

f f w f w  it  a rrrr  ■srTfcri i
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?*r ^  % IT̂ T 

?rrT JT? I  3ft 
3PT^ % f^*TT^ ^  ^fejTT^JTf ^

=̂% I, % ^  %
3 T ^ ? : q r  f ^ 5 T  ?T5r 5TT  ̂ ^ ^
5t^R T ft «ft I ^  sfr̂ T 3TTT € t  ^
^TfT^T^fir ! T ^  3TiRt
^ r  % fsr^T^ % »T»nr ^fr w  

tjsTSffr sJTisr % ?rr«T 3fT% H i  %

far?nf % 3nr?TT q r  =?f5i f :T ^  1 1

arr^r ?ft fir r ^  ^  ar^nr
'B W  s'sftffTur ^  3TFr»r 1 1  irfe 

ifJT ^Tf'FI ?T*R:t ^  Jizri, 3TT 

^  JR T  nt «Br?T g #  % 3T5?TIT
3TT^ t  I *rnr5r ^  s i f ^ i  ^Tcft
1 1  3T> sTTfr <TT 5JTT?r ^Tfrr

?riTT5r #  |5^fT  sffT vrrff sriffr |  i 

"T^T^ 3 lh  if eft f^ fT ^ r
WT?ft-?ft5F=T aT5TT fSSTcT ^  3^T?r
??^'t I  I ^0?tiT? % 5ft»T 
<R Hr^smRT, 3rt^ ^TfTi, r T T f - ^ f
% >ft^fT 3ft?: W  5Tf?T
1 1  #  T̂iTHfTT ^  %  3rr5r^oT 3̂ 17% qr^rr? f̂tt 

3T?TT ^  'TT ^  qfcTT srr
1 3 ^ T  mT!TTff<flf *f vft ^
^?cft 5tT T f t  I  I 9rr5t-fw?Tf % T T
5JTT5T ^  3<irer ^TfTr si'tT ?|3 f srfirssr 
^ T  ?rwT5r f*TT^ ?TJTr5jr Jf ^  j r t  1 1 ari^f 
% 3TITT  ̂ t  ^  spff I ,  cTlfe 
?»TTTt 5Tf5T«S5T ^  I ^TI’T) «P^»t,
^ 5  g § ^crrsflf % q r , ?ri?t %
arg-JTT iR 5fr I, 5̂=r%
iw r^  iR  ^  s^r t  I ’Tm't ^ft %

ar^JTmt, »rt«ft sft % T ifa ’V q r  *^?r^ ^ 1%  
?it»i v t r I  % 3T2r?TT q r  f ^ %  % ^ r o t  aft

sRTTfw w ^  I ,  3 IR  srfaKST 

^ ? f t  3rr Tft I  I f^^r^'t firr^ ^nrisr if 
srf^T t, % 5FT>ft ?ft»T =5TT̂ I fif 91T̂
% 3T?*n: qT 3 r f ^  % arfsnp fir% 1 

5rg-f^ fJTT  ̂ Jr f^:#t % ir?t 5 f f f ^ t
5pr ^ ? r r  |  f %  3 i r %  a m  ^ |5 r

^ T  3TT >mT I STTsr^ %?ft
^  s t f ^ 't  8pt wrrft % a r ^  q r  sft ? |5 f  

k H J  qf?TT I, >T»RPT 3TPT̂ T |  I

^ |5 T  % %  afVT ^  Tt«P %  %  f5Tl?

q t#  5?r?e ^rJrfr >fV ^^rt «ft aftT
^ r  ? Tft I  f T r f  

sr^rr ^ f t  f t ^  srr 1 j t ?  ^
I  I ??r s t f t  fsr r̂ q r  ^

5 ^ 5  SF?̂ T |  I

np IT2P ^  '
sttF^?: jt? ?|3r ^  ststt zr^r ^  
5rt5 11 Wf ?JTr^ 3ft f t  ?frw>t ftf 
f T  srr?fr t  5 |5 r  f ^ ^ W t  ? r i^  

q ^  f?m t  5rr^ p r .  
i f t ^  !rr??ff t  5 fT^ f a r r ,  % P f R  arrsr 

pprft flrsrr F«T5ft 1 ar^sr ftfrm arrq t̂ 
fip 3j?qTft % ?T3rr ^rsrprr
f? U T  3?>T ^  ?T3TT fJT? ft I 5rrJT?

ariq spt x t  ^ T  f f if t
ar?»TTft t  5 T % c r  T i ^ i t  I f  ®

^  I f̂ ’T̂T fT?ri
fH’K % I . . .  (siraerm) t  qt'^
tfz jft q-rq « |i r  fT^
r??rr a f k  h  f ? w r  1 i i ^  g w  ^  s s f tf H J T T  

a ft T  I  s f t r  t %  f t r #  %• ? |3 r  : t ^

%HT, t  arrq^t ̂ frr =5rT5crr i  1 f^^ft
5Tf % ?rr^  % ar^JfT qT ^

5i;nr I f ®  =̂ 5T *r*rT,

^5T w  I %Pf^  arr r̂ r̂ r̂ 
5 ^ f t  I ,  a fk  inft JT^?3T ^  arq^ 3r|>r^ %
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* (*ft’ ^  ^  ^ ’TT)

a r m r  «n: ^  ^  |  %sr5f %

JT? f s r m  5T^ ^  1 1  ^

5f TT?Hnnft(«fN?ft TT*T ^ T X t 

f t r p t )  : v m  r^nn , an«T^

^TT^W I  ?

«ft WT? T tn ; : ir^

q f^ J T  I WhT
§ I  I ^  i  I

T ie  *TPT% 8 Fu 5T^ ? arr<T% 

f̂ T’STT I  25 ?o afh: 3 
?w a rt? ?  spJr^  ^  3 t M  ffTwt ^  s '  ^

T ^ ,  ? n f t  3«>T?»lr ^  w  f^JiT ?ftHlr 

?Ft f ^  m g s r t  % «f t t »t ^  9 f t r ' ^  qr T | t

11  ^nrrrfH s m  >ft ^  spirit ¥ t  

*nr?5T «ff I 5TT firfjr^sT ^ ?fRrr fsp 
* if^T 3ff ^^r^V Jf I a f tr  5ft

% f ? m  I  # h: ^  t «tt

% f?!T 3T5# ^ i f r  'Tf?T ^  anJiTft ?ft wx

i t  ^  an ien t i »r*nf t  p r ^  w r  arr*r 

3 ftr ? m  ?ft ^  I ?Jr aftrcff ^  ?ft

i r f  ^  I  ^  if 3TtT% rm  ^  whTT a r k  

§»3rcT ^ 5 p r  % ffTiT I 5it 5ZTKT ^ « r  jrf^T arlr 

^  1 1

f f m t  f « ? 5 t :

3TT«T ?r>»i irr^T frT% 1 1  i ^

«ft ^  T rm  : w  'rfrm f % 

^ R  a m  ?ft»r ^  w t  ? ,  ^ » V  1 1

?rm qlH  : arrq

3 f h ^  TT^ ^ ' t  I  ?

>sft ^«T ^  »nn : «rnr
f%iTT | ,  ^  ^  t ,  5W

m  <T5TT ?T»fT f*p arr!? ?r? arr t %i |

^ T  JT? »irr»5ft^f%w 3Tr<R?r ^ r  afh: 
arnr ?r?r i wt )iTf 5t ^ n r  ?
^ r f ? ^  ^rf%  ?r f t  JTf f3zr?r?«n ^  ^  
an^nr farsftirT ^  m«i»r fw r  «rr ^  «p> t 

, 5«T^ 1 5 ft ? |3 r ^  ? w<rn aftr sftw

3T5r»r 11  ^  ^  5T5»ft ®Pr 5Ti»«f ^nrt
^ r  I  I arrsr f̂
srf^'ssr t  aftr q^rsr % fFsr 1 1 airir 

Jf *TTHTrar, »> vt*rw
ST̂  I, f̂t*nr <T̂ Tt I fJTT̂
f^f:T5RT «ft ITHoirjfo f c q r  WS f ,  k  SfT# 
f  ^  ^ n m  «f!TT I  1

«ftiwt r m  |f^ r  ct f«»fT : afiq^ a?7^ 
y r  ^  ?TT  ̂ ^  3ft 5ft«ft ^  fe5im r «rr, ^*nt 
%?T^ ^  I  ?

^ « T %  i T S ^  : ?ft >ft
?TTfT f JT̂ TÎ 3R̂5T ^  5r«TT I I

«ft Tnn : am%
3TTT̂  3fffrj ^ I^'^tnt ^jjl*

3 R t ari'T^ ^ 5  f t  fejn i scR^r 
F^r?pft ^T^aft ^  irr aftr ?ftnt

^ t  ffHT t  ?

JtTT IT? I  ftf> ?rnTT%f?
armt I «ftJT5ft TRJHTft ffI??T

sr? srf ^ r a f t  % >TT<Tnr H ffit 

a t  *nTrsr Jf ^rf%  arrifnt ?ft j t r  ^  i
arm rr ^i^iT ?ft ^>^*rr aiU ^  

^  SHTT fr> ^  ^%»rr i ®rf firtrr ^  ^?Tr 
arit 11  3(T3r ?ft 5?T9f»TTJft it ^  sr«rr
^  ’Tf, «T^ «ft I «rRl%ifr if ^  5|3r

?T»t ? , ir^  ?rir a r n f  t

iTi5 <̂r*rT3r ^ r  af r̂ mrr 11
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«I> « fn i : ?rr5n>T

^̂ cTT3Tlr, 3ir<T ?ft ST 5T> I anq- eft 9TKt % 
%  i r  %  ^  t ,  I

3rT 7^  'Bnr?T ^  i vf§rn ' eft

^  %, ^ 3 r  %% t  tsm ?T f?5Tr% t

q;r!i?r i t  «»tt ^r»r?rT f ,  a r M

^irT Tt ftf ? n n ^  *f ^ c r  antrjft 

^  ^  ’T%»TT I

* SHRIMATI JAYANTI PATNAIK
<Cuttack) : Madam Chairman, I would 
like to apeak in my own Language.

I rise to speak a few words on the 
Dowry Prohibition (Amendment) Bill, 1984. 
The original Bill was pased in the year 1961.
I am glad that the hon. Minister has made 
efforts to eradicate the deeprooted evsl of 
the society by bringing forward this amend
ment to the Dowry Prohibition Bill of 1961. 
In the beginning the practice of giving dowry 
was meant to help a newlywed couple to set
an independent establishment with ease.
However, with the passage of time this 
practice, instead of providing a boon to the 
newly married, led to the disruption of 
marital harmony. Never before have the 
demands for dowry been so insistent and so 
widespread. Today wc find that not a single 
day passes when the newspapers do not give 
the news of the death of brides, cither by 
murder or suicide. In Delhi a woman is burnt 
almost in every 12 hours. The incidents of 
such deaths have led to the demand for a 
change in dowry Prohibition Act of 1961 
which is frequently violated and differently 
interpreted for certain inherent lacunae and 
for this the amended Bill was introduced in 
Parliament in 1980. It was sent to the Joint 
Select Committee to give their opinion on it. 
The Committee went around the country to 
elicit public opinion. But what I find is that 
the amended bill succeeds only marginally.

Madam, the amendment bears the stamp 
of buroaucratic drafting. The members of the 
Joint Committee toured all over the country 
to elicit public opinion. But I am sorry that 
the high hopes of the witnesses have not 
been reflected properly in this amended bill* 
This Bill falls short of the expectation of the 
Parliamentary Committee, whose labour for 
two years has been under valued. It indicates 
how the public opinion can be neglected. Of 
course, the proposed amendment brings 
about some measures for the eradication of 
the dowry evil from the society. The 
stringent punishment alone which has been 
provided in this amendment bill is not 
sufficient. The deep rooted social evil needs 
some oiher measures and suggestions to over 
come the lacural of 1961 Bill

Now, coming to the definition of the 
Bill I am to Say that the definition is 
improperly worded. The framers of the 
amendment have failed to understand that 
dowry demands are made hot only in connec
tion with marriage, they continue long after ‘j 
the event is over, for example, the various 
ceremonies in the first year of marriage, the 
birth of the children and at every major 
festivals for years after the marriage. I said 
that the married women are looked after by 
the 1983 Criminal Law Amendment Act.
It states that a person can be convicted for 
cruelty to a married woman one of the 
definition of cruelty being coersion to meet 
any ‘unlawful demand* for property, or 
valuable security, As for the provisions made 
in 1983 Criminal Law Amendment Act, 
where amounts to cruelty and a person 
making demand, can be convicted.
In other words it has admitted that li 
married women are harssed for dowry \ 
Why then these subsequent dowry demands 
are not included in the definition of dowry 
which is designed to prohibit dowry demands? j

Now, I would like to refer to section 2 
of this Bill. In section 2(a) it is said, I 
quote : -

‘‘For the words as consideration for the 
marriage of said parties, but does not

♦ The original Speech was delivered in Oriya.
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includc” , the words” in connection with the 
marriage of the said parties, but docs not 
include** shall be substituted ;

•‘So the substitution of the word” in 
connection with the marriage” is not 
warranted. Simple omission of considera
tion” would have served the purpose. This 
present change as provided in the amendment 
hardly improves the situation as far as the 
bride and her parents are concerned, because 
the husbands or his family insisted on dowry 
demand like car, refrigerator, record player, 
video, cassette record player is not easily 
established. Though the amending legislation 
has tried to broaden this scope and nature of 
dowry by more explicitly defining dowry, it 
still is not enough to bring the ofifenders  ̂to 
book. After the amendment the greedy or 
unscrupulous! husband and his parents may 
change **demand** in connection with marriage 
into **request’* after the marriage is solemn* 
ised or before it. The earlier difficulty as 
found in the Act of 1981 of actually proving 
a distinct link between a dowry demand and 
event of marrige remains in the present 
Bill also. Hence the ticklish question of 
definition of dowry has remained unsolved 
even after passing the new amending 
legislation.

Madam, the Joint Committee had made 
some recommendation to be incorporated 
in section 2. It had recommended to limit 
the marriage expenses and gifts, by providing 
ceiling on the income of the parents of the 
bride. Unfortunately, this has not been 
incorporated in the amending bill of 1984. 
This is very much necessary becauce in the 
name of pomp and grandeur the marriage 
expenses and gifts also go on increasing and 
this leads to more and more demands.

T l ^  1 would like to refer to section 3, 
sub-section 2. Sub-section 2, (b), last para 
says, 1 Quote:

•^provided further that where such 
presents are made by or on behalf of 
tha brides or any person related to the

bride, such presents are of a customary 
nature and the value thereof is not 
excessive having regard to the financial 
status of the person by whom, or on 
whose behalf, such presents are given.”

I would like to say that in the present 
amending bill, such presents which are of 
customary nature arc not to be called dowry. 
Bat 1 want to say th\xt instead of plugging 
the loopholes, it creates scope for furtherence 
of the practice more openly thereby resulting 
in more crimes against the women. Moreover, 
the same sub-section says that the presents 
which are of customary nature and the value 
thereof is not excessive*’ having regard to the 
financial status of the person by whom such 
presents are given cannot be called dowry. 
What then would be dowry 7 It is not 
clearly explained as to who will decide this 
‘•excessive**. The provision for enlisting the 
presents is welcomed. Uniform rules should 
be made with arrangement for registration of 
the documents containing the lists, it should 
be made clear with whom the lists should be 
kept. This welcome measure invites automati
cally registration of marriage which shall be iŝ  
Corporated.

Now, I would like to refer to section 4 
of this Bill. In section 4 ‘demand’ should 
have been explained, otherwise it depends 
upon the interpretation or decision the 
courts or judiciary The Committee had made 
some recommendations to incorporate those 
recommendations in section 4 (a) and
(b) '^f this Bill But it is regrettable that 
these recommendations have been omitted. 
This should not have been omitted at any 
cost. However, I am glad that in section 6 
of the present Bill the recommendations of 
the Committee have been duly incorporated. 
Transfer of property or presents to the bride 
by the bride groom is good, but there is no 
mention of the implenKntation technique and 
the squad to take care of such things. In this 
context I would like to refer to an Act 
passed by Orissa Legislative Assembly in 
1976. In this act where the women is deprived 
of conjugal rights on account of dowry 
demand is taken care of and the provision 
has also been made to convict the husband. 
Similar provision should also have been made 
in the amended bill.
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Provision has been made in this Bill for 
giving stringent punishment to the person 
domanding dowry, but there is no mention 
in this Bill about the enforcement agency. I 
would like to lay emphasis on the consitu- 
(ion of family courts. I am glad the hon. 
Minister has said that the Government would 
bring in further legislation for the constitu
tion of family courts to deal with the dowry 
matters. Though he had said that there is a 
need for it, yet the provisions do not permit 
clear and detail investigation of such crimes, 
for which woman are subjected in the 
ordinary courts and this n>akes the detail 
investigation of crimes against women very 
difficult. In the absence of family courts 
special courts may function and speedy trial 
may be introduced for doing justice to the 
aggrieved party.

The Committee had suggested that 
probation officers should be stationed in every 
district. Non official agencies to advise and 
provide direction in dowry matters must also 
be set up. All such offences relating to 
other supporting Bills also should also be 
tried in family courts.

MR. CHAIRMAN : Shrimati Jayanti 
Patnaik* you have already made a long 
spcech.

SHRIMATI JAYANTI PATNAIK : I 
am concluding Sir.

SHRI CHINTAMANI JENA : Sir, 
please allow her to speak.

“ a complaint by the person aggrieved 
by the offence or a parent or other 
relative of such person, or by any 
recognised welfare institution or 
organisation.”

In this context I would like to suggest 
that here a complaint lodged by a neighbour 
or a gentleman of good repute and standing 
and also by welfare institutions not recognised 
by the Centre or the State Government may 
be taken into consideration by the court, 
keeping in view the ignorance of our people 
and dearth of recognised welfare institutions 
or organisations in the interior rural areas.

 ̂ As regards section 8, it could have been 
made non-bailable and compoundable as 
recommended by the Committee.

1 would again like to say about enforce
ment machinery. Some provisions should 
have been made in this Bill about that. I am 
soriy the Bill is silent on those issues. The 
Committee had also taken care to putforth 
various recommendations like appointment 
of Dowry Prohibition officer. Establishment 
of advisory board, opening of grievances cell 
and appointment of more women police and 
investigating officer, establishment of family 
courts and consultation centre etc. It would 
have been better if all these issues are incor
porated in the present Bill General 
recommendations of Joint Committee from 
1 to 19 should have been taken care of.

MR. 
long time.

CHAIRMAN : She has taken

SHRIMATI JAYANTI PATNAIK : 
Sir, who is there to speak. It is such an 
important legislation. Please allow me few 
more minutes.

I have also to say a word about section 
7 of this Bill. Section 7, sub-section I (b) (ii) 
says I quote :

Sir, 1 am glad that the Government has 
brought before this House the Dowry 
Prohibition Bill to eradicate evil of dowry 
from the society. This Bill with many other 
suggestions on I mentioned will go a long 
way in helping the women who are harassed 
for no fault of theirs. I congratulate the 
hon. Minister for having made such laudable 
efforts in bringing this piece" of legislation. 
With these words. I support the Bill and 
thank you very much for having given me 
the opportunity to speak.
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tn feH  (^ rn n ft)  ;

^piT'TfiT 1961 t  «PI5T r̂

’ HTT 3ft «rr, ^nrrsr
if  sf5 I

?rr5r ?w TifrJT ftr^rr >mr i ar ?  ^  irf  
iT ^ fT  r^TJn n m  ftp ^

arr^w^eTT | ,  f  t ??r

5FT fK V^JTI
I  I snrr *m?r ^

3?Y?t 3fi5r »rf?fir 5^ ^  <tt 5iniiT 

m  5 W  * r f ^ T  <TT ?tiT 5T»Ti^, ??r?t
^ T I  ?PTrir #  ^  <Tf'^#fr

^ r  1 1  aftjff VT ^?5TT^ f«r 

% f ®  ^ ? n  I i j f  s r ^  t  

^  f  ® ^
5ft f5T?f«T f ®  s=rff ^  1 f ®  ? m  «Pt^^ ^  

in r?  % ^ r  a f tr  f ®  ? R n r ^ € t  ?ftn , 

5 itn ^rmar s t i ^ t  
5m?H I i?t ytsft ?T ^ it T  f ^ T
^ R T  3Tm«rsp $ r^ JT  y t H t  t r f t ^ t  ?T ^r^rrsr
^  *nrW 5T*TT ^  ^ T
^  ?T ^T  1 1  ^  T̂’fr ^  ^ ? r ? r

^?ft i  % 5 * r ^  ^  5fTtr t  I

^  «Ff»Tirt ^  a r ^ r  ?TTf % ??*?«• r?r^T 

1 1 5 f t  sR?ji^ T w  I ,  ^  ?;l% ^ 

*m45T ^ ? r r  ^  a r tr  f^^Trft f  *r^

ff? r  ̂  ¥ ^ 5 f r  % 9T«i- q n r

sm j I ,

sft «ft, s rm n iw  ( ? t ^ )  : w m 'V ir 

?nTrTf?T ^ 't, y r r f r  s r t^ f^ jn r  a m if l 'e  f im  

* r ^  5ft % 5R 551 f^iTT I ,  5?r*PT *f 

| [ r f ^  ^TcTT i  , ^  ?nr8T?TT g

5TT% m t Y  ^
Fffirr 3TT 15 n r ?r^  «rt*ilf if ir^  

^ n rf tr  ^  v t  ^ i*r ^  » p r ^  a f h

5 tfft »iH?T I ,  ?w  ?r '̂t ^

^'t f T i ^  ajl?: vi5i%?r *f
% a k  <tt ??r«f?r 

fiPTT arrsTT 1 ̂ '« r t
STT iWTJr ?r ^  f ^ T  ?f%
5f|3f ?tqT artr ^JTi-’ T f  ^'tsr f r t  1 1 
Jr^ ^ r ? r  if  v  sr-^ m  ^tt^ti 5 f ^ 5 r  ?ri5T
^ n t  I fTT??I5r %  ? ftT  <TT

t  a ftr ^ i m R  v r  q:m  ?«r ?t7 ^
% V5T-arm ^TT fewT f% ^itn
^  I  f ^  artr i v ^ r  w r  ^'tsr |  ? 

^5T% fe irm  t  JT? 5rm ?Tft |  1 Irf^FR- f *T R T  
^  I  ^  5TTf V  ^ - !f m  

^ J i T  5tT ?nrm  I 5ft ?rr?ft*T ?«f5r
3ftr 1 1 ,  7^  fswT it «PT^
^  ?r??f 5TVTH t  I ^  15 irnrT  s?jt%

^  I ,  ftrf«m -T|3^ ^ ?T 5imT |  aftr
f i r  <TfT?t artr ? n « 5 r  q f r q i  n  r fM  armt
5fft ?^2T8 ^ ^  t  I %fsfT  ̂ ^  t r ^  ^  «grr

^  g  ft? n  ^  r?Tf^?rTs^

?fmli % ariit f  1 «W rT> T T is rfr ?*ri^
55TI% # 5Tmt-^5TI5T I  I 5ifTrT ^TTHt
%^>Err ?n% 531% |  1 ir?t a r m r  

5TT? 5T?ft ? f% f t ft T l  gi$r 311$ I . . .
( « q ^ T H )  «ft? r 9f?T ^  3 t^ r ?rnTf 

i r ^  ^  f  artT 5T ?fr 5 5W >fr 
^  It I 3TT ®n ^ fT T  SJIJTT 'T^cIT
1 1  t  ?Ti?5r=rr g arr'T ^ t *it  ^  ipTt^ ^  

^ T  ^ r% %  I m  ^ t  f ¥ ^  ’ Tf 
5Tft% % WTTfTT I 5>t»ft ^
3rr^ f u  iT f 3 T 5 ^  ?T?r |  ? r i^  %
3ft «p ^ ? T *R t 913 anT^ I .

srg ar«®r 1 1 j t?  -a w k \ % ajV^ ’f t

f «  JTW  f»T5T I # JTf ^  ?m irai g 
3 f t ^  ^  3 iH h  ^ f i rz  | ‘.

^  5 fTf ^*t ff3rr ^ T  srra«rT^ it^if 
^ g * t ,  % T  fjp ^5T ^
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s r r ^ i ^  fspiTT I  I ^  ^

?«rTpT5T fTT^ft arVr 5ft

^  rfK t % arTO^r v r ,  ^  ^ ? r  #'

^ a p T  5TJT?r ^  a f k  ar? ?PT?r

fT T f iifhm nft % ^f»T

f ^ T  3TT ?r% I

3HTRT % f?T^ '

^  fs rm ?r ^  *f f ®

^  if ^  3n»T?F> 5fTt'?5TT

«T?>TT I sft 4 n  4 ^  %

f ^ T  sPTiTT | ,  ^  Jf I  fft

??rfe3r f»TH?fr =5nf?i^, sfnft^rJT

^T 5TV#3rfr f t ,  î ^t r -

J f j  ^f 5 R ^  f i r ^ r ^  ' ^ T f ^  ITT < ^ T 3  q W T S - 

8fe if fsTOT?T fw5T^r ’̂ r f ^  r w  ? r ^  ¥V 

f ®  ^  a r n r ^  ^ r f ^ ’ spV ^  

f T i f  ^  w m  F^jit 5TT ?r% i

* 3 I^ r3 r  % 3TFT^ 53TKT

« r ^  JT ^  §c!Hr ^  ^  fif>

3TFr^ 3r> fsr^r ^  | ,  ^ -fa  s tf r

tTT 5TiJrr 1 3 ? h  ^  qrt f r r f

% f?Tir jht f

f^?r% 5rfT^ ^  fTT^?r *f

9FT»nTr  ̂ g t f ,  ?Tf«r #  w  fsr^r p̂t

^TT^r ^  I
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o > ii> r ^ c c  • o A

ijC  > j/ ^

L ^ lJ ^ ' / lT ^ i^  t » /

t f  A ^ /c^ ^ cr^ ^ !/ir1 f*L 'ii'c/'̂

t ^ >

{ { J ^  - U j 6  2 / l r ^

t 4 '

-f/- jl> A ) t   ̂C ^ lV ^ < £ —>  ^

> J j  U .i

tof cTjiJltis- ^yJir^J f̂̂  

-  V  / V / ^ c / ifjo if> ,

( y ^ ,y \ y

cr',\HJ^(^iofid!0::^,\yiy\ ^

\ < / iS ^ * * ( / - y o ^

* ^ j ^ i ( / . J c c J ^ J ( j \

iV e ix r^ >

u / % / -  ̂  i r u > , ^ >  "jyA/'y^iy^^

4 ^ '’

-  « i  \ < > A '̂ ‘ ' ^ ' ^ - ^ ^  /  -
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?TJr«T5T i  ?^Tf5riT ftp ?IilF«nT #27:

^  f̂«T»T %fsp5T 5W 5T^ #  3n?T5rrf 'TJ?TT

g  ff? <T^t ^ 5 T  ff ^

*TT n f , OTTT ?r>TT3r TT ^ r T I

I f»TR^ FRV 3Tf?TfPT ^

n f , 5r?ftrq-r afh: ^ f r r ' 3t?tpft  jttt

?V s rm t 1 1  ^ T  f ir 's  ^  5Tsf«fnrf 

% ^  ^ T  I  I 5f7TT0r |  f ^

f??5 5qT?r ^ = 5 f f  f  siVt

3T5T JT? ^JTSrtft t  I 3f?T ^TR?Tr

VT I  F^ p -  ??TR

I r^ ^ 1i *!r 5T|y
T if  3 rm t ?^*f a r m  ^  ^  ^  girseTf jt?)'

I spRur I  5 ^  grrfcr ^

5q-T<r 5Tf f tR t  ITT 5T left 1 1

sTTT ftT^rr wt sriffr Sf wrf^r^ 

jfrrf??r ?r^ if H f  f^zrt s p ^  ? |3 r  ^  

f»rrT^ % ?rf)f >rft i g?r?r»imf f? r^ lr  

m  ftrffV v r  5 ? r^  ^>*ff *f 5T?t I 

^  f r r f  f*r sfr»T % 3ffTiT frff  

g e r  I f« q  fM  5ft>ft #

^TSTi ?>TT Farfr if JTT?fV

| ,  5PT f^irr i Fjr^r

?T>Tmet it ^TfF^jfli % jtF^t ^ t j t  ?rff,

3T5®r I  I

^ > f  5 T f ^  ITTcft I

eft ^Tff r̂> F^cPTt ^5TT I  Fsr̂ T CTt^R jt 

«pt H fF ^ irt ^  *TT?ft f ,  t  ff’ T̂TErsV 

q-i^5TT I ^  w  I ?  F^?53ff #

?T5r% 3trT?T ??r Fjt%^ ?rr ^  ^ tF ^

I  Ffr fiT <f% ^|?T 5irr?f iT??5 ^  I  a r k

^  »2TrJI % 5^KT ^T!TT

t '  I ^  cR»B f  ® t ^

^  ^ f^ fT R  fq-f ^  I aTT^Pft 

^  ^ »TR ? 3ft ??r ?R^ T̂fFsfTJTt 5Ft
*rTT?TT I  I ^  3TT?fiTirt Jf * T R ^ r  % F?r^ 

^  <3TR ^ ? T T , F€«B  < t^

^  ^  I  I 'ft®  ^  SPTT ,̂

^  fT'CT«T?r ^  s R P r r  Fsr^r^ « P T f ^  

*RT% I ,  ^  ?ftn  ^  srjff^TT I  ?r 

'^TX  sfTT  ̂ I  fJTTTt ?ft^T??t ^  Sf\X sptf 

f^ r r f t  ^  t ^fr^rjrli ^ 't

§ 'T jJ%  Wc^TPTUn' ®PT F ? ^ t  ^  I 

f r q ; ' 4  ^ ^ i t ,  m  3r»ftfr Fsp?ft

^  ^  5T^ ? t  I 5h Fhit F ^  ^  ? ?  ■ 

I ariR  F^:?ft ^  ? r f ^  *n: ^rur 

?ft ^nrsnrr *5nfk  ̂f% ^jtr'Y ^rpTt
»R Trf I  I art?: ^ft h  ?tt fs r^ ^

F^fft ^  5T3^ft m ^ r  I  ^nrrsr 

^  ? n r^ n r  s R ^ r  = ^ r F |^  i JT r^lq- m r  e  

5 t^  g t fr^ r F?r JTf ?riTPTr ^

^ » f t  I F?-#t ^  ^ f^ T -  nx 3rr^ a rtr 
^  ^  1 1

t  <T5rw Jf >r?rr «rr rft 5^?? sft 
^ f t  I  « F f  r F ^  5»r

^[s^rfSTT ??T ^ra rt q r  » r ^ T  3rr3r> jjt

^ ^ f t  ^ T JT  q -? t ^ - d i t  I spt Fi t ^TT ^

5T»Tr ^“tsTft ^  I ?ft

f5=l ^ ’■’T I  I 'TSri^ #  5ft

^ \T X  I  ^  a r m  f̂ r ^  |

3TT^ % F?r^ «T ft spr e?JTT?rr5r 

?5t 5fT% ^  5ft ?ft^TT?€t

I  q r f t  fF ^ ir r  ?TcirRT5Fr ^x f ^ r  1

JT? «T% % F?r^i^ f ®  !T^ I  I

^  arpT^f ^fiTirt |  s t ^  | ,  %F8frq-

5fr*ft ^ F ^  I 5T9
^ ^ " t  »TT 5ncf ^  3TT?irt ^  ^ft^JTT
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17.27 hn.

(SHRl F.H MOHSIN in the Chair).

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRI JAGAN 
NATH K A U SH A L); 1 am thankful (o the 
hon. Members who have taken part in the 
debate. Almost all of them have Supported 
the measure. This is true that each Member 
has emphasised one fact i.e. mere passing of 
law or by making it a little more stringent the 
evil of dowry will not go. 1 fully share their 
sentiments and therefore, 1 appeal to the 
young men and young women of this country 
to rise up against this evil. Unless they take 
a vow, unless they take an oath that they 
will not marry where the dowry system 
prevails, by more passing of laws the evil 
shall not Vanish. Therefore, social awareness 
has to be created. But along with that, as 
stated by Pandit Jawaharlal Nehru whom 1 
quoted law has also to keep pace with the 
aspirations of the society. A point was made, 
by an hon. Member why we have not 
accepted the suggestion of the Joint
Committee with regard to the definition of 
dowry. The Joint Committee was of this 
view that from the definition of the dowry 
the words as consideration for the *marriage’ 
should be omitted. It is because they were 
of this view that it is very difficult to prove 
that whatever properties are given are given 
in consideration of marriage because the giver 
does not come forward. Otherwise also,
‘‘consideration** has got a technical meaning 
80 far as the courts are concerned Therefore, 
they suggested that this phrase should be 
taken out. The Government has more or 
less agreed with them but has substituted a 
phrase “ in connection with marriage**. The
reason is that there has to be a nexus
between ‘‘maniage”  and “ property or 
valuable security” that is being given. With
out a nexus, the definition becomes much too

wide and drastic and this has been accepted 
by the Committee itself. Therefore, the 
amendments which the Government has 
brought forward serve the purpose better. It 
makes the things clearer. And all other 
recommendations regarding making the pro
visions of the Bill more effective, more 
stringent have been accepted and the two 
very important amendments which have been 
accepted are thic : We are bringing the 
Family Courts Bill so that the infrastructure 
which was not existing till today will be there. 
One very significant step taken in the 
Bill is that all the properties which will be 
given at the time of marriage will be entered 
into a list.

Therefore, all these provisions will 
certainly help in trying to reduce the menace 
of dowry, if not completely banish it. I, 
therefore, commend to the House to pass 
this Bill.

MR. CHAIRMAN : The question is ;

‘'That the Bill to amend the Dowry
prohibition Act, 1961, be taken into
consideration*.

The motion was adopted 

CLAUSE-2 COMMENCEMENT

MR. CHAIRMAN : There are several 
amendments. I don’t know whether the 
Movers are present, here. I will call one 
by one.

Shrimati Pramila Dandavate — not present 

Shri Atal Bihari Vajpayee — not present

SHRI ATAL BIHARI VAJPAYEE 
(New D elh i): 1 am very much present here.

MR. CHAIRMAN : Are you moving 
your amendment ?

SHRI ATAL BIHARI V A J P A Y E E  . 

Yet 1 move.
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I beg to move :

Page I, lines 10 and 11,-

for  '*in connection with the marriage 
of the said parties but does not include” . 
substitute **including tilakt thaka or any 
article given in connection with the 
marriage of the said parties^ but does 
not include*' (8)

MR. CHAIRMAN : Shri Suraj Bhan 
not present.

Shri Satish Agarwal not present.

Shri Ram Jethmalani not present

Shrimati Geeta Mukherjee
not present.

SHRI ATAL BIHARl VAJPAYEE: 
Sir, may I know why are the Opposition 
Members not present in the House ?

MR. CHAIRMAN : I don’t know
what is the reason or why they are not 
jjrescnt. But you are present. You have 
moved an amendment.

SHRI ATAL BIHARl 
it before 6 O’clock ?

VAJPAYEE : .Is

MR. CHAIRMAN : It is with the 
sense of the House.

SHRI ATAL BIHARl VAJPAYEE: 
The House without the Opposition 7

^  fy I

MR. CHAIRMAN : If they are not 
present, what can I do ?

SHRI ATAL BIHARl VAJPAYEE: 
This is an important Bill and I request the 
Law Minister not to proceed with this Bill 
without the Opposition Members being 
present in the House.

MR. CHAIRMAN : Any-how, you are 
here. You can say anything if you want.

SHRI ATAL BIHARl VAJPAYEE : Do 
you want me to withdraw. Sir ?

SHRI ATAL BIHARl VAJPAYEE : 
May-be, 1 have come by mistake.

MR. CHAIRMAN : You should be 
knowing better why they are not present.

SHRI ATAL BIHARl VAJPAYEE : I 
was not in the city. I was not in the town. I 
am just coming from Hyderabad

MR. CHAIRMAN : It is very good 
that you are present.

SHRI ATAL BIHARl VAJPAYEE : 
Now, according to the rules, there should 
have been Private Members ‘Business at this 
time. What is happening in the House ? Why 
has the Private Members* Business been- 
postponed ?

MR. CHAIRMAN : It has been dis
posed of and Official Business has been 
taken up.

MR. CHAIRMAN : No. if you want 
to oppose the Bill, you can oppose. You 
have already moved the amendment. You 
can speak on that.

SHRI ATAL BIHARl VAJPAYEE : 
May I know whether there is any response 
from the hon. Law Minister to my appeal 
that he should not proceed with the Bill 
without the Opposition Members being 
present in the House ?

SHRI JAGANNATH KAUSHAL : 1 
am afraid if the Opposition has chosen to 
boycott and the Opposition has tried to go 
against the accepted norms of democratic 
traditions....

SHRI ATAL BIHARl VAJPAYEE : 
Don’t pass judgement. Who has accepted and 
what ? Who has violated the democratic norms 
Democratic norms have been violated in 
Hyderabad Don’t talk of democarcy, here.
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SHRI JAGAN NATH KAUSHAL : I 
am afraid, I am not responding to the appeal 
which has been made by the hon. Member, 
Shri Atal Bihari Vajpayee.

 ̂ SHRI ATAL BIHARI VAJPAYEE : As
a protest, 1 withdraw from the House.

 ̂ 17,35 hrs.
I

(Shri Atal Bihari Vajpayee then left the
 ̂ House)

I MR CHAIRMAN : I shall now put
the Amendment moved by Shri Atal Bihari 
Vajpayee to vote.

Amendment No, 8 was pul and negaiiwtd

MR. CHAIRMAN : The question is :

**That Clause 2 stand part of the Bill.*’ 

The mot fon was adopted.

I Clause 2 was added to the Bill.

' MR CHAIRMAN : Shri M Ramanna
Rai — he is not present.

So, I will pass on to Clause 3.

Some Members have given notice of
Amendments. Shrimati Pramila Dandavate, 
Shri Suraj Bhan, Shri Krishna Kumar Goyal, 
Shri Satish AgarwaJ, Shri Ram Jethmalani 
and Shrimati Geeta Mukherjee. All of them 
are not present.

The question is :

“ That Clause 3 stand part of the Bill. ’ 

The motion was adopted.

Clause 3 was added to the Bill

MR. CHAIRMAN : Some Members 
have given notice of Amendments, Shrimati, 
Pramila Dandavate and Shri Ajit Kumar 
M ehta. Both of them are not present.

The question is :

'<That Clause 4 stand part of the Bill.**̂

The motion was adopted

Clause 4 was added to the Bill,

Clause 5 was added to the Bill.

MR. CHAIRMAN : Some Members 
have given notice of Amendments, Shri Atal 
Bihari Vajpayee, Shri S ur^  Bhan, Shri 
Krishna Kumar Ooyal, Shri Satish Agarwal 
and Shri Ram Jethmalani. All of them are 
not present.

The question is :

“ That Clause 6 stand part of the
Bill.”

The motion was adopted.

Clause 6 was added to the Bill,

MR. CHAIRMAN : Some Members 
have given notice of Amendments, Shrimati 
Pramila Dandavate, Shri Atal Bihari Vajpayee, 
Shri Krishna Kumar Goyal, Shri Satish 
Agarwal, Shri Ram Jethmalani and Shrimati 
Geeta Mukherjee. All of them are not 
present

The question is ;

“ That Clause 7 stand part of the
Bill.”

The motion was adopted.

Clause 7 was added io the Bill 

Clause 8-Amendment o f  Set cion 9

Amendment Made : 

page 4 , ------

(i) line 1 6 ,------

omit “ (a)”
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(li) omix lines 26 to 31. (7)

(Shri Jagao Nath Kaushal) 

MR. CHAIRMAN : The question is :
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passed by Rajya Sabha, be taken 
into consideration.”

At this stage, I would like to mention 
brieflly why this Bill has been brought.

*!That Clause 8, as amended, stand 
part of the Bill.”

The moUon was adopted

Clause S, as amended, was added Xo the 
Bill.

Clause I , He EnacUng Formula and the 

TiXle were added to the Bill,

SHRI JAGAN NATH KAUSHAL : 
Sir, I beg to move :

‘‘That the Bill  ̂ as amended, be 
passed.”

MR. CHAIRMAN : The question is :

Because of the video boom in the 
country, there are reports that unsertified 
video films are being exhibited on a large 
scale. A large number of video parlours have 
sprung up all over the country and they 
exhibit such films recorded on video tapes 
by charging admission fee from the clients 
Among other things, this has also hit the 
Indian film industry very adversely. It is felt 
that there should be more stringent punish
ment provided in the Cinematograph Act, 
1952, to curb this practice of exhibiting 
uncertified Indian/foreign films by video 
parlours etc.

Hence this Bill for enhancement of 
penalty provided in Section 7 of the Act as 
also for prescribing the minimum punishment 
for exhibiting uncertified video films is being 
brought.

'T h a t the Bill, as amended, be 
passed.”

The motion was adopted.

17.39 hrs.

CINEMATOGRAPH (AMENDMENT) 
BILL

MR. CHAIRMAN : We now take up 
the next item, the Cinematograph 
(Amendment) Bill. Shri H K.L. Bhagat.

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
STATE IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : Sir, I beg to move ;

'*That the Bill further to amend 
the Cinematoraph Act, 1952, as

The net result of this provision would 
be that these offences under this Act would 
become non-bailable. Of course, they will 
remain cognizable as they were before and 
this will help in meeting the problem of 
piracy as well as other bad material which is 
shown or tampered mat<^rial which is shown 
by enhancing these penalties.

I would also like to add at this stage 
that video piracy is a very serious problem 
in our country and it is very diflScult to solve 
this problem. It is a global phenomenon and 
it is creating lot of problems everywhere in 
ihe world.

Apart from this Bill, I think the pro
visions of the Copyright Bill have to be 
amended. I think there is a proposal before 
the Rajya Sabha for the same. For exhibi
tion of cincma in public, the responsibility 
of the State Government is there and some 
rigorous enforcement for the same is 
necessary.
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(Shri H.K.L. Bhagat)

I Regarding video parlours, the State
Govemmeots will have to take steps to 
control these things.

I
Some more positive steps also are 

necessary along with the legislative measures,
1 because good programmes will have to be 

there, good films certified films and cassette 
records depicting the social, cultural and 
economic life of the country should be there.

Both the video and the television need 
 ̂ these programmes. Tetovision is a hungry 
 ̂ animal. Radio is a more hungry animal 

because it is under community's control and 
time schedule and so on but the video is 
not. if  a person does not get good food, he 
is likely to get bad food. It is very necessary 
for the moral health of the nation that along 
with this provision some positive steps 
should be taken for having these programmes. 
The film industry also will have to revise its 
marketing strategies and the Ministry of 
Information & Broadcasting has decided for 
making good programmes.

Professionals from outside, private 
 ̂ persons, individuals can come forward and

make these programmes well encouraged. In 
fact, we have invited applications from 
persons who would be helped in getting 
equipment for programme production.

/
• We got response. 150 applications have been
' received. The Ministry of Information &
 ̂ Broadcasting will recommend them for grant

of some help so that the necessary equipment 
can t>e taken. This is a serious problem. The 
enhancement of penalty is very necessary. 
So the Bill has been brought. '

MR. CHAIRMAN : Motion moved :

“ That the Bill further to amend the 
Cinematograph Act. 1952 as passed by 
the Rajya Sabha, be taken into 
consideration **

Now Shri Virdhi Chander Jain will
speak.

sft (?TT5itT) ;

f%^ir?hrn> 1984 aft
5 1 ^  fspJTr I  #

fj I ^

if

sTnrf rft f  ITT ^  I ,  ̂  ir?  »rnff #

sr^5T!T ^  >Rr ^  ^  #

3T> f  STf S ^IT  ^

f  f%5T q r  ^

f  s o n ?  qrrcTr 1 1

3ft F w n f f  f T w  % I f  

«n: ^  |  ^

F«r%?fr f < ^ r f  arRfV |  ?ft ? fT
^  I ?frf%(T ^

f ^ r  JR t I  5?r% iTTr 

3j>T srffTif«r ?T*T

I

^  f  sttt

w ; r  T f^T  I  I 

T T ^  ?R«FRf feJTT >Rr |

«TTf5T̂ TR ^  5r»TTm I

T r s r ^ R  5Tr?rT a r R ^ r f t  |  «Fr 

5nR»rrf?Tcr4t1f if 

^f?T H r r m  3 fif  1 1  * rit ?ri»: ft:

50 srf?mrT fr ^  11
srptd if «T?T I W

Ir ^ ic b r ife  qq gft >rrff 
arns «tt, n w f  % fert? a r k

tiwif ?>■ $r®rT f̂ râ TT «n, 

f3n!r% ffiTr ^JTT'Tif^^rsft' ^

«r, irsT̂ f ^mr 11
ft5T 3ft q-fqV(Jr?2: %

if srrf t̂nfT »nir t :
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**to enhance the punishment for an 
offence under section 7 of the Act to 
in)prisonment for a term which may 
extend to three years or with fine which 
may extend to one lakh rupees or both 
'*in the case of a continuing offence^ to 
enhance the punishment to a further 
fine which may extend to twenty 
thousand rupees for each day during 
which the offence continues;’*

% 5Ti5r«Tr=T si>tw

triJTT I fw?r*Tr
ftrsTT ^  ^

TT 3T r^f^?nT  srw rar % ^ i r r  %

ftrwr f^?rrf«r traf

#JTTT 3fT^ f  I 3T^t 3ft fHjfJTT
TfT I, fvrsTT snrr?T rft fw r

»T Tj?T I ,  % ffTT'm ftrefn
5IWR ftrirr 3tt r |  <TTf5 ^  srfer

I  I ^srfjnrq- fr«rT fe^*rr ^  arfsrsFcTT 
^TJT!piT ^51^ t  km if 3f55TT^?r

!Tff arrrTT ^rctt 1 1

??r sr^TT ^  I  art
if 5 n ^  f  I ^  ^T%

^  ^  ^  'ftsr^T ^
’Enf^tr I ^  Jf m x

Tisf % 5TT»rfT̂ f % PnT^>r %
3Tm?ar^ I  %  JpTT^ 3fT fq;?W I  ^ i f

iprrirr
TiK̂ - % ^fr?r f ^ W  ^  ?r% 3fk 

3T^ sTTnFrsfT 9^  I jttt jt̂ it 
fsrsfrr fw?r?ft fsr^r^ ft? if

ar^wr*?^ 'K T  ^  I

m  wsjf % ?rr«r #  f?r 

?Tir«r5T ^T5TT i  I

« rt ^  « m r («Tmt) : ^r^rTfcT

3ft, 5ft t  5*TT^ 5ft *t’ ff *r^5PT t ,

srw^rr f  !^?ft ^

S, ^'t ^  I  I

?pJt?t t  ^  «rr t  ^
^ r3 ;  nT i ^rir€t if %

feTT I 9 'ST^Tt

^  ^rifJt % 3FTT «ft -

*'Information and Broadcasting Minister,
H.K.L. Bhagat asserted today the 
Government was determined to make 
the offence of video priacy cognisable 
and non-bailable.

Addressing the meeting of consultative 
committee of Parliament attached to 
his Ministry, Mr. Bhagat expressed deep 
concern over video piracy and its 
adverse effects on the growth of the film 
industry. He informed the members 
that the inter-ministerial group had 
already recommended amendment to 
the Copyright Act by making the 
penalties more stringent to curb the 
increasing malaise of video piracy.”

?ft Jf ^  ?T?T % f='?r STTf̂ TT ^cTT 
i  gft ^5T 3rT>T% cq-R if arrf |  sftr 

3TT7 ^  sTTfT ^^t ^  t  ^

3TTit I ,  ^  3rTT# ?TTTf5rr ?-T5Tr

1 1
Indecision is most disappointing.

^5ft f*rf5Tf2-?: 5T??t ^  fJTorJT ^  ?r«F?TT I ,  

t  ^  w ^rr sptctt
S F f i  I

‘*The well - to - do have piivate sets 
for home viewing. And hundreds of 
video libraries, hiring out pre-recorded 
film caseites cater to this rapidly 
growing clientele

Figures in this business are notoriously 
unreliable. But informed guesses put 
the total number of video sets in the
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country at close to three lakh-and that 
number is growing by 20,000 every 
month. Neither television in the late 
‘60s and early ‘70s’ nor the transistor 
revolution before that, was quite so 
sudden in its onslaught/*
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“ The sudden boom in video piracy has 
affected both the film industry and the 
Government. Mr. Arun Vasudcv 
suggests strong measures to save the 
cinema.’*
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SHRl BRAJAMOHAN MOHANTY 
(Puri) : Mr. Chairmaa, Sir, I support the 
Bill. But, I want to impress upoD the hon. 
Minister that, in our country, we arc passing 
through a wave of cultural conflict and, I 
would like to submit before this House on 
how the conflict which is entering into o | 
cultural system is avoided. No doubt oiT 
is a free society — it is not a regimented 
society. And, even in a regimented society, 
in the socialistic countries, where there have 
been so much of controls and where 
individual freedom has been curtailed, it has 
been difficult for them to give clearcut 
guidelines to the cultural ethose of the 
country.

But, in this country, it is much 
more difficult. That is why I am concerned 
with the limitations of the Government. 
At the same time, 1 would submit that the 
time has come when we have to create 
ethos to our culture which will strengthen 
the secular cult and which will strengthen 
the socialistic approach of our nation. 
But, unfortunately, we find that it is 
not easy.

18 00 hrs.

I want to point out that culcutta 
Dodrdarshan produced a picture called 
‘Sadgati’. It is based on the book written 
by Munshi Premchand. When this picture  ̂
was featured there was a wave of protest 
all over India. The theme of the book is 
that a harijan has been oppressed by a 
Brahmin and ultimately he succumbs to 
death. The protest was on the question 
that it is because of the privileged class in 
order to clear the guilty conscience they 
created this literature but the problem is 
that Munshi Premchand should have given 
the approach that Harijans should have 
revolted and society since then should have 
changed so that such suppression would 
not have been possible.

Mr. Chairman, Shri Satyajit Ray, the 
most distinguished Director of this country 
was commented upon by  Nargis that he is 
selling the poverty of India outside and 
earning money. Very recently in Bengal 
Usha Uthup, a distinguished pop singer 
was refused permission to sing her song in 
Rabindra Sadan by the Minister of Culture 
West Bengal on the ground that it depicts 
pop culture although ultimatel the Chief 
Minister allowed her and also the Calcutta 
High Court granted her permission. Sir, 
you may also be knowing how Amrita 
Pritam was threatened by the religions 
fundementalists, the reason being that she 
had depicted the agony of Nanak’s mother 
and the ecstaey of the Nanak’s wife in her 
poetry.

Sir, very recently the Mohammadan 
fundementalists wanted to prohibit the ladies 
to visit cinema although nobody responded 
to it. As a matter of fact my submission 
would be how the culture is being attacked 
by the religious fundementalists and by the 
people who do not believe in secularism, 
democratic system and who do not want 
this system should survive. That is why those 
who work against the integrity and unity of 
the country are conspiring and creating 
disruption and division in the national 
cultural ethos of the country. Dr. Rabindra 
Nath Tagore said :
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We are losing sight of that theme. That is 
the reason why I would appeal to the hon. 
Minister to see to it that consciousness is 
created amongst poets, journalists, musicians 
so that they can give new colour to this 
culture which will strengthen unity, integrity 
and democratic set-up in India. This will also 
counteract all the efforts of communalists 
which weakens the secular cult of this country. 
That initiative has to be taken by the hon. 
Minister. Although he is not the cultural 
Minister yet he is handling almost the very 
essential part of the cultural media. In that 
background he was a positive responsibility 
to convene the meeting o f the poets, 
journalists, writers musicians and Directors 
so that there can be some consensus. I am 
told that now everybody is objecting to sex 
and violence exhibited and screened. 
But how can we ban it ? We 
can, to some extent. So far as sex is 
concerned, 1 say it is not bad, but sex which 
depresses the mmd is bad So far as violence 
is concerned, it is a fact of life, but when it 
is glorified, that is to be eliminated. Glori
fication of violence should be eliminated, 
not that the Ministry should do it and the 
Constitution is theie which prevails all over 
the country. So, my submission would be 
that the hon. Minister must give a guideline 
and he should take the opinion of the State 
Government also. There should be a cultural 
ethos so that the film-making as well as our 
music dance, etc* should receive a new vision, 
a new approach and a new cultural dimension 
which will strengthen our system.

Another aspect 1 would like to submit is 
that so much of sex exhibition and all that 
are there. Our temples in the South and 
Konark exhibit, to some extent, sex. But 
could you eliminate all the literature 7 Could 
you eliminate Kalidas ? The problem is that 
sex which corrupts the mind is to be elimina
ted. For example, a baby suckling her mother 
is not obscene. It creates a very subtime 
idea. That will not spoil our cultural ethos. 
That is why I submit that we must carefully 
study and decide to which extent we should 
allow this kind of exhibition.

Another aspect that I have to submit here 
is that there is a trend and approach coming 
up in various regions of our country. Some 
States have legsslation that the cinema houses \ 
in their States will have to exhibit for a 
certain number of months films produced in 
local language. That is bad My submission 
is: why should the Government of India not 
take initiative to convene a meeting the 
Ministers of ih t  States and create a kind of 
ethos which will strengthen national integrity 
and unity ? My submission would be that 
this regional trend and regional approach, 
not only in political matters but also cultural 
matters, «should be there. Otherwise, it will 
weaken the unity and integrity of India. That 
is why, once again, I support the Bill and 
congratulate the hon. Minister for bringing 
forward this Bill.at the earliest opportunity 
to counteract the ill-effect of the video.
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SHRI H .K .L. BHAOAT: Mr. Chairman 
1 am very much grateful to the hon. Members 
not only for the support that they have 
extended to the Bill, but for the very const
ructive and useful suggestions they have 
made. And 1 must say that by some of the 
suggestions 1 have felt enlightened and I 
must thank them for that.

So far as video and cassette recorders 
are concerned, let us say, so far as video 
is concerned, it is a technological advance
ment. We cannot just wich it off. Video has 
come to stay, it is bound to grow and 
nobody can stop it, even if we wish to stop 
it we will not be able to stop it. And, India 
cannot lag behind in technological advance
ment. So, what we have to do, and what 
our hon. Members have also suggested is 
that we should try to eliminate the bad 
part of it and make good use of it. The bad 
part can be eliminated if we can prepare 
good programmes, which can be shown to 
the people, and authenticated programmes 
can be prepared on cassettes. That is a 
policy decision that we have taken, not only 
by the Governmental organisations like the 
Doordarshan and the Films Division etc. 
1 think the National Film Development Cor
poration is also taking some steps towards 
that but the Government is very keen that 
the work should be taken over by the profe
ssional organisations other important 
professionals outside the Governmental 
organisation. For that we have taken 
a policy decision, and we wish to encourage 
them, and as a matter of fact we wish to 
help at least one hundred units who shall 
have the necessary equipment to  produce 
these programmes, so that we have 
good programmes. As 1 said, the video can 
be very useful, if we can get good program
mes. And it is not only a question of piracy, 
piracy, of course, is very bad, that is, very 
adversely affecting our film industry Not 
only in India, in other countries 
also this piracy is there. Our films are 
pirated and cassettes are available not only 
in India but in other countries also. They 
are being sold in most of the other countries 
in the world, with the result our export earn
ings have even gone down.

We also find that Indian film are quite 
popular. When I went abroad, I found that

there was good demand for Indian films and 
cassettes.

AN HON. MEMBER : I went to Berlia 
and found that they are popular there.

SHRI H .K .L. BHAGAT : Now. on the 
one hand the fijms are popular, and on the 
other hand, the imports are going down. 
One reason is this video piracy. Recently 
we had some discussions with the representa
tives of all the Ministries concerned like 
Finance, etc. and proposal from Film Export 
Promotion Councial in under consideration. 
They have made this suggestion and it is 
under consideration of the Govemnnent We 
are going to consider what measures are to  

be taken to see that our films are not pirated 
not only in India but also in the other coun
tries. Some of the film centres in the world 
have become major surces for producing 
these pirated films and cassettes. There are 
two conventions, in the world, one known 
as the Berne convention and ther Conven
tion, of which India is a Member. Both 
these Conventions have some countries 
which are members. Some countries have 
not become members, with the result that 
those laws are not applicable there. I think 
it is necessary that we should ensure that the 
rules of those Conventions are enfoiced, even 
with the help of the Interpol, or any other 
agency so that these measures can be tighte
ned up. This is also necessary.

Now so far as our own country is con
cerned, as I said, we should have more 
positive programmes and for that we are 
definitely taking the necessary steps. 1 would 
say that to begin with at this stage we have 
taken some measures so that the whole thing 
can be done in a proper manner. As I said 
in the beginning, mere legislative enactment 
or mere changes in the Cinematograph Act 
will not be able to solve this problem. To 
my mind, other measures will have to be 
needed which are necessary. Now, the Cine
matograph Act deals with certain kind of 
offences; it deals with a film which is deleted, 
distorted, its bad parts which are shown and 
various kinds of offences which are enumera
ted in Section 7 of the Act. But there are 
offences which can be taken care of under
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the Copyright Act. The Ministry of Educa
tion have already introduced a Bill in the 
Rajya Sabha for that purpose. But, apart 
from these legislative measures, h o a . member 
have stressed on the enforcement of the 
same; yes, the enforcement of the same is 
very necessary. Now, that enforcement is 
important and under our present scheme of 
things, the enforcement is with the State Gove
rnments, because the jurisdiction for exhibition 
of films in public, under our present scheme of 
things, lies with the State Governments. 
They are supposed to interfere with it. 
There are one or two cases in which some 
such films are shown. People can go and 
we have the power of cancellation of some 
such films which interpolate and all that. 
But the actual enforcement will lie with the 
State Government.

How will these video clubs be dealt 
with ? Even now under the Cinematograph 
Act, the video film is a film within the meaning 
of the Cinematograph Act. This has been clar
ified in consultation with the Law Ministry and 
some High Courts upheld that point of view; 
and action can be taken by the State Gove
rnment. Even the offences are cognizable

Now^ with the enhancement of penalty 
to  three years, the offence bccomes, of 
course, cognizable and automatically non- 
bailable. I have written to the State Govern
ments and the Chief Ministers about this 
interpretation of the video film as a film 
within the meaning of the Cinematograph Act 
as also about obscene literature. 1 hope the 
State Governments will take necessary action 
when their powers are enhanced. 1 hope 
they will take vigorous steps to deal with 
this cenace. In fact, not only the film 
industry but our writers, our musicians, 
song composers, other literary men and 
others are very unhappy over the situa
tion; and this situation not only exists in our 
country but everywhere in the world. USA 
has to change their laws recently; U.K. has 
to change their laws re^ntly. So, all this 
to my mind is very necessary. But its vigo
rous enforcement, as 1 said, is absolutely 
necessary. ,

I must say all the members have made 
very useful suggestions : obviously whether

it was Mr. Virdhichand Jain or Mr. Mohanty 
or Mr. Dogra or Mr. Daga. One focal
point was that the correct culture of India 
should be projected in our policy, 1 shall 
make It very clear that firstly the objective 
of any media at any time in any country
and in our country is that social, cultural
and economic transformation of the country 
should be projected and media should be 
used for that purpose. We believe that 
Indian T V.' and Indian films should remain 
on Indian T.V. Therefore, the Indian cul
ture which is so rich in content and variety 
should be projected; it is not that Indian 
culture is not being projected; now the lodian 
culture is being projected now also on the 
T.V. and various other programmes they 
have made, a rich variety of culture. If you 
go through the entire thing you will find 
that quite a Jot is being done. As T said, 
more programmes are in ^ e  pipeline depict
ing the picture of India, its past history,
its present efforts, its social, cultural 
and economic picture and all that is called 
a very rich and varied culture.

We have started already to project 
various phases of the Indian struggle, our 
own freedom struggle which was no less 
important than any revolution anywhere in 
the world I may impress on other revolu
tions, but I think the Indian revolution or 
struggle or whatever it may be called, it was 
not less important than anywhere in the 
world. We have started projecting it not 
only on the T.V., radio had on various other 
ways; and the first film - 1 am glad to tell 
this House; members must have known it
already - shown was “ 1857 the Beginning” 
on the 15th August itself.

And, a series of films which we are 
making will be shown on the Television.
Similarly other things also. I went abroad, 
and I found that there is a strong 
demand for cassettes on Indian culture, 
Indian social life and cultural life and so on. 
We want a large number of official as well 
as non-official institutions and organisations 
to go into that question so that the pull
which is necessary for preparing such cassettes 
and programmes can be encouraged. Wc are 
envisaging a more vigorous activity in this
respect.
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Tbeo a word about films. Making 
feature films is within the private sector and 
1 share the anxiety of the hon. Members 
that it is bad to show too much of sex and 
violence. We have asked the Film Certifica
tion Board to energetically enforce the guide
lines that are there and they are enforcing 
them more and more energetically We have 
also reconstituted the Film Certification 
Board, where a little less than half the 
m em b^s are women. We have asked them 
to implement the norms strictly.

We also note that good films are being 
made by some people, we arc provid of them. 
We are encouraging producers and directors 
to produce more such good films and 
programmes We have also emphasised that 
the film industry should pay more attention 
to produce good programmes and films, 
so that they could be shown on the televi
sion and also on the video sets. In so far 
as the marketing strategy is concerned, our 
film industry has to do much t>etter. I have 
met them and advised them also. Because, 
now when once a film is made it can be 
duplicated and stolen because of the videos. 
The producers are advised to take care of 
this aspect.

I agree that our cultural ethos should 
be developed. Shri Mohanty made a point 
that we should call a meeting of poets, 
journalisu and so on, so that we can advise 
them to produce good programmes. We have 
met a number of people already. We have 
started taking advantage of their experience 
in producing good programmes on our social 
and economic transformation.

Now, then, about this regionalism, Mr. 
Mohanty said that there are some States 
which have said that only so much of time 
of this particular language films will be 
shown. Some States have taken the decision 
1 am not against ragionalism as such. But 
the interests of other regions have to be taken 
care of. We have also to ensure that the 
national integration and emotionas unity of 
the country are not affected, otherwise it 
will be a dangerous trend. Some State have 
taken some steps. It is a delicate matter. 1 
propose to take up this matter with the 
various State Governments so that we encou
rage all the languagjBs that are there in the 
Constitution. We are having a policy of 
dubbing a number of programmes into several 
languages. We are showing regional films, not 
only in those regions, but also on the national 
hook up Our approach is to encourage all 
the languages which are the languages o f 
India, and which are understood in various 
parts of the country. But we should at the 
same time see that regionalism should not be 
carried too far to endanger the unity of the 
country.

I have noted the suggestions made by 
Shri Virdhi Chand Jain and Shri Mool chand 
Daga 1 am grateful to there for the sugges
tions made 1 am glad that all the Members, 
who have participated in the debate, have 
supported this Bill. 1 hope, this Bill will 
serve a useful purpose.

18.31 hri.

BUSINESS ADVISORY COMMITTED

There are a few points on which the 
States have to be consulted. We have already 
had a meeting. We will be nneeting them 
again. The Tamil Nadu Govemwient have 
brought out some measures for video control. 
The K arnataka Government have brought 
out some good measures. But we want some 
uniformity. We propose to discuss this 
matter again with them to come to some 
kind of an understanding how we can further 
do it.

Sixty-sixth Report

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA S IN G H ): 
I beg to present the Sixty-Sixth Report of 
the Business Advisory Committee.
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18 32 hrs.

CINEMATOGRAPH (AMENDMENT) 
BILL—

MR. CHAIRMAN : The question is : 
“That the Bill further to amend the 
Cinematograph Act, 1952, as passed by 
Rajya Sabha, be taken into considera
tio n /’

The motion was adopted.

MR. CHAIRMAN : Now, we take up 
clause by clause consideration of the Bill. 
The question is :

“ That clause 2 stand part of the 
B iir

The motion was adopted. 

Clause 2 was added to the Bill,

MR. CHAIRMAN : Now we take up 
clause 3. There are amendments from Shri 
G.M. Banatwalla and Shri Braja Mohan 
Mohanty. Shri G.M. Banatwalla - absent. 
Shri Braja Mohan Mohanty.

SHRI BRAJAMOHAN MOHANTY 
(Puri) : 1 am not moving my amendment. 
I only want that the hon. Minister should 
actively consider to get *Yojana' and Akash- 
vani* printed in Oriya language also.

MR CHAIRMAN : The question is ; 

“ ThAt clause 3 stand part of the BilP'

The motion was adopted.

Clause 3 was added to the Bill,

Clause I, the Enacting Formula and 
the Title were added to the Bill

SHRI H K.L. BHAGAT : Sir, I beg to
move

“ That the Bill be passed^’

MR. CHAIRMAN ; Motion moved : 

“ That the Bill be passed’*

Shri Namgyal.

' • 
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PROF. N G. RANGA (Guntur) : Mr. 
Chairman Sir, I am glad that my hon. friend, 
the Minister, has opened T.V. Centres in a 
number of places in Andhra Pradesh but 
most uufortunately, in my own town, the 
headquarters of my constituency, that is, 
Guntur which is considered to be one of the 
four or five most important cities in the 
whole of Andhra Pradesh from every point 
of view, no effort has been made to open a 
Centre. I am being bombarded by the 
commercial people, the industrialists and the 
general public on this matter. They are very 
particular that it should be done as soon as 
possible. I sincerely hope that my hon. 
friend Mr. Bhagat would find it possible to 
open a Centre as soon as possible, and if 
possible, within a couple of months time.

SHRI H.K.L. BHAGAT : Sir, as far as 
what my hon senior Member of Parliament, 
Prof. Ranga has said about Guntur, 1 shall 
be able 'to inform him by tomorrow how 
Guntur will be covered. '

As far as the hon. Member, Mr. 
N^mgyaPs suggestion is concerned, certainly 
these remote hill areas should be taken carc 
of. And since they are remote and hill areas, 
it would be more difficult to check the tideo 
menace. I thmk one way to help partly 
would be to extend the T.V. more and more. 
For the North-East areas, we had prepared a 
special plan and for this area also in our 
future plan we arc trying to take care so that 
these remote hill areas can get more and 
more T V. signals,...(7/i/errwp/ww5).

SHRI UTTAM RATHOD : Do you 
mean only hill areas or also tribal areas ?

SHRI H.K:L. BHAGAT : Sure sure, I  
shall just accept this. The plan that we are 
now thinking of is because a certain criteria 
was adopted as a result of which sbme areas 
have been left out. In the next plan that we 
are preparing, we are going into that question. 
We are trying to take care particularly of the 
tribal areas, the remote areas, the hill areas 
and certain other areas. The Government has 
full sympathy for areas which have not yet 
got the T.V. coverage signals. This is not the 
time for me to go into the details about the 
TV, but since a point was raised, I would 
like to say a few words.

Abour regional programmes, I would 
like to inform that we have started telecasting 
Telugu language news from Hyderabad,

. Kannada from B^galore and we propose to 
start the language news bulletin from Gauhati 
also. Similarly from some other places also 
regional news is proposed to be telecast So, 
our ultimate plan is that regional languages 
news should also be telecast from all the 
regional stations.

The suggestion of the hon. Member 
about the sports programme is very good. 
We are showing sports programmes and we 
wish to'show more popular programmes oo 
Indian sports. Sir, a good deal of sports 
activity has been taken up in our country and 
it is being shown on Doordarshan and it is 
also being appreciated.
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One suggestion was given by the hon. 
Member that we shoQld produce fifms in the 
bubhc sector.

The public sector mainly taking over 
this field may not be possible* nor will it be 
desirable under our present system, but I do 
agree that some good films should be made. 
NF£>C has made some good films. For 
example Adi Shankaracharya has got an 
award. So, my point is that this field of 
films is going to remain in the private sector.

be carried away by age. Therefore, Sir, I 
have my limitations.

Sir, I cannot commit piracy in films. I 
have to gq to the producers. The producers 
does not give his film if it has got a market 
value.

« Sir, we h^ve given instructions that the 
films which are *for Adults only* should not 
be shown on T.V. Even for other films we 
have given instructions that bad scenes 
should not be shown and that they should be 
cut out before telecast. We are trying to take 
as much care as possible.

Now, 1 would like to mention about 
our documentaries on freedom struggle. 
They are being dubbed in all languages. They 
arc proposed to be shown not only all over 
the Stations, but also in all the cinema 
bouses in the country simultaneously. «

Now, I come to the Film Institute,* 
Poona. Probably my friend, Shri P. Namgyal 
is not Correctly informed. Lots of actors and 
actresses are coming out of that Institute. 
We are making use of that Institute also. 
Acting course, 1 think, was stopped, some 
time back. Now there is emphasis on other 
types of trainings for the television. Various 
other courses like that of Cameraman have 
started. We are trying to encourage them. 
For encouraging the young people, the NFDC 
gives loans to various categories with various 
amounts. They can come forward for the 
loans and some actors have made use of these 
loans. By this way we are encouraging new 
talents to come up. .

MR. C H A IR M A N : There is a feeling 
that good filmsare not shown on TVs.

SHRI H K  L. BHAGAT : I would not 
say that all the films shown on TV are good 
o r all the films shown on TV are bad. It is a 
question of taste. For example in a Press 
Conference in a ^particular town, some 
people of my age got up and said : We do 
not want Chitrahar. We cannot see this with 
our family members. Immediately (nany 
young pressmen stood up and said : D on't

MR. CHAIRMAN : The question is :

‘ That the Bill be passed** *

The motion was adopted,

18.44 hrs.

BANKING LAWS (AMENDMENT) BILL

‘ THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S M. 
KRISHNA) ; On behalf of Shri Pranab 
Mukherjee, I beg to move :

‘‘That the Bill further to atnend^he 
State Bank of India Act, 1955, the Slate 
Bank of India (Subsidiary Banks) Act, 1959, 
the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1970 and the 
Banking Companies (Acquisition and Transfer 
of Undertakings)* Act, 1980, be taken into 
consideration.**

The employees of public sector banks 
are eligible for payment of bonus as per the 
provisions of the Payment of Bonus Act, 
1965. Some time in 1976, the workmen 
employees of State Bank of India raised an 
industrial dispute claiming bonus outside the 
Scheme of the Payment of Bonus Act, J?65, 
at the rate of two months’ basic pay, and 
irrespective of ceiling on salary. They pleaded 
that this had all along been the practice and 
custom in the State Bank of India and it bad,



329 Bonking Laws SRAVANA 26. 1906 {SAKA) {Arndt,) Bill 330

therefore, to continue as such. The matter 
was referred to the Industrial Tribunal* 
Madras, in 1982, which upheld the employees’ 
claim The Award has been challenged 
through a Writ Petition by the State Bank of 
India before the Madras High Court and it is 
pending.

To permit the State Bank to  pay two 
months substantive pay to all workmen 
employees, and irrespective of the cciling on 
salary would mean discrimination as between 
one set of bank employees and another 
without any justification. If the State Bank 
were to permit such over-paymcnt, merely on 
the ground that it was paid by the respective 
management year after year, it would defeat 
the very purpose of the provisions of the 
Payment of Bonus Act. The Award has 
introduced an element of disparity in the 
Wage structure of the public sector banks, 
whereas the whole endeavour of the Govern
ment has, since the nationalisation of the 
banks^ l>een to reduce such disparities and to 
bring about uniformity and standardisation. 
It is to bring out the basic concept of 
rationalisation of the payment of bonus and 
to remove the disparities that have arisen on 
accounts o f the Award, that the present 
legislation is brought forward so that all 
employees of the public sector banks get 
bonus only as per the provisions of the 
payment of Bonus Act and not otherwise.

The Award will cast a heavy financial 
burden on State Bank particularly after the 
proposed wage revision. Further, once higher 
bonus is allowed to employess of one public 
sector bank, it will be diflScult to resist such 
demands coming from employees of the 
other banks in the public sector also on the 
*equal-pay-for-equal-work.’

It is not at all Governments intention to 
deny to any section of the working class its 
rightful dues. It is also not Government's 
intention to interfere with the right of the 
bank employees to receive bonus which is 
being paid to bank employees in accordance 
with the provisions of the Payment of Bonus 
Act, 1965. In fact. Section 20 of the Payment 
of Bonus Act provides the possibility of 
public sector bank employees getting a 
higher rate of bonus. Where through higher

productivity a bank steps up its turn-over, of 
business and thereby its profits and gross 
income, it is possible for the employees of 
such bank to earn a bonus as high as 20 per 
cent of their salary^

Thus, there is no curtailment of the 
possibility of earning higher bonus All that 
is being attempted through the BrtI is to bring 
about uniformity in the matter of payment of 
bonus to the bank employees in the public 
sector and to remove the element of aberra
tion due to historical or other factors.

MR. CHAIRMAN : Motion moved :

*‘That the 3ill further to amend the 
State Bank of India Act, 1955, the 
State Bank of India (Subsidiary Banks) 
Act, 1959, the Banking Companies 
(Acquisition and Transfer of Undertak
ings) Act, 1970 and the Banking 
Companies (Acquisition and Transfer of 
Undertakings) Act, 1980, be taken into 
consideration.*'

Now, Shri Mool Chand Daga may 
speak.

s n r i  ('rr^ft) :
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(«ft m i )

fa rr  I  I an ft ^  f» rrfr  ^

5ft% 5T^ 9?fr I r«P?ft ^  f ®  i f t ^  filH

I ,  f ®  I  a f h

« r ^  ?>?TT I  I

3TT«T% »Tt9r if Jf riT  ¥!>%

^  ^  ^  ^5T¥Tit 3Th

5 f « ( ^  spTT I ,  arrtr^^ t ^* fr

??rf%tT J if f  «TT ^5T*r w-Tf r»T?r»Tr i a m ^  ^  

fw^r %JTT ^  ?r>m % «tt f t :

2 *PT ?TR if r*»?T^T I

^^i fTTH g3!T ffr if

a n f t vfr 35 5i>r n f t ? t  m  %

5ft% f  I a m  I  Pf

i F m r f  ^  ? t  arrtr, t̂^ tt a t  *r?»nf

w r  ?rm  w^Tcft ^  | ,  %Pph »rt^ if 3ft

f rm iT ^  5Tt»r f .  ^ r  f |  JT?»nf ^

7!T «TT ^  fft a r ^  i T ^  | .  %%5T 

WT ? rm  p m  |  ? 3(t 3nf»i^r?5»

I  ^  iRtn I  %  J if  ^ r

I . I

^  ^  fejrr 1 ^  ^  f
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PROF. N .G  RANGA (Guntur); I
agree with Che Government in regard to this 
Bill. Therefore, I support it. But I would 
like to say a few words.

It is good that during the last ten years 
even the most aristocratic and conservative



333 Banking Laws SRAVANA 26. 1906 (SAKA) BUI 334

State Bank has begun to advance credit to 
small industries and also to villagers 
and small farmers. But I would 
like the Government to sec the 
State Bank competes with the other Scheduled 
Banks which have been nationalised by the 
Government in advancing credit to these 
poorer sections. 1 do not know whether any 
effort has been made so far to persuade those 
who are responsible for managing the State 
Bank to run a race to maintain a competition 
with all the other banks and see that just as 
it i» a premier bank, it also achieves a 
premier position in regard to this side of the 
services.

Ever)^one knows that bank employees 
are the best paid people in the country. We do 
not grudge that. We would like them to earn 
even more bonus also. But at the same time, 
we would like them to C4>mpete one with the 
other in rendering service to the public, bank- 
minded public and those public who can 
rise to that status where they can possibly 
have some dealings with the banks.

Incidentally, 1 would like to congratu
late the Ministry of Finance and more 
particularly, our Deputy Minister, Mr. 
Janardhana Poojary in persuading these banks 
and those who are in-charge of these banks 
to advance credit .to the small farmers apd 
even to agricultural workers and help them 
to achieve some productive status for them
selves with the help of loans that are being 
advanced to them. Good progress has been 
made so far and more progress 
a lsa  can be made if only the 
bankers and all those who are in-  ̂
charge of the banks would cooperate whole
heartedly with the Government and help the 
Government also to achieve greater success 
in implementing its 20-point programme with 
the help of credit. I sincerely hope 4hat the  ̂
Government would be able to get maximum 
possible cooperation from the staff in the 
banks. I would like to say that the House 
would remember how repeatedly our Finance 
Minister has been obliged to say that more 
and more cooperation is needed from the 
staff in all these various banks and how 
difficult rather how conservative the staff 
have been till now. That is why I wish to

reinforce his own appeal from the non
official side from our Parliament to all those 
people who are employed in these banks and 
more especially this premier bank to 
cooperate with the Government and help 
towards the success of the 20-point 
programme: and in that way hdp larger and 
larger sections of our agricultural worjLers 
and workers in the other industries also to 
become worthy of banking operations.

SHRI S.M. KPJSHNA : Sir, the Bill 
has received uniform support from all the 
hon. Members and more particularly our 
senior leader Prof. Rangaji and Shri Daga. 
It has been said to the credit and the record 
has to be put in its correct perspective that 
for the first time after the banks were 
nationalised in 1969, it was the Prime Minister 
Shrimati Indira Gandhi who opened the 
doors of the banks to the have-nots in the 
country, which brought about one of the 
most cherishcd economic revolutions in the 
country. And today^ if millions of Indian^ 
who had never got an opportunity to go to 
the banks now have derived enough courage 
to go to the banks, and seek advance, then 
I think, a great change is taking place.

19 00 hrs.

Now, the bank employees have got to 
change their thinking, their orientation and 
they have to keep step with the polices that 
the Government enunciate every now and 
then. I am sure, they will take note of the 
change that is coming about and their 
orientation has to be in the direction in which 
the policies are framed.

This Bill has a very limited view and 
range. All that it does is to bring about a 
certain uniformity. I am glad that the House 
has concurred with the Bill.

"^With these words, I commend the Bill 
for the acceptance of the House.

MR. CHAIRMAN ; The question is:

■‘That the Bill further to amend ths 
State Bank of India Act, 1955, the State
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Bank o f India (Subsidiary Banks) Act, 
1959, the Banking companies 
(Acquisition and transfer of under
takings) Act, 1970 and the Banking 
Companies Acquisition and Transfer 
of undertakings) Act, 1980, be taken 
into consideration.**’

SHRI S.M. KRISHNA : Sir, I beg t<v
move:

««That the Bill be passed.'

MR. CHAIRMAN fT h e  question is:

The motion was adopted ^

MR. CHAIRMAN : The House will 
now take up clause-by-clause consideration 
of the Bill.

“ That the Bill be passed.** 

The motion was odpoied.

The question is:

‘‘That clauses 2 to 5 stand part of
the Bill."

MR CHAIRM AN : The House stands 
adjourned to re-assemble on Tuesday, 21st 
August, 1984, at 11 A.M.

The motion was adopted.

Clauses 2 to 5 were added to the Bit!

Clause 1, the Enacting formula and the Title 
Were added to the Bill,

19 03 hrs.

The Lok Sabha then adjourned till 
Eleven o f the Clock on Tuesday^ August, 2 h  
J984lSrawana 30,1906 (Saka).




